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CORRIGENDUM. 

In the Legislative Assembly Debates, Vol. V, 
No.7, dated the 10th September, 1935, page 724, 

"t last line, for " weakers " read " weakness". 
1 



LEGISLATIVE ASSEMBLY. 

Friday, 20th September, 1935. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President (The Honourable Sir Abdur Rahim) in the Chair. 

MEMBERS SWORN. 

The Honourable Sir Girja Shankar Bajpai. KB.E., C.I.E. 
(Member for Education, Health and Lands) ; anil 

Mr. John Carson Nixon, C.I.E., M.L.A. (Government of India: 
l\'ominated Official). 

QUESTIONS A:t-."'D ANSWERS. 

PROTECTION OF THE INDIAN TRADE IN CHINESE TURKISTAN. 

523. ·Pandit Sri Krishna Dutta Paliwal: Will Government please 
atate the steps they propose to take to protect the Indian trade in Chinese 
Turkestan from Russian menace , 

Mr. J. G. Acheson : The matter is under the consideration of the 
OOYernment of India, in consultation with His Majesty's Government. 

Mr. S. Satya.murti : How long has this matter been under considel'a-
Lion, and what is the latest position? 

Mr. J. G. Acheson: It has been under consideration for SOllie months 
past. 

Mr. S. Satyamurti : What is the latest position' Have they heard 
!roDl His :Jfajesty's Government about this' 

Mr. J. G. Acheson: I am afraid t am not in a position to give' 
any further information at present. . 

Mr. S. Sa.tyamurti : But are Government assiduously pursuing 1\11 
the steps necessary to protect Indian trade in this territory t 

Mr. J. G. Acheson: The matter is under consideration. I am afraid 
that i!l all that I can say at present. 

Mr. S. Satyamurti: But what is under consideration' Is it the 
.position or the steps they are going to take Y 

Mr. J.G. Acheson : The steps have not yet been decided on. 
Mr. S. Sa.tya.m.urti: When do they hope to decide this matter! 
Mr. J. G. Acheson: As soon as possible. 
Mr. S. Sa.tyamurti : Is it likely to be in time to prevent any serious 

damage to this b'ade , 
Mr. J. G. Aclleson : I hope so, Sir. 

( 1379 ) 
L228LAD 
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LoCATION OF THE AERODROME AT CmTTAGONG. 

524. *Mr. Muhammad Anwar-ul-Azim: Will Government please 
state whether they have yet decided anything about the -location of the 
Aerodrome at Chittagong? Are Government _ aware that it takes a long 
time to get to the Aerodrome by river, and will Government please state 
whether they propose to make the Patanga Beach road motorable in the 
immediate future f 

Mr. A. G. Clow : The Government of India have decided to retain 
the existing landing ground at Chittagong (Gupta Point). Goyernment 
are ljware of the position and the question of the construction of a road 
conn(;cting the landing ground with the city of Chittagong is nnder 
consideration. 

POSITION OJ MUSLIMS IN THE AERODROMES AT MINGALADON, AKYAB AND 

CHITTAGONG. 

525. "'Mr. Muhammad Anwar-ul-Azim: (a) Will Government please 
state what u; the position of Mussalmans in the Aerodromes at Mingaladon, 
.Akyab, and Chittagong Y 

(b) Will Government please state whether the Home Department 
circular does not apply to this Department of Government, in matter of 
recruitment f 

Mr. A. G. Clow: (a) No Muslim is employed in the acrodrome 
offices at ?lring-aladon and Akyab and there is at present no aerodrome 
staff at Chitta gong. 

(b) The cirrular applies to the Civil Aviation Directorate, including 
its local offices. 

GRIEVANCES OF THE INDUSTRIAL EMPLOYEES OF THE GOVERNMENT-OF INDIA 

PREss, CALCUTTA. -

526. *Mr. Amarendre. Hath Chattopadhyaya: (a) 18 it a fact that 
the Honourable Member-in-eharge, Department of Industries an,d LaboJ.ll', 
stated in the Council of State on the 25th February, 1935, that the Works 
Committees of the Government of India Presses are ordinary depart-
mental channels through which representations can be made to Lht: autho-
rities Y 

tb) Is it a fact that the Honourable Member stated on the 25th 
February, 1935, in the Council of State that any grievances represente,] 
through the ordinary departmental channels would receive the lllO<:.t ~

pathetic consideration' 

(c) Is it a fact-that the Works Committee in the Government of India 
Press, Calcutta, represented the following grievances of the industrial 
hands to the Honourable Member through the Contro]Jer of Printill'-' and 
Stationery and the Manager on the 18th December, 1934 : '" 

(i) that the concession of 15 minutes late attendance aftcr normal 
working hours which the said press employees Utled to enjoy 
for a long time in the plU!t, has been discontinued ; 

(ii) that payment for meal hour is not allowed to the e ~

employees 'whenever they are requisitioned for morning 
overtime work ; and 
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(iii) that the concession of late excU8e and one hour's early leave 
on a holiday is not allowed to them &iI before whenever they 
are requisitioned to work on a gazetted holiday 7 

(di Is it a fact that the Works Committee in the Goverument of 
India Press, Calcutta, represented in the months of June, July, August 
and September, 1926, the arbitrary actions of the Checkers and the conse-
quent disastrous dieet of the same on the Piece-Workers ? 

(e j If the answers· to (a) and (b) are in the aff I~ ~t  ve, will the 
Honourable Member-in-charge be pleased to state what deCISIOns have heeD 
arrived at with regard to the grievances stated in parts (c) and (d) f  . 

Mr. A. G. Clow: (a) and (b). Yes. 

(0) No such representation has been received. 

Cd) This apparently relates to a matter of nine years ago and I am 
unable to trace the receipt of any such representation. 

(e) Does not arise. 

GRIEVANOES OF THE hmUSTlUAL ElrIPLOYEBS OF THE GoVERNMENT OF hmu. 

PREss, CALCUTTA. 

527. *Mr. A.m.arendra Hath Chattopacihyaya: (a) Is it a fact that 
the Honourable Member-in-charge, Department of Industries. and llabour, 
stated that any grievance properly represented through the ordilJary dr-
partmental ehannelB would receive the most sympathetic consideration f 

(b) Is it a fact that the Industrial employees of the Government (If 
India Pre&l, Calcutta, submitted memorials iii November, 1933, to the 
Controller of Printing and Stationery through the Manager, (ioverJllllent 
of India Press, Calcutta, ~'  for granting of medical leave irom the 
date of appointment as before ? 

(c) Is it a fact that the industrial employees of the GovernmenL \)f 
India Press, Calcutta, further submitted memorials to the Honuurable 
Member through the Controller and ~Ia a e  in August, 1934, praying for 
granting of medical leave from the date of appointment as before 7 

(d) Is it a fact that the several binders of the Government of India 
Press, Calcutta, submitted a petition for making them permanent on the 
20th July, 19M, and which was returned by the then Manager with a 
note which said amongst other things that" I am certain that those who 
can claim a fair amount of service will have their posts l1 ~t '  to 
permanent posts before very long " T ' 

(e) Is it a fact that the temporary binders in the Ci!lcutta Press 
claiming services from 12 to 22 years submitted memorials to tn€ Honour-
~ le Member through proper channel in September, 1934, with a prayer to 
lllclude them in the permanent staff so that they may enjoy the privilege:; 
of llovernment service f 

(n If the answers to parts (a) to (e) be in the affirmative, will the 
Honourable Member-in-charge, be pleased tll state whether the grievances 
,as in parts (b) to (e) have been redressed and how' If not, why not , 

Mr. A. G. Clow: (a) to (e). Yes. 

V) 'l'lle ~ t  refers to two prayers of which one, namely that 
relfltmg to medICal leave, has been granted. The attention of the 

L228LAD A2 
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llAnourable Member is invited tQ the Finance Department Resolution, 
4&!ed. the . ~th August, 1935, whi(lh was published. in Part I of the Gazette 
ot India, dated the 10th August, 1935. The other prayer is under con-
~ e at . The latter part of the question does not, therefore, arhe. 

GBmv ANORS OF THE CoMPOSITORS IN THE GoVERNMENT OF INDIA Puss." 
CALCUTTA • 

. 528. "'Mr. Amarendra. Hath Ohattopadhyaya': (a) I" it a fact that 
the Piece Bnquiry Committee recommended and Government accepted 
the principle that the older hands in Government Presses, should be given 
lighter works ? 

(b) Will Government be pleased to state whether the principle stated 
in (a) has been applied in the Calcutta Press' 

(c) Will Glwernment be pleased to lay on the table It statement show-
ing : 

(i) the names of the compositors in the Caicutta Press whose ages 
range between 42 and 50 ; 

(ii) the nature of works given to each of them in th<' year .. 1!l31, 
1932,  1933, 1934 and upto July, 1935 ; 

(iii) t.1~e earnings of each of them in the years 1931,  1932,  1933, 
1934 and upto July, 1935 , 

Mr. A. G. Clow: (a) Yes, 8S far as practica.ble. 

~h  I understand that the principle is not being followed com-
pletely in the Calcutta Press as some difficulties have been experienced 
in giving effect to it. The Controller of Printing and Sta.tionery is 
enquiring into the matter. 

(c) I reg-ret that I cannot furnish the information requil'cU b:v 1he 
HOllollrable Member as its collection would involve an amount of time 
and trouble disproportionate to the result. 

WOBKS COMMITTEE IN THE GoVERNMENT OF INDIA PRESS, CALCUTTA. 

529. *Mr. Amarendra Hath Chattopadhyaya: (a) Is it a fact that 
tliere is a Works Committee in the Government of India P 'e ~, Calcutta,. 
V.hlCh is composed of the representatives of the superior Offi('9rs as well 
at; of the representatives of the industrial employees , 

(b) Is it a fact that the following important subjects, am\JIl.g:>t othf'rs, 
are dil!cussed in the said Committee: 

U) distribution of work by section-holders and Heads of 
Branches; 

(ji) questions regarding the cutting of time, etc., by Ute 
Checkers; 

l iii) questions regarding computing ; and 
( iv) punishments and individual grievances , 

(c) Are Government aware that the representatives of the industrial 
emp]oyees have to challenge, in the course of the discussion, the validity 
of the orders of the superior officers rega:rding cutting of time, distribution 
of work or of computing , 
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.' (.d)' U·,the answer to part (c) be in the affirmative, what steps do 
Government propose to take to safeguard the interests of these representa-
~ ef Y . If in the negative, will Government be pleased to la! on theta~le 
a statement showing the orders of pllnishments, U'any; :m tile servIce 
sheeu; of the following employees in the Calcutta Press, before and after 
thc period they had been elected to the .works Commiltee f 

(i) GoIam Mustafa 
(ii) Narayan Chandra Sarkar 
(iii) Surendra Nath Bose 

\ iv) Dwar.ka Gopal 
(v) Aroullaya Gupta .. 

Mr. A,G. Olow: (a) and (b). Yes. 

Composil..:it'. 
Do. 

Do. . , 
D'J. 

Do. 

(c) The correct position is that the employees. are afforded regular 
opportuuif ies of discussing with 'the ~  staff at the committee 
meetings any inequalities and difficulties which may Mise under work-
ing conditions. 

, (d) None of the five person& mentioned is now working in the 
Goyermnent of India Press, Calcutta, and no papers can be traced 
to 8how whether any punishment was inflicted on them. 

OolilMUNAL CoMPOSITION OF THE INDUSTRIAL EllPLoYEES OJ!' THE GoVEBNMENT. 
OF INDIA PREss, CALCUTrA. 

530. ·Mr. Amarendra Nath Obattopadhyaya.: Will Government be 
pleased to lay on the table a statement showing the numbei' :01 ,&ildustrial 
workers cmployed in the Calcutta Press under each of thefoJlo,,;il.lK· eate~ 
gory: '. 

Ci) Hindus, 
(ii) Muhammadans, 
(iii) Anglo-Indians, and 
(iv) Europeans' 

Mr. A. G. Clow :  A statement is laid on the table: 

Oommunal Oomposition of Industrial Workers, ~a Press. 

There are 370 Hindus, 312 Muslims, 6 Anglo·Indians, and no EuropeuWl. 

PROTECTION OF INDIANS IN ABYSSINIA. 

. ;)31. *Pandit Sri Krishna Dutta Paliwal: (a.) Will Government 
please state what stcps, if any, they have taken to protect the Indian _ 
settler.'; in Abyssinia, in· the evc,nt of war breaking out between that· 
country and Italy T .' . 

• (b) I!ow and by whom 'was India represented at the Leagt:e. of 
NatJolls wilen th£ dISpute between Italy ancI Abyssinia was hr.)ugM for-
wllrdh(,fore 1bat body f '  , 

"Mr. ~, G. A h~ A : .(a) The lI ~  ~e e .  f f ~A t.o,.the 
anRWe-r g-J"ven' on the' 3ril. '$eptember, '193.1>, to-a'shQ"rtn6tlce' niieslion on. 
the same subject by Mr.'Sa:tYanlll''i-ti.''· '.' . .'. .... 
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(il) 'The only authority of the League which has hitherto handled 
the dispute is the Council of which India is not a member. 

Mr. S. Satyamurti: Is the Honourable Member aware that the 
Assembly has met and has considered this question T 

Mr. J. G. Acheson: No, Sir . 

.. CANOBLLATION OF THE PASSPORT OF MR. MAsANI OF BOMBAY. 

532. *Pandit Sri Krishna Dutta Paliwal: Is it a fact that the 
passport of Mr. Masani was impounded as a result of reports submitted 
by the Government of India Y If 80, will Government please lay It copy 
of the l·cport on the table 1 What is the basis of the report Y 

The Honourable Sir Henry Cr&ik : With your permission, Sir, I will 
answer questions Nos. 532, 547, 556 and 632 together. I would refer 
the Honourable :Members concerned to the replies given by me on the 
12th September, 1935, to Professor Ranga's question No. 315 and the 
supplementary questions on this subject. I am unable, on grounds of 
publit' intrrest, to lay auy of the correspondence on the t~: le of the 
House. 

Mr. S. Satyamurti : Was this Government consulted, before the 
Secretary of State granted a passport to Mr. Masani to go to c\'rtain 
COlm tries in Europe , 

The Honourable Sir Henry Craik : Yes, Sir. 

Mr. S. Satyamurti: And what was the information which this 
GflvPl'Dment gave on that consultation' 

The Honourable Sir Henry Craik: I am not prepared to reveal 
that. 

Mr. S. Satyamurti: Did this Government take at any time the 
pOilition that Mr. Masani's holding certain opinions on reform of society 

lJ~ tle  him to travel to certain countries' 

The Honourable Sir Henry Craik: No. 

Mr. Sri Praka.sa : Is the Honourable Member aware that the Secre-
tary of State said in the House of Commons that Mr. Masani had 
adv(){·ated violence' 

The Honourable Sir Henry Craik: Yes :  I understand the Secre-
tary of State said that he seemed to recollect something of that sort. 

Mr. Sri Pra.kaaa.: Did the Government of India inform the Secre-
tary of State that what he was saying was false and did they see to it 
that an Indian subject was not libelled like that T 

The Honourable Sir Henry Craik : There is another quef'tion on the 
paper about this. 

Prof. N. G. Ranga: Is the Honourable Member aware of the fact 
that Mr. l\Iasani is one of the General Secretaries of the All-India 
Congresil Socialist Party, which is wedded to non-violence 7 

The Honourable Sir Henry Craik :  I am aware that he is one of the 
Becretlfrics of the All-India Congress Socialist Party. 
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Mr. Sri Pra.kaB&: rfhe question referred to by the Honourable the 
HOJlle Member may never come up this Session: will not the Honour-
able Member reply at once T 

The Honourable Sir Henry Oraik: No. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honoui'-
able J\lentber has referred to some question which comes later; is that 
likely to be reached this Session T 

The Honourable Sir Henry Ora.ik : I cannot say :  I should think it 
was doubtful. 
Prof. N. G. Ranga : Is the Honourable Member aWllre that the 

COllgresl:i Socialist Party is a part of the Indian National Congress and 
iR also wedded to non-violence like the Congress itself , 

The Honourable Sir Henry Oraik : I understand that the Congress 
Socialist Party is a part, but not a very concordant part of the Congress. 

Prof. N. G. Ranga: Is he aware of the fact that its mal.n creed is 
non-yiolence , 

(No answer.) 

FALL IN THE EXPORT OF OIL AND OIL CAKES FROM INDIA TO GREAT BRITAIN. 

533. *Pandit Sri Krishna Dutta Paliwal: (a) Is it a fact that the 
export of oil and oil cakes from India to Great Britain have fallen during 
the last two years T 

(b) Is it also a fact that Great Britain proposes to raise the duty on 
India's oil and oil cukes f 

(c) What steps, if any, have Government taken to prevenL Great 
Britain from taking that step , 

The Honourable Sir Muhammad Za.frulla.h Khan: (a) No. 

\ b) Government have no reason to believe that this is so. 

(c) Does not arise. 

Mr. S. Sa.tyamurti: Did Government make any inquiries after 
receipt of this question with regard to clause (b) , 

The Honourable Sir Mubammad Zafrul1a.h Khan : No. 

Mr. S. Satyamurti: Why did not Government make any inquiry , 

The Honourable Sir Muhammad Zafrullah Khan : Because if any-
thing was in contemplation of that description, I have no ~l t that 
Government would be informed of it in due course. 

Mr. S. Satyamurti : Is it the Government of India's position that 
the ~'e e t in Great Britain will not levy any such duty, ,vithout 
consultmg the Government of India' 

The Honourable Sir Muh&mmad Zafrulla.h Khan : That is not the 
Government's position. 
Mr. S. Satyamurti : Then, how do the Government of India expect 

to be consulted T 

The H !l' l~ Sir M;uhammad Zafrulla.h Khan : As Lhere is a good 
denl of commUnIcatIon gomg on all the time, I did not say they would 
be consulted, but that theY' would get information. 
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Mr. S.8atyamurti: Officially, or through the YWBpapers 1 

The Honourable Sir Muhammad Zafrullah Khan : Officially. 

Mr. S. Satyamurti: Will the Governmeilt of India be given an 
opportunity to state their case before Great Britain makes up its. mind 
and· imposes a duty T . 

The Honourable Sir Muhammad Zafrulla.h Khan: That I cannot 
say; but, before a final decision is taken, I have no doubt GQvernment 
will have an opportunity of putting their views for His Majesty's 
Government to consider. 

Mr. S. Satyamurti : With reference to part (a), may I know what 
the Jatm,t figures are' 

The Honourable Sir Muhammad Zafrull&h Khan: The lat.est figures 
are Rs. 126.9 lakhs for 1934-35. 

Mr. S. Satyamurti: How does it compare with the previous years' 
figures T 

The Honourable Sir Muhammad Zafrulla.h Khan : It eompares with 
R<J. 95.8 lakhs for 1932-83 and Rs. 106.6 lakhs for 1933-34. 

J!'ACILITIES FOB THE EDUCATION oJ/' THE Cmt.DREN OF THE INDIAN AND 

EUROPEAN STAFF OF THE INDIAN RAILWAYS. 

534. *Pandit Sri Krishna Dutta Pa.liwal: (a) Will Government 
please state the facilities they give for the education of the h. l e~ of the 
(1) Indian, and (2) European staff of the Indian railways, respectively' 

(b) Will Government please state the reasons why they gh-c gJ'E'nter 
facilitiru to the children of the European staff Y 

(c) Are Government prepared to consider the advisability of helping 
the children of the Indian staff up to the High School Standard which is 
the minimum educational qualification for engagement in the service Y 

Mr. P. R. Rau: (a) The information is contained in th.~ " Rules 
govel'mng the grant of assistance from railway funds to employees of 
State-managed Railways towards the education of their children"', a 
copy of which is in the LibrarY' of the House. 

(b) The present rules are the same for Indian and European staff. 

,~  This is one of the questions for disc!lssion at the next meeting 
of the Central Advisory Council for Railways. 

Pandit Lakshmi Kanta Maitra: Is the Honourable Member aware 
that, at the last Delhi Session, I gave notice of a question inquiring as 
to wIlat steps the Eastern Bengal Railway lIdministration was going 
to take for giving facilities for the education of the child rIm of its 
In.1irm employees? 

Mr. P. R. Rau : The facilities are contained In the rules to which 
1 ha"e already invited the attention of the Honourable Member. 

PanclitLakshmi Kanta Maitra : Does the Honourable Member re-
member thAt at the lal\t. ,seasion. the, Honollrahle' Member told me that. 
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nothing. so far had been done for giving such facilitie" to the children 
of its Indian employees, while ~h had . e~  done. for the Anglo< 
Tnr.1ianf> and Europeans 7 

Mr. P. R. Ran: Ido not remember to have said anything of the 
kind. 

Mr. Lalchand NavaITai: Is th~6 any arrangement for training in 
v(;l'llacular in places where their motliei-tongUe is not the language T 

Mr. P. R. Rau: I suggest my Honourable friend might read the 
detnHed ruleR and then ask me questions on that. 

Pandit Lakshmi Ka.nta Maitra : Is it not a fact that the EastE'm 
Bengal Hailway Administration is paying Ii certain amouut by way of 
allowances to the European and Anglo-Indian employees in proportion 
to their pay and to the number of children, whereas nothi.ng has beron 
done for Indians T 

Mr. P. R. Rau : The fil'St is correct, but not the seccnd. Iridian 
employot',s are also entitled to certain assistance under the rules govern-
irlg the grant of assistance. 

Palldlt Lakshmi Kanta Maitra : Is it not a fact that the allowance 
referreo to by the Honourable Member is disproportionately small com-
pS1't'd whIt that given to the Anglo-Indian and European employees ~ 

Mr. P. R. Rau: The rules contain all the information that there is 
available in the matter, and I would ask my Honourable frieml to study 
the r'lle!' before asking questions. 

14r. LaJ.cband Navalrai : Where are the rulea. to be got fTom , 

nix. P. R. Ran: In the Library of the House. 

PAYMENT OF INTEREST ON SECURITY AMOUNT DEDUCTED FROM THE PAY OF 

THE RAILWAY EMPLOYEES. 

535. *Pandit Sri Krishna Dutta Paliwal: (a) Will Government· 
please state if they propose to pay interest, on the securit..Y amount 
dedueted from 1he pay of the railway employees since February, 1931, at 
tli(, Government rate? If so, when? If not, why not f 

(b) Do Government intend to refund the securities of those msm-
bers of the railway staff whose provident fund account exceeds the amount 
of seeurity asimd for 1 If so, when? If not, why not ? 

l\!r P. R. Rau: (a) Government decided in February 1934. that 
interp:+ ~h l1l  not be paid in future frOID railway f ~ 'on security 
e ~l  m cash. If a person depositing cash security wishes that his 
depo:-Ils should earn interest, such deposits can be made in the form 
of G'lv,>rmnent securities or the amounts deposited in post offiee a ' ~ 
lHlIllo; and bYflothecated to Government. 

\b) No .... There ,is :no'.conneetion betw-ee'l'l the two .. 
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Mr. Sri Prakasa: Sir, Seth Govind Das has authorised me in writing 
to aslt his questions on his behalf: No. 536. 

STATE PRIsoNERS IN DlFFEBENT PRoVINCES. 

536. *Mr. Sri Prakasa (on behalf of Seth Govind Das) : (n) Will 
Government be pleased to state the number of State Prisoners in the 
different provinces of this country t 

(b) What is the duration of their imprisonment (separately) and 
the different charges on which they are booked , 

(c) Will Government be pleased to state the total annual expenditure 
incurred by Government with regard to their detention , 

(d) How is the expenditure so incurred met with-whether from 
the provincial revenues of the province to which the prisoner belongs, 
or from the Central revenues Y 

(c) Will Government state the basis on which personal and family 
maintenance allowances have been allotted' 

(f) Will Government state the exact amount of their family and 
personal allowances in each case Y 

(g) Do their personal allowances vary according to the provinces 
of detention , 

(k) If so, how is the difference in allowances in the different pro-
vinces based , 

(i) What is the provision made for their recreation Y 
(j) Will Government state whether these provISlons vary in the 

different jails of various provinces T If so, what are the reasons , 
The Honourable Sir Henry Oraik: (a), (b) and (I). I would refer 

the lIonourable Member to the statement laid on the table 011 the 14th 
August, 1934, in reply to question No. 555. I now lay on the table a 
further statement bringing the information given there up to date. 

(c) and (d). All expenditure in connection with State Prisonel'l! 
under Regulation III of 1818 and the cognate Regulations in Madras and 
Bombay is a Central charge 8I1ld is met from the head "29-Political, 
Refugees and State Prisoners ", amounts being placed at the disposal of 
Local Governments according to the requirements of the State Prisoners 
and Refugees within their jurisdiction. As regards the expenditure 
incurrcrl on State Prisoners I would refer the Honourable Member to 
part (b) (If the reply given by me on the 8th March, 1935, to qnestion 
No. 738 on this subject. 

(e), ((!) and (h). In accordance with the requirements of the Regu-
lation, f;llitable provision is made for the State Prisoner according to his 
rank in life, and to his own needs an«;l those of his family. The allowances 
are fixed after careful consideration of all the facts of each case. The 
personal Il)]owances vary according t.o the requirements of each State 
Prisoner and to local conditions. 

(i) and (j). Games and implements for recreation are provided under 
the rules on con!;ideration of the requirements and local circumstances of 
each case, and such expenditure as is reasonable is sanctioned. 
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Amount of allowan"eB sanll' 
tioned 

No. Names of State Date of Remarks. 
prisoner. arrest. for lihe State for his family 

pris'Jner him· and depen. 
self. dents. 

1 Sarat Chandra Bose 

19 Abdul Ghalfar Khan }ba'O boo n releaeed from restraint unde r Regulation m of 
1818. 

20 Dr. Khan Sahib .. 
8 Buresh Chandra Das 2·1·32 Re.20p.m. Rs.l00p.m. 

F'U8 Re. 1/8 
per diem. 

9 Manoranjan Gupta 24·11·31 Nil. 

10 Arun Chandra Guha Do. Nil. 
Re. 1/12 per 

diem for 
diet pl'U8 

11 Bhupendra KIlDl&l' Do. Re.34 Re.20p.m. 
Datta. p.m. 

12 Satya Bhusa.n Gupta Do. Re.40p.m. 

U Surendra Mohan 23·11·31 Re.1/4per Re.30p .•. 
Ghosh. diem for diet 

pl'U8 Rs. 32 
p.m. 

18 Bhupendra Kiahore Re. 0/12/0 per Re.35p.m. 
Ra.kahit Roy. diem for diet 

pl'U8 Re. 32 
p.m. 

36 Sa.rdar Abdull Jan .. 21.12·25 Rs.600p.m. 

37 Sardar Abdul Hamid 
Khan. 

21·12·25 Re.500p.m. .. 
38 Sarda!' Abdul Quay. 27·7·34 Rs. 450 p.m. 

yam Khan. , 

40 KhanBaba .. 15·11-33 R8.30 p.m. In addition R .. 1 
per day for diet. 

'144 .. lli·11·33 

~ Atta Mohammad .. 15-11-33 Re.60p.m. 

" Ismail .. .. 15-11-33 Re.60p_m. 

.a Mohd.Jan .. 15-11-33 Rs.60p.m. 

153 Khwaja Abdul 23-12-33 ·Rs.45p.m. Re.40p.m. ·In addition Re. 
Karim. 

I 
1-6-0 per diem for 
diet. 

14 Muhd.Nasir .. 23.12-33 ·Rs. 45 p.m. .. ·Do • 
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1 Amount. of a.llowlIollceB sane-
No. Names of State 

prisoner. 

1 tioned 
Date of j ________ --,-_________ I 
arreBt. 1 

for the State for his family I 
and depen-
dents. . 

Remarks. 

11 ~~ e  him-

t 
I '--1--

\Additi01l8 tal the previuru li&t'! 
23-10-341 Rs. 60 p.m. Taj Muhammad .. 

Abdur Rahman JIIoll 

I 
1 I 

Sarda.r Abdul Khaliq I 
Khan. I 

Ghulam Jilani ! 
I 

Amir Haidar Khan I 

16-2-35 1 *RB. 46 p.m. 

I , 
6-4-35 Rs.50p.m.  Rs.70p.m. 

29-4-35 ,Rs. 50 p.m. 

MadTaBjiRegulati01l II 0/1819. 

31-8-34 Rs. 60 p.m. . 1 

·In addition !B.a. 
1-6-0 per diem 
for diet. 

Mr. Sri Prakaaa : How is the Honourable Member able to find 'out 
and decide the rank of a prisoner and the needs of his family Y 

The Honourable 'Sir Henry Cra.ik :By making inquiries. 

Mr. Sri Prakasa ~ What is the source of the inquiries' To wham 
are those inquiries directed ? 

.The Honourable Sir Henry Cra.ik : To the Local Governments con-
cerned, and the officer in whose charge the prisoner is, and, if·necessary, 
from the prisoner himself. 

Mr. Sri Prakasa : From the members of the family of the prisoner 
also , 

The Honourable Sir Henry Craik : Yes. 

Pandit Lakshmi Ranta Maitra: Is the premium on the life policfes 
held by the prisoners paid hy the Government? 

The Honourable Sir Henry Craik: In one or two exceptional cases 
those premia were paid, I believe, but not as a rule. 

Pandit Lakshmi Kanta Maitqoa : May I know why special considera-
tion WIIS shown in the case of one or two prisoners and not in the case 
of all prisoners who hold life insurance policies T 

The Honourable Sir Henry Craik :  I don't see that QQvernment are 
under any obligation 10 pay premia on life policies. 

Mr. Sri Prakasa : Then, why does it pay in the case of one or two 
prison el'S ? 

The Honourable Sir Henry Craik :  I said that, in the case of one or 
two prisoners, premia were paid, but not as a general rule. 

Sardar Sant Singh: May T know"..Sil',' whether the l ~e  to 
part (a) of question No. 536 giving the numher of State Prisoners. in. _ . 
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the iiifePeflt provinces of tnis eountry ftel ~ : the n-Mltltaraja of 
Nabha als9' Does this number ineludethe e~,.Maha a of Nabha , 

Mr. J. G. Acheson: I wallt notice of that question, . Sir. 

Sardar Sa.nt Singh : Why notice T 

Mr. President. (The Honourable Sir Abdur Rahim) : There may 
be a large number of State Prisoners. The Honourable Member may 
not recollect all the names. 

The Honourable Sir Henry Craik: I have now looked up the 
statement I laid on the table in August last year, and I find that it does 
include the ex-Maharaja of Nabha. 

Pandit Lakshmi Kanta Maitra: Are Government aware that 
frequent complaints are made by State Prisoners about the illlldequacy of 
provisions ? 

The Honourable Sir Henry Craik : They often make representations. 

STATE PRISONERS IN THE CENTRAL PROVINCES JAILS. 

537. *Mr. Sri Prakasa (on behalf of Seth Govind Das) ; Will Gov-
ernment be pleased to state : 

(a) the number of Statp prisoners at present in the central and 
sub-jails, separately, of the Central Provinces ; 

.(h) whether sub-jails are adequately equipped, with regard to 
medical and recreation facilities for State prisoners ; 

(0) the facilities extended to them for exercise and games ; 

Cd) whether their personal allowances have been reduced as a 
result of their transfer to this province from another, if so. 
to what extent and for what reasons; 

(e) .whether Central Provinces i<; regarded as a cheaper province. 
than any other, such as Bengal and Madras ; and 

(f) what the relevant motive of the Government is to keep 
transferring State prisoners from one province to another 
and particularly to sub-jails ? 

The Honourable Sir Henry Craik: (a), (b) and (0). There are four 
State Prisoners in the Central Provinces, all of whom fIrc confined in 
Damoh, not in the jail building proper but in a separate building for-
merly uRed as a tahsil which is adjacent to the jail and has a yard which 
allows them ample space for exercise. They are allowed to move 
about freely in the yard and have been provided with parallel bars and 
a badminton court. The health of the prisoners is satisfact6ry and the 
medical facilities available to them are adequate. 

(d) and (e). The rate of personal allowance is fixed in consult&-
ti?l! with Local Governments after taking into consideration local con-
dItIOns. The Bengal State Prisoners now confined in the Central Pro-
vinces get a personal allowance of Rs. 20 per mensem. In the case of 
one of the prisoners transferred in April, 1934, from Madra,,!,. where the 
rate of personal allowanee is Rs. 32 per mensem the allowance was re-
dneed to bring it to the level fixed ror the other State Prisoners in the 
Central Provinces. 
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(j) The suggestion behind the Honourable M~ e '  question is 
quite incorrect. The transfer referred to in my reply to parts (d) and 
<,> was made at the request of the prisoner concerned. 
Pandit Lakshmi Kanta ltIa.itra : Is it a fact that State Prisoners 

in jails and sub-jails are subject to ordinary jail rules t 

The Honourable Sir Henry Craik : No. There are special rules 
dealing with State Prisoners. 

Pandit La.kahmi Kanta Ma.itra : Are they governed by special regu-
lations in jails and sub-jails' 

The Honourable Sir Henry Craik : Yes, there are special rules for 
them. 

Mr. T.  S. AviDaabjJjngam Chettial' : Are they always transferred at 
their request 'jI 

The Honourable Sir Henry Craik : Not always. In this. particular 
case, the suggestion was that Government transferred the prisoners 
without consulting him. In this partieular case, the prisoner asked for 
a transfer. 

Mr. IIDhaD Lal 8a.ksena : Will the Honourable Member kindly keep 
• eopy of the special rules on the table of the House Y 

The Honourable Sir Henry Cra.ik : I think those are ~ f . e t al. 

Prof. N. G. Ranga: Do these l~  vary from jail to jail T 

The Honourable Sir Henry Craik :  I must have notice or that 
question. 

Mr. Sri Prakasa : Is the allowance paid directly to the prisoner 
concerned or it is kept for him at the jail gate ? 

The Honourable Sir Henry Craik : I must have notice. 

FACILITIES FOR PLAYING GAMES OUTSIDE THE JAIL CoMPOUNDS ALLOWED T() 

STATE PRISONERS. 

:338. *Mr. Sri Prakaaa (on behalf of Seth Govind Das) : Will GOY-
ernment be pleased to state : 

(a) whether State prisoners in this country are given the facility 
of playing games outside the jail compounds in certain jail8 
and not 80 in some others ; 

(b) the reason for this discriminative treatment; 

(c) whether the discriminative decision entirely rests at the sweet 
will of the jail officers ; and 

(d) whether one rule with regard to such treatment is applied to 
all State prisoners in all the jails Y 

The Honourable Sir Henry Craik: Facilities for exercise vary 
according to local circumstances. Arrangements are made by the 
Superintendent with due regard to the maintenance of jail discipline 
and the safe custody of the State Prisoners. They are allowed to 
exercise in the open air "in the mornings and evenings, and where con-
ditions permit and they so desire arrangements are made for badminton, 
Indian clubs, and other forms of exercise. 
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1Ir. Sri Prakaaa : Are they allowed to have doctors from outside 1 

The Honourable Sir Henry Oraik: Yes, if necessary. 

Mr. Sri Praka.sa : Who is to decide the necessity of an outside 
doctor,-the prisoner himself or the jail authorities 7 

The Honourable Sir Henry Oraik: The Medical Officer of the jail. 

Mr. Sri Pra.ka.sa : It is the Superintendent, I take it. In my pro-
vince the Medical Officer is the Jail Superintendent, and I take it that 
he d:cides whether any further outside medical aid is necessary or not f 

The Honourable Sir Henry Oraik : Not always. 

Prof. N. G. Ranga : In case these prisoners are allowed to have out-
side medical men, who pays for medical treatment? 

The Honourable Sir Henry Oraik : To the best of my belief, Gov-
ernment pay. 

Mr. Sri Prakasa : Not out of ttoeir allowance? 

The Honourable Sir Henry Oraik : No. 

STATE PRISONERS IN THE DAMOH SUB-JAIL IN THE CENTkAI, PROVINCES. 

539. *Mr. Sri Prakasa (on behalf of Seth Govind Das) : Will Gov-
('rnment be plea;;;ed to state : 

(a) whether they are aware that the State prisoners in the Damoh 
sub·jail in Central Provinees have had distinguished Congress 
careers in Bengal ; 

(b) since when the majority of the terroristic crimes commenced 
in Bengal; 

(c) whether they possess a full dosier of their career in connection 
with the Indian National Congress ; 

(d) whether these State prisoners were arrested before most flf 
the crimes under terrorism commenced ; 

(e) whether these State prisoners, now in the Damoh sub-jail were 
arrested for revolutionary activities ; , 

(f) whether they will be pleased to lay such record on the table 
to give an opportunity to this House to judge the justifica-
tion of their detention over five years ; 

(g) what the full record of their detention since 1915 is ; 

(h) the crimes and the laws under which they were so detained 
and arrested from time to time ; 

(i) whether their detention, without trial. under the Defence of 
India Act, and the Bengal Regulation III of IBIB in 1915 
has any connection with their detention at e ~ t of 5f 

I  . years, and, if so, what they are ; 

(j) he~he  they desire keeping these prisoners under detention 
WIthout trial for their entire lives ; 

(k) why Government do not prooecute them in a Criminal Court. 
of law and prove their guilt, if guilty they really are ; 
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(l) if they cannot prosecute them in a court, whether they propose 
to consider the desirability Qf releaaing them at this time of 
peace; . 

(m) if so, when they are likely to be released; and 

en) if not, why not Y 

The Honourable Sir Henry Oraik: (a) and (c) to (i). It is a fact 
that the persons referred to in his question, who were described by the 
Government of Bengal, in 1931, as " active e l ~ a e  and leaders 
in the present terrorist movement ", were also prominent members of 
the Congress in Bengal. According to my information one of them was 
the Secretary and another the Assistant Secretary of the Bengal Pro-
vincial Congress Committee, while a third was the President of the 
Chinsurah Congress Committee. Each of them was detained under the 
Defence of India Act or Regulation III of 1818, on account of their 
terrorist activitIes, before 1920. All four were released in 1920. They 
were again detained first under Regulation III and later under the 
Hengal Criminal Law Amendment Act, 1925, between 1923-24 and 1928 
when a~a  all four were released. They were again arrested under the 
Bengal Criminal Law Amendment Act, 1930, and in 1931 their detention 
was changed to Regulation III in order that they might be confined in 
a place outside Bengal. I cannot in the public interests lay on the 
table of the House the evidence which justifies their present detention 
which has been examined by two Judges and found by them to be suffi-
(ient for that purpose. 

(b) After a period of intensive preparation in 1928-30 terrorist 
crimes became numerous in 1930 and were at their height in 1931 and 
1932. 

(j) to (n). The prisoners will be detained so long as their deten-
tion is necessary in the public interests. They have not been prosecuted 
because the evidence against them is not of a nature that can be put 
into Court. 

Prof. N. G. Ranga : In view of the fact that these people have been 
kept in detention for five years without trial, will Government consider 
the advisability of releasing them on parole so that they may have at 
least some family life ? 

The Honourable Sir Henry Oraik : No, Sir. 

Mr. S. Sa.tyamurti: What is the evidence which is in the posses-
sion of the Government, but which is not fit for Courts to look at' Is 
it the information of informers and spies, or anything more than 
that' 

The Honourable Sir Henry Oraik :  I have said that I cannot, in the 
public interest', lay it on the table of the House, nor can I disclose it 
here. 

Mr. S. Sa.tyamurti :  I want to know what is the nature of the 
evidence. Have Government got the statements of any independent 
respectable witnesses' 

The Honourable Sir Henry Ora.ik: I am not prepared to add any-
thing to what I have already said. 
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Mr. S. Satyamurti : Is it only the evidence of spies and informers , 

Dr. N. B. Kha.re : Why do not Government put these people on open 
trial 1 

The Honourable Sir Henry Craik: I have explained that. 

Prof. N. G. Ranga: Will Government pay allowances to their 
dependents and their families ? 

The Honourable Sir Henry Oraik : That does not arise out of my 
reply. 

Pandit Laksbmi Kanta Maitra : Is it not a fact Sir, that most of 
these: people were arrested long before the outbreak of any terrorist crimes 
in Bengal Y 

The Honourable Sir Henry Cra.ik: I have given details in my 
reply. 

Mr. M. Ananthasayanam Ayyangar : May I know who were the two 
.Judges who sat to consider this matter T Who are those Judges' Are 
they Judges of the High Court or Sessions .Judges ? 

The Honourable Sir Henry Oraik : Sessions Judges. 

CENSOR CENTRES FOR CENSORING THE LETTERS OF STATE PBISONEBS AND 

DETENUS. 

:540. *Seth Govind Das : Will Government be  pleased to state: 

(a.) -the number of censor centres in this country where the letters 
of the State prisoners and detenus are being censored ; 

(b) the number and permanent staff attached thereto; 

«(') the nature of their functions ; 

(d) the kind and parts of communications deleted by them from 
the letters of or for the prisoners ; 

(e) the annnual expenditure of sueh offices; 

(n which Government (Central or Provincial) meets the expendi-
ture so incurred ; 

(g) whether the staff so attached is sufficient to dispose of the work 
from day to day ; 

(h) whether Government receive frequent . complaints with regard 
to the delay in delivery of such letters ; 

(i) what actions, if any, do Government iake to remedy the evil; 

(j) whence the sta:lf attached to such offices are drawn ; 

(k) whether there are any Inspectors ()f Police or from the special 
branch of the Intelligence. Department of the Government in 
this staff ; 

(l) whether the p'rlictice of this office is to delete the matters even 
with regard to bad state of health whether of the prisoners 
or . their people while exchanging. l ~t  ; 

(m) whether this office brings out any annual administrative 
report; and 

L228LAD JI 
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(n) whether they are prepared to lay on the table a copy of such 
report 7 

The Honourable Sir Henry Oraik: (a) to (c), (g), (j) and (k). I 
presume the Honourable Member is referring to the arrangements made 
for the censorship of the correspondence of the Bengal State Prisoners 
and Detenus. The Government of India are not concerned with detenus 
in Bengal, but in the case of those detained in the Camps there and in 
the Deoli Camp Jail, the censorship is done by the Camp Commandant. 
In the case of other Bengal detenus and State Prisoners detained in jaDs 
outside Bengal, the censorship of their correspondence is done in the 
Central Intelligence Bureau, Calcutta, by a staff consisting of two 
Inspectors and two Sub-Inspectors who also review books and examine 
manuscript note-books found in possession of State Prisoners and 
detenus, in addition to attending to the censorship of the correspondence 
of terrorist convicts in the Andamans. The staff is overworked, especial-
ly at times when large batches of letters are received. 

(d) The main object of censorship is to prevent communication 
with members of terrorist or revolutionary organisations and such 
references are deleted as well as false statements and improper language 
or matters relating to Government policy and information in regard 
to jail administration. 

(e) and (f). Information is not readily available and I cannot, 
therefore! say what expenditure, if any, is charged to Central revenues. 

(k) and (i). Complaints are occasionally received and these are 
passed on to the Local Government for investigation. Delay in cen-
sorship is due to enquiries having to be made regarding persons men-
tioned in correspondence, and often results from disregard or the stand-
ing rules which require the writers of letters to furnish particulars of 
persons named in correspondence so as to facilitate enquiries. 

(Z) It is not the practice to delete portions referring to the state of 
health either of State Prisoners or detenus or of their relatives except 
when such portions grossly exaggerate the facts relating to the 
prisoners themselves with a view to providing material for propaganda. 
When such deletions are made by the Central Intelligence Bureau. 
Calcutta. enquiries are made simultaneously from the jail authorities 
to ascertain the real facts. 

(m) No. "I) , 

( n) Does not arise. 

Prof. N. G. Ranga : Are Government aware that several complaints 
had been made by State Prisoners in Madras in regard to clause (Z) of 
the question, that portions of their letters relating to their health had 
been deleted by the censors Y 

The Honourable Sir Henry Oraik: I have already answered that. 
Prof. N. G. B.a.nga. : Have Government received any complaint to 

that effect' 
The Honcmra.bleSir Henry Oraik : I have said that complaints are 

occasionally received. 
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STATE PRISONERS IN BAD HEALTH. 

541. *Seth Govind Das : Will Government be pleased to state : 

(a) the number of State prisoner a who are at present in bad 
1walth ; 

(b) those that are in very bad health ; 

(c) the names of the prisoners and the jails they are detained in ; 

(d) names of State prisoners (with the names of jails) who are 
suffering from violent type of tuberculosis; • 

(e) the names of the jails that are regarded to be the best for such 
maladies ; 

(f) whether State prisoners in those jails are kept in separate 
wards; 

(g) whether aU the State prisoners that are suffering from phthisis 
are kept in such jails ; 

(h) if not, whether they will arrange to transfer all phthisis 
patient.s to such jails which are regarded good for such 
diseases; 

(i) whether there are any helpll'M cases among them ; 

(j) whether they propose to oonsider the advisability of sending 
them to sanitoriums or to release them to live or die amidst 
their relations and family surroundings ; 

(k) if not, why not Y 

The Honourable Sir Henry araik: (a) and (b). The health of aU 
State Prisoners confined in jail is reported to be satisfactory. Three 
State Prisoners hllve in the past not kept the best of health, but have 
lately improved. 

(c) Does not arise. 

(d) There is no case of any violent type of tuberculosis among the 
State Prisoners. One State Prisoner, who has a phthisical family 
history, has suffered from tuberculosis but for· some time he has ~t 

had any signH of active disease and his present state of health is satis-
factory. 

(e) to (k). Do not arise. 

Mr. G. Morgan: Is the Honourable Member in a position to state 
how many of these State Prisoners are in very much better state of 
health than before they became State Prisoners , 

Mr. S. Satyamurti : Why should not the Honourable Member him-
self go there' He may also improve in health ! 

Mr. Sri Prakasa. : In view of the fact that Superintendents of Jails 
are t'hemf:elves Medical Officers, will the Honourable the Home Member 
take steps to see that qualified outside doctors examine the health of 
these prisoners from time to time , 

The Honourable Sir Henry Craik : That is done when it is necf'S-
sary. 

L228LAD pl! 
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Mr. T. S. Avinasbilinga.m Chetti&r: Who are the three people 
referred to in part (b) of the question Y 

The Honoura.ble Sir Henry Cram: One is Jiban Lal Chatterjee 
in the C.cntral Jail at BellaIjy, Madras, one is Rasikllil Das in the 
Bareilly Central Jail, and the third is B. K. Rakshit Roy, also in the 
Bareilly Ccntral Jail. 

Prof. N. G. Ranga : Will Government consider the advisability of 
publishing an annual report about the health condition of each one of 
these Stat' Prisoners T 

The Honourable Sir Henry Craik: We get a six-monthly rcport 
about their health. 

Prof. N. G. Ranga : Will Gi>vernment consider the I,l.dvisability of 
publishing the report, so that the public and the relatives of these 
prisoners may have the benefit of it 7 

The Honourable Sir Henry Craik: There is no intention of 
doing so. 

Pandit Lak.shmi Kanta Maitra: May I know what steps have been 
taken in this particular tubercula:r case Y 

The Honourable Sir Henry Cram: I cannot give that in detail, but 
f know that for some time the man has not shown any sign of active 
disease, and his present state of health is satisfactory. 

Pandit Lakshmi Kanta Ma.i.tra : Does the Honourable Member mean 
that the detenu has been cured of his disease , 

The Honourable Sir Henry Oram : It looks as if he has been cured. 

DEuy IN THE ANNOUNCEMENT OF THE APPOINTMENTS TO THE LISTED POSTS 
OF THE UNITED PROVINCES JUDICIAL SERVICE BY THE PuBLIC SERVICE 

CoMMISSION. 

542. *Mr. Muhammad Azha.r Ali: (a) Are Government aware of 
the ~e e al dissatisfaction expressed during the last Budget Session of the 
United Provinces IJegislative Council about the delay in announcing the 
appointments to the listed posts of the United Provinces Judicial Service, 
hy the Public Services Commission Y .' . 

" ... (11) ' t e' ~ e t !aWare that at present three' posts amoftgst tile 
District and Sessions Judgeships of the United Provinces and four poets 
amongst the Agra Sessions and Subordinate Judgeships and consequently 
anrl likewise in Oudh are lying vacant since the 14th November, 1934 
and tlle 16th June, 1933, respectively T 

. (c) Are Government aware that this delay in the announcement of 
))rornotioD.sentails great hardship On all the Judicial Service people in 
regard to postings, reversions and taking of leave, etc. , 

(d) Are Government prepared to prevent delays in future and 
to ask the Department concerned (Le., the Public Services Commission or 
others) to call for the recommendations to the listed posts' from the 
Allahabad High Court and the Oudh Chief Court six months before the 
vacancy occurs , 
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(e) Does the delay in selections amongst the Subordinate Judgeships 
under the Chief Court of Oudh act as a bar' to selections under the 
.Allahabad High Court or vice versa , 

(f) Will Government please state if the delay is due to the 
Public Services Commission or to some other agency Y 

The Honourable Sir Henry Oraik: (a) to <I). The question, ex-
cept so far as it concerns the Public Service Commission, is one which 
concerns the Local Government and' could be more appropriately asked 
in the local Legislative Council. The duty of the Publie Service'Com-
mission under their Functions Rules, 1926, is limited to advising the 
Governor General in Council whether the candidates nominated by the 
Local Government have the requisite character and ability for the 
service to which it is proposed to appoint them. The Commission have 
no power to call for recommendations to fill vacant listed posts. There 
has been no deJay on the part of the Commission in dealing with the 
recommendations of the Government of the United Provinces. 

Mr. Muhammad Azha.r Ali : Am I to take it that these cases are 
lying with the Local Government or with the High Court and that the 
Public Service Commission has no hand in it T 

The Honourable Sir Henry Craik : The Public Ser..,ice Commission 
was asked for advice, and, as I have explained, they have given that 
advice. There a~ no delay in giving that advice. 

Mr. Muhammad Azhar Ali : What I wanted to know was, are these 
eases lying with thp. Local Government or with the Chief Court or the 
Allahabad High Court, 

The Honourable Sir Henry Ora.ik :  I cannot say. 

NON-APPLICATION OF THE CHILD MAImIAGE RESTRAINT ACT TO CANTONMBNTl!l 

IN CENTRAL INDIA. 

543. *Mr. M. Asa! Ali: (a) Will Government please state to which 
of the non-regulated provinees, administered areas, and ~ t e t . the 
Sarda Act has not yet been applied T . 

(b) Is it a fact that the said Act has not been applied to Cantonments 
in Central India T If so, why' 

The Honourable Sir Henry Ora.ik: (a) I place on the table a state-
mentishoWing the Administered Areas and Cantonments outside British 
India in which the Child Marriage Re t a~ t Act, 1929, hM not been 
applierl. I am in some difficulty as to the significance of the Honour-
able Member's reference to " non-regulated" provinces. He presumably 
realises that by virtue of its extent clause the Act applies proprio vigore 
to the provinces formerly known as nOll-regulation provinces and that 
the only areas in British India to which it does not apply proprio 'l.Ji(Jore 
are ceT"tain of the areas declared to be backwarrl tract.s under sub-
section (2) of section 52-A of t.he Government of India Act and cel'tam 
other so-called del'l'l!!"ulationised areas. The G-overnment of India are not 
aware whether thE" Local Governments concerned have applied the Act to 
any of the nreas in question. .' , ;. 
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(b) The Aet has not been applied to Cantonments in Central 
India, but the matter is under discussion with the Agent to the GOY-
t'mor General. 

Western India States Agency .• 

Central India Ageney 

Gwalior Residency .. 
Ra.jputana Agency .. 
Kolhapur Residency 
Assam .. 

Statement. 
Ra.jkot Civil Station. 
Wadhwan Civil Station. 
Badar Bazar. 
Mhow Cantonment. 
Nimaeh Cantonment. 
N owgong Cantonment. 
Bhopal Agency Area. 
Indore Residency Bazan. 
Civil Lines of N owgong. 
Sutna Agency Area. 
Gwalior Residency Area. 
Abu. 
Kolbapur Civil Station. 
British Reserve in Manipur. 
Shillong (Rifte Range) Cantonment. 

Mr. M. Asaf Ali: Can the Honourable Member kindly throw some 
light on the snhject a little further and tell us why these cantonment 
areas have been excluded from the operation of this Act 7 Is there 
any reason for it 7 ' 

The Honourable Sir Henry Ora.ik: : As far as I know, these are 
cantonment areas outside British India, and it does not rest with the 
Government of British India to extend the Act. 

Mr. M. Asaf Ali : Is it suggested that cantonment areas are not 
included in British India T By whom are they administered? 

The Honourable Sir Henry Ora.ik : I think that question ought to 
be addressed to the Foreign and Political Department. Some of the 
cantonments are used as cantonments and some are abandoned canton-
ments, I think. 

ExHIBITION OF THE Fn.Ms " INDIAN SPEAKS " AND " BENGALI ". 

544. *Mr. Akhil Chandra Datta: (a) Have Government been in-
formed by the Seeretary of State for India what steps, if any,' have been 
taken to stop the exhibition of the films" India Speaks " and " Bengali " t 

(b) What has been the effect of such steps 1 
(c) Have any effective steps been taken by the Secretary of State 

for India or by the Government of India to prevent any future production 
and exhibition in any country of films vilifying India 1 

(d) Will Government be pleased to lay on the table the representa-
tion addressed by the Government of India to the Secretary of State fol" 
India in this matter and the reply of the SecretaTY of State thereto f 

The Honourable Sir Henry Craik: (a) to Cd). I would invite the 
Honourable Member's attention to the reply given by me on the 16th 
September, 1935, to Dr. Banerjea's question No. 377. 
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Pandit Lakshmi KantaMa.itra: May I know if Government have 
got any definite policy as to how to fight agaiDBt the campaign of vili-
fication against Indians ! 

The Honourable Sir Henry Oraik : I gave a very full reply on that 
point in my answer to Dr. Banerjea's question. 

Dr. P. N. Ba.nerjea : Has the attention of Government been a~.Jl 

to II telegram from Geneva which appears in the Advance in which it is 
stated that certain vagabonds are being paraded all over SwiLzerland for 
an " Indian show". These persoDB are made to stand ill shabby dress 
aud among them there are some women and children! ( Gries of 
" Shame! "). 

The Honourable Sir Henry Oraik : What date is that? 

Dr. P. N. Ba.nerjea : Will Government kindly take 110te of this t 
I will hand over the extract to them. 

Mr. Sri Prakasa: Are posters of these films exhibited in public 
street!; of foreign countries T I ask this in view of th,~ fact that the 
Honourable Member is perhaps 'more interested in posters t.han in films 
themselves. 

The Honoura.ble Sir Henry Oraik : I cannot say about the film 
" India Speaks ", but, as regards the film called" Bengali ", which, I 
understand, is the same as the" Lives of a Bengal Lancer ", certainly 
such posters are exposed. 

DEFAMATORY PASSAGES ABOUT INDIANS IN A PuBLICATION ENTITLED 

" SoUVENIR PROGRAMME OF M.AL.AYAN CELEBRATIONS ". 

545. *Mr. Akhil Ohandra Datta: (a) Has the attention of the GOT-
ernment of India been drawn to the article " Modern Singapore" that 
appeared in His Majesty King George V Silver Jubilee Souvenir Pro-
gramme (Malayan Celebrations) edited by one James H. Martin and 
published by T. B. Rogers & Co., Ltd. 1 

(b) Have Government noticed that in a certain passage in that 
article (at page 84 of the Souvenir Book), a most insulting and un-
warranted attack was made on the whole of the Indian community in 
Malaya? 

(c) Are Government aware that the said article caused hitter resent-
ment and indignation amongst the members of the Indian communitv and 
for a time, it threatened a serious breach of peace in Malaya !  -

Cd) Are the Government of India aware that in view of the 
Governor's message appearing on the 1st page of the Souvenir Book, 
the general impression in Malaya was that the said article and the senti-
ment expressed therein hRd the sanction and approval of the Colonial 
Government? . 

(e) Will the Government of India be pleased to state what steps 
bave been taken by tbem in respect of the publication of the said article' 

The H~ a le Sir Gir ja. Shankar Bajpai : (a), (b), ( c ) and ( e ). 
The nttentIOn of the Honourable Member is invited to the reply giveA 
by me to Mr. Satyamurti's question No. 224 on the 9th Septemher, 1935 
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(d) Any such impression should have been dispelled by the pub!ished 
expression of His i1xcellency the Governor's regret that the reputation of 
the Indian community should have been subjected to au odio1J8 and 
unjustified attack. 

REFUSAL OF ADMISSION TO INDIAN STuDENTS IN ENGLAND TO A SwIMMING 

POOL. 

546. *Mr. Akhil Oha.ndra Datta: (a) Has the attention of Govern-
ment been drawn to the fact that two Indian students in England were 
refused admission to a swimming pool even after the sale of admission 
tickets to them on the ground that they were coloured people T 

(b) If so, has the Government of India taken any steps to make 
amends to the aggrieved students and to put a stop to such a thing in 
future T 

'l'he Honourable Sir Gb'ja Shankar Bajpa.i. : (a) and (b). The Sec-
retary of State for India investigated the matter in .July l ~t. The 
swimming pool in question is owned and controlled by a commercial firm 
which excludes non-Europeans and has expressed its inability to relax 
the practice in favour of Indian students. 

Mr. M. Asaf Ali : Referring to these swimming pools, is the Honour-
able gentleman aware that even in Delhi, the Capital of India, certain 
swimming pools are not open to Indians T 

; .' The BonourableSir Girja Shank&r Bajpai : That does not arise out 
of thih question. 

CANCELLATION OF THE PASSPORT OF MR. MABANI OF BOMBAY. 

t!'i47. "'Mr. Akhil Chandra. Da.tta: (a) Has the attention of Goyern-
ment been drawn to the fact that the passport-for travel on the continellt--
of Mr. Massani, a Bombay Congress socialist, has been cancelled in 
England' 

(b) Will Government be pleased to state the reasons for the impound-
ing of the said passport ? 

(c) Was the said order passed at the instance of the Government of 
India? If not, were the Government of India consulted, before the said 
order was passed, by the Home Government' 

POSITION OF THE INDIAN EMPLOYEES OF THE POSTAL DEPARTMENT IN BURMA 

AFTER THE SEPARATION. 

548. \tMr. S. Satyamurti: Will Government be pleased to state : 

(a) whether they have considered the position of the employees 
of the Post Office Department, especially of the Indian 
Ministerial staff, now serving in Burma, under the sepa-
ration; 

(b) whether their interests are likely to be adversely affected; and 

(c) whether Government will take steps to see that their legitimate 
interests are safeguarded T 

tFor a.nswer to this question, 8ee a.nswer to question No. 532. 
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Mr. G. V. Bewoor : With your permission, I shall rtl'ly to ~ t  
Nos. 54f! and 549 together; , The position of employees of the ~ t al 
Government in Burma, after separation, is at present unner consIdera-
ticiIll, and the Honourable Member may rest assured that ! e ~t 
will tulw such measures as may be necessary for the protectlOn of theIr 
interests. 

Mr.. S. Satyamurti : Will those steps be taken before separation 
beeomes a fact , 

Mr. G. V. Bewoor : Yes, Sir. 

'lRESOLUTlONS PASSED AT THE MEETING OF THE RANGOON POSTAL UNION. 

1549. *Mr. S. Satyamurti : Will Government be pleased to state: 

(ft) whether their attention has been drawn to the resolutions 
passed at the meeting of the Rangoon Postal Union; 

(b) whether Government have considered the suggestions contained 
therein ; and 

((') what action Government propose to take thereon 7 

VISIT OF THE HONOURABLE THE CoMMERCE MEMBER TO COCHIN. 

550. *Mr. S. Satyamurti : Will Government be pleased to state 
,,'hethtr the visit of the Honourable the Commerce Member to Cochill was 
in connection with the arriving at a settlement with regard to the Corhin 
Port? 

The Honourable Sir Muh&mma.ci Zafrullah Khan : Yes. 

Mr. S. Satyamurii: May I know what is the work that the Com-
mf\l'ceMember did in Cochin, in regard to this matter' 

The Honourable Sir Muhamma.d Zafrulla.h Khan: If the Honour-
able Member will explain what he means by the work I dill there in con-
lIertion with this matter, I shall be happy to answer the question. 

Mr. S. Satyamurti : I am referring to work cODnPcted "iilt the settle-
ment (;1' the outstanding questions between the Government of India and 
tlll~ Coehin Government, with regard to the future vf til!' Cochin !-)Qrt. 

The Honourable Sir Muhammad Za.frullah Khan: Consult.ations 
e ~ held with the authorities in Cochin. 

Mr. S. Satyamurti : What are the outstanding ClllHstio!lS '! Are 
they administrative and financial, or are there any other questions out-
stalJding , 

The Honourable Sir Muhammad Zafrullah Kha.n.: With regard to 
fimmrial questions, a provisional agreement has already bflen arrived at. 
'I'he other questions relate both to the administration of the harbour as 
wen as to the jurisdiction to be exercised over the harbour. 

) 

~. S. Sa~ t : With regard 'to the question of jurisdiction, 
what JIS the claIm od' Coehinan.id what is the position of the Goverumentl 
of India ~ .  . 

tFor anllWer to this question, 886 answer to question No. 548. 
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The Honourable Sir Muhammad. Zafrullah Khan : I do not th~ 
tha.t is a matter which I could deal by way of questiun Dnd answer. 

Mr.S. Satyamurti : At what stage do the negotiations now stand' 

The Honom-able Sir Muhammad Zafrullah Khan: They are still 
proceeding. 

Mr. S. Satya.murti : Has work beeu stopped on the further progress 
of Cochin harbour, or is it going on ? 

The Honourable Sir Muhamma.d Zafrnlla.h Khan : The third stage 
has heen completed and the matter re:;ts where it was when it. was 
completed. 

Mr. S. Satyamurti: May I take it that the fourth '.itage has not 
begun? 

The Honourable Sir Mubammad Zafrulla.h Xhan: No, Sir. 

Mr. S. Satyamurti : May I know how long GoyernInent allt at~ 

these negotiations will take before they are concluded aHd the last 
stage taken in hand Y 

The Honournble Sir Muhamm.ad. Zafrulla.h K.ha.n: That depends 
mainly on Cochin. 

Mr. S. Sa.tya.murti : Have the Government of India forwarded their 
final views to the Cochin Goyernment on these two outstanding 
matters? 

The H(>nourable Sir Muha·mmad Zafrullah Khan : The (}(JyeruD!('nt 
of India hold certain views with regard to thel'e two e"t ' J~. aud the 
Cochin Government are in possession of those views. 

Mr. S. Satyamurti: Is there going to be a conference on this 
matler ? 

The HonoW'able Sir Muhammad Zafrullah Kha.n : If at any time the 
hope arises that a conference might lead to a final settlement of the 
question, the Government of India will most certainly be prepared to 
<:all a conference. 

POSITION OF INDIANS IN ZANZIBAR. 

551. *Mr. S. Satyamurti : Will Government be pleased to state: 

((1: whether their attention has been drawn to the reply of 
Mr. Malcolm MacDonald, Secretary for the Colonies, in the 
House of Commons in answer to a question from Mr. Paling 
(Labour), about the position of Indians in Zanzibar; 

(b) whether the Government of India was consulted in the matter, 
and if so, what their adVic'e was ; and 

(c) whether they propose to take further action in order to press 
the Indian point of 'View on the British G.overnment, and 
through the British Government, on the Sultan of Zanzibar T 

The Honourable Sir Girja. Shankar Bajpa.i: (a) Yes. 

(b) and (c). Government have recently received the text of resolu-
tions on the rnbject which were passed at a mass meeting of Zanzibar 
Indians held on the 30th June, 1935. It is understood that copies were 
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also sent to His :MajestY'8 Government and apparently t1~ ' ~ 
tion bad not reach the Secretary of State for the Colonies at the time he 
gave his reply to Mr. Paling's question. The matter is recehing the 
attention of the Government of India. 

Mr. S. Satya.m.urti : Have the Government of India received copies 
of the resoiutioD Y 

The Honourable Sir Girja Shanker Bajpai: 'l'hat i.-; what [ have 
said. 

Mr. S. Satyamurti : Have they forwarded them to th,~ Secretary of 
St&te for the Colonies 1 

The Honourable Sir Girja Shankar Bajpai : The :::)('cretary of State 
for t.he Colonies has received copies of the Resolutions direct, and what 
the Government of India have to do, if they wish t.o do 81lything, is to 
:;eud their own comments to the Secretary of State for the Colonies. 

Mr. S. Satyamurti : Have they done so T 

The Honourable Sir Girja SlJ.ankar Ba.jpai: The matt('\r is still 
uuder consideration. 

Mr, .S. Sa.tyamurti: May I put the usuaI. question. and ask how 
long the Government of India hope to take before e ~ to a settle-
ment ~ 

The Honoura.bIe Sir Girja Shankar Bajpai :  I think I can enlighten 
~' friend. I hope it will be by the third week in Oetober. 

Mr. S. Satya.m.urti :  I am greatly relieved. 

NEWSPAPERS PUNISHED FOR ADVERSELY CoMMENTING ON GovkRNMENTS' 

POLICY IN QUETTA. 

552. *Mr.Mohan Lal Smena: (a) Is it a fact that the Government 
of India issued a circular to the LOcal Governments regarding action to be 
taken against the Press adversely commenting on the Government's policy 
in Quetta? If so, will Government be pleased to lay on the table a copy 
of the same 1 

(b) Will Government lay on the table a statement giving the names 
of papers and the amount of security forfeited in this connection , 

(c) Will Goyernment be pleased to make a comprehensive statement 
l'ega.rrling the losses sustained by Government because of earthquake Y 

(d) W ill Government be pleased to state, if any non-official agencies 
were permiUed to administer relief in Quette 7 If so, what are their 
narr..es1 

(e) Will Government be pleased to state the nllmeS of individuals and 
associations who were refused permission to enter Quetta for purposes of 
administration of relief ? 

(f) Will Government state the reasons for refusing permission to 
Mahatma Gandhi ~ 

(g) .Are Government aware of the fact that the Government's refusal 
to allow ~lahat a Gandhi and others to visit Quetta led to the spreading 
of all sorts of rumours f 
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(k) Are Government prepared to appoint an enquiry t~ee ~
sisting of non-official Members of the Legislative .ABsembly to enqUlre Illto' 
and report on the adequacy of measures adopted by Government to 
administer relief to the earthquake victims , 

(i) Will Government be pleased to state if any military stores have 
bren dama!?ed by the earthquake f If so, what Y 

The Honourable Sir Henry Oraik: (a) I would refer thc Honourable 
Member to the reply given by me to parts (a) and (b) of Mr. Satya-
murti '::; starred question No, 401 on the 16th September, 1935, 

(b) Such a list wns laid on the table by me in l'eply to Pandit Sri 
Krishna Dutta Paliwal's Sltarre,d question No, 365 on the 13th Septem-
ber, 1935. 

(c) The Honourable Member's attention is invited to the reply given 
to purt (a) of Seth Haji Abdoola Haroon's starred question No. 163 on 
the Hth September, 1935, 'which gives the l ~ as regllrds buildings. No 
fig'ures of other material damage have yet been collected. 

Cd) and (e). The Honourable Member's attention is invited to the 
reply given to Mr. Satyamurti's starred question No. 283 on the 11th 
Sepkmber, 1935, 

(f) I would refer the Honourable Member to the reply given by ~e 
to Mr. Satyarnurti's starred question No. 219 on the 9th September, 1935, 

(g) Government are aware that there were rumours but they are not 
prepared to ~ e  any opinion as to their cause. 

(h-) No, 

(i) Yes, The preparation of the list of stores lhrr.aged would in-
volve an expenditure of time and labour which would be incommensurate 
with the talue of the results, 

Mr, S. Satya.murti : What is the value of the military stores' 

The Honourable Sir Henry Ora.ik : That question should be address-
ed to the Army Department, 

LAWS RESTRICTING THE LIBERTY OF THE PRESS. 

~, *Mr, Mohan La! Saksena : Will Government be pleased to lay 
on the table a statement giving the names of laws restricting the liberty of 
Press at present in force, in British India? 

The Honourable Sir Henry Oraik :  I lay a statcmnnt on the table 
gjvingo the information required, In addition to the A.cts mentioned 
there are, OR the Honourable Member is no doubt aware, eertain pro-
visions in tllt.> Indian Penal Code and the Criminal Procedure Code which 
deal with the publication of incitements to sedition and til communal 
and relil,;iouR &nimosity. 

Statement of the Laws dealing with the AotWities of the Press, 

1, The Indian Press (Emergency Powers) Act, 1931, as amended by, 

2, The Indian Criminal Law Amendment Act, 1932 (Sections 14--16), 

3, The Indian States (Protection) Act, 1934 (Section 3), and 

4. The Bengal Criminal Law Amendment Act, 1934 (Sections !l--8), 
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GRANT OF GENERAL .AMNESTY TO POLITICAL PRISONERS BEFORE THE 

INTRODUCTION OF NEW CoNSTITUTION. 

554. *Mr. Mohan Lal Saksena : Is it a fact that Government is con-
templating to grant amnesty to all political prisoners before the t~

tiOll of the new Constitution as was done in 1919 before the mtrouuctIOn of 
the present Reforms? If so, will they be released in time to enable them 
to partici})ate in elections if they so choose T 

The Honourable Sir Henry Craik : The answer to the first part is in 
the negative. The second part does not arise. 

PRISONERS CONVICTED TN CONNECTION WITH THE CIVIL DISOBEDIENCE 

MOVEMENT NOT YET RELEASED. 

565. *Mr. Mohan Lal Saksena: What is the total Humber of 
pru.oners in India who were convicted in connection with the civil diB-
obedif'nce movement and who have not yet been released from jail T Will 
Goyerument state the reason for not releasing them so far T 

The Honourable Sir Henry Oraik: The total number of civil dis-
obedience prisoners who were still in jail at the end of .ruly last was 3l~ 

As regards the second part of the question I wOlllrl refer the Honour-
able Member to the reply given by me to parts (b) and (c) of Mr. S. 
Satyamurti's !ltarred question No. 782 on the 9th March, 1935. 

CANCELLATJON OF THE PASSPORT OF MR. MAsANI OF BOMBAY. 

t556.*Mr. Mohan La.l Saksena : Is it a fact that the G(lvernment of 
India requested the Secretary of State for India to impound the passport 
of Mr. Massani, Bar.-at-Law, Bombay T If so, will Government be 
pleaserl to lay on the table a copy of the letter T 

INSTRUCTIONS REGARDING PASSPORTS. 

557. *Mr. Mohan Lal Sa.ksena : Will the Government of India state 
if it ~a  issued any instructions tp the Local Governments regarding 
grantmg passports Y 

The Honournblel Sir Henry Oraik.: Yes. 

Mr. S. Satyamurti: What are the instructions, Sir Y 

The Honourable Sir Henry Craik: They are confidential. 

Prof. N. G. Ranga: Have Government issued ~ al instructions 
regarding thc issuing or refusing ot passports to Socialists' 
The Honourable Sir Henry Cra.ik: No. 

!"fr. 8 .. 8atyamurti : Are the e ~e t of I ~ using this right 
to glye or ~ :f e ~ ~ t , as a means of punhlhing the holding of 
certam pohtlCftl 0pllllOns and the propagation of them T 

The Honourable Sir H~  Craik: No. 

Mr. S. ~at a t : What are the criteria by which the ,Gav.em-
ment. of IndIa want Local Governments to be guided ill the issuing or' 
refuS,lllg ~ ,pas!sports t  . 

The B~ a le Sir Henry Cra.ik : Public interest. 
tFor anlwer to this question, tile answer to question No. 532. 
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RETURN OF MR. SUBHASH CHANDRA BOSE TO INDIA. 

558. *Mr. Mohan La} Saksena.: (a) Will Government state how long 
will B. Subha.sh Chandra Bose not be allowed  to return to India Y 

(b) In view of the unconditional release of B. Sarat Chandra .Bose, 
do Government propose to consider the feasibility of Temoving restrictions 
from B. Subhash Chandra as well , 

The Honourable 8ir Henry Craik : (a) and (b). Apart from the fact 
that his passport is only valid for certain foreign countries, no restric-
tions are at present imposed On Mr. Bose. 

Dr. P. N. Banerjea: Will Mr. Subhas Chandra Bose be allowed to 
come back to India Y 

The HOllourable Sir Henry Ora.ik : Yes-unless any restriction i. 
imposed before he returns. (Laughter.) 

Mr. Sri PrGkas&: Why was Mr. Bose released at all , Was not this 
House informed that he was a dangerous man, when ~ met in Delhi' 
How has f' public interest" suddenly changed in his favour , 

The Honourable Sir Henry Ora.ik! That does not arise out of any 
Rllswer I have given. 

DISTRIBUTION OF THE GRANT FOR RURAL UPLIFT. 

559. *Mr. Mohan Lal Saksena: (a) Will Government be pleased to 
make a comprehensive statement regarding the manner in which the 
grant of rupees one crOre and thirteen lacs for rural uplift has been dis-
tributed in the provinces Y Will they also lay on the table the schemes of 
rural uplift prepared by the various governments for utilising the grants' 

(b) Wili Government state what proportions of this, if any, will be 
spent in removing illiteracy ? 

(c) Will Government be prepared to state the total number of persons 
who IllH'e been engaged under the scheme in the various provinces T Will 
Government state the maximum and Iqinimum salary sanctioned to them Y 

(d) Are Government aware that these persons are being used to carry 
on anti-Congress propaganda in villages ? 

(e) Are Government prepared to issue strict orders that these persons 
should. not take any part in the elections to local boards or legislatures 1 

The Honoura.ble Sir Ja.mes Grigg: (a) and (b). The Honourable 
Member is referred to the statement laid onthe table in reply to question 
No. 162 asked by Mr. Basanta Kumar Das. 

(c) Information is not available. 

(d) Government .have no reason to suppose that this allegation 
contains any element of truth. 

(e) Such persons are appointed for the pelifonnanc.e of specific duties. 
'l'he IJOr..al Governments will no dmlbt satisfy themselves that they dis-
"t'lhlll'g'e those duti{'.;l and do not engage in politics. 

Prof. N. G. Ra.nga. : Will Government see that the dis(',retionary 
funds placed at the disposal of these Collectors are spent on the purposes 
specified in the communications and papers making these gt'ants t 
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The HonoU1"6ble Sir James Grigg : I do not think the Government 
of India shuuld act as a policeman over the Looal Qovernments : the 
grants have heen made for specific purposes, a~  i.hd Government of 
Inoia will assume that the Local Governments WIll spend the grants on 

those olJjects. .  . 
Prof, N, G, Ranga : Sir, in regard to certain ~ , certaro con-

ditions have been specifically laid down--especlally III Bengal and 
lvladras--conoitions under which the Collectors h ~t1 spend ~hel:le 
discretionary funds, but in other provinces ~  such cOll(iltJOlls have been 
fixed at all. and there the Collectors are entIrely free to spend the funds 
as they like. 

The Honoura.ble Sir James Grigg: These grants have been made 
for thl' welfare of the, villages, and we take it they will be so bpent. 

Mr. T. S, Avin88bjJjnplll Ohettiar: What WIlS the answer to 
clause (d) of tIle question T 

The Honourable Sir James Grigg : 
" Government have no reason to suppose that this allegation contains any element 

of truth." 

Mr. M. Ananthasa.ya.nam Ayya.nga.r: Why is it that, ill suggesting 
the items of tbe proposed expenditure, the Government of India have 
not included· among the items any expenditure for the improvement of 
rUl'al indubtrics T 
The Honourable Sir James Grigg: The. Goverllllicnt did not cir-

cumscribe in any way the freedom 01: Local Governments in putting 
forward such schemes as they liked ; the Government of India them-
selves ~ te  certain kinds of scheme which they would be prepared 
to acecpt without question, but the Local Governments were perfectly 
free to Pl'opose what schemes they liked, outside thH-t liE.lt, llild a good 
mallY of tLem, ill fact, have done so. 
Mr. M. Anantbasaya.na.m Ayya.nga.r : Did not th~ Government of 

Inrlia 1hel'lE,elves suggest certain schemes Y 
The Honourable Sir James Grigg : This is exactly what I have said. 

INTRODUCTION OF THE BALLOT SYSTEM OF VOTING. 

560. *Mr. Mohan La! Saksena: (a) Are Government aware of the 
difficu It:; experienced by the illiterate voters in keeping their votes secret 
in IJrovilJ(:es where thcy nrc re<juired to mark the ballot paper T 

(b) Are Government prepared to eonsider the feasibility  of introduc-
ing throughout India ballot system similar to that as obtains in Bihar to 
.obviate this difficulty and to ensure the secrecy of the ballot box T 

The Honourable Sir Nripendra Birc&r: (a) No. 
, (b) T~e HOllourable Member is referred to my reply to starred ques-
tIon No. 6ilti asked on the 5th March, 1935, by the Honoul'able Member 
himself. 

GoLD EXPORTED FROM INDIA SINCE ENGLAND WENT OFF THE GoLD 

STANDARD. 

561. *Mr. Mohan Lal Saksena: Will Government state the total 
weight of Gold exported from India since England went off the gold 
litandard till the 25th August, 1935 T 

The Honourable Sir James Grigg : The attention of the Honourable 
Member is iIlYited to the answer that I gave to starred question No, 201 
asked by ],fl'. S. Satyamurti during the current Session. 
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CoUNTRIES ;BESTBIOTING THE Fmm FLOW OF GoLD. 

562. *Mr. Mohan La! Sa.nena. : Will Government state, if they are 
in a position to do so, the countries in which the State has restricted the 
free flow of gold ? 
',. The Honourable air J&me8 Grigg : The attention of the Honourable 
Member is invited to the answer that I gave on the 18th February, 1935, 
to starred qneb1.ion No. 324 asked by Sardar Sant Singh. 
Prof. N. G. B.a.np: What are the steps being taken by other 

countries to prevent the export of gold beyond their bonndaries 7 
The Honourable Sir J~e  Grigg: I must have llotic0 of that. 
Prof. N. G. Ranga: Will Government consider the advisability of 

yielding to pnl..lic opinion for once and prohibit the export of gold at 
least ~ 

Mr. President (The Honourable Sir Abdur Rahim) : '.I.'hat is not a 
proper form of question, and the Chair will not allow it. 
Mr. Mohan LaJ. Saksena. : Question No .. 563. 
Mr .. President (The Honourable Sir Abdur Rahim) : That has been 

disallowed. 

t563. • 

Mr. Mohan LaJ. 8a.kBena.: Question No. 564. 
HARDSHIPS OF PRISONERs IN THE CELLULAR JAIL, ANDAMANS. 

564. *Mr. Mohan La.l Saksena: (a) Are Government aware of an 
article published in Advance, dated the 27th June, 1935, on AndamaDS in 
reply to Dewan Bahadur Chetti's report 1 If BO, what action did Gov-
ernment take on it T 

(b) Is it a fact that the cells in Cellular jail are smaller than cells in 
Bengal jails and they are ill-lighted and ill-ventilated T Is it also true 
that cells situated on ground-floor are damp? 

(c) Is it a fact that rain-water leaks inside some of the cells and they 
have not been repaired notwithstanding the fact that it has been repeatedly 
brought to the notice of Jail Superintendent? 

(d) Is it also a fact that the Chief Engineer has twice declared Hiock 
No. V as un-inhabitable, and the prisoners were consequently removed 
from that building, and were retransferred after the rainy season? If 
se, are Government prepared to consider the feasibility of demolishing 
BlOCK V and rebuild the cells on an improved model' Are Government 
prepared to direct that necessary repairs be immediately made to save the 
l' ~ e  from lnconvenieneeY 

,  . (6) Is ita fact that the working sheds in the cellular jail are in a 
tottering condition and have no ceiling, and are covered with corrugated 
tin 1 1£ so, are Government aware that prisoners experience a lot of 
hardship to work under these sheds because of equatorial climate' Are 
Gr,verIilO.ent prepared to consider the advisability of providing roofs or 
covering them with tiles instead of corrugated sheets , 

(f) Jp, it a fact that the Cellular Jail was originally meant for lodging 
for short periods, of prisoners senteneed to transportatron, prior to their 
being housed in other quarters outside the jail, and it was not built with 

1This question was disallowed by the Honoura.ble the President. 



th~ idea df ~  Prisoners ~ te f  l~ ~ ' Is it also -8 faet 
lhAt the-'sttbitart athtngetnebts lU-e as ttnSatiBfaetoty as has beenlltatedAl 
'-'tlfp. ttf ~  atticle, viz;,· the drainl!l are seldom disinfected and the latriDes 
-~ l! totully i1iadequate , -

(g) Is it true that the water, prisoners get, is rain water stored itt 
tanks outside jail, and that the supply is not adequate specially during the 
-period::; when rains fail 'I 

_ (h) Will Gover:i1ment state what arrangements, if any, havebeenmade 
'flit filtei'ing of water for drinking 7 Is it oorreetthat the dy'tentry 
epidemic breaks out in the jail almost every year T If so, have Govern-
~~t. .a e a~  enquiry as to its; cause and what steps, if anY,hav.& been 
-ialen to prevent its recurrence? 

The Honourable Sir Henry Craik: (a) GoverlllUcnt have seen tho 
ar,ticJe pubp.shed in the A ' a~e  e a e~ -o!June ~, 1935, and have 
made enqUIries abOut the allegatIOns made In It, practIcally everyone (If 
which was found to be false, -

(b) The cells in the Cellular.r ail are of practically the same size as 
the cells in the Bengal Jails. The cells are in three storeys, and have good 
.entifation lind an excellent t,.l ~ The ground floor is f{"eEl" from 
&rup. 

(e) No. 
(d) This is not afa<lt,rn August, 1934, the Executive Engineer 

,!ollieed 1l.1!or!zontal crack along the,~ f the. a h~,., of ~e saeond 
;11001' of wmg No.5. Though the crack was not senous, ImmedIate steps 
'W\!re taken. by the Executive Engineer to carry out the necessary repairs. 
The work took about two months, as it was necessary to order the material 
from Calcutta, and during that period the second floor of wing No. :; ''i8B 
vMltted. No further cracks have been noticed since, and GOYermnent sec 
no reason for demolishing it. 

(e) The work-sheds were thoroughly repaired-in 1934. -They are 
,illrgc, airy, in excellent repair and have watertight roof,,_ 
(f) The Cellular Jail was not built solely to house prisoners for short 

periods only ; it was intended also for the confinement of prisoners who 
could not be released in the Settlement. The statement that the sanitary 
arrangements are unsatisfactory is untrue. The drains are cleaned every 
mOrnIng and flushed with seawater. They are inspected every evening, 
and any rubbish seen is immediately removed. They are also daily treated 
With standard Cresol solution. The latrine accommodation is more than 
sufficient. 

(g) and (h). The drinking wat-er f~  the Cellular Jail (and for the 
greater part of. Port Blair) is drawn from a catchment-area tank which, as 
elsewhere, receIves rain water; but the water is filtered be.fore reaching 
the jail and is boiled and eooled before being issued .8S drinking water. 
The water supply was improved in July,-1934. The quantity is sufficient 
1D npply about 40 gallons per prisoner ~  day. It is also incorrect t() 
~Y t~a~ an epidemic of dysentery breaks out in the jail almost every ~. 
'I he InCIdence of dysentery in the Cellular Jail in 1933 (the last year for 
wl\ic1 we ha e~ a at e figures) was much less than in the jails inmost 
p:royinceS in India. .  , 

.. 'Pandit Lakshlnl Kant&. Maitra.: :May 1 ask, Sir, if the Honourable 
Member has any personal knowledge of these jails' 
L228LAD c 
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The Honourable Sir Henry Oraik: I have never been to the 
Andamans but I have obtained a long report from the Chief Commissioner 
and I ha ~ also had a long conversation on the subject with Colonel Barker 
who "W88 stationed for many years in the Andamans and who visited it 
recently. 

Pandit LakBhmj Kanta Ma.itra.: Has any responsible officer of the 
Government of India been deputed by the Honourable Member to inspect 
for himself the actual conditions prevailing in these jails Y 

The Honourable Sir Henry Ora.ik: I think Colonel Barker haa 
already proceeded to the Andamans or is about to go. 

Mr. M. Ananthasayanam Ayyanga.r: Has Mr. Chctty made &D1 
recomml'wlation regarding the further improvement of jail life in the 
Anuatnans'i 

The Honourable Sir Henry Oraik: I cannot say off-hand. That 
does not arise. 

Mr. Mohan LaJ. Saksena : Sir, I have not been able to follow the 
answer to clauses (f), (g) and (h). 

The Honourable Sir Henry Ora.ik: I do not lJel~ why I should read 
them again. The Honourable Member will see them in the official report. 

STATEMENT OF BUSINESS. 

The Honourable Sir Nripendra. Sircar (Leader of the House) : With 

12 NOON. your permission, Sir, I desire to make a statement as to 
the proll$1ble course of Government business fOr the 

Temainder of the Session. 

On Monday, the 23rd, motions will be made to take into consideration 
and to pass the Indian Coffee Cess Bill and the J ubbulpore and Chhattis-
garh Divisions (Divorce Proceedings Validation) Bill. Tuesday, the 24th, 
has been allotted for the discussion of non-official Bills. On Wednesday, 
the 25th, the following business will be brought forward, namely : 

(1) Demands for Supplementary Grants, 

(2) Demands for Excess Grants, and 

(3) Motion for the consideration of the report of the Publitl 
Accounts Committee for the year 1933-34. 

So far 86 I can see, I do not think it will be necessary for the House 
to sit beyond Wednesday, the 25th. 

SHORT NOTICE QUESTIONS AND ANSWERS. 

• PLIGHT OF INDIAN SUBJECTS IN ABySSINIA.. 

Pandit Nilaka.ntha Das: (a") Has the attention of Government been 
drawn to the news published in the Hindustan Times of the 10th Septem-
ber, 1935, page 3, under the heading "Plight of Indian subjects in 
Abyssinia" , 

(b) If so, will Government be pleased to state whether the British 
Comul has asked the Indians to send their families back to India within 
eight days Y 
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(c) ..Is it a fact that .~ a  British subjects have e~. t;old. by t~e 
Brjtish Consul that the BrItish Government have no responsIbility ~ the1r 
case ~ 

(d) If so, will Government be pleased to state whether in similar 
circnmstances during previous wars the British Government took respon-
sibilities for Indians and their properties , 

Mr. J. G. AchesOD: (a) Yes. 

(b) For some time past British Consuls under instructions from ilia 
Majp,sty's M:;nister, Addis Ababa, have recommended to all British 
subjects without distinction to send their families out of the COUlltry jf 
they could do so without inconvenience. No time limit has, however, 
been Het. 

(c) Of course not. 
(d) Does not arise. 

LIMIT OF EXCHANGE A.PPLI1!D TO INDIAN SUBJECTS IN A.BY88INIA. 

Pandit NUakantha Du: (a) Is it a fact that it has been announced. 
that the Bank in Abyssinia will give Indians exchange up to Rs. 300 for 
their money, and no mol'e , 

(b) If so, will Government please state whether this limit of exchange 
applies only to Indian British subjects, or to European British subjects as 
well' 

(c) Will Government be pleased to state whether any di1ferential 
treatment is being meted out to Indians in this respect Y If 80, why' 

Mr. J. G. Acheson: (a) and (b). The Bank of Ethiopia, which is 
an Ethiopian institution, has practically no foreign exchange to sell to 
anyone. Sale has accordingly been restricted to travelling expenses for 
persons leaving the country. Nevertheless, on a representation from ilis 
Maje5ty's Minister, a fair share in the exchange available has been resened 
for Indians. 

(c) Does not arise. 

REGISTRATION OF PROPERTIPB OF INDIANS IN ABYssINa. 

Pandit Nila.kantha »as: (a) Is it a fact that registration of pro-
perties of Indians in Abyssinia by the British Consul has been stopped , 
If Stl, what are the reasons , 

(b) Have the properties of British subjects other than Indian been 
aU registered now' If so, why has registration of Indians' properties 
been refused , 

Mr. J. G. Acheson: (a) and (b). Consular registration of inventoriel 
of property is allowed to all British subjects including British Indiana. 
I. am lmable to say how far the British and Indian communities, respec-
tively, have availed themselves of this privilege . 

. ~. M. AD&Dthuayanam .l.yya.Dav: Will ao,'ernment take 91:eps 
to mtImate to the Indian. settlers there that there is such a provision and 
they can easily take advantage of it , 

Mr. J. O. Acheson: I believe they are already aware of it. 
L228LAD cB 
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Iir. 'ltA!lI.IItIlMa,.ua:tD ~ ': H-ow m1t.ny Indians have 
tfll ~ ~ lll tt1 e ()f it till now , 

, Mr. J. G. Acheson: I am afraid I cannot give 
M ~ !tot got the ihforn1atio'n. 

answer to that. I 

Panctit Nilakantha Das : Rave arrangements 
Inciions will feel no difficulty in this matter , 

Mr. J. G. Acheson: Certainly, Sit. 
. . 

been made 

ALLEGED CONDITIONS APPLIED ON OERTAIN INDIANS IN :AEtsSINIA. 

that 

Pandit l(ila.kantha Du: (a) Is it a fact that Indians willing to 
reside in Zeila and Behra have been asked to keep ready money with thf'lil, 
or else they have been threatened to be ejected Y 

(b) If the answer to part (a) be in the affirmative, do these conui-
tIOns also apply to all other British subjects 1 If liot, what is the redSun 
for this differentiation? 

Mr. J. G. Acheson: (a) and (b). No such eonditious have been 
~l e  or: even eontem,plated. ' ' 

RETURN OF INDIAN WAGE EARNERS J'l\OM ABYSSINIA. 

Pattdit !tHt\lm.ntha. l>a.a: (a) W);:a.t arrangement have Goyemment 
made for the return to India of such Indian wage earners and their fmni4 
lies from Abyssinia as have got no money with them to defray th~ 
,,?,pense8 Y 

(b) Are Government prepared to pay for the costs of the retllrn 
pns!,!age for the Indian labourers and their families and other deBtitute 
Indians now living in Abyssinia T If not, why not 7 

Mr. J.G. Acheson: (a) and (b). Under the existing a t ~ 

British lndian subjects who are stranded ~  foreign countries are repat-
1'inted at Government expense on their giving undertakings to repay the 
amount which the Government may spend on such repatriations. This 
practice will be observed if necessity arises. 

Pandit Nila.ka.ntha Das : In cases where they are unable to pay the 
amount, what will happen to them T 

Mt. I. Q.,Aehes01l : That seems 'to be fuore it mat.ter for private 
ehai:ity. 

CANCELLATION OF CERTAIN GALLERY PASSES. 

Mr., President, ('rhe, Honourable Sir Abdur Rahim) : Order, order: 
I hlrV'e to inform the House that 1 have recehreda letf~  from the Honour-
able ,Member, ·Pandit Sri Krishna Dutttl Paliwal, saying that he Wishes ~ 
lJ~e tbe question as to the cancellation of certain PaSSes to the gaUe'riek 
of this House under my tlrders. 1 cannot allow sueha e t ~ 

r!li,oed. I ID.AY~, howevttr, . ..~ the llouae ,thll.t l ~ W,; th., d.arge 
f>tmy responsjbility in that att~  uPon the informatiol/o that' t ~ e ~  
fol' the safety of the Rouse, and I milt" &).so ·UUorm the Honse that there 
haye been very few cases in which I have had to ooncel' Passes airf'Rdy 
if!;sued. '  : '.' ' '. , ,-', " t ~, ",'~ . 



P:RBSENTATl;ON OF TRElUWOitl' OF TUE PUBLIC A U ~' 
COMMITTEE. 

The lIonourable Sir, .James Gt:iiJ (Finance Member) : Sir, I e~ 

to present thc report of the Public Accounts Committee (l'arts I and II) 
on the account"! for the year 1933-34. Perhaps, in making this presenta-
tion, I must ask the Memberi of the House, in view of the fact that the 
report will be disculjSe(i on Wednesday and it ~  a very large ! ~~ 

of ~~ e t , to be good enoll¥h to give notice to the representativeR of 
tJ;le Departments concerned of the subjects which ther wish to raise during 
that debate. ' 

Report of the Public Accounts Oommittee on the AcOOUDY of .~ 
~t e  ~  ~ ~ . 

P AliT I--.-CrvTh, MILITARY .6.Nl) POSTS AND TEWIlGB.APHS. 

I.-Excess Votes. 

1. General S",mtury.-The following table compares the total grante 
\oted by tile Legislative Assembly with the total expenditure ~~t those 
grants :- . 

(In Jakhs of Rs.) 

Supple- .Actual 
~ mentary FinM ~

Grant. Grant. ~t  ture. 

~ t11 e !l4!u'ged to :revenue 25,39 2,14 m,53 2t/,97 

Jbpc!Qditure charged to capital .. 83 37 1,20 99 

26,22 2,51 28,73 m,9! 

Disbursements of ~ apd a l ~ S 6,03 1,67 7,70 5,91 

32,25 4,18 36,43 33,&a 

2. The following table C0lD\P8res the non-voted appropriations sanc-
tioned b! t.heGovernment of India with the total expenditure against such 
R!JproprlatlOns :~ 

Expendit11re charged 'to revenue 

Expenditure charged to capital .. 

79,07 

43 2 

79,50 '-4,1S 

74,82 

4lS 

'J",J7 

74,85 

74,80 

3. The position regarding total expenditure voted and non-voted is ru; 
follows :-

Exptmditure charged to revenue 

Expenditure charged to capital 

( Ulfj ) 

0rigiMJ 
Grant. 

1,04,46 

1,26 

1,05,72 
6,03 

1,11,75 

FiD&l Aotu.l 
Grant. Expenditure. 

1,02,35 1,01,31 

1,65 1,~ 

1;04,00 1,02,72 
7,70 5,91 

1.11,70 1,08,63 
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4. Samngs.-There was a saving of 3,07 lakhs or 2.7 per cent. of the 
Anal ~!Illt. The perce:n.tage compares 88 follows with the results of pre-
vious years :-

1929-30. 1930-31_ lDaI-32_ 1932-33_ 1933-U. 

Ezpenditure charged to revenue -7 ·3 3·2 1-9 1-0 

EzpeDditure charged to capital .. 12·9 15·9 11·4 8-3 16-2 

DilblllBementB of loans and ad- -·3 -20·3 10·8 37·1 23·3 
vancee. 

Combined percentage ·9 -'7 4·3 5·9 2,.7 

5. The following table compares the percentages of savings under 
Voted Grants for e:q>enditure proper (i.e., exclusive of disbursements of 
loans and advances) with those of savings under non-voted appropria-
tions :-

1929-30 

1930-31 

1931-32 

1932-33 

1933-34 

Percentage of savings. 

Voted. Non-voted. 

·8 1·1 

3·9 -·2 

9·6 

7·0 

2'8 

1·0 

·2 

·7 

6. Excesses.-In the following cases the actual expenditure exceeded 
the voted grants and an excess v()te of the Assembly is accordingly 
required :-

Amount Actual 
Item No. of Gra.nt. voted by Expendi_ Ex_. 
No. AsIIembly. ture. 

Re. Re. Re. 

I 2&-Intereet on Mi8celJRl801III Obligations 5/1.01.000 57.13.409 2.12.409 

2 5O--Geological Survey 1.78.000 1.86.634 8,634 

·3 70---Indian Stores Department 6.87,000 7,06.895 19,896 

'" 
76-MisoellaneoUB 7,13.000 7,13,856 856 

II 76A-Expenditure on Retrenched pe1'IIOnnel 
- cha.rged to revenue. . 

6.45.000 7.20.743 75.748 

" 76C-Transfer to Fund for recOD8tru.otion of 1.28.89.000 2.71.66.180 1.42,77,180 
Earthqua.ke damage. 

7 95A-Civil Works not oharged to revenue .. 1.76.613 1.76,613 

8 96A-Expenditure on Retrenllhed pe1'IIODnel 3.02,000 3.26,288 24.288 
charged to capital. 

7. A brief explanation of the more important excesses IS 

below:-
given 

Item 1.-The voted charges under this grant represent mainly pay-
ments to the Posts and TelegraphR Department for· savinJ:s 
bank and cash certificate w()rk. The excess was due to the 
increase in the post office savings bank transactions during 
the closing months of the year, the v()lume of which is not 
susceptible of accurate estimating. . 
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Itent 2.-The excess was caused by the reimbursement to the Burma 
Government of arrear charges (from 1930-31) in coiineotion 
with the survey of the Northern Shan States. 

item 3.-Heavy decline in iruqJection work for Railways and con· 
sequent fall in recoveries caused the excess. 

Item 5.-The excess was due to more leave salary charges of 
retrenched personnel and the omission through ~ e ta ~
ing on the part of the Account Officer to proVlde for t bem In 
a supplementary estimate. 

Item 6.-The revenue surplus for 1933-34 was anticipated to bl> 
Rs. 1,28,89,000 and it was decided to transfer the entire 
surplus to the Fund for reconstruction of Earthquake 
damage. The actual revenue surplus however amounted to 
Rs. 2,71,66,180. 

Item 7.-This represents the Central Government share of the cost 
of reconstructing and repairing the provincial govermuent 
buildings, etc., in Bihar and Orissa damaged by the earth-
quake. A supplementary grant could not be obtained from 
the Assembly as it was not possible to estimate before the 
close of the year the actual expenditure likely to be incurred. 
It has since been decided to transfer this expenditure to the 
Fund for the reconstruction of earthquake damage. 

Item B.-Tbe excess was due to larger payments of gratuity to 
retrenched personnel and to smaller amounts transferable to 
revenue mainly in the Posts and Telegraphs Depaxtment. 

8. We recommend that the Assembly assent to the excess grants 
tletll.iled above which the Governor General in Council will place before 
them in due course. 

9. Rule 52 (2) of the Indian Legislative Rules requires that we should 
bring to the notice of the Assembly every reappropriation from one grant 
to another, every reappropriation within a grant which is not made in 
ac(:ordance with such rules as may be prescribed by the Finance Depart-
ment and all expenditure which the Finance Department have 
requested shoulrl be brought to the notice of the Assembly. We 
til'(' glad to be able to report that there have been no reappropriations 
failing under these categories during the yeax, nor have the Finance 
Department requested us to bring to the notice of the Assembly any 
partiC'ular item of expenditure. 

U.--Important comments on matters arising out of the accounts for 
1933-34. 

10. Accuracy of budgeting, control o'Vf.r expendJ..tttre, etc.-It will be 
seen from the figures given in ip8.ragraphs 4 and 5 above that the results 
~ the year under review compare favourably with those of the two pre-
VlOUS years except under expenditure charged to capital. In making this 
comparison, however, it should be remembered that the years of 1931-32 and 
1932-33 were exceptional in view of the retrenchments then in progress. 

We went through the Appropriation Accounts in great detail and 
were struck by the large number of major variations between the e t at~.  

and actuale. Even in cases where yariations under the totals of the Grantl 
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rrCl'e not gre$t, the variations in ~al sub-heads were very large 
hideed. This was specially' the case in the case of Civil W Qrks aud Postg 
and Telegraphs grants. We wlderstand that, until two years ago, there 
were no proper rules for budgeting for Civil Works and we hope that, a'l 
CI ~ lt of the rules then isslred, tlie appropriation accounts of later year'! 
'\ ill show some improvement. As regards the Posts and TelegraphR 
pepartment, previous Committees have commented on the e ~ faults 
in budgeting and coptrol of expenditure. Last year's Committee '~,  

furni.shed by ~he department w.ith a ;meJJJorandwn e¥iP14ining ~he a ~B 

steps taken or under contemplatim· tk. ' ~Y the di\£ects noticed, lind 
to effect improvements in the procedure 'concerning budgeting aud 
control of expenditure. JUdging from the results of the year 1933-3·1, 
we too are definitely of opinion that budgeting and control of expendi-
ture. in the department were far from satisfactory and the Auditor 
General particularly brought to Our notice the continuance of the o':er-
budgeting under the Repairs grant which had been a marked feature of 
HIe preceding ten ye.ars. We realise that the effect of the steps taken ~' 

the -department could not havebeeome noticeable in the accounts ntrW 
l tH~e  review but 'We h~ that future appropriation aecounts, at lea'!t 
from 1935-36, will show the results of the action taken by the depart-
:ne:p.t. 

The grant for the Survcy of India was another grant Wlder which 
th~  were l! ~ varjatjops que mainly, we understand, to the difficuLt.y 
of estimating the work to be done for provincial governments and 
consequent recoveries from them. We realise the difficulties but desiro 
tuat the Finance Department should, in consultation with the Educa-
tion, Health /llld Lands Department, try to remedy the defects as far as 
possible. 

We specially desire to impress upon the various departments that, 
thoHgh variations within a grant are less important than variations 
~l the grant as a whole, even here large variations are to be deprecated 
as Hhowing a certain indefiniteness in estimating. 

11. Supplementary Grants.-The Accountant General, Central 
Revenues, has brought to our notice 6 cases in which supplementary 
gl'ants obtained from the A&'>embly proved to be Wlnecessary. We ~ 

informed that the Finance Department is at present considering the 
whole question of more effective control of expenditure and the procedure 
for obtaining supplementary grants. In this connection we suggest that 
the Fmance Department· should consider whether, .when they go for 
a supplementary grant to the Assembly for a portion of the amount 
required for a ~he, e as a W.IlOle, the balance being met by reappropria-
tiefJ lromslivings ~ e hel e, the a l 1llal"t ~  QnAeI' , wbiehfM 
Ravings are available should not. in tlle Cease of large savings at least, be 
sh()wn in the supplementary demands presented to the Assembly. We 
1I1lderstand that a .3;milar procedure is in force in Great Britain. 

, "12. ,Accounts pf ,.~e a ate ft 'l'l, ,~ creq,ted for ~ e al e e l t!l,.e.~ 

l)uril\£' the ll;lst two e~  tl,l~ Government 0.£ )ndi!l h.a e eat~  a numher' 
of fl1ll11s from the' reven!!esurpluses'for ,~ 1 e~ e t e ll'l lJ~ 
reconstruction of earthquake' damageih Bihar, development f~ ll  

A ~ llt , Broadcasting, etc_ We 'sngg6tlti'hat . pre!!'r".,Sl;Ive accoun1s of 
~ t 1 e from the various funds should 1>6 included in future 'Ppro.. 
l tl~  .cC'Ounts. , '"" '.. , 
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. 13. A'l¢# aJ (Judom£ e t ~ e,. W e ~ ee with the Auditor e e~al 

"~ the :revised' systeru of Il e~t audit of CustoIDB revenqe which 
wali introduced OJ;l a tem.porary blWS 3 years lHfo should be ma.dt' per-
.~ e t. 

14. L()'fI,don Stores Department.-The last year's Committee reCO,ll-
lf~l e  that in view of the large drop in the value' of stores eha'l~  

thr0uO"h the' London Stores Department, the question of reducing the 
«tJ1e.gthof that Department and of ID.8king it a. part of the Ipdian·· 
Stores Daputment should be COOjidere.d,.W e ~U'e U1f ~e.  th., tlw 
. l ~ t of India have decided to depute SIr JamM PIt e~thl , the 
t:hief Controller of Store.;;, India.n Stores De a t e~t, who will be QJ;l 
"1>8'.;e .duing t~ ,winter of 1936-36, to JP.Ue & detailed e~t.  of t4f 
'working of the' London Stores Department and to submit a scheme for 
the amalgamation of the two departments. 

15. Mathematical Instrument Office, Cakutta.-We discussed with 
the representative of the E lt~at 6 , Health altd Lands Department tue 
UJ.H~at ll of ~e l  the size of the Matb,ematical : t llPl~ t Office, 
Calcutta, as a result of the decision of the Army Department to get their 
,work done through their own agencies and of the receipt of smaller 
demands from Provincial Governments. and other Departments of the 
Government of India. We were informed that the Surveyor General had 
proposed certain reductions to the extent of about Rs. 20,000 a year. We 
1eel that these reductions are considerably less than the 1088 of revenue 
fi'om the .Army Department, and that it should be seriously considered 
'\\hether more drastic reductions are not possible. If, even after th~ ~ 

l'e,Jnctions, it is found that the ofli.ce is not able to pay its way, the ques-
tion of closing it down should be taken up. .  . . 

16. Unauthorised Excluded Funds in N.-W. F. P.-We understand 
that there are about 31)' sllCh funds of which the ~QlI1:a ' ones are' the 
Motor ~  Depreciation Funds and the Khaasadar Fund. Weare 
informed that the Motor Lorry Depreciation Funds have already been 
elosed and that orllel"S hAve also been issued to close the Khassadar Fund, 
deta!led instructions h.a ~~ been issued to regulate the vari'lus buda.et 
grants relating to the Khasaadars. The other funds, which are minor 

e~. are heing serutinised and orders are beillg issued to close the funds 
-which a ~' unnecessary and to continue those that are necessary under 
proper 1 Jl~6t .a 1  e ~  audit. We desire that a further report on 
fhi" niatter should be in.c1uqed in the next year's audit report. 

17. i'ina"ojal pqsition (}f the Indian Posts and Telegraphs Deparl-
e~t, Weha~ perused the Memorandum furnished by the Director 
General, Posts and Telegraphs. on the cOmmercial prospects of the Depart-
~ e t and on the various mel}sures t~ e!l tQ !"educe the eX'penditure lind 
mcrease the revenue of the Department. We are glad t() note lhat a 10;;8 
cf about haH' ~ .. qore e~J'6 ' in 1933-84 h.Cis beenoonverted jnto :l 
surplus of a ~ t Rs. 37 lakhs in 1934-35, though this result was attained 
~ e ~tl e allocatioll to· the. D.epreeiatiQn 'Fund to the ·t'!!ttpnt 
ftf about R~. 7~h. . In 19~ 3.6 the Departntent anticip.a.te a IVIiI$',of 
&oout Rs. l.'f ~a h  after e ~  about Rs. 19 lakhg of the pl'ovisillB ~,J  
~e 1?eprell1ation Flund, providj,ngo Rs. 27 lakhs for-the TestorUion of thft 
Jell~~l' ()f the 'pay cu.t, ~  ~IQ J~.fl 1m ~ in tbe ~. of I;lIe 
~ ... S~ ~  oW! weean DI . .e~.t the De a t~~ ~Q l  be,ahle. 'ontlut 
present baSIS, to produce a balanced hudget h~' t;4e -lWlr futare.W e !Jf,n-
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side/'ed at great length whether the general financial positIon ot thp. 
'Department eould be improved by restricting the amount of the ~ t
bution to the Depreciation Fund. The non-official Members of the COUl-
mittee thought that this was somewhat in excess of the amoUlli, requil't!d 
and recommended that the question should be carefully considered by the 
.Pinance Department. The Chairman undertook that this should be 
done. 
18. Report of the Military Accounts Committee.-We append the 

Report submitted by the Military Accounts Committee (.Annexure A) 
constituted to make a preliminary examination of the Military Appropria-
tion Accounts and connected documents. We endorse the recor.llDend .. 
tions and observations of the Committee both in its Report and in the 
pro'.leedings of its meetings. We desire to lay special stress on the 
importHlH'e of completing the revision of the Army RegUlations as soon as 
possible. 

m-JlfiscellaneoUJ Observations. 

19 . .As in the previous year, we append to our Report minutes of 
onr proceedings which we consider should be treated as part of the Ueport. 
'Ve assume that, in accordance with the established practice, such act;.on 
as may be necessary will be taken by Departments on the Ijosel·vations 
anil recomm('ndations contained in these proceedings. 

20. We wish to thank the Auditor General for the assistance which 
he rendered to us throughont the proceedings. His great knowledge and 
his patient willingness to impart it have been beyond p.raise. We shollld 
like also to express onr great appreciation of the work of our extrpmdy 
competent Secretary, Mr. K. Sanjiva Row, C.I.E. 

K. SANJIV A ROW, P. J. GRIGG. 

14th September 1995. B. DAB. 
S. SATY AMURTI. 
N. G. RANGA. 
THEIN MAUNG. 
MD. YAKUB. 
RAMSAY SCOTT. 
SHER MD. KHAN. 
BHAI PARMANAND. 
R. D. DALAT.J. 

S. C. MUKHERJEE. 

F AZL-I-HAQ PIRACHA. 

ANNEXU&B A. 

Report of the l't'Iilita.ry Accounts Oommittee. 

We were constituted in pursuance of the recommendations of the 
Public Ac('ounts Committee of the year 1931-32 to make a preliminsl'Y 
examination of the Military Appropriation Accounts and connected doen-
mt!Dts. The results of our examination are, as usual. embodied in the 
proceedings of our meetings (Annexure I), which should be treated SR' 
part of our report, and it is unnecessary for us herf! to do more than refer 
to the more important points.· . 
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2. Control ewer expendifure.-Weare glad to note that the Auditor 
General considel'J; that " so far as control of expenditure in bulk is 
concerned the financial administration of the year has been ~h  to be 
careful £'1ncient and in the abnormal circumstances mentioned hy the 
Financial Adviser, su'ccessful ". There is, however, room for still further 
improvement,and we hope that this will be achieved in future. y:ears as 
a result of the efforts that are being made by the Army authorItIes. 

3. Military Engineer Services expenditure.-We have been through 
the review of expenditure on ]\1i1itary Engineer Services prepared by. the 
Financial Adviser. In pursuance of the views expressed by the prevIous 
Committees the Financial Adviser has carried out a detailed examination 
of llt J~ hetween the estimates of cost of individual worh and the 
actual expenditure incurred. In order to make the review more infor-
mative, the Auditor General has suggested-and we agree with the sug-
gestious-that :-

(1) variations from (a) original estimates, and (b) the year's 
appropriation in the case of works of major importance or 
higher value, should be exhibited in the Appropriation 
Accounts j and 

O!) a detailed account of the utilization of the Military Engineer 
Services Reserve should be given in the Appropriation 
Accounts. 

We understand that these suggestions have been accepted by the Financial 
Adviser. 

TIH' various steps which the Army authorities are taking in order to 
improve control of expenditure, regulation of contracts and other finan-
cial matters are mentioned in paragraphs 11 and 25 to 28 of the proceed-
ings. 

4. Revisicm of Army Regulaticms.-In view of the num2rous irre-
gularities due to the complexity and obscurity of the existiIJ.g regulations, 
the previQus Committees, at the instance of the Auditor General, had 
recommended that steps should be taken to simplify and amend the 
existing regUlations. The Army Secretary hoped that two important 
sets of regulations would be completed within twelve months. We con-
sider that this is a very important matter and the Anny Department 
should take every step possible to complete the revision .earlier, if possible. 

5. Financial Irregularities.-The action taken by the Army authorities 
under the orders of His Excellency the Commander-in-Chief, in pursuance 
of the statement made to the Committee last year by the Army Secretary, 
is explained in the note attached to our. proceedings of the 8th August 
1935. This year's report again includes an undesirably large e~ of 
cases of financial irregularities pointing to the same conclusion as was 
reached by the Committee last year. We realise that these irreO'ularities 
occurred prior to the iggue of the special instructions referred to above, 
and we hope that the effect of these instructions will be reflected in the 
~e lt  of future years. Some of us think that negligence has not 
In thc past been punished sufficiently serioosly, and indeed a number of 
the ca."les specifically referred to by the Auditor .General afford a 
prima facie confirmation of this view. The more important of these we 
have discusse4 ~h the Ar!llY Secretary !1lld on one of them in a t ~la  
thewh<>le o,mmlttee conSIdered that hIS explanations were, to SAY the 
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~ Qf it, 'QJl~ l ~  8lluwe Qi1ve e l~ IiOmEl fumber information 
:Ul the uase. We hope t,hat ~he ArD).y S~et.lt.l'  will be II. l~ ~ t ~t.t  

4his to the Public A ~ Cmnmittae u.a. t ~ for \hfWl 1;.9 M ~f e  it e~~'~ 
«rafting their :a,eport. In ~  ~ we Ba ~ th",t, in view of t4e 
ipstrulltiQIl!; which have ~ issued by His l1x<:eUenCy tile Oom,waJ,lqer-
in-Chief Pond the impending simpli,tica.1;ion of the e l~t , it will not 
{lnly be clear that the Army authoritieijl take a ~ lS view of lle l~eJ: ~ 

or inefficiency but also that they will in no 'wise admit ignorance of the 
regulations 8B an extenuation of shortcomings under· these heads. The 
~at al corollaItY of this sh{luld be a manifest tendency for the :punish-
ments ?warded in such cases to become heavier in future. 

6. Authorised War reserves of stores.-The Q a te Bte e e ~l 

and the 1IIaster-General of \he Ordnance have furnished the 1l6Cesaq,ry 
certificates in regard to the existence in tQ~ of the IUlthoriseu W~ 
reserves of stures on the 31st of March 1935. Copies of thege certi.dcu.teii 
~ e tta h~  to our proceedings (Annexures II and III). . 

P. J. GRIGG. 
P. C. TALLENTS. 
B. DAS. 
S. 8ATYAMURTI. 
SHER lVlD. KHAN. 

K. SANJrV it ROW . 
.36th August, 1935. 

ANNEXURE I. 

Proceedings of the ftrst meeting of the Military Accounts Oommittee heM 
on Wednesday, the 7th August 1935, at 9-30 P." 

PB. S~T : 

The Hon 'ble Sir JAMES GRIGG, K.C.B., Finance Member, Ohainnatl. 

The Hon 'hIe Mr. P. C. T ~T l~ c.s.L'l 
C.LE., I.C.S., Fwance Secretary, 

Mr. S. SATYAMURTI, M.L.A., 

Mr. B. DAs, M.L.A., 

Captain 8Hlm MOHAMMAD KHAN, C.I.E., 
M.B.:tJ:., M.L.A. 

fMembe"s. 
Mr. A. C. BADENOCH,. C.I.E., I.C.S .. , Auditor }'vere also. 
General,. :present. 

Mr. K. R. S. RAU, Director ~ A!1IlY .A~ t. 

Mr. G. R. F. TO'l'Ti;NllA. . ll, O.I.E., I.C.S.. 1 
Army Secretary, 

Mr. J. C. BR MMA ~, M.R.E., Deputy 
a a~ Adviser, f W h ~ e3. 

Lt.-C{llonel. R. P!llNc:&, O.B.E., Miljtary J. 
AcoountantGeneral. . 

. 1. The ~ ttee took up the ~.t ll of A ~  .t\ to ~. 
A at ~ .4ccol;Ultlf prepared by ~e Fmaneial Mvlaer, ~ 



ttirtimile. . 'I'M Odtnmittee 4CceptM th~ e±pla..natwD. gi-ven or· the action 
tAiten ih regJi.rd to the cases ettt ~  in the Appendix subject to tM 
following remarks. . 

a. Item 1-The Administration of MtJAiaf'1j EnginBer Services expendi-
t'ltt'e.-This was postponed for consideration when the Engineer-in-Chiet 
IIPpeared before the Committee. 

3. Item 2-Revision of Army Regulations.-The Committee was 
informed that, the general principles that will govern the revision 
h~  been settled: as intimated to the Committee last year, the revision of 
, Regulations for the Army in India' and . Pay and Allowance U,egula-
tlons' had been in hand since the 1st September 1934, that very definite 
and important progress had been made, but that it was not possible to 
sav when the revision of 'those books would be completed. The draft 
~fell e Services (Classifieation, Control and Appeal) Rules to g()Yern 
«HyHian personnel serving under the Army Department were referred to 
the Secretary of State early in 1934.. As a result of certain criticiSInS 
made by him, the volume had been re-cast into a comprehensive book o:f 
regulations for this category of personnel, and it was hoped that it would 
be completed witkin the next two months. The Committee after dis-
<lllssion with the Army Secretary was of opinion that the revision of 
regUlations was a very important matter, and the Army Department 
should take every step possible to complete the revision as quickly aft 
pOESihle. The Army Secretary promised to try his best to have the ' Regu-
lb:tions for the Army in India 'and the' Pay and Allowance Regulations', 
which are the most important ones, in a revised form by the time the 
C{'mmittee meets next year. 

Item 3-ComPilation of statistics showing losses due to the sale of 
S1l,rplus and obsolete st01'es.-This item was postponed for consideration 
with paragraph 5 (b) of the Auditor General's IEftter. 

4. Itern 4-Military Engineer Services Reserve.-The Auditor General 
dffllred that, as it has been prescribed that the reserve should be utilised 
for unforeseen works, a detailed account of its utilisation should be given 
in the Appropriation Accounts to enable audit and the Committee to see 
that it was properly utilised. The Committee agreed. 

5. 1tem Re ~  of ~e  for the Depreciation Reserve Fund of 
Ordnance and l th~  Factones.-The Auditor General said that on 
tuither examination he had decided not to press for any change. The 
Committee agreed. . 

... . G. 1tem 6-llevision of equipment tables.-The Committee was in-
tprulecl that the tables had been revised. The Military Accouutant 
General was satisfied with the revised tables. 

. 7. Item 8--Improvement of supervision and proper liaison with 
: ~ e to prevent frauds.-Consideratibn was postponed till the next 

d' fl. Item: 9~I e e t  in the procedure for reiXJvenJ of rent. water 
071. tlcc.t:w cnargesand CO'f1lservancy ta .~The Military AccotUltant 
General mformed the Committee that he had issued instrnctions that these. 
bi1ls. should be. sellt to the units concet'ned and that recoveries should be 
mad.e from the pay bills." 4S. regards the' conservancy' tax, It ha~ been: 
t.~~ e  that tbese ~ha e h l  be le"ied e e ~ in the case .of eertai'" 
th';It pool' 'P~ l !. . .. .. . . . . J4-
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9. Item lO-Judge Advocate GeneraZ's rulings in certain cases.-Tb# 
~ l  reached by the Government. of India .a ~ , ~ in the 
annexure to tb€ Quarterly Statement of outMtanding items. 

10. Item 1,'2-Statement ODMpartng the cost of t~ ,t te ~ 0/ 
manufllct!tre 'With Home P~  Vocabulary  Stores rates.-Thc COlllmittee 
agreed to the discontinuanee of this matement as it served no useful 
purpose. 

11. Item 13-Trained works accountants for Military Engi'neer Ser-
"ices audit.-The Military Accountant General informed the Committee 
that he had agreed to take over certain trained Public Works Department 
accountants who will also train others. The Committee desired to have a 
report of the success or otherwise of the new arrangement after two years. 

12. The Committee then took up the consideration of paragraph 5 (a) 
of the Auditor General's letter; namely the possibility of amplifying the 
first part of Appendix E to the Appropriation Accounts so as to give 
information regarding a larger number of categories of stores. At present 
there are certain important omissions, for example, mechanical tran9port 
stores. The Auditor General explained to the Committee that this infor-
mation would be useful for exercising greater financial control. He said 
that there was no difference of opinion so far as the principle was con· 
cerned between him and the Financial Adviser, Military Finance j the 
whole difficulty lay in devising a procedure whereby these statistics could 
be obtained without undue extra expense. The Committee desired that 
every effort should be made to give fuller information in the next year'. 
report. Mr. Das alSQ desired that in the memorandum of the Financial 
Adviser regarding stores transaetions, figures for the amount of stores 
purclwsed in India and outside India should be given separately. The 
Deputy Financial Adviser agreed to do this. 

13. Item 3 of Appendix A and paragraph 5 (b) of the Auditor 
General's letter-Exhibition in a ·valued statement of surplus and obsoZete 
stores disposed of during the year.-The Auditor General explained to 
the Committee that the Financial Adviser had accepted the advisability 
of preparing a valued statement of surplus and obsolete stores discarded 
in the course of each year as one method of check over the exercise of 
control in respect of the purchase of stores. A statement in respect of 
the year 1934-35 had actually been prepared and submitted to audit and 
this provided the Financial Adviser with a prima facie case for enquiry 
into certain discards of M. T. stores. The Committee desired that the 
statement should be utilised where necessary to improve the present ' pro-
visioning' arrangements and to prescribe suitable limitations on store 
holding. 

In this connection the Auditor General brought to the special notice 
of the Committee the former absence of a proper system of provisioning, 
the overstocked condition owing to this reason, and the necessity of a 
valued account of all surplus and obsolete stores in the Royal Air Force. 
The Army Secretary circulated a note (copy attached) explaining the t~  

taken to improve the system. The Auditor General stated that he thought 
that measures had been taken locally to remedy the defects in the provi-
sioning system, and that as far as he could see they were reasonably satis-
factory. He urged that Government should issue authoritative orders 
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regarding a provisioning system and fiX &took limits. The Army Secretary 
assured the Committee that the Royal Air Force Headquarters and the 
Army Department realised the importance of the matter a ~ were giving 
very close attention to it. He acknowledged that the Auditor General's 
interest in the question h~  been instrumental in focussing attention UPOJl 
it. 

14. Paragraph 6 of the Auditor General's letter-BpecioJ, expendi-
ture on 'l'aritorial Force (Appendix L to the Appropriation A()C0'U1,tS).-
The Army Secretary informed the Committee that they were surrendt'ring 
a sum of &S. 5,85,000 to general revenues. 

15. The Committee then took up for consideration various financial 
irregularities mentioned in paragraph 7 of the Auditor General's letter. 
As regards these irregularities, the last year's Committee had observed 
" they also desired to record their opinion that the punishment awarded 
in some cases was entirely inadequate and that the administrative autho· 
rities appear to take far too lenient a view of cases where the furni.shing 
of false certificates was deliberate ". The Auditpr Gt'neral in his lett~1 
says: "In last year's report I was constrained to observe that thf 
cases brought to notice taken as a whole seemed to afford evidenct) that 
there was ronsiderable laxity of vi.ew and an insufficient sense of respon-
sibility in financial matters, not in the administration as viewed in the 
abstract but amongst individuals. It is regrettable that this year's report 
should again include an undesirably large number of cases pointing to 
the same conclusion". The Committee desired to draw the pointed atten-
tion of the Army authorities to these remarks. They realised that the 
irregularities mentioned in this report occurred prior to the issue of 
B ~ al instructions by H. E. the Commander-in-Chief and hoped that the 
effect of these instructions would be reflected in the results of future years. 
Some members of the Committee also felt that negligence had not in the 
past been punished sufficiently seriously, but after the special instructions 
iscsued under the orders of H. E. the Commander-in-Chief punishments for 
negligence or slackness should tend to become heavier. 

16. Paragraph 24 of the Report of the Director of A.rmy Audit.-
The Committee desired to record that the cost or the inconvenienee in-
volved should not be the sole criterion in considering whether a prosecu. 
tic.n should be launched. All relevant factors, such as the amount involved 
in the fraud and the seriousness of the fraud, should be taken into account. 

17. Paragraph 29 of the Report of the Directur 0/ Army Audit.--The 
Anny Secretary informed the Committee that this particular fraud was 
still under investigation but that the Army Commander had appointed 
a standing committee in each district of the Northern Command con-
sisting of the Assistant Director of Medical Services and two officers of 
the garrison concerned, one of the rank of Lieutenant-Colonel and the 
othel' n field officer of the Royal Indian Army Service Corps to visit 
hospitals periodically, enquire into their administration and ~ t reports 
~  Command Headquarters. The question of instituting such committees 
In other Commands was also under consideration. The Committee desired 
that an investigation should be conducted to see whether there W&8 any 
defect in the system of accounts which facilitated the fraud. • 

The Committee then adjourned till 11 A..M. on the 8th August 1935. 
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A.lQI"&.XUB.B. 

itoyal Air Forcelitores. ,·0,) 

'in Ilnswer to the mai1l criticism that the system, or lack of S'fS'teru, 1fl 
the matter of " provisioning "has led to the holding of excessive stocks tW 
stores, the Royal Air Force authorities do not claim that their system' ~B 
perfect, and they acknowledge that the Auditor General's interest in the-
matter will help to secure the improvement that 'they themSelveS desire. 

On the other hand they do claim that they have evolved a definia 
system, that for many years they have been endeavouring to improve i'll; 
that they have brought about many improvements by their own efforts and 
have sWI further improveinents under consideration, and that thei!' task 
il:' rendered particularly difficult owing to the rapid scientific develop-
ment that is taking place in the construction of aircraft and aircrafi 
engines and the fact that most of the stores they require are unobtainable 

f ~ '" . 

In particular they desire to hring the following faets to notice--

(1) the present " qualification" of the audit certificate is based 
on the assumptiouthat the Government of India ha'vc rr6t 
given their authority to the stock limits which now govern 
the Royal Air Force provisioning system. This is not thA 
case. Between 1927-1931 the stock limi'12 were reduced 'and 
the acceptance by the QQvernment of India of the new limit's 
was obtained in the process of reporting the Royal Air 'e~ 
retrenchments to the Secretary of State in 1932. The only 
mistake was that this acceptance was not communicateu. to 
the andit authorities. The A. O. C. is taking action to e U~ 

larise the ptJ'sition and is now applying for 'formal sRnctmYl 
to cover the issue of Equipment Tables to consuming units 
On the basis of the stock limits approved. 

(2) It is this very reduction as a measure of economy-rather th~ 
the defects of the system itself-that has largely accounted 
for an aMumulation of excess stocks, many of which ~' ~ t 

of surpluses returned to the depot by eOIl8uming units. 

(3) On the Army side, Mobilisation and War Reserves are held and 
shown separately from working stocks. On the Royal Air 
Foree side there is no such distinction and a considerable 
portion of the stocks, which, may seem to be excessive, are 
really emergency reserves. 

{4; EV'en if stook limits of so many months supply are laid down, 
it is particularly difficnlt in the Royal Air Force to make 
absolutely correct estimates of lrumthly requirements--
especially when new ty.pes of equipment are introduced, as 
they often have to be, either for the sake of increased effi-
e e ~  or because the maintenance of the old type eventually 
becomes more expensive. ' 

(5) WJJate've:rmay have been the case many years ago, storns at~ 
now hever purchased, except bndetlliled ~t  which Il~ 

Men and pri'Ced by' the Military Finance Branch.' '1'he ~' hi 
1}0 ,question of I a'~ being cO.IDpelled to purchase .stores 
~~ 't (llftlly tht! Air Mhus{ty Itt t~_ itt\:) the i\it Mthistry 
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. to despatch such stores as they may consider necessary up 
to a monetary limit intimated by the Indian authoritiP.Jt 
When a new type of aircraft is introduced, some advice froD} 
the Air Ministry is necessary as regards the initial provision 
of spare parts, but the policy is to work as far ~ possible 
on Indian experience of similar types. 

(6) The fact that surplus stores are Held is admitted. They 
represent the accumulation of several years and wiil take time 
to dispose of economically. 

Obsolescence is a constant factor and a certain quantity 01 U~ e t 

l t e.~ mm.t eventually pass into the category of obsolete t ~. 
.. ,.'" .,.. .' Ir 

The Royal Air Force will welcome any means of .f . t ~ m 
these categories to the narrowest possible limits. They are aIready render':' 
~ a quarterly return of disposals, which can be prepared on the lines 
~l  approved on the Army side. Their sole object is to keep their air-
Ci-aft efficient in peace and war and so long ~ due recognition is given to 
the peculiar features mentioned above, they hope that the present discus.. 
sions will lead to a definite improvement which can form the subject of 
report t.o the Military Accounts Committee next year. 

:Proceedings of the second meeting of the Military Accounts Committd 
held on Thursda.y, the 8th August 1935, at 11 A." 

PREsENT: 

l'he Hon 'ble Sir JAMEE GRIGG, K.C.B., Finance Member, Cka·ITtnflff. 

The Hon'ble Mr. P. C. TALLENTs, C.S.I., 1 
C.I.E., I.C.S., Finance Secretary, 

Mr. S. SATYAMUBTI, M.L.A., 

M B  D M L.A >- Me7 .~. 
r. . AS, . ., J 
Captain SHER MOHAMMAD !CHAN, C.LE." 
M.B.E., M.L.A. 

Mr. A. C. BADENOCH, C.I.E., I.C.S., AUditor.} 
General, W' ere also 

Mr. K. R. S. RAu, Director of Army Audit. present. 

Mr. G. R. F. TOTTENHAM, C.I.:iJ., I.C.S., 1 
.Anny Secret&l'iy, 

Mr. J. C. BROMMAGE, M.B.E., Deputy!, . 
Financial Adviser" . ,W It'ltesses. 

Lt.-C<>lonel R. PRI ~ .B,~" Military' 
Accountant General. 

, 18. The Auditor General first raised the question whether the e ~ 
tion that ~  hours notice should be given if the Committee desired to t ~ 
up any case not mentioned in the Auditor General's letter should not be 
denounct'd. He explained that formerly the Auditor General ineluded in 
his letter practically every item on' which the Committee should make 
~ e  but was now trying gradually to break away from this practice 
,md to leave it to the Committee t(' decide which particular item;> they 

L228LAD Q 
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should take up. The Committee agreed that the convention should be 
denounced, but if the witnesses desired, the Committee ought to allow them 
reasonable opportunity for looking into the papers relating to the case in 
grE.'ater det.ail. 

19. Item 8 of Appendix A.-Improvement of ,upef'tl'ision and proper 
Ua4son with Finance to prevent frauds.-A note (copy attached) was 
circulated to the Committee explaining the action taken under the orders 
of His Excellency the Commander-in-Chief in pursuance of the statement 
that was made to the Committee last year by the Army Secretary. 

20. Parapragh 25 of the Report of the Director of Army Audit.-
The Military Accountant General explained that he had taken special 
steps to tighten up audit in the case of irregular units in which this and 
Bome other frauds occurred. 

21. Pah"agraph 31 of the Report of the Director of Army Audit.-
Some members of the Committee were of opinion that this was one of the 
cases in which inadequate punishment had been awarded on the adminis-
trative "ide as compared with the Military Accountant Genf'l'al's side. 
Arising ont of the explanation given by the Army Secretary, the Auditor 
General remarked that on the civil side action had been taken by the 
Railway Board and was probably being taken in other Departments to 
explain that departmental enquiries should not necessarily be delayed 
pending decision of criminal cases, as at a later stage the evidence might 
disappear and the departmental enquiry could not be brought to any 
conclusion at all. He desired that a similar practice should be followed 
()n the Army side. The Committee agreed with the view of the Auditor 
General and desired that a report should be made to them as to the action 
taken. 

22. Paragraph 32 of the Report of the Direo.tor of Army Audit.-AIJ 
regards the punishment of one of the officers concerned, the Army Secretary 
explained that he was tried by Court Martial on certain charges and 
was acquitted. After acquittal the Army Commander and the Quarter-
master General took the view that, although he had been acquitted of a 
criminal charge, he had shown himself inefficient and slack in the perform-
ance of his duties and that he ought to be got rid of for 
inefficiency. The Commander-in-Chief decided, however, that in accord-
anoo with the custom in the Army after a man had been tried for 
certain charges and acquitted, no further departmental action should 
be taken against him on the same set of facts. The Army Secretary, 
who explained that he had not yet seen the papers himself, was not 
sure whether this was the legal position or whether it was based on custom 
only. The Committee was not at all satisfied with the position as they 
felt that it should be permissible to take departmental action against an 
officer for ~l~e e and inefficieney e ~  if he had been acquitted by a 
court of a cnmmal offence. The CommIttee, therefore, desired that the 
Army Seeretary should further investigate the matter and intimate the 
result to the Oommittee, if possible before the drafting of the report of 
the Publie Accounts Committee. 

23: !aragraph 35 of the Report of the Director of Army Audit.-
The MilItary Accountant General explained that this was another case in 
an irr€gular unit where steps have been taken to tighten up audit. Some 
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members of the Committee were of opinion that this was another case in 
which the punishment awarded was inadequate. 

24. The Committee then went through paragraphs 46, 22, 23, 33, 37, 
38, 39 and 45 of the Report of the Director of Army Audit. 

The Committee then adjourned till 2.30 p.M. 

Note by the Army Department. 

In item 8 of Appendix A of the Appropriation Accounts of the 
Defence Services for the year 1933-34, and in paragraph 15 (a) and (b) 
of the Proceedings of the Military Accounts Committee held on the 25th 
June 1934, which are reproduced in the Report of the Public Accounts 
Committee on the accounts of 1932-33, it is stated that His Excellency the 
Commander-in-Chief ordered, in connection with the financial administra-
tion of Army expenditure, tltat the serious attention of local military 
authorities should be drawn to the two following directions in which he 
eonsidered improvement was most necessary, namely :-

(a) Improvement of supervision, and 

(b j proper liaison with Finance. 

2. The following action has been taken to implement His Excellency's 
orders :-

(i) A revised edition of the pamphlet entitled" Notes on the 
Prevention of Fraud ", and 

(i4) a circular memorandum No. B.12979911IA.G.-B, dated the 20th 
September 1934, on the subject of liaison with Finance, 

have been issued by the Adjutant General in India. 

3. A copy of the pamphlet referred to under (i) was circulated to the 
members and a copy of the circular memorandum is attached. 

I· 

FROM. 

To 

No. B.!2979911 (A. G.-B). 

A HAry HEADQUARTERS, INDIA, 

ADJUTANT GENERAL'S BRANCH. 

Simla, the 20th September, 1934. 

THE ADJUTANT-GENERAL IN INDIA, 

HEADQUARTEHS, NORTHERN COMMAND. 
HEADQUARTERS, SOUTHERN COMMAND. 
HEADQUARTERS, EAS'l'EHN COMMAND. 
HEADQUARTERS, WESTEHN COMMAND. 
HEADQUARTERS, BURMA (INDEPENDENT) DISTRICT. 

Memorandum. 

. H~  Excellency the Commander-in-Chief has recently had under con-
. Bl e at~  the t~ 3  of financial administration in command and lower 
formatIons. Wlule consi<lprabJe advance appears to have been made III 
L228LAD 



LEGISLATIVE ASSEMBLY. [20TH SEP.1936. 

fe ~ H ~~  t ~  Ii mOW,.slltisfactory state. 0+ affllirs, His Excelleil(;'¥ 
believes that there is still great room for improvement, and he is parti-
inilarly impressed in this connection with the advantages to be obtained 
from a closer co-operation between units and their account.s and audit 
ff ~e  ;  a subject on which you have been already addressed in A. G. 's 
No. B.11745619IA.G.-13, dated 12th September 1932. 

2. 'l'here is a tendency in some quarters to regard the duties of 
accounts and audit officers 8.<; confined to the mere keeping of accounts, 
the checking of bills and the prevention or detection of fraud. A more 
irresponsible view is that their general function is to criticise and obstruct. 
These are grave misapprehensions. It is a primary duty of the accounts 
and auJit department to help wherever possible with finaneial advice aud 
to ensure prompt payment of all legitimate claims. They should be able 
to give the financial state of a unit, formation or service and inform the 
administrative authorities early of any expenditure that appears to re-
quire looking into. Detection and exposure of errors long after they have 
taken place must be replaced as far as possible by assistance in preventing 
errors. The officers of that department are the only trained staff on which 
the administrative authorltie.'1 should rely for this form of assistance. It 
is therefore eSilential that their r,;ervices should be fully utilised and that 
if errors are to be prevented or losses obviated, they should be freely con-
Sulted at every stage of a financial transaction and particUlarly at the 
beginning. 

3. III recent months the Controllers of Military Accounts have opened 
In their l'cspecti,e offices a  " Financial Advice " section which examines 
accounts figures and transactions with a view to the discovery of ~ le 

economies in administration or to tile stoppage of waste. Various sugges-
tions e a at ~ from this sonrce have tle~  alrea(ly been considered 
in commands, and thc work being done holds promise of genuine usefulness. 
His Excellency trusts that full advantage will be taken of it by carefully 
examining any suggestions offered. It should not, however, be left solely 
to the acconnts and audit authorities to initiate suggestion!'!. but in their day 
to day control over expenditure and efforts at economy, administrath'e 
officers should make free use of their accounts figures (as would a private 
individual in the conduct of his own business) and in doing so, should 
refer freely to the accounts department for guidance. \Vith the same 
object in view--sound and economical administration--commanding and 
administrative officers should ensure that the queries of the accounts e ~ t

ment receiye fnll, dear and aecuratc replies without delay. Accounts 
officers on their side should ensure that the queries are really necessary and 
essential. In many instances difficulties can be settled by personal disQulI-
sion without recourse to correspoudence. These measures will aro least 
diminish, though it cannot be hoped that they will entirely eliminate, the 
possibility of fraud and loss. 

4. The preceding paragraphs deal with the Military Accounts Depart;-
ment which is the internal instrument of financial control functioning 
on . beh,alf of the Finance Department of the Government of India. Out-
side the organization there exists a separa.te statutory authority charged 
with responsibility for the efficiency of the audit not only of the expendi-
ture of the defence services, but of all expenditure in India from the 1'e-
,venues, of India, and of its correct accounting. This" staJtotory audit .. 
commonly called test audit is conducted on behalf of the Secretary of 
~tate for India under the genera 1 control of the .A uditor General in India. 
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IJis ~ e ~P lY desires to pmphas;se the fact that co-operatiop. with the 
statutory audit authorities, on the part of officers of all coinmands, staff, 
Jl!.t~, etc., is fully as essential as is co-operation t~ the Military Account!) 
Ifflparnnent, and that every facility should be gIven to the Director of 
AJ:my Audit and to his officers and staff entrusted with this duty, and 
. a4:vantage taken of the assistance which they should always be ready to 
otter. 

5. A oopy of these orders is being sent to the Military Accountant 
General and to the Director of Army Audit with the request that they will 
please take any steps they may consider desirable in their e e :t ~ 

de.partments to encourage that cordial co-operation with the Army to 
which in the interests of effective financial supervision, His Excellency 
attaches the highest importance. 

(Sd.) G. THORPE, Major-General, 
Offg. Adjutant-General in India. 

Copies to-
Districts Independent Brigade .areas. 

Brigade Areas and Brigades, with sufficient copies for distribu-
tion to all units. 

rrhe M:. A. G. 
The D. A. A. 

h9ceediDgs of the third meeting of  the Military Accounts Committee 
held on ThUl'Bday, the 8th August 1935, at 2-30 P.IL 

PRESENT: 

'1'he Hon'ble Sir .JAMES GRIGG, K.C.B., Finance Member, Chairman. 

The Hon'ble Mr. P. C. TALLENTS, C.S.I., 
C.I.K, I.C.S., Finance Secretary, 

i\Ir. S. SA'lYAMURTI, M.L.A., 

Mr. R DAs .. M.L.A., 

Captain SHER MOHAMMAD KHAN, C.I.E., 
!II.H.E., l\I.L.A . 

. Mr. A. C. ilADENOCH, C.I.E., I.C.8., AUditor} 
General, 

1\11'. K. R S. RAu, Director of Army Audit. 

:Mr. G. H. F. TOTTJilNHAM, C.I.E., I.C.S., Army 
Secretary, 

l la ' ~'al G. H. ADDISON, C.B., C.M.G., 
J ~ ., Engineer-in-Chief, 

Mr. .T. C.. BROMMAGE, M.B.E., Deputy 
J.'jnancial Adviser, 

Lt ... UoL R PRINCE. O.RE .. 
Accountant-General. . 

M l t~  

.Jiembers. 

'Vere I/]so 
present 

, 25. The Engineer-in-Chief explained to the Committee the a ~ 
steps taken by him to strengthen the financial· control over M l t~  
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Engineer .services expenditure. He explained that everything centred 
round the system of contracts which hitherto had been normally made c:>n 
the a~  of measurements and schedules of priees as there was nl) trained, 
staff of quantity surveyors to prepare bills of quantities. This sylOtem 
gave an enorlllOUS amount of additional work to all concerned including 
the al1dit and aCl!ounts staff and offered numerous occasions of friction. 
'I'he reg'ulatiom: also allowed certain opportunities to the executive staR 
to get works done which were not included in the original contracts and 
estimates, with the result that the finished 'works varied from what had 
actually been approved. In order to get over all these difficulties he had 
now secured It trained staff of quantity surveyors who were now training 
the stafi in India. His idea was that ultimately all new 'works, where the 
scope of the worl, can be foreseen, should be carried out under lump-sum 
contracts. This should enable Government to get much cheaper tenders 
and the seope of the work would also be exactly defined. I Ie had also 
made it quite clear that no diversions from the original contract would 
be nllowed exc'ept as provided for in the contract itself. Of course, the 
system of lump·sum contracts could not be applied to maintenallce whil'h 
Dmst , ' e~ a l  be done in most cases by measurements. Bven in these 
cases the CfJ-tnlltjty surveyors will, first of all, be able to '~ a e much 
more Ilrellrate SI'hedules, will check the actual measurements in cases of 
importa.nc:e ill1d also check all the measurement work that ~Dle  in before 
it is actually paid for. He admitted that there was room for tremendom 
improvement in the whole of their measurement of maintenance work : 
that was due not to any slacknffis or carelessness, but because the staff 
have not had the necessary training. These surveyors havc been of 
enurmous help and every day he sa'w an improvement-in saving money 
on maintenance and in improving the method of contracts for new works. 

26. In reply to a question by Mr. Das, the Engineer-in-Chief ex-
plained that the quality of the work would not in any way suffer as 
detailed specifications would be included in the contract and there would 
be regular inspections to see that these specifications were adhered to. 

27. As the Chairman desired to have the views of the Auditor 
General on the new system, the Auditor General said that it was claimed 
that the new system increased efficiency of financial control and did 
Dot diminish facilities for audit, but he would have to watch the position 
carefully to see whether the claim was actually justified. Audit was 
certainly not a hostile critic. He added that the system of lump-sum 
contracts had not been very successful in other departments, but that 
waR mainly due to defective estimates, det'ective drawing up of con-
tracts, and employment of unsuitable contractors. 

28. The question of acceptance of the lowest tenders was then 
discussed. The Engineer-in-Chief explained that there were detailed 
instructions now that, if the lowest tender was not accepted, the agree-
ment of the C. M. A. should, whenever possible, be obtained before 
acceptance  of another tender ; in every case the officer accepting the 
tender had to put in writing, for the information of the Military 
Accounts Department, the detailed reasons for not accepting the 
lowest tender. If th~ Military Accounts Department did not accept 
these reasons as satisfactory, the case was referred to the Engineer-
in-Chief. The Military Accountant-General e'Xplained that during 
the last six months there had been no sllch case. 
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..lfter some furtheT discussion regarding the Military Engineer 
Serviees expendit.ure, the Engineer-in-Chief withdrew. 

29. The Committee then considered paragraphs 18, 34 and 36 of 
the Report of the Director of Army Audit. The Committee then took 
up for consideration the Commercial Appendix, the Financial Ad-
viser's Review and the Auditor General's comments thereon. In 
view of the large losses incurred in the Medical Stores Depots and 
Ordnance Factories, the Committee expressed the opinion that the Army 
Department should  consider whether they should not take steps to 
reduce these losses by taking advantage of the existing and expand-
ing trade facilities in India. The Military Accountant-General and Army 
S eta ~  fxp]ained that t.he so-called" losses" in the Ordnance li'actories 
were in faet thr differences between the issue (P. V. S.) rates and the cost 
of production. Such "losses" could be concealed by varying the 
p. V. S. rates which would then lose their value as a standard of 
comparison from year to year. The fact was that the factories "ere 
maintained for war production ; their overhead charges could not be 
varied (as they might be in a commercial business) according as pro-
duction increased or decreased; and attempts were now being made 
to evolve a system of accounts which would display, separately and 
fairly, this "war insurance" element which necessarily entered into 
the cost of all production. The Army Secretary also assured the Com-
mittee that, whenever there were satisfactory facilities for the 
supply of Army stores from trade sources, advantage was always 
taken of them. As an instance he referred to the closing down of two 
clothing factories. The Committee expressed the opinion that this 
was a very important point which should always be borne in mind by 
the Army Department. 

30. Th.e Committee after examining the Commercial Appendix and 
the Home Auditor's report in detail adjourned. 

ANNEXURE D. 

Oertifteate by the Quarter Master General. 

I certify that, on 31st. :March 1935, the War Reserves of stores autho-
rised by the Government of India to be held at that date for the mobiliza-
tion of the Army in India and detailed in the published War Equipment 
Tables, or provided for under specific sanctions, for the provision and 
maintenance of which I am responsible, 'were complete to the extent to 
which the quantities required have ~  calculated, with the exception 
of fluctuations normal to the maintenance of suc.h reserves or tl) shortage 
and deficien.cies. dt;'e to sanctioned alterations in such e e~e . the adjust,;. 
ment of whJl'h IS m hand, and with the exceptions shewn in the attached 
.Ann{'xure. 

J9th May 1935. 

E. IRONSIDE, Lieut.-General, 

Quarter Master Ge'Mf'al. 
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Annexure to Oertificate, dated 29th ltI&y 1936. 

Deficiencies in the authorised number of M. T. vehicles to be held in 
IIlpbilization reserve ;-

(i) 21 Motor cycles, solo. 

(5 issued to 4th Cav. Bde. Signal, Troop. 

2 issued to Light Tank Coy., Delhi. 

14 issued to 4th Field Bde., R. A.). 

Orders for the deficiencies will be placed as soon as the ~ 
of replacement machines is decided. 

(ii) 6 Motor cycles, combination. 

(hsued to 1st, 2nd and 3rd Divisional Signals.) 

The deficiencies will be made good by the purchase of clasa 
"  D "cars. The question of provision of fund'!! has been 
taken up with A. G. 's Branch, and ordel'8 will be placed 
at an ea l~ date. 

(iii) 18 Motor vans. 

(12 issued to 4th Field Bde., R. A. 

6 issued to 1st, 2nd and 3rd Divisional Signals.) 

The question of provision of funds has been taken np with 
branches concerned, and orders will be placed at an earq 
date. Orders for 12 vans have since been placed. 

(iv) :; Lorries, 30-cwt., 4-wheeled. 

(Issued to 1st, 2nd and 3rd Indian Divisional Signals.) 

The question of provision of funds has been taken up witll. 
the oranch concerned and orders will be placed at an early 
date. 

(v) 5 Workskop Zo"nee.. 
, 

14 Store Lorries. 

Suffici,ent e ~ of 3-ton, 4-wheeled worksl1op a ~ ~ 

lor, rles !lre held 111 the country-, to make up the deficl@ei,1fJ 
~  actlOn has, howeve:r" been taken to complete tl1e ~R
eiencies pending a decision on the Technical eh ~ ~ 
Policy. <, 

(y!) 7R ~a~ ~  ~~. 

~~~~a, a t  to complete the deficiencies bas been helt! 
lip pending a decision on the Technical e ~l~  P ~el'". 
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(riP ~ l~ e  Disinfecto,. Zo,.ries . 

. Against the authorised establishment of 11 disinfector lorries, 
only 7 are held in the country. To meet the deficiency ~f 
4 vehicles, a like number of Albion, A-IO type 3-ton, 4-
wheeled chassis is available. 

Jlobii,lzation equipment of Supply units. 

The completion of mobilization equipment of liupply units 
for which War Equipment Tablffi have not been issued ha. 
been held over pending the reorganization of supply units 

Certificate by Master-General of the Ordnance in India. 

I certify that on 31st March 1935 :-

1. The mobilization equipment and clothing authorized to be held 
for the mobilization of the army in India and detailed in published War 
Equipment Tables was complete to the extent to which the quantities haVE 
e'~  pl'()\'ided ,; ... i111 t.he exception of fluctuations l~ l'IJl ll to the mainte-
nance of such equipment. Deficiencies have been calculated from War 
Equipment Tahles as and when published and the estimated :financial 
requirements tht'refor have been notified in the General Staff publication 
" Preparedness for War ". 

2. War Maintenance Reserves detailed in published W. ]\1. R. State-
ments aud which have been provided were complete with the e ~e t  

of fiuctuations normal to the maintenance of such reserves. Deficiencies 
have been ('alculated in accordance with the rules approved hy the Secre-
tary of State and are revised over a regular programme in accordance 
wj'th the latest available information. The estimated financial require-
ments therefor have been noti:fied in the General Staff publication '( Pre-
paredness for War ". 

3. Materials and semi-or fully-manufactured articles, wHch have 
been set aside in Ordnance factories or provided for them from specially 
allotted funds as Reserves to enable expansion after mobilization to be 
carried out according to programme, were complete with the exception of 
fluctuations normal to the maintenance of such materials and stores. 

The calculation of deficiencies continues and the estimated financial 
requirements therefor have been notified in the General Staff publicaticm 
" Preparedness for War ". 

H. E. APRHYS PRYCE, lMtI.t.-Ge-neral, 

M. O. O. in India. 
. ' ~ 
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IV.-PROCEEDINGS Or THE PUBLIC ACCOUNTS 
COMMITTEE. 

Proceedings of the first meeting of the Public Accounts Committee held 
on Monday, the 12th August 1935, at 11 A.X 

PltESENT : 

The Hon'ble Sir JAM:n; GRIGG, K.C.B., Finance Member, Chairman. 

Mr. B. DAS, M.L.A. 

~I . S. SATYAMURTI, M.L.A. 

Professor N. G. RANOA, M.L.A. 

Dr. THEIN ~!AU , M.L.A. 

Maulvi Sir ~ UAMMAD Y AKUB, Rt., M.L.A. 

Captbin SHIm MOHAMMAD KHAN, C.LE.. M.B.E. 
l\I.L.A., . 

Bhai PARMA Nu."'D, M.L.A. 

Dr. R. D. DALAL, M.L.A. 

TIai Bahadur Sir SATYA CHARAN MUKHERJEE, 
Kt., C.B.E., M.L.A. 

Khllll Sahib Shaikh F AZIrI-HAQ PIRACHA, 
M.L.A. 

Mr. A. C. BADENOCH, C.I.E., I.C.S., Auditor 
General. 

:Mr. N. B. DEANE, O.B.E., Accountant. G€neral, 
Central Revenues. 

MttnVerM. 

I > Were also 
J present. 

The Hon'ble :Mr. P. C. TALLENT'S, C.S.I., C.LE., Wimesi. 
I.C.S., Finance Secretary. 

The Commit.tee discussed the following points :-

(1) The check applied to see that the money '701;00 by the Assembly 
was being spent within the scope of the demanu, and that 
the expenditure charged against a particular demand related 
clearly to that demand and to no other ; 

(2) I"iriancial control over expenditure to see that money was not 
spent in excess of the grant, and that surrenders were made 
where there were likely to be savings ; and 

(3) The powers of reappropriation of the various spending autho-
rities. 

~. In reply to a question by one of the members, it was explained to 
the Committee how and why the unutilised revenue surplus of a year 
~e t autom:l1ically for reduction or avoidance of debt unless it was inter-
cepted before the clm;f' of thf' year and earmarked with the approval of 
the I.egif.lative Assembly for specific purposes. 

3. The Auditor General explained to the Committee that, in order to 
simplify tbe Appropriation Accounts and to bring them more into line 
with British Appropriation Accounts, he was reducing the number of 
columnR in those accountfl from 6 to 4. The first column will show the 
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head with the details of the original grant, supplementary grant and 
any modifications ; the second column will show the final appropriation; 
the third column the actual expenditure ; and the last column the e ~ 

or savings as compared with the final appropriation. 

4. The Committee then considered the various important accounts 
changes I!lmtioned in paragraphs 4 to 17 of the Accountant General, 
Central I!cYenue's Report. 

5. The Committee then went through paragraphs 19 to 21 of the 
Accountant General, Central Revenue's Report giving a brief summary 
of the imancial results of the year, which has been included in the report 
for the first time this year, in order to give the Q(}mmittee a complete 
p.icture, including receipts, of the financial position of the Government. 

6. The Committee then examined the general results of the appro-
priation audit during 1933-34 given in paragraphs 33 to 35 of the 
Accountant General, Central Revenue's Report. 

The Committee adjourned till 2-45 P.M. 

Proceedings of the second meeting of the Public Acco1lllt8 Commit ..... 
held on Monda.y, the 12th August 1936, a.t 2-45 P.lII. 

PRESENT: 

The Hon'hle Sir .JAMES GRIOG, K.C.B., Finance Member, Ohairman. 

!lIr. B. DAs, M.L.A. 

Mr. S. SATYAMURTI, M.L.A. 

Professor N. G. RANGA., M.L.A 

Dr. THEIN MAUNG, M.L.A. 

Maulvi Sir MOHAMMAD YAKUB,Kt., ~ .hA. 

Captain SHER MOH.AMMAD KUAN, C.I.E., M.RE., 
M.L.A. 

Bhai PARMA NAND, M.L.A. 

Dr. R. D. DALAI., M.L.A. 

Rai Bahadur Sir SATYA CHARAN MUXHER.TEE, 
Kt., C.B.E., M.L.A. 

KhllJl Sahib Shaikh FAZL-I-HAQ PmAcHA, 
M.L.A. 

Membe1'S. 

General. 'Yere ruso 
:Mr. A. C. BADENOCH, C.I.E., 1.0.s., Allditor 1 
:Mr. N. B. DEANE, O.B.E., Accountant General, present. 
Central Revenues. 

The Hon'ble Mr. P. C. TALLENTS, C.S.I., C.l.E., WitnelS. 
I.C.S., Finance Secretary. 

7. The Committee took up the consideration of the various appro-
priation a t.~ relating to the Finance Department. 
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8. Grant No .. 20-Stamps.-The large savings under this head were 
explained as being due to the special condition of work, which necessitates 
retaining some-provision as a reRerve to meet sudden unforeseen demands 
for the products of the press. The Auditor General suggested, and the 
Committee agreed with him, that if a reserve was required under this 
grant, it should be shown as such under a separate sub-head and should 
not he proddt'd under the ordinary heads of expenditure. 

9. G1ani .Yo. 25-Interest on ordinary debt.-The largE; suvmgs !luder 
this grant ,yere mainly due to the conversion of a larger lliunlH'l' of loans 
than Rnfieip<lted in the budget, the non-payment of the intere'lt on War 
Debt to His Majesty's Government and the reduction of the provision 
made for" reduction or avoidance of debt". The Committee generally 
was of opinion that it was not. right to reduce the provi,>ion for reductiOn 
or avoidance of debt in the course of a year merely to avoid a revenue 
deficit or to provide for any special items of expenditure. 

] O. Grant No. 26-Interest on miscellaneous obligations.-The voted 
exccs;; under this grant was due almost entirely to larger payments to the 
Posts Rud Telegraphs ·Department for Post Office Savings Bank and Cash 
Certificate work. The Committee agreed to recommend to the Assembly 
that assent Rhould be accorded to the excess grant. 

11. Gramt No. 27-StafJ, Household and Allowances of the GotJe,.no,. 
General.-In reply to a question by one of the members, it was explained 
that the expenditure on " contract allowance" and on " State convey-
ance:; nnd motor-cars " was not audited under the orders of the Secretary 
of StatC'. The Auditor General explained at a later meeting that in 
respect of these items he had arranged to obtain from the Military Secre-
tary a e t fh~a1:e that the amounts had been spent for the purposes for 
which they were intended. 

12. Grant No. 71-Currency.-Some members of the Committee were 
of opinion that in t.he case of the defalcation mentioned under this grant, 
the superior officers escaped with lighter punishment than the lower paid 
staff.  The Committee decided that, if on going through all the appro-
priation accounts they found that this was generally the case, they would 
draw special attention to the matter in their report. 

13. Grant No. 72--Mint.-With regard to the non-verification of stor6& 
in the Bombay Mint, the Finance Secretary stated that he had later 
information that the verification was actually done in 1935. The Com-
mittee desired that instructions should be issued to the Mint Master that 
it was very important that the verification of stores should be done every 
year. The Committee also desired that the question of writing down the 
obsolete stores RhotIld be considered. 

14. The Committee also went through the Appropriation A<!countl 
relating to Grants Nos. 43-Audit, 74-Superannuation Allowances and 
Pensions and 76"Miscellaneous. 

The Committee then adjourned till 10.30 A.M. on Tuesday, the 13th 
A~9t 1935. 
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.Proceedings of the third meeting of the Public Accounts Oommittee he1d 
on Tuesday, the 13th A:agut 1935, at 10-30 .A.1II. 

PRESENT: 

The Hon 'ble Sir JAMES GRIGG, K.C.B., Finance Member, Ohairman. 

Mr. B. DAB, M.L.A. 

Mr. S. SATYAMURTI, M.L.A. 

Professor N. G. RANGA, M.L.A. 

Dr. THEIN MAUNG, I\LL.A. 

~Ja l  Sir MOHAMMAD YAKUB, Kt., M.L.A. 

Cap1.ain Sm:a MOHAMMAD KHAN, C.I.E., M.B.E., 
M.hA. Mi!mbers. 

Bhai PARMA NAND, M.L.A. 

Dr. R. D. DALAL, M.L.A. 

Raj Babadur Sir SATYA C:iuRAN MUKHERJEE, j 
Kt., C.B.E., M.L.A. 

KLsll Sahib Shaikh FAZL-I-HAQ PmAcHA, 
M.L.A. 

Mr. A. C. EA. DENocn, C.I.E., I.C.S., AUditor} 
General. 

Mr. N. B. DEANE, O.B.E., Accountant General, 
Central lwvcnues. 

Sir GIRJA RHANKAR BAJPAI, C.I.E., c.B.E"l 
I.C.S .. Secretary, Education, Health ano 
Lands Department. I 

Were alBo 
present. 

Mr. M. W. YEATTS, I.C.S., Deputy Secretary. l Wit.nesses. 
Education, Health and Lands Department. I 

)Ir. K. P. S. :MErSON, I.C.S., Additional Deputy 
Secretary, Education, Health and Lands 
Department. 

i5. The Committee took up the examination of tlJe appropriation 
accounts and connected documents relating to the Department of Educa-
tion, Health and Lands. 

16. Grant No. 48-Survey of India.-The Committee was informed 
that the large \"ariationr; under this grant were mainly due to the difficulty 
-of estimating the work to be done for provincial Governments and conse-
-quent e e e~ from them. The Committee realised the difficulties, but 
desirffi. that the Finance Department, while scrutinising the estimates, 
should, in consultation with the Education, Health and Lands Depart. 
ment and the Surveyor General, take into coosideration the past variat.ions 
and try to make the estimate as a . 1lt~ as possible. 

17. The Committee then took up for consideration the question of 
redueing the size of the Mathematical Instrument Office, Calcutta as a 
result of the decision of the Army IMpartment to get their work done 
through their own a"noenciesand small demands from provincial Govern-
ments and other Departments of the Government of India. The Com-
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mittee was informed that the SUrveyor General had proposed certain 
reductions to the extent of about Rs. 20,000 a year. The Committee felt 
that these reductions were considerably less than the loss of revenue from. 
the Army and the Department should seriously consider whether reductions 
on a higher scale were not possible ; if even after these reductions it is 
found that the office is not able to pay itself, the question of closing it 
down should be seriously considered. 

18. Grant No. 51-Botanical Survey.-The Committee agreed with the 
Auditor General that every effort should be made to improve the account-
ing arrangements at the Government of Bengal Quinine Factory, Mungpoo. 
As regards the surplus stock of quinine held by the Government of India, 
Sir Girja Shankar Bajpai informed the Committee that they havc decided 
to keep a reserve stock of 150,000 lbs. Excluding this, the surplus was 
only 79,000 lbs. out of which they were distributing 44,000 Ibs. to the 
pro"inces for free distribution subject to the condition that their own 
distribution was not in any way reduced owing to this free supply by the 
Government of India. 

19. Gra·nt No. 53-Archaeology.-The Committee desired to have a 
report next year on the question of the new rules proposed for the account-
ing of works expenditure in the Archreological Department. 

20. Grant No. 59-Agriculture.-The Committee did not agree with 
the view expressed by the Director of Agricultural Research Institute at 
Pusa that the maintenance of valued stores account was not necessary. 
The Committee considered that these acoounts were important, and that 
they should be maintained. They therefore desired that the Education 
Department should issue nect'SSary instructions to the Director. 

The Committee adjourned for lunch till 2-30 P.ll. . 

Proceedings of the fourth meeting of tl1e Public Accounts; Committee 
held on Tuesday, the 13th August 1935, a.t 2-30 P.M. 

PRESENT: 
The Hon'ble Sir JAMES GRIGG, K.C.B., Finance Member, Chai"mGfl. 
Mr. B. DAB, M.L.A. 
Mr. S. SATYAMURTI, M.I.J.A. 
Professor N. G. RANGA, M.L.A. 
Dr. THEIN MAUNG, M.L.A. 
Mauivi Sir MOHAMMAD Y AKUB, Kt., M.L.A. 

1 
Captain SHm MOHAMMAD KHAN, C.I.E., M.B.E., MeualJ,,.,. 

M.L.A. 
BRA! PAlUIA NANDL M.L.A. . 

Dr. R. D. DALAL, M.L.A. J 
Bai Babadur Sir SATYA OHABAN MUK1I1!lRJEE' 

Kt., C.B.E., M.L.A. ' 
Khan Sahib SHAIKH FAZL-I·HAQ PIRACHA, :M.L.A. 
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Mr. 

Mr. 

A. G. BADENOCH, .I~E., I.G.S., AUdito.r-

J General. 

N. B. DEANE, O.B.E., Accountant <rtlneral, 
Central Revenues. 

Mr. M. W. YEATTS, I.C.S., Deputy Secretary, 

Were also 
present. 

Sir GIRJA SHANKAB BAJPAI, C.I.E., C.B.E., 1 
I.C.S., Secretary, E., H. and L. Department. 

E., H. and L. Department. r rr.-·t 
tt ,nessel. 

Mr. K. P. S. MENON, I.C.S., Additio.nal Deputy 
Secretary, E., H. and L. Department. J 

The Hon'ble Mr. P. C. TALLENTs, C.S.I., C.I.E., 
I.C.S., Finance Secretary. 

144:1 

21. The Co.mmittee went thro.ugh the appro.priatio.n accounts relating 
io Grant No.. 61-Civil Veterinary Services and the Po.rtion of Grant No.. 82 
relating to. Andaman Fo.rests. The Co.mmittee also. co.nsidered the memo-
randum furnished by the Department o.f Educatio.n, Health and Lands 
regarding the separatio.n o.f the co.mmercial acco.unts o.f the Mathematical 
Instrum.ents Office, Calcutta, into. two Po.rtio.ns, namely, serviceable storca 
and worksho.ps. The pro.Po.sal o.f the Education, Health and Lands Depart.. 
ment was that a regular co.mmercial aCco.unt sho.uld be maintained o.nly in 
respect o.f the wo.rksho.PS, while in respect o.f serviceable stores section o.nly 
a revenue and expenditure aCco.unt sho.uld be maintained. The Com-
mittee did no.t co.me to. any conclusio.n whether a mere revenue and 
expenditure acco.unt in respeet of the latter was EJUfficient. 

22. The Co.mmittee then to.ok up the co.nsideratio.n o.f the appro.pria-
tio.n aCCo.unts relating to. the Finance Department. 

23. Grants Nos. 76A-Expenditure on retrenched personnel charged 
to revenue and 96A-Expenditure o-n retrenched personnel charged to 
capital.-The Co.mmittee agreed to. reco.mmend to. the Assembly to. assent 
to the excess grants which aro.se o.wing to. a misunderstanding. The 
Acco.untant General, Central Revenues, explained ho.W the misunderstand-
ing aro.se and what steps he had taken to prevent its recurrence. 

24. Grant No. 760-Transler to Fund for reconstruction of earth-
quake damages.-In this C88e also the Co.mmittee agreed to. re<>.ommend to 
the Assembly to assent to the excess grant. The Co.mmittee desired that 
a pro.gressive acco.unt o.f the expenditure from this fund and similar other 
funds sho.uld be included in the appro.priation aCco.unts of the ACCo.untant 
General, Central Revenues. The Auditor General agreed. 

25. The Co.mmittee then went thro.ugh Grants Nos. 77-Refunds 8s.. 
ilxpenditure in England under the control of the Secretary of State: 87 
Expenditure in England under the contro.l o.f the High Co.mmissio.ner 
S8-Capital outlay on Security Printing, 93-Capital o.utlay o.n Currency 
Note Press, 96-Commuted Value o.f Pensio.ns and the no.n-vo.ted appro.pria-
tion for Territo!ial and Po.litical pensions. 

26. The Committee then adjo.urned till 10-30 A.M. on the 15th Augutlt 
1935. 
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Proceedings of the 6th meeting of the Public Accounts Oommittee held 
on Thursday, the 16th August 1935, at 11 A.M. 

PRESENT: 

The Hon'ble Sir JAMES GRIGG, K.C.B., Finance Memb&r, Chairman. 
Mr. B. DAB, M.L.A. 

Mr. S. SATYAMUBTI, M.L.A. 

Professor N. G. RANGA, }1.L.A. 

Dr. THEIN MAUNG, M.L.A. 

Captain SHEB. MOHAMMAD KluN, C.I.E., M.B.E., 
M.L.A. 

Dr. R. D. DALAL, M.L.A. 

Rai Bahadur Sir SATYA CHABAN MUKHERJEE, 
Kt., C.B.E., M.L.A. J 

Mefnbers. 

Khan Sahib SHAIKH FAZL-I-HAQ PIRAOHA, M.L.A. 

l\.lr. A. C. BADENOCH, C.I.E., I.C.S., AUditor} 
General. Were also 

Mr. N. B. DEANE, O.B.E., Accountant General, present. 
Central Revenues. 

The Hon'ble Mr: T. A. STEWART, C.S.I., I.C.S., 1 
Secretary, Commerce Department. 

Mr. H. Dow, C.I.E., I.C.S., Joint Secretary, Com-
merce Department. r 

Mr. J. A. THORNE, C.I.E., I.C.S., Joint Secretary, 
Home Department. 

Mr. A. S. HANDS, C.I.E., I.C.S., Deputy Secretary, J 
Home Department. 

l t l'.~ t . 

27. The Committee took up the consideration of the appropriation 
~ tS and the connected documents relating to the Commerce Depart-
rlient. 

28. At the instance of one of the members, the Chairman suggested 
that the Finance Department should consider whether, when they go up 
for a supplementary grant to the Assembly for only a portion of the 
8,IIlount actually required for a scheme as a whole, the balance being met 
by reappropriation from savings elsewhere, in the case of large savings at 
least, the particular sub-heads under which the savings are available may 
not be shown in the supplementary demand presented to the Assembly. 

29. The Committee then went through the appropriation accounts 
relatmg to Grants Nos. 46-Ports and Pilotage, 47-Lighthouses and ~t

ships, 64-Commercial Intelligence and Statistics and 95-Capital Outlay oh 
Lighthouses and Lightships not charged to revenue. 

30. The Committee then took up the exammation of the allpropria-
tion accountS relating to the Home Department. 

31. The Auditor General raised the question of the audit of the 
~ t  of the New Delhi Municipality. He explained that the munici-
pality was managing a very large amount of Government property and its 
deficit was financed from Government grants. He therefore considered 
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it necessary that the standard of audit to be applied to the transaetions of 
the New Delhi Municipality should be much higher than thl\.t applicable 
to.other municipalities. The Department of Education, Health and Lands, 
on the other hand, were content with the ordinary standard of audit pre-
valent in other municipalities. The Auditor General t e ~  that thitl 
was a very important matter and should be looked into by the Finanee 
Department. The Chairman agreed to do this. 

32. One of the members desired that the receipts. pertai.ning to each 
centrally administered area should be given at the end of the appropriation 
accounts of the grant relating to that area. The Auditor General prom.iBed 
to consider the matter. 
33. The Committee then went through the appropriation accounts re-

lating to Grants Nos. 33-Public Service Commission, 45-Police, SO-Delhi 
and 82-Andamans and Nicobar Islands. 
The Committee adjourned till 2-45 P.M. 

Proceedings of the 6th meeting of the Publio Acoounts Committtee held. 
on Thursday, the lith August 1935, &t 2-45 P.M. 

PRE3ENT: 

The Hon'ble Bir JA.MES GRIGG, K.C.B., Finance Mtmher, ~ •• 

Mr. B. DAs, M:L.A. 
Mr. S. SATYAMURTI, ~I.  . .A. 
ProfessorN. G. RANGA, M.L.A. 
Dr. THEIN MAUNG, M.L.A. 
Maulvi Sir MOHAMMAD Y AKUB, Kt., M.L.A. 
Captain SHER MOHAMMAD KHAN, C.I.E., M.B.E., M  b 

M.L.A. ~ em erl. 

Bhai PARMA NAND, M.L.A. 

Dr. R. D. DALAL, M.L.A. 

Rai Bahadur Sir BATYA CHARAN MUKHERJEI!l, 
Kt., C.B.E., M.L.A. 

Khan Sahib SHAIKH FAZL-I-HAQ PlBA.CHA, M.L.A. 

Mr. A. C. BADENOCH, C.I.E., I.C.B., Auditor J 
General. 

Mr. N. B. DEANE, O.B.E., Accountant Genta-3l, 
Central Revenues. . 

Mr. A. G. CLOW, C.8.I., C.I.E., I.C.S., Secretary, 
Industries and Labour Department. 

Mr. E. M. JENKINS, I.C.B., Joint Secretary, 
Industl'ies and Labour Department. 

Mr. P. J. ED¥UNDS, Director of Broadcasting. 

Mr. G. L. GANDY, Officiating Direewr of Civil 
Aviation. 

Were also 
present. 

Witllesses. 

34. The Committee took 
accounts and the connected 
Labour Depertment. 

up the examination of tire appropriation 
documents relating to the Industries and 

L228LAD 
E 
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J> -.' 35. The Committee examined in great detail the review on the a ~ 
'bf'the bentral Publication Branch and the audit cOmments thereori. The 
CoIrin1ittee noted with concern the remarks of the Audit Officer that a test 
'adellt of the accounts for 1932-33 revealed Innumerable irregularities in 
'the maintenance of the stock of publications, etc., and in the accounting 
thereof. Mr. Clow admitted that the remarks of the audit officer were 
justified, and explained in detail the various difficulties in the Wlly of 
reetifyiIlg the irregularities. He further explained that at present there 
\\'8:83! large number of superfluous publications and they were having'& 
general clean-up. After this was completed, they proposed to have ali: 
actual verificatioll of !stock and to open new registers with the actual stock': 
in·hand. '1'he -Auditor General remarked that no improvement could be 
expected until the standard of the staff was raised. The Committee d!l8ired 
that special steps should be taken to this end. 

36. The Committee was informed· -that· the question' of allocation of 
Ecclesiastical expenditure et ee~ the Civil and the Army Departments 
wlti(still 1 ~  the c&nsldel'ati(Jj{'oftne: G6vernnumt of India. Tht' Com.;;: 
mittee expreBBed sonffidissafisfactionat the delay in settling this matter 
and hoped that it would soon be brought to some conclusion. 

37. The Committee then wept through the appropriation accounts 
relating to Grants Nos. !22-Irrigation, Navigation, etc., 49-Meteorology, 50-
Geological Surver, 63-Aviation, 69-Miscellaneous Departments, 75-Sta-
tionery and Printmg, 76-Miscellaneous and 97-Delhi Capital Outlay. The 
Committee agreed to recommend to the Assembly to assent to the excess 
grants under Grants Nos. 50 and 76. 

38. The Committee then adjourned till 10-30 A.M. on Friday, the 
16th August 1935. L 

Proceedings of the 7th meeting of the Public Accounts Conunittee. held 
on Friday, the 16th August 1935, at 10-40 A.M. 

PRESENT: 

The Hon'ble Bir JAMES GRIGG,' K.C.B., Finance Member, Ohairman. 

Mr. B. DAS," M.L.A. 1 
Mr. S. SATYAMURTI, M.L.A. 
Professor N.G. RANGA. M.hA. 
Dr. THEIN M:AT'NG,M.L.A. 
Maulvi Sir MOHAMMAD Y AKUD, Kt., M.L.A. 
Captain Sma MOHAMMAD KHAN. C.r.E., M~B.E., MerrlHers_ 

M.L.A 
Bhai PARMA NAND, M.hA. 
Dr. R. D. DALAL, M.L.A. 
&ai 'B8.hadur Sir BATYA CHAB.AN M;UKHERJEIIl, 

Kt., C.B.E., M.L.A. 
Khan Sahib SHAIKH FAZL-I-HAQPntAClU, M.L.A. 

Mr. A. C" BADENOCH, C.LE., I.C.B., Allditor 1 
General. .  . , 

N. B. DE.rnE, O.B.E., Accountant General. ~ . 
Central Revenues. J 

Mr. 
Were also 
pres(,nt 
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Sit'. JAMES PITKEATln..Y, C.M.G., C.I.E., c.v.o., }' 
C.B.E., D.S.O." Chief Controller of Stores. Witnesses. 

Mr. E. M. JENKINS, I.C,s., Joint Secretary, 
Industries and Labour Department. 

1«b' 

89. The Committee continued the examination of the, apPl'Qpriation 
accounts and c(mnected documents relating to the Industries and Labour 
Department . 
. , 40. Gt-omJ No. 70-Indian Stores Department.-The Committee discus-
sed in great detail with the Chief Controller the appropriation accounts of 
the Indian Stores Dep'artment, the policy of the Department in helpmg 
Indian industries, etc. The Committee was informed that the Government 
of India would very shortly come to a decision regarding the question of 
reducing the strength of the London Stores Department and making it a 
part of the Indian Stores Department. The Committee decided to post.. 
pone any comments on this question till the decision of the Government of 
India was known. The Committee agreed to recommend to the Assembly 
to assent to the excess grant under thls Grant. 
41. Grant No. 73--Civil Works.-Some members of the Committee 

expressed the opinion that there was considerable scope for improvement 
in the budgeting for civil works. The Auditor O'eneral explained that 
formerly there were no proper rules for budgeting for civil works, but 
definite rules were prescribed two years ago and there ought to be some 
improvement in the appropriation accounts of later years. The Auditor 
General desired to know whether any decision had been reached as to the 
terms on which certain assets were transferred to the New Delhi Municipal 
Committee. The Committee was informed that assets costing about 
B.s. 1,73,00,000 were handed over to the Municipal Committee at a written 
down value of Rs. 60 lakhs, and the question of sanctioning a loan to the 
Municipality to cover this was under consideration. The Committee desired 
that the Finance Department should look into this matter also while 
considering the question of audit of the Municipal accounts previously 
raised by the Auditor Genez;al. 
42. The Committee then adjourned till 10-30 A.M. on Monday, the 

19th August 1935. 

l!l'ooeediDgs ,of",the 8th meeting. of the Public .Accounts Committee hekt 
on Monday, the 19th August 1936, at 11 A.WI. 

PRES1!.NT : 
'I'he Hon'ble Sir JAMES GRIGG, K.C.B., Finance Member, Clai,.,,/.(i1l. 
Mr. B. DAS, M.L.A.. 1 
1\11'. S. SATYAMlJRTI, l\I.L.A .. 
Professor N. G. RANGA, M.L.A.. I 
Dr. THEIN MAUNG, M.L.A. 
)faulvi Sir MOHAMMAD YAKUB, K'l'., M.L.A. I 
Captain SHF.;R MOHAMMAD KHAN, C.I.E., L 

M.B.E.; M.L.A. r Me ~  •. 
Bhai PARMA NAND, M.L.A. I 
Dr. R. D. DALAL, M.L.A. . I 
Rai Bahadur Sir SAnA CIWwr MUXHERJEID 

T.~ .B.E.~ M.L.A. • I 
Khan SahIb i Shaikh li'.a.zr.,:.r-HAQ, PmACHA, J 

M. .A.~ " 
L228LAD 
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Mr. N. B. D:u:.ANE, O.B.E., Accountant General. I I. 
Central Revenues. .. ~ ,V ere also 

Mr. A. C. BADENOCH, CJ.E., I.C.S., Auditor General. J present. 
Mr. Y. NARAHARI &Ao, Addl. Deputy Secre- l 

tary, F. & P. Dept.. . 
~  Bahadur CHUNI LAL, Financial Secretary, Witnes'6I. 

N.-W. F. P. r 
Mr .• T. G. ACHESON, C.I.E., I.C.S., Foreign Secretary. ) 

. 43. The Committee passed a resolution of eondol,?u('e on the untimely 
deatl1 (Ii' Sir Basil Blackett and requested the Chail1nan to convey the 
feleliDg of the Committee to Lady Blackett. 

44. The Committee then took up the examination of the o.ppropria-
ti(.n account:;; and connected documents relating to the Foreign and Politi-
cal Department. 
. 45. Item 7 of the q·uarterly statement-page 334 of the Apprupriatioft 
BepQ'l"t--U'Ila'ltthorised excluded funds in tTte N ortk-West Frontier Province. 
--,.The COlllmittee was informed that the total number of such funds was· 
30 including 3 recently discovered by the audit officer. Of these, the 
important ones were the Motor Lorry Depreciatilun Funds and the 
Khassadar }<'und. The Motor Lorry Depreciation l<'unds have already 
been closed. As regards the Khassadar Fund, orders have been issued to 
close the fund and detailed instructions have been i::lSucd to regulate tb. 
varioUli budget grants relating to the Khassadars. These orders were 
iliSued with the ~ e e of the Auditol'! General in May last and steps 
aNI being talren to carry them out and to close tht; fund. The otbel' 
tUndsare minor ones, and each one of them is being t ~ and, 
OJ'ders are being issued to close down the funds which are unnecessary 
sud to eontinue those that are neeessary under proper sanction aud, 
regular audit. The Oammittee det!lired to have a further report on this 
Jll3tier in the next yeax's report. '  . 

46. The Committee examined the appJ-OJprliation accounts relating 
to gnnts ~. 76-Miscellaneous, 79-Baluchistan, 81-Ajmer-Merwara, 83-
Rajputana, 85-Hyderabad, 85A-Aden and Ute non-voted appropriations 
reilting to Political and the Frontier Watch and Ward.. 
47. The Committee then adjourned fol'l lunch till 2-45 P.M • 

......... of the Mh IIleMiDg ef the! PuWic Accounts Oonn'litJl;ee·1aIbt 
on .onday,tke 19t11. ... ugust 1936, at t.4I P.M. 

PKESEN'l' : 
The Hon'b!e Sir JAMES GRIGG, K.C.U., Finance Member, Chairman. 
MI'. B. DAS, M.L.A., 
Mr. S. SATYAMUR'lI, M.L.A., 
Professor N. G. RANGA, M.L.A., 
Dr. THEIN MAUNG, M.L.A., 
Maulvi Sir l ~ HAMMAD YAKua, K'l,'., M.L.A., 
Captain SH~ MOHAMMAD KHAN, C.I.E., 4Iembcl'!1. 

M.B.H., M.L.A., 
Bhai PARMA :NAND, M.L.A., 
Dr R. D. DALAL, M.L.A., . 
Rai Bahadur Sir SA'fl\.j, , ~: l~., 

KT., C;B.E., M.L_A., .'. , 
Khan Sahib Sh~ ,, ~J 1 , P ~ll ' 

M. .A.~ ,  , .. 



:r.i1". A. C. BADENOCH,C.I.ll.,· . : S.~ Auditor 
General, 

l\b-. 'N. B. DEIlNE, O.B.E.,AC'OOuntant General, 
Central ~e e e , 

Mr. V. D. DANTYAGI, Audit Officer, indiim 
RtHCS Department, 

Ml'. A. H. LLOYD, C.S.I., C.I.E., I.C.S., 
Member, Central Board of Revenue, 

Mr. W.  W. NIND, Member, Central Board of 
ReV'enue, 

The Hon 'ble Mr. P. C. TALLENTS, C.S.I., 
C.LE., LC.S., Financial Secretary, 

1 
> "'.ere also I present. 
) 

I 

J WUn,,,, •. '· 
48. The Committee took'up the examination of the appropriation 

adcounu unrl connected documeirts relating to the Central Board of 
Revenue (ind 1he remaining two appropriation accollnts relatingtCJ>tti 
Fiu3n'!e Department . 

. , . 49. Audit of c'ttst01tt8 -rBtlfm1t6.-The Auditar General ~l~ ~  to tbfl 
eJmmitten th€ system of audit of cU8tomB revenue in f6rce three yeaf'.$ 
beforr, ?ml fh(' revised syst€m of eoncumnt audit which was introduced 
then on a temporary basis. . He said that, lUI the new system had worked 
smoothly and was better than the old one, he had gone up to the G1:lvel'n-
mP.nt'of India to make it permanent. The Comniittee agreed With the 
Auditor General that the new system was better and should. be continued. 

~ ' 50; TheCoIDltrittec tlten weJlt throUgh the appropTiation:acoounts 
~: respect of Grants ~ 1~ t J t7.T e  00 lne&me,18.;Salt, 19-
r>pium and 77-Refunds. 

':.:, "'. M. The (',ommittee then examined the-appropriation aeeounts.'ill 
l'eSpect ·of Grants Nos. 98-Interest-free Advances and 99cLomiif' It04 
AdvallCt'8 bearillg interest. . '" 

52. ~e Committee then l1 ~e  'tl'U the 'riext-Jay_ . ", ~~ 

,~6 ee ll 'S of the .. t~ meeting of the PubHc Accounts CoDunitteelie14 
'. on Tuesday, the 20th August'1935, at 11. ,A.M. . : 

PRESJ!,NT: . ;,r.:" 

The Hon'ble Sir J~ GRIGG, K.C.B., Finance Member, OhtWNJuJf*. 

Mr. B. DAS, lILL.A., 1 ·1 

Mr, S. SATYA~ 'l1, M.L.A., . 
Professor N. G. RANOA, M,L.A., 
Dr. THEIN MAUNO, M.L.A .. 
Maulvi Sir MOHAMMAD YARU!!, K'I., ~I. .A., 
Captain .sHER MOHAMMAD K:S;AN, . C.I.E., 
. M.B.E., M.L.A., 
Bhai PARMA NA,ND, M.L.A., 
Dr. R. D. DALAL, M.L.A., 
Rai Bb.hadur Sir SATYA CHARAN MUKHERJEE, 

KT., C.B.E., M.L.A., I 
Khan Sahib Shaikh F AZL-I-RAQ,' PIRACH..t., )1 

M.L.A. 



IUS , LEGISLATIVE ASSEMBLY. 

Mr. A. C. BADENOOH, C.I.Il., I.C$., Auditor 
General, .  . 

!lr. Il. T. COATES, I.C.S., Accountant General, 
Posts and Telegraphs, 

Mr. G. V. BEWOOR, C.I.E., I.C.8., Director 
General, Posts and Telegraphs, 

Mr. C. V. S. RAU, Financial Adviser, Posts 
fiud Telegraphs, 

[20TH REP. 1936. 

1 W I'r.e also 5 present. 

:Mr. P. N. MITRA, C.I.E., Chief Engineer, WitnesS6$. 
Posts and Telegraphs, 

Mr. GHULAlIl MOHAMMAD, Deputy Director 
General (l"iuance), Posts and Tele-
graphs. 

53. The Committee took up the examination of the appropriation 
accounts and eonnectM documents relating 1b the Po.ort:s and Telegraphs 
Department. 

54. Pllra. ,!/ of the Auditor GeneraJ,'s letter-Financial prJsition of the 
Dt'partf1l.6'nt.-In 1933-34 the Department incurred a loss of about half 
of erore ; in ] 934-35, after suspending the allocation t.o the depreciatioD 
fund to the extent of about 27 lakhs, the revised estimate showed a profit 
of about 14 lakhs, and,the budget for 1935-36 anticipated a loss of about 
13 lakhs. after ;-

(1) restoring about 19 lakhs of the provision for the depreciatioJl 
fund; 

(2) providing 27 lakhs for the restoration of the pay cut; and 
(3) atJ<'Wing for normal increments in the pay of staff amounting 

io about 15 lakbs. 
The Conuniltee was informed that the approximate aetuals of the year 
1934-35 were better than the revised estimate, and that they showed a 
surplus of dlont 37 lakhs. The various steps which the Department was 
taking to reduce expenditure and to increase revenue were explained to 
the Committee, namely introduction of revised scales of pay, gidng effect 
to ..such recommendations of the .Postal Enquiry Committee as were accepted 
by Government, the reduction in telephone and telegram charges, the 
introduction of the 1 anna letter, etc. The general conclusion ~a 'he  

was that ill the near future the Department shQuld be able to produce & 
balanced budgEt, thQugh they may not be able to l1 .~e a disposable 
surplUs. In this connection tbe question of the contribution to the de-
preciation fund was discussed in great detail. The Committee was 
informed t1at no final decisi{)n had yet been reached as to the exact amount 
of the ~ l1t t , but it was generally agreed that the exi::;ting contri-
bution was rather on the high side, and that the ~l. 'e Member should 
I'onsider very carefully to what extent it could be safely reduced. Some 
of the unoffi('ial members of the Committee were of the opinion that if 
the (\onLributioD" to; the depreciation fund was restricted to thfl amOllDt 
that was nhf'o]utely necessary, it m.ight be possible to have a disposable 
surplus either for the improvement of pIoStai 1acilities or for the reductioD 
of at '~. 

Illcil1elltl\lly, tbe Committee was in general agreement with the 
Accountant General, Posts aDd Telegraphs, that,ihstead of a Depre(:ia-
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tion. Reserve F'und calculated on: a pseudo-scientific basis, the department 
should constifute a Renewals and,' Replacement Reserve Fund on the basis 
of what is actually required year after year to cover renewals and replace-
meIltl; with a small margin ; the contribution to such a fund should, 
. of course, be subject to periOdical review; 

55. The Committee then took up the Memorandum on the percentage 
of the C03t of establishment to expenditure on works in the Department. 
After cOIL'liderable discussion they came to the conclusion that, if th~e 
statistics eould be developed so as to afford a useful basis of comparison 
betweeI:l different circles, they would be useful, but if they could not be 
utilised in that way, there was prima facie reason fo1' abandoning them. 

The Committee then ~ e  till 2-30 P.M." 

ANBBXURZ A_ 

Memorandum on the :ftna.ncial position of the Indian Pests and Tele-
graphs Dep&rtment furnished by the Director General, Posts and 
Telegraphs. 

(NOTE.-Figures unless otherwise stated are tn thousands of rupees.) 

1932-33. 

The accounts for the year 1932-33 closed with a 1088 of 41,89, the 
expenditure charged to revenue being 10,97,29, while the revenue wart 
10,55,40. 

1933-34. 

'fh", following statement compares the actual results of 1933-34 with 
the anticipations, namely, the original estimates' made before the beginning 
of the year and the revised estimates prepared near its end :-

Bu.t Revised 
Estimate. Estimate. Aotuals. 

Revenue 10,81,34 10,75,74 10,72,62 

Expenditure .. 11,38,54 1l,27,46 ll,24,56 

Profit(+) or Loss (-) .. -57,20 -51,72 -51,94 

. The . e ~a e of 8,72 in the revenue as compared with the budget 
e t t~tale IS chIefly due to a fall of 12,12 under sale of stamps which was 
partIaU:y-~ te ala e  by an increase of 4,27 in telephone receiptsJ 
the varIatIOns under the other heads eancelling each other out. Fortu. 
Dll~eJ , the actual expenditure during the year was less than the budget 
e h at~ by 13,98. the improvement being chiefly the result of the efforts 
to e~t l t expendIture and an increa!'e in the credits to working expenses 
consequent on increased Savings Bank transactions. The final loss on the 
6~ ll  of the Department was thus about Rs. 5 lakhs less than the original 
utlmat;e.s.·. . 
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The e ~ e during 1933-34 showed an increase of 17,22 over 19~'SS. 
ThisimproveDient was, however, not real, as it includes a receipt of about 
iRs. 15i laJilis on account of ~ e t on, the Depreciation Fundconsequen.t 
"ontne conversion of the "Sinking Fund into 8. Straight Line Depreciatitm 
Fund with effect from the accounts for ~3 3  and the increase in reventte 
.. :this aceount was more than 'off-set by 'the larger contribution required 
,:ltotbemade to the Depreciation Fund under the revised system. The real 
improvement in revenue was thus only Rs. 1i68 lakbs, but, small as it is, 
~ t is indicative of the turnin,of the tide. The expenditure increase!il, b3' 
Rs. 27; lo.khs as compared with 1932-33 and the loss for the year was 
,ctberefoxe about Rs. 10 lakhs Jru)re than in that year. If, howewr, 
allowance is made for the net additional expenditure of Rs. 5.35 lakhs on 
account of the Depreciatiun Fund adju8tment8 under the revised method 
and on account of the restoration of one-half of the cut in salaries amount-
ing to Rs, 28 lakhs there is a mit improvement in 1933-34 of about Rs. 23 
lakhs over the working of the previous J$&r, as, excluding these items, the 
lose on the year's working would be about&. 19 lakhs as against Rs. 42 
,J,akhs in 193243. 

'1934-35. 

Th(. budget and revised estimates ,for 1934-35 were as follows :-

Budget Revised 
Estimate, E ~te" 
1934·35. 1934-35. 

Revenue .. 10,71,26 11,05,35 

, 'Expenditure 10,85.73 lO.91.M 

Profit (+) or los8 (-) -14.47 +13.81 

,', 'rhe trend of receipts towards the close of 193,3-34 appeared to t ~  

a niore cheerful outlook, and after allowing for the reduced postage and 
telegram rates the revenue estimate for 1934-35 was placed at very nearly 
the actuals for the preceding year. On the expenditure side the contribu-
tion to the Depreciati(}n Fund was, as a temporary measure, limited to 
Rs. 9 lakhs rt'presenting the sum required for meeting the cost of renewals 
and replacements during the year. It is about Rs. 27 lakhs less than the 
contribution required to be made under the normal operation of the rules 
and about Rs. 35 lakhs less than in the previous year. 

'rhe improvement in revenue during the first 7 months of the year 
exceeded expectations and the revised estimate allows for this. The slight 
increase in expenditure in the revised estimate is chiefly due to the paY7 
ments connected with the retrenchment concessions being larger than 
anticipated. It should also be mentioned that these concessions e~ 

extended until the close of the year in order to enable the Department to 
oomplete its retrenchment plans. The year is, on the whole. expected to 
close , ... ith a profit of Rs. 13,81 lakhs. 

The actuals for the year 'available so far which will probably 'M 
modified slightly by acc(}unts adjustments before theaccJunts are fibll", 
closed indicate that the revised estimate will be realised. Comparing tIM 
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~ ~te  for 19'3~3B" ~ the ~t ala f~1933 3. 1lIte remrue 
shows an inet'e8se ~ about Re: 38 1ak:hs while expeJlditute i" iess by Rs. 33 
lakhs. It must, however, be remembered that the bulk of ·the decrease in 
expenditure is accounted for by' Vhe l'edlietion in the contribution to the 
])epreciatioD Fund mentioned already. E ~  after allowing . for this 
special l'edu('tion the expenditure for the year shows a substantial. ciecrease 
over the previous year if allowance is made for' the nomal illcrements to 
the pay of 'Staff which amounts to about Ri. 15 lakhil a y.ear. ' 

Prospects for 1935-36. 

Tile estimates for 1935-36 88IIume that the improvement in trAde and 
economic conditions generally will continue and the revenue has been 
placed at 11,32,57 or an increase of' about Rs. 27 lakhs over the' revised 
eatim.ates f'Or 1934-35jwhilethe expenditure is emmated at ll UI~ which 
is about Bs.. 54 lakhs more than the revised expenditure estimate for 
1934·3:i and the year is expected to close with a loss ,af :B.s. 13 lakhs. The 
main items which have contributed to the worsening of the position as 
comparcd with 1934-35 are the l'eswl'ation of the remainder of the cut 
in pay costing aboutRs. 27 Jakhs,the normal increment in the par of the 
stafr amounting roughly to Rs. 15 lakhs and tAe"plt'ttial regj;oration, pend-
ing furt.her investigation, of the ~ . , for depreciatioll not at its old 
rate but ;;till at a rate which' is 'Rs. 19 lakhs higher than: it was in 
1934-35. ' 

. . '. ' 

. It IIfAy be ml¥1tioned that,th~ e,stirnated revenue for 193 ,:36.~ higher 
(by about Rs. 31akhs) than the 'bIghem l'evenueeai'ned dunng the past 
10 years. But if allowance is made for the interest on Depreciation Fund 
balances (whit.iI is credited to Revenhe sinCe '1933~M 88 exPlained already) 
the revenue expected in 1935-36 will be :found to be leilSthan the highest 
figure reached in 1929-30 by about Rs. 12 lakhs. The expenditure (even 
after the restoration of the salary cut) is, however, .. less than in the two 
years immediately preceding the year in which the salary cut-/l were 
introduced and the loss in the year's working is also expected to be lesa 
than in any of the years from 1927-28 to 1933-34. 

On the receipt side the possibility of securing more traffic is being 
examined. For example, the rates for telephones have been overhauled 
.. ndreduced and new productive works calculated to bring in more traffic 
have been undertaken. The effoot of the reductions in the postage and 
telt~ a  rates made last year is being watched carefuny. AB regardS 
~tJe t e' no further econt>Dlies on a large ~a1e can be expected in the 
aear future. There will in due course be !'lome savings as a result of some 
of thoserecmnIUehdations of the Telegraph Establishment Enquiry ~ 

lIlittee which have been accepted by GovK'lHBent. The Report of tM 
Postal Enquiry COlmnittee has also been received and is under examina-
tion, but it is not possible t~ say at present what savings, if any, can be 
secured. The special eXPenditure on retrenched personnel will disappear, 
but it will to some extent be reflected in 1m increased pension bill. The 
!l'evl<;ed scales of pay introduced recently will appreciably reduce the pay 
bill of the Department. It will, however. be some years before its full 
e1feat will 00 visible. On the whole. therefore, if the improvement iD 
trade :eenditions which commenced in 1933-34 continues. the DepartmtlrH. 
... hot.1/d, RGODbe .able tobalarute it. bwlget .. 
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Prooeeqa of _t8e 11th ~~~ D  of. the Pu"UO .AOCOUDts Q _~ he.Jfl 
on Tuesda.y, the 20th August 1935, a.t 2-30P ... 

PRm31!lNT : 

The Hon 'hIe SIr JAMIE GRIGG, K.C.B., Finance Member, Chairman. 

Mr. B. DAS, l\I.L.A. 

Mr. S. SATYAMUBTI, ML.A. 

Professor N. G. RANGA, M.L.A. 

D·_'. 'rHEIN ~:AU , M.L.A. 

Maulvi Sir MOHAM;MAD Y AKUB, Kt., M.L.A. 

Mr. J-RAM.SAY SCOTT, M.L.A. 

Captain Snm MOH.uouD KHAN, C.I.il., M.B.il., 
M.L.A. 

Bhlli PARlIA l\A}(D, M.L.A. 

Dr. R. D. HAUL, M.L.A. 

Rai Bahadur Sir SATYA CHARAN MUKHERJEBI, Kt., 
C.B.E., ML.A. 

Khan Sahib Shaikh F AZL-I-HAQ, PIRACHA, J 
M.L.A. 

Member,. 

" Were alsv 
Mr. A. C. ~ADEJ H, C.I.E., I.C.S., Auditor GeneI'IlI ~ 

Mr. E. T. C(lA.TE8, I.C.S., Accountant General, Posts present 
and 'J-elegl'aphs 

Mr. G. V. HF.WOOR, C.I.E., I.C.S., Director·Hanel·al "\ 
Posts and Telegraphs. 

Mr. C. V. S. RAU, Financial Adviser, Posts and 

Telegraphs. Witne88e" 
Mr. P. N. ]HIRTA, Chief Engineer, Posb and 

Telegrdphs. 

Mr. HU A~ MOHAMMAD, Deputy Director-General 
(Finance), Posts and Telegraphs. 

56. 'i'he Committee went through the appropriation accounts I)f OJ. 
Posts 1111U Telegraphs Department in detail. They were st.ruck by the 
large ,lUmber uf Hlajor variations between the estimates and actualS. The 
.Auditor General tir.e'\\< the special attention of the Committee to the 
eonsistent I e l' ~~lD  under the Repairs grant during the last ten 
yenrR. Even in (,:lsee; where variations under sub-head totRls were not 
great. this WIIS only the result of large excesses and savings under the 
detailed heads. 'I'he Committee was informed that there were serious 
faults in ~he system of budgeting in 1933-34 and previou'l yt'ars. and that 
the Department had taken steps the result of which would be noticeable 
in later appropriation accounts. The Committee mrpJ.'essed the opini,)IJ 
that though variations within a grant are less important than variati,)nw 
in the grant as a whole, even here large variations are to be deprecated 
as showing a certain indeflniteness in estimating in detail. Judging from 
the 8.ccounts of 1933-34, the Committee WM definitely {)f opinion thllt 
bUdgeting and control of expenditUre in the; Department were unsatil-
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aetory and Jroped that the steps which had already been taken by the 
:>ewrtIUent would improve the position in future years. 
57. The Committee desired that the Stores and Workshop Suspense 

~ t  should ·be shown separately in future Appropriation Accounts. 
58. The GOlll1nittef accepted the suggestion of the Auditor 'Jeneral 

,hat the balsnee Eheet on page 119 .of the AppropriatioJl Accounts should 
)e discontinued as it served no useful purpose. 
The Committee then adjourned till 11 A.M:. on Thursday, the 22nd 

~U t 1935. 

Proceedings of the 17th* meeting of the Public Accounts Committee held 
on Tuesday, the 27th August 1936, &t 11-15 A.M. 

PKI!lSENT: 

The Hon'ble Sir JAMJ!B Gm:oo, K.C.B., Finance Momber, Oka4rma'A. 

Mr. B. DAB, ~J .L.A. 
Mr. S. 8A.TYAldURTI, M.L.A. 
Profesq{Jr N. G. RANGA, ML.A. 
Dr. THEJN MAUNG, M.L.A. 
Mr. J. RAMSAY SCOTT, M.L.A. 
1\'laulvi Sir MOHAMMAD YAXUB, Kt. M.L.A. 
Captain SBER MOHA'MMAD KHAN,' C.I.E., M.B.E., 

M.L.A. 
Bhai PARMA NAND, M.L.A. Member •. 
Dr. R. D. DALAL, M.L.A. 
Rai Bahadur Sir SATYA CRARAN M Kt UKHERJEE, ., 

C.B.E., M..L.A. 

Khan Sahib Shaikh FAZJr.I-HAQ Piracha, M.L.A. 

Mr A. C. BAIlENOCH, C.I.E., I.C.S., Auditor General."\.. Were also 
Mr. K. R. S.RAU, Director of Army Audit. J present. 
Mr. G.R. F. TOTTENHAM, C.I.I1., I.C.S., Secretary, 

Army Department. 
Mr. J. C,. HJWMMAGli:, M.B.E., Deputy j4'inaneial 

AdVIser. Witnessel. 
Lt.-Col. R. PRINCE, O.B.E., Military Accountant 

GeIleral. 

59. The Committee took up the consideration of th t of th" 
\fUitary AMounts Committee. . ~ repl)r .. 

. 60. As regards the general principle raised in pal'aO'raph 2" ()f th 
proceedings of the Military Accounts Committee the Arm S t  e 
~ e a e~e al e ~la at  of the rules, etc., relaiing to p!ocede::: a;,'Y 
~~~ t ~ al anf.m partICular emphasised the difi'ereuee9 between J ta ~ 
lP l :~le :~ tl: ~ ~~ ~:~ e the normal canons of the latter only partially 

)f t~l'M~~~~ COJ1JJlittee endorsed the recommendatioll!,; and ob.,ervutions 
. e. 1 I ry ('counts Committee. They desired to lay Rpecial stress 
In lthe ImpoI:btallH:e of completing the revision of fhl) ~  rrny l'e0'111 ... tl·ons " .. 
~al' y as pOSSl_ e . "'. "'.'. ,"'" 

-12th to 16th meetingt'l were for Railways. 
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V.-APP •• 
APpb 

.~ s7wwi"f/ action takm or prepo,ed to be takm on e e at~, ., 
4Wpo8ed 

PART I • .o-Civ:il, Mllitaty and 

Year 
8arial of 
No. Report. 

J>ara«raph of 
Report or 
Proceedings. 

1 1932-33 10 P. 

2 1932·38 10 R. 

3 1932·aa 33 P. 

~ .. . . ~ 
4 1932.3* 

II 1932·33 

37 P. 

4-i P. 
r.· 

6 1926·2'7 25 R. 
1925-29.91P. 
192t.30 118 P. 

7 1932-33 14 R. 

Recommendations or soggesti.n*. 

Oiw (Atttlitor General). 

That in f t~ Appropriation Account6 the position re-
garding receipts and expenditure of the Central 
Maseomshould be explained Blor& clearly. I 

Civil ltllll ~ . 

That particular. attention of the . 6 ~ . departments 
should ,be ih'&Wn to the detailed result. of :1932.33 
AppropriatiiOn ACcounts in connection.with the our-
rent control of expenditure. . . .. 

. . ; . 
That 6st&ndarc;l.jj6t of self-contained inatlmctiOll.8 for the 
gindanee Of Committees and CominiaaionR shOuld be 
iSa1ieiI incllldiBg the decision that the cUfriers of 
Committees should always be persOns in the permanent 
service of Goovemment. -

That in order to ~ ~ defaicaiions tfu, Govedtinent of 
. India should press upon Provincial Governments the 
necessity of putting proper offieeriiii charge of trea-
_ ~~ and .seeing that there is proper . e~ . 
-. .• ~ --. - .  - I  • 

That all e ~l1eat e  of the year. such as sqspension 
i of 1epil.ymenl; of inBtalmentB of priilcipa.l. should be 
inel11ded in the Report on the working of the Provin-
cial Loans Fund. 

Civil (Commerce). 

Tlut,t the.G9vonunent of India should consj.der tlae ques-
tion of allocation of Ecclesiastica.l expenditure between 
the Civil an<l the Army Departments. 

Civil (Jioriilfti:MId Polmcal):.· 
That certain unauthorised excluded funds in the North 
West Frontier J'rol'ince should be abolished ~e
diatelv and that a list of all excluded funds maintained 
in the Province shoUld be obtained as quiokly as pas-
llible and an 'lxamin&tioa should be malde '\(I -
whether all. or any of them, shouldu.ot be abolished. . 

~ '~ .



:qlO,.," 
~l. 
.0 far made by tke Oentral Public .A.ccotml8 Oommittee which have not been ftMll, 
oj. 
Posts and Telegraphs. 

Ao$i.oo w-. or proposed to be taken. 

NeoeIlMl'Y ioaUuoliioRs have ~ issued to the PrinDipal Auditor oonoemed. 

This baa been done. 

The proposal baa been oonsidered and suitable inetruetions have been iaaoed. 

The action recommended ~  the Commit_ hu been taken. 

Noted for Il8OeII8IIol'J action. 

The matter is engaging the attantion of the Government of India. 

The unauthorised looa.l funds in the North Weet Frontier Provinoe .Agencies are of very 
long standing originating generally with the inoeption of the .Agenoies. The Government 
of India have impressed on the Local Government the DOO88sity for dosing down all such 
funds which cannot be Jeg&1'ded as gonuine local funds, and to submit proposals for brinA· 
ing the transaotions into Government account. This necessitates a detailed examination 
of "'err iiem of levenU8 and expendiliu:re of each fund &Ild a aepa.ration of genuine local 
timds frem ~t te Goverruuent tranaactiona, and theisawe or orden by the oompetent 
authority sanctioning the expeDdiliure, incmsion of budget provision and so on. Thia 
is a cODl.piiDated matter l~ some time, but the neoeuary action to attain the ob. 
jective is being actively taken by the Loeal Qovemment and the Government of India. 
Ozdera have already been· issued for closing down the Khassadari funds and the mot. 
lorry depreciation funds which were amongst the largest of such funds. The detailed 
proposals for regularising the remaining funds in Waziristan have been received and are 
und.er oollllideration in. _ultation wBh the Oomptroiler. 

A liBt; of otGer funds and tM detailed _ommendatrioms of the Looal o.vernment are awaited. 
l'hfl la.Ster bani been pDllll8d to B1lhm.it; ,",oaalsfor reaching a final settlement before tile 
budget for 1~36 37 is taken up. 
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8tGtemeftt ,hotDing action taken ()f" fWOPO,ed to be taken on e ~~ 4cfj 
~ 

Year 
Serial of 
No. Report. 

Paragraph of 
Report or 
Proceeding8. 

8 1929-30 114 P. 

911932-33 

10  1932-33 

11 1932·33 \ 

\ . 

1211032.33 

13 1930-31 
1931-32 
1932-33 

)4. 1932-33 

34 P. 

36 P. 

16 P. 

31 P. 

1  R Military 
3  R Acoounts 
2  P Com-

~. 

6  R (Hilitllq 
Accounts 

ComIDi$tee). 

PART I.-Civil, Military and 

Beoomm8Ddationa or suggestions. 

Oivil (Foreign t.md PolilicGl)--contd. 

That the .question of 'incidence of expenditure OIl the 
Persian Legation should be considered in oonneotion 
with the constitutional changes. 

mflil (Home). 

That it should be ooIlllidered whether the 10118 in running 
the Dairy in the Andamans could not be made up by 
slightly increasing the selliug price of the Dairy pro-
dnot& 

That the proposal regarding the posting of a trained 
Aocounts Officer to the Andamans to &8IIist the Chief 
Commissioner, which was held in abeyance, should 
he revived &8 BOOn .. poaaible. . 

()i,,jI (IndU8lr'e8 and Labour). 

That the value of the work done by the Govemment of 
India Presses for each paying and non.paying De-
partment of the Government of India. should be ex-
hibited in the commercial accounts from the next 
year. 

That in view of the large drop in the value of stores pur-
chased from the India.n Stores Department, London, 
the question of reducing the strength of that Depart-
ment and of making it a part of the India.n Stores 
Department should be eon..'ndt'red. 

Military. 

That everything ~ le should be 00118 to accelerate the 
work of aimpIifyiDg tho existing Army Regulations 
and that, having got the basic rules applicable to the 
"VIIriowI clua!a of personnel, the Army Department 
shouldft'8ist any tendency to issue lipeCial om.m. to 
meet individual c_ outside the ordinary reguliWons. 

That the ooat of the ~ Section of the office of ~e 
Director General, Indian Medical Service, whioh is 
employed aoleoly OD. work ill oonnectiDD witII. the lie-
dical Store& Depot. Bhould be taken into &ooouut ill 
ca10ulating the coAof the drugs, etc. 



. , .. ' .. ' 
BEPORT ~ TB1!l PUBLIC 'AccouNTs COHMlTl'EE • t~7 

I JM' t:Ule'~t1UJ' Jtflt al PubliC .A.~' J 1A tt tJJh la Mt1e'ftOt ~ ft all~ 

~~. 
• !j ". ". 

~ t  and' '1'ele a ~. 

Aotion taken or propoeed to be takea. 

Tile a~te  is underOOnsideraiiOD. 

The Andamans DAiry Farm has recently been overhauled by en oftioer from the Military Dairy 
Farm, Jubbulpore, end it is hoped that it will show a profit next year. The Selling Prioe of 
the DAiry products was considered reasonable end no increase in the sale rates hu been 
NOOIIlID.ended by the oftioer. 

Ali Aaistlm. Aooounts Oftioer has ,been appoimed as an experimental measure • 

.AooepWd. ~ instruotions haVe ~  ilIIued to the Controller of' Printing, end St4tion. 
"ery. 

The matter is under consideration. 

The further progress made will be reported to Committee when it meets next • 

.A "D ~ ftO&Ioulation of the OOIIt of drugahaa t-&. taken in hand and the Clost of stores _. 
tlon 18 being taken 88 one·of the:helM ,makiI1g lip the total cost. Progrea will be mported 
. 'io the OoIllID.iitee 1Vhen it meet&. . 



[20TH Sn. 1985. 

~~ .~ __ kJ_ or ~, Q e,~ CIfl f'fI If ~. ec... 
'~ 

Year I 
Serial of 
No. Report. 

15 1932·33 

Paragraph of 
Report or 
l'roMMiDIP" 

8  R (Military 
Accounts 

Committee). 

16 1932·33 24 P (Military 
Accounts 
Committee). 

1'1 lOU-33 33 l' (1fi1i1aaoy 
Aocounts 
C.ommittee ). 

18 1931·32 7  R (Military 
Accounts 
Committee). 

19 1931.32 66 P. 

Recommendatiollll 01' lugpetiOllll. 

MilUary-oontd. 

That the Army H~ Mould coDUDEt to 
the General Officer Commanding.in-Chief of the 
Command on his failure to take disciplinary action 
against a field officer who signed a aeries of false 
certifica tea. 

That the rnlinga given by th&.htdse Ad-.te am-! in 
connection with certain caBeI should be re-examined 
in collllUltation with the LeP.Iative =ent and 
thM the iul.-w. ..... I'88ebed he . flo tIw 
Audit and a atatement plaoed before the C'.ommittt.e 
next year. 

ThM the ~ A8001lDtuat 0-.-aaci *he ~ 
General Ihould examine the pOllllibility of ~ 
trained Works Accountanta for the Military Engineer 
Services' Audit and make joint recommendatiOIlII. 

That in order to prevent olaims of ,the Army Department 
against other Governments, etc., being overlooked. 
the Financial Adviser, Military Finance, should con-
aider whether some arrangements could not be made to 
review periodically &8 far &8 practicable all agree. 
ments with outside parties which entitled them to oon-
OOIIIIionB. 

P0818 alld Tiiegrap1a8. 

That the present method of working out the figures of 
percentages of the cost of establishment to expenditure 
on works in the Posts and Telegraphs Department; 
deea. not serve any _fal pDJ'p8IIO aad tat • ..,. .. 
ahollldbtt lIaltmiitad:t;o the (Joalmittee iIl:lQM 8ho1ring 
the reBUlte of the IIJI4'Uiry ....... by t.be J'taIIDCial 
Adviser, Posts and Telegraphs. 
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'0 Jar made by the Oentral Public AccotmtB Oommittee which haw not been fiM.ll1J 
oJ-concld. 

Posts and Telegraph&--ooncld. 

Action taken or proposed to be taken. 

1----------------------------------------------------------
The aotion reoommended by the Committee has been $&ken. 

A Statement showing the oonoiasioll8 reaohed by ~he Government of India is attached (ftde 
A.nneDnl). 

The q aeetion is still onder oonsideration. 

Arrangements are nearing oompletion. 

The matter is still under cOJ_fideration. 

L228LAD 



. ~~~ MJ IffI3.~ 

jM¥UQ1!; 

~ SEP. 1936 . 

The four rulings of the Judge Advocate General to which ef~ .., 
made in paragraph 50 of the Report of the Director of Army Audit, paragraph 
11 of Auditor General's letter and paragraph 24 ~f t~ ~ l9 t '~ MiJim 
Accounts Committee, have been further examined and the following conclusionS 
~ :lhe  in reg&rd W. tll.J~  :-:-

(i) Government are entitled to recover overissues by deductions from 
pay only wheu they are specifically empowered to do so by Act 
of Parliament, by Royal Warrant, or by an Act of the Indian 
Legislature. 

(ii) An overissue made through an error as to the facts is legally recover-
able as a public claim either from the recipient or from the person 
responsible for the overissue ; and Government may waive 
recovery from the recipient without prejudice to their power 
of recovery from the person responsible. 

(iii) An overissue made through an error as to the law (which includes 
regulations) is not legally recoverable from the recipient, but ~ 
recoverable from the person responsible for it when it amounts 
to an irregular expenditure of public money of which no satis-
factory. explanation is given by ,that person. It has been de-
cided, however, to continue the past practice of attemptingfust 
of all to get the recipient to make good the overissue, before 
making recovery from the issuing officer. This appears to be 
the more equitable procedure as the recipient must as a l~ 

have been in possession of the facts of the case and in any a ~ 

has enjoyed the benefit of the overissue. 

(iv) In view of Army Department Office Order No. 48 of 1931 ~  

India Army Order No. 628 of 1933 (attached), no further action 
is necessary to ensure that irregular expenditme is not regu-
larised until all possible recoveries have been made. 

(v) It is illegal to make recovery save where an ascertained loss or aD 
ascertained part of a greater aggregate loss has been identified 
as having been occasioned by the wrongful act or negligence 
of the particular officer from whom the reCOV4ll'Y l1 P.~ ~A .Ill! 
made. 

Copy OF ARMY DEPARTMENT OFFICE ORDER No. 48, DATED THE 3RU l\OV 
EMBER 1931. 

Losses.-In any case of loss caused to Government through the irregular 
or erroneous action of any officer or officers, the question of the recovery of 
the amount of the loss, in whole or in part, from the officer or officers concerned, 
must be fully investigated and settled before the case is recommended to Gov-
ernment for the loss to be written off. 

CoPY OF INDIA ARMY ORDER No. 628 OF 1933. 

Lo88u.-Questions relating to losses or irregular expenditure of money 
or stores will only be submitted to the authority competent to dispose of them 
after a full examination. The extent, if any, to which the officer responsible 
for the 1088 or for sanction of the irregular expenditure can be held personally 



liable will be considered. A e ~e .at  will be recorded in each case as" 
to ~e  ·the amount of the loss or irregular expenditure should be recovered 
in ~~ ~  ~  from the officer conce:rpe4. Reasons in full for this recom-
lP.!lJlc:J.!#PA ~  be ! ~ -to the comliitent a tll~. 

APPENDIX II. 

Statement corn.paring expenditure with grants for 1933-M. 

Ex,Pl!nditu.re '!08 compared 
with Grant 

Final Gmnt or A P .~l1
Number a.nd name of Grant or or Expenditure. 

Appropriation. Appropriation. -

Less than Morp t;ha.n . 
~t . SPP-Jlted. 

PART I.::.crvn.. &s. Ra. Ra. Re. 

A.-EXPlI!NDITURB OHARGED TO 
RBvUUE. 

ltl. llllBtoms: 
Voted 63,75,000  62,64,310 1,10,690 .. 
Nrm-tJOte(l 34,56,000 34,51,429 4,571 .. 

17. Tues on IJlopJp.e: 
Voted 81,24,000 79,10,896 2,13,104 .. 
Nrm-volefl 2,03,141 1,95,410 7,731 .. 

18. 8a.lt: 
Voted 72,03,0Q0 69,63,409 ~, 91 .. 
Non-vote(1. 44,58,736 44,57,694 1,042 .. 

19. Opium: 
Voted 69,45,000  69,28,655 16,345 .. 

. . Non-votej, : 1,49,8fl1J 1,62,914 .. 3,114 

19-A.-Exoise : 
Voted 4,68,000 4,67,540 ~~ -. 
Non-voted - 2,22,040  2,21,190 810 · . 

O. Stamps: 
Voted 16,43,000 12,96,650 ~.~~ .  · . Non-voted 65,968 62,199 . 3;769 

2 1. .forest: 
Voted 5,11,000 5,LO,694 406 

" Nrm-voted 1,44,700 1,43,581 1,119 · . 

2. Irrigation, .~. ha e  ~ 
Revenue: " 

Voted 3,24,000 2,56,007 67,91/3 · . Nrm-voted. 3,00,900 2,90,051 10,8/9 .. 
• Interest on PfWna.ry Debt, 
etc. : 

Voted 2,14,88,000 68,61,612 1, 6, l,3~ 
Non-voted · ~,31,31, Q 1,96,70,482 3 ~, 1  .. 

• Interest on miscella.neous 
obliga.tions : 

Voted · 55,01,000 57,13,409 .. ,1 ,~ 
Nrm-voted · 9,09,05,000 9,06,11,421 2,93,579 .. 

"L228LAD . _-- " .. -"- ----- ----



LEGISLATIVE ABBEMBLY. [20TH SEP. 1935. 

I 

Expendit11l'tl &8 oompared 
with Grant 

Final Grant or Appropriation. 
Nwmber and name of Grant or or Expenditure. 

Appropriation. Appropriation. 
Lea. than More than 
granted. granted. 

Re. Ra. Ra. Re. 
PART I-contd. 

A.-ED'JINDITU1IJI: OllARGED TO 
RBvlaNu---.eotltd. 

27. Staff, Household and 
Allowances of the Gover-
nor General : 

Voted 4,36,000 4,30,162 5,838 · . Non-voted 9,26,731 9,35,730 .. 8,999 

28. Executive Council : 
Voted 77,000 67,950 9,050 .. 
NQ1I...tJOteD. 4,44,000 4,43,355 645 .. 

29. Council of State : 
Voted 1,59,000 1,52,335 6,665 .. 
Non-voted 8,000 7,419 681 · . 

80. Legialative Assembly and 
Legislative Assembly 
Department: 

Voted 8,24,000 8,03,094 20,906 .. 
Non-voted 89,320 92,627 .. 3,307 

31. Foreign and Political Depart-
ment: . Voted 7,63,000 7,49,817 13,183 · . Non-voted 2,15,600 2,10,194 5,406 · . 

32. Home Department: 
Voted 5,70,000 5,43,680 26,320 · . Non-voted 8,20,524 8,17,977 2,547 .. 

33. Public Service Commie-
Ilion: 

Voted 1,51,000 1,29,531 21,469 .. 
Non-voted 1,89,600 1,89,868 .. 268 

214. Legil!lative Department: 
Voted 3,04,000 2,77,152 26,848 .. 
Non-voteD. 1,87,550 1,87,227 323 . 

35. Der;:rtment of Education, 
ealth and Lands: 

Voted 5,43,000 5,33,593 9,407 
Non-voted 1,37,982 1,37,792 190 .. 

36. Finance Department: 
Voted 9,42,000 9,35,822 6,178 .. 
Non-voted 2,!8,825 2,26,662 2,163 · . 

38. Commerce Department: 

I 
Voted 3,51,000 3,29,874 21,126 .. 
Non-voted 1,15,017 1,15,009 8 " 



BJn>OBT OJ!' THE PUBLIC ACCOUNTS COIDIITTBB. 

Expenditure as compancl 
with Grant 

Final Grant 
ExPenmture. 

or Appropriation. 
umber and name of Grant or or 

Appropriation. Appropriation. 
N 

:r.-than MoretbaD 
granted. granted. 

RII. Ra. R •• RI. 

PART I---coIItd. 

-ExplIlUII'1'1l1UI OJUBQBJ) oro 
~. 

• Army Department: 
"08,999- 3,88,219 22,780 Voted · .. 

NfJ3.fIOU4 87,800 86,630 1,170 .. 
ao 

• Department of Induatriee 
andLabour: 

Voted "69,000 ,,49,752 19,248 .. 
N OJI,otJOled 1,31,696 1,31,634 .. .3;'-

• Central Board of Revenue I 
Voted · 1,77,000 1,76,064 936 .. 
Ncm·fIOU4 87,407 86,691 716 . 

~ Payments to Provinoial Gov. 
ernments, etc. : 

Voted 1,54,000 1,50,925 3,075 .. 
Ncm·fJOIeIJ 70,430 70,089 341 .. 

• Audit: 
Voted 88,52,000 87,51,068 1,00,932 .. 
Ncm-tJ0U4 8,06,200 7,89,601 16,699 .. 

• Acl.mimstration of Justice: 
Voted 63,000 60,806 2,1M 

• Police: 
Voted · 1,92,000 1,90,828 1,172 .. 
N cm-tJOIetJ 81,177 63,727 17,450 .. 

• Ports and P l~ : 
Voted · 10,96,000 10,63.504, 32,496 .. 
Non-voted 8,77,742 8,58,484 19,268 .. 

7. Liptho_ and LightshipI: 
10,19,000 Voted • 9,21,751 97,249 .. 

NfJ3.fIOU4 21,276 21,276 .. .. 
• Baney ofhllia : 

Voted 17,01,000 16,21,733 79,267 .. 
NfJ3.fIOU4 6,67.000 . 6,48,141 8,869 .. 

• Meteorology: 
Voted · 18,67,000 17,54,2114 1,12,746 .. 
N fJ3.t1Oteil 81,160 74,072 7,078 .. 

• e l a1S e~~ 
1,78,000 I 1,88,634 .. 8,8M 

Non-voted 2,17,000 2,10,884 6,116 .. - --. 



t2bm SEP. 1933. 
----

Expenditure as compuecl 
with Grant 

FinAl Grant 
~t e. 

or Appropriation. 
lilllllw and D&Dle of Grant or or ~., .-

1 
Appropriation. Appropriation. 

Leas than Morethaa 
granted. granted. 

_ .. -. -

Re. Re. Ra. Rs. 

PART I-contd. 

A.-ExP:oIl1i1ru OlUBOd TO 
RBVBJfuE..-<:ontd. 

11. Botanica1 Survey : 
1.21>.497 fUM Voted · I ~ Z · . 

Ncm.wiel -, 3'2. 3-1/118 622 .. 
12. Zoological B e~ : 

89.000 B!.GU jj oted · . 
Ncm·voIed 16,808 46.981 " 

13. A l a l~: 

9.08.000 . 6. ~ Voted 
t~'f3  · . NOtl-vokd · l,2'6,UfJ 1.2'4.06 1. g .. 

N. Ifiaee: 
Voted 1.2b.000 1.1l.~! 8.799 '1.111 NOtl-vokd 1.U.440 1.18.065 " 

N. Other Boib.t.f4b DepartIieDli: 
Voted 2,66.&b' 2.66.&50 160 · . 

Ie. Ed_tio!: 
TOted 6.02.(106 .9 .9~ 2.006 .. 

.~ 33.451 38.38 70 .. 

17. Med:ioal Bln'ViC6i: 
6.17,000 5.62.206 Voted 64.794 .. 

NOtl-wied 2,08,J51 2,08,011 2,141 .. 
IS. Publio HeIiI.ftk : 

Voted 6, ~,  ,~,  1,60,156 
· "4,141' Non.wIuJ. · 1.4'.&68 1.51.495 .. 

69. Agricultuie i 
9.48.000 9.311.2\} Voted 4.789 

'},BtA Non-tJOied · 1.18,049 1,16.71 .. 
00. Imperial ¢ouncil bf Agribu'i. 

turaJ Besea.rch Depart. 
ment: _ 

~  . U ~ .'\Toted 45 .. 
.~ 6.89 69.35 455 .. 

81. Civil Veteiin&ry trvicell: 
5.78,006 5,61,102 is,298 oted ,  • 

Ncm-tJOIed 68,200 68,555 .. au 
62, Industrieli: 

Voted 1,6f),b/)(i 1,50,216 9.784 .. 
Ncm-tJOleJ 8,i88 1,158 30 " .. ,. 

..,-



BBl'OBT er ..... l'UJIUe Ae£e8l1TS COJrlMI'l".l'EB. MIl 

, .... ~ .--. 
Expendit1ll8 &B compand 

with Grant 
FinalGraa' 

Kxpendit1U'e. 
or Appropriation. 

Number &!Id D&JIIe of GraJlt c. Gl' " ......... , .. -"" ' •• &0-'_' •• ' •• "" 
ApPropriation. A ppropriatioD. 

L888thaIi. MOftI than 
- granted. granted. 

Ra. Ra. Ra. n.. 
P.ARTI~. 

A.-EnBJlJJItmm OllAlIGBJ) TO 

RB ~. 

ea. A'riation: 
12,28,200 12,19,1199 Voted 8,301 .. 

M. CommercW Intelligenoe ad 
Btatiatiils : 

"e:t,ooo Voted 3,91,~  71,952 .. 
NOf'-votId 6',100 68,021 1,011 .. 

86. Cenaaa: 
Voted 73,000 72,113 887 .. 
N Of'.fJOIfItl 29,000 11.116 684 .. 

tie. Emigratioa-Internal: i,81)6 Voted 2li,Qt9 ,l~ .. 
N Of'·fJOUIl 8,1M 8,436 14 ., 

87. ~t ~E~: 
1,971~  ,,~ Voted 1,~  .. 

Nort·wMJJ 5iAl85 52,19 .. 
8. Joint Stoci ~ : 

1,11;1000 1,121m 2,1.42 .. 
N ort-voIet1. 15,193 1414 115 .. 

e 

e 9. liiaoeiianedua ~e " : 
oted • 5,37,000 , 7 7~ 29,296 .. 
lIofa-v0t4 : 59_ 691160 60 .. 

o. Indian Stobe ~e t: 
8,87,000 Voted 7,06;895 .. 19,896 

N ort-lHIkI. 1,l ~ 1,15,151 249 .. 
7 

• Currenoy: 
«,17;000 Voted ~, 9. 71 87,529 .. 71 

N Of'·rxMA . l,32j1J10 1,31;381 689 .. 
• Mint: 

Voted 17,66;000 13.31,-672 1,34,328 .. 
NOf"voteC 81,490 S1,'I10 .. III' 

3. Civil Worka : 
Voted 1,95,83,()()() 1,86,70,475 9,12,525 .. 7 

NOf'-voteC 11,68/100 11,52.984 16.016 .. 
7 ,. 8upera.nnuta Allo1V; 

&!Ieee anIi l'IIIIJions : 
Voted 89,41,()()() 87,70,512 ,7 ,~ .. 
Non·ooted 2,05,22,114 2.04,35,230 86,884 .. 

5. a.ationery and Printing: 
Voted 35,22.000 I 32,98,130 2,23,870 .. 
Non·fXIkl 64,000 63,065 935 .. 

7 

-



LlIlGI8LA.TIVB A88BJ1BLY. [20TH SEP. 1931>. 

ExpenditUl'e &II oomparecl 
with Grant 

Final Grant or Appropriation. 
Number and name of Grant or or ExpenditUl'e. 

A.ppropriation. Appropriation. 
Less than More than 
granted . granted. . 

Ra. Ra. Ra. Re. 

PARTI~. 

A..-EXl'DIDlTOJUI 0lIABGlU) TO I RBVBNUE-conld. 

76. Miscellaneous: 
Voted 7,13,000 7,13,856 .. 856 
N OfIr.voted !7,04,363 26,96,367 7,996 .. 

76·A. Expenditure on Re· 
trenched personnel charg. 
ed to Revenue : 

Voted 6,45,000 7,20,743 75,743 
N OfIr.fIOted 2,34,700 2,86,849 61,149 

76·B. Miacellaneoua Adjuat. 
mmt& between the Central 
and PrOtJincial Gooernme1it8 
-Non·voted 1,00,00,000 1,00,00,000 .. 

76·0. Transfer to Fund for 
reconstruction of Earth. 
quake damag_ Voted 1,28,89,000 2,71,66,180 1,42,77,180 

77. Refunds: 
Voted I,H,99,OOO 1,09,12,8H 2,86,189 .. 
Non·ooted 2,64,96,260 2,44,46,760 eo,49,610 .. 

79. Baluchistan: 
Voted 27,25,000 27,02,676 22,324 .. 
Non.ooted 42,49,600 42,12,606 36,996 .. 

SO. Delhi: 
Voted 44,33,000 43,76,812 56,188 .. 
N OfIr.voted 2,64,086 2,63,670 616 .. 

81. Ajmer.Merwara: 
Voted 13,70,000 13.59,958 10,042 .. 
Non·voted 97,620 96,807 1,713 .. 

82. And&m&n and Nioobar 
Islands : 

Voted 31,60,000 29,41,677 2,18,323 .. 
Non·voted 2.46,619 2,42,124 8,896 .. 

1<3. RajputAna: 
Voted 4,26,000 4,13,710 12,290 .. 
Non·tXJted 7,33,117 7,38,022 .. 4116 



BBPOBT OJ' TO P'DBLIO AOOOUJ1TS OOMMITTEE. 1467 

Number and name of Grant or 
Appropriation. 

PART I--contd. 

A.-EnJucDlluBJIi OlUJIAJBD TO 

RnlnroB----concld. 

M. Central India : 

SO. Hyderabad: 

SO·A. Aden: 

Voted 
N on·fJOtetl 

Voted 
N on·vote.tl 

Voted 
Non·fJOtetl 

86. Expenditure in England 
under the control of the 
Secretary of State : 

Voted 
Non-voted. 

87. Expenditure in England 
under the control of the 
High Commissioner: 

Voted 
N fJ t~.  

~ aWl 

PoZiticol-Non-votetl 

J'f'OfItter WatcA aM War&-
N on·fJOtetl 

f'erritorial aM Political Petl-
8ioru-Nof/.·wtetl 

Tote! {Voted 
N on-tJotetl 

Final Grant 
or Expenditure. 

Appropriation. 

Rs. 

3,43,000 
6,11,761 

2,63,000 
5,73,100 

7,05,000 
1,65,068 

22,09,000 
17,97,000 

RH. 

3,29,064 
6,16,766 

2,32,317 
5,69,581 

6,85,084 
1,56,275 

21,81,823 
17,53,898 

25.41.000 ! 24,22,781 
J2,89,OOO i 31,65,172 I 

27,90,076/ 27,91,978 

.1.02,71,592 1,01,75,468 

1,92,86,038 

31,15,000 

14,53,406 

17,18,065 

17,09,28,199 
24,27,76,954 

1,91,13,930 

30,27,820 

14,44,124 

16,88,113 

16,62,19,726 
23,62,03,735 

Expenditure &II compared 
with Grant 

or Appropriation. 

Less than 
granted. 

Rs. 

13,936 

30,683 
3,519 

19,916 
8,793 

27.177 
43.102 

1,18,219 
U!.1,828 

96.124 

1,72,108 

87,180 

9,282 

29,952 

1,93,03,190 
66,60,821 

More than 
granted. 

Rs. 

5,00., 

1,80B 

1,45,94,717 
87,602 
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. ~". -,- - -... , ~ . -.-,- - -, 

Expenditure &8 compared 
with Grant 

Final Grant or Appropriation. 
Namber and name of Grant Of iit 1hpendituni: 

Appropriation. Appropriatitrit 
Less than Horethan 
granted. granted. 

-

Rs. Rs. Re. Re. 

PART I-i:ORId. 

B.-EIPBNDlT1Jlm OlUBQBJ) TO 
CAPITAL. 

118. Capital outlay 
Printing: 

on 8ecdrity 

Voted 1,000 -9,01,165 9,02,168 .. 
It. tOrest Capital Outlay: 

Voted 1,000 .. 1,000 .. 
80. ~  . .. .....:..~ 

ed to Revenue: 
Voted 1,000 1,000 .. 

83. a~ ouWl; .. 
ote PriMIit : 

~ t 

Voted 1,000 --4,14.277 4,15,277 .. 
N. Capital oulay on 

pata.m Harbour : 
Vizaga-

Voted 33,52,000 33,261967 29,033 .. 
1f fl t~ 17,78,fNJf 17,74A,6lJ8 6,462 

116. Catital outlay on Light-
ouaes and Lightships (not 
charged to Revenue) : 

1;900 Voted 1;000 

I16-A. Civil WorD Iii*. charged 
to Revenue : 

Voted 1,76,613 .. 1,76,~ 
Nun-tJOted 699 .. 

116. Commuted VliJlIe of Peb-
siom: 

Voted 58,27,000 55,32,305 1;94 •• .. 
Non-voted S7,20,6'1f !7,66,981 .. 46,807 

96·A. Expenditure on Retrench-
ed pemiMnel 
to Capital : 

charged 

Voted 3,02;000  3,26;288 .. ~! " 
Non-voted -17,000 -31;946 14,945 .. 

97. Delhi Capital otitJay : 
Voted 9,81,000 9,09,579 71,421 .. 

{Vow! 1,04,67,080 119,56,310 11;11,001 2.00.101 
Total 

Nun-tIOted 44,81;674 46,10,273 18,407 47,006 
-. ------. :. 



tiPORT OF TId ~:A~ ~EE. 

Numwand name of Grant ot 
Appropriation. 

PARTI~. 

.~DI BUB 1 11lB T  OF I A~ 
.&lOI ADVAlilOBB. 

98. Intel'8llt FriI6 Aavances : 
Voted 

99. Loans and Advances belaring 
interest i 

Voted 

Total Voted 

Total Civil 

Voted 

Non-wid 

PART II.-POBTB AND TELE-
GRAPHS. 

A.-ED'BlmITUllJl ClUBGBD TO 

R:CvBliUE. 

18. Indian PdstllbM !'61eg1&prtj 
Department: 

FinaIOrarit 
or 

(PproPriation. 

Rli. 

7,03,:M,. 

7,69,Ih,ooo 

50,56,40,827 

Expenditure. 

Rs. 

62,18,981 

Expenditure &8 compared 
withOrant 

or Appropriation. 

Less than 
granted. 

Rs. 

4,34,013 

More than 
granted. 

:R8". 

5,28,S!,21l 1,74,81,789 

5,90,71,198 1,7I;1/t,802 

47,49,61,242 4,56,09,811 1,49,30,226 

25,83,82,199 23,42,47,234 3,.,30,598' 1,4'7,96,618 

24,72,58,618 24,07,14,008 66,79,228 l,34,mJ8 

Voted 10,44,09,000 IO,35,48,5'!3 
Non-tJOU.d 97,14,000 98,20,241 

8,66,471 

B.-ED'BliDITt7lI.B OlUBGBD TO 

CAPITAL. 

91. Capital ouiiay on IrldMn 
Posts and Telegraphs De-
parbnent-inot charged 
·to Revenue) : 

Voted 
Non'voUd 

Toial Posts Ihid Telegraphit 

Tdf.ed 
Non-vow1 

15,78,000 
1,000 

5,37,740 
552 

11,57,03,000  11,39,07,056 

IG,59,87,OOO IG,46,86,,263 
n,16,OOO #8,2(),'193 

10,40,260 
1,148 

19,02,185 

19,00,737 
1,448 

1,06,241 

1,06,241 
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Expenditure as compared 
with Grant 

Final Grant or Appropriation. 
Number and name of Grant or or Expenditure. 

Appropriation. Appropriation. 
Leu than Moretban 
granted. granted. 

PART III.-RAILWAYS. Rs. Ra. Rs. &a. 
A.-ExPENDITURE CHARGBD TO 

REVENUB. 
1. Revenue-Railway Board : 

8,02,093 28,907 Voted 8,31,000 .. 
~ 4,00,000 4,00.161 .. 161 

2. Revenue-Inspection: 
69,660 12,340 Voted 82,000 .. 

Non-fXMi, 2.04,1J00 2,03,304 696 .. 
3. Revenue-Audit; 

Voted 12.00,000 12,76,595 13.405 .. 
Non-t,'O,ed 4,23,000 4.23,451 .. 461 

4. Revenue-Working Expen-
ses-Administration: 

Voted 10,30,00,000 10,34,63,107 .. 4,63,107 
Non-tJOted 1,13.01,000 1.12,98,971 2,029 " 

5. Revenu&-Working Expenses 
-Repairs and Mainte-
nanae and Operation: 

Voted 38.17.25,000 38,11,37.949 5,87,051 .. 
Non-vokd 1,27,000 1,211,905 2,095 " 

6. &venue-Companies and 
Indian States' share of 
surplus profits and net 
earnings : 

Voted 56.50,000 56.65.149 111,149 

9. Revenue-Appropriation 
Depreciation Fund : 

to 

Voted 13,75,00,000 13,56,47,946 18,52,055 ... 
10. Appropriation from Depre-

ciation Fund: 
Voted 7,87,11,000 8,05.33.325 18,22,326 

11. Revenue-Miscellaneous: 
Voted 6.20,000 4,58,781 1,61,219 .. 
Non-voted 9,61,000 9,55,8" 5,154 .. 

12. Revenu&-Appropriation to 
the Reserve Fund . .. 

13. Revenue--Appropriation 
from the Reserve Fund .. 

U. Interest charges: 
Voted 2,83,000 2,81,107 1.893 .. 
Non-voted 32,37.15,000 32.55,16.230 .. 18,01,'430 

Total {Voted 70,96.92,000 .70,9:l;35,711 2656,870 23,00,581 
Non-voted 33,71,31.000 33,89,22,868 9.974 18,01,84' 
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Expenditure aa compared 
with Gmnt 

Final Grant or Appropriation. 

Nmnber!loJld name of Gr!IoJlt or or Expenditure. 
Appropriation. Appropriation. 

J..essthan More than 
gr!loJlted. granted. 

PART I1I--.omld. R8. Ra. R8. .Be. 

B.-ExpBNDITO"BK CHA.BGBD TO 
CA.PITA.L. 

7. Capital-New Constructions : 
31,25,000 21,72,048 9,52,952 Voted ., 

N on·tJOteJl 57,000 64,517 .. 7,511 

8. Capital-Open Line Works: 
8,92,01,000 5,80,99,181 3,11,01,819 Voted .. 

N on..tJOted 3,20,000 2,45,592 74,408 .. 
Diaoharge of Debentures 

20,23,000 20,23,155 155 -Nrm·fIOletl . -

{VOted 
9,23,26,000 6,02,71,229 3,20,54,771 .. 

Total 
Nrm..tJOted 24,00,000 23,33,264 74,408 7,672 

Total Railways 1,14,15,49,000 1,11,08,63,072 3,47,96,023 41,10,095 

{VOted 
80,20,18,000 76,96,06,940 3,47,11,641 23,00,581 

Total . 
N rm·tJOteJl 33,95,31,000 34,12,56,132 84,382 18,09,514 

PART IV.-DEFENCE SER-
VICES. 

A.-EXPBNDITUlIJI CHA.BGBD TO 
RBVlINUlI. 

Del_ 8ertJicu-EJleen-
Indio-- .  . 34,65,56,000 34,49,65,000 15,91,000 .. 
Englandr- .  .  . 

Del_ ~ eJle t tJe
5,96,50,000 5,90,85,OO() 5,65,000 .. 

India- 3,63,05,000 3,65,67,000 ,- 2,52,000 
Englandr- 5,00,56,000 4,99,31,000 1,25,000 

" Dei-Re8erve Fund 31,64,000 69,71,000 .. 38,07,000 

Total Defenoe Bervioes-- 9,7 . ~,  I Nrm·tJOted 49,57,31,000 22,81,000 40,59,000 

GBA.ND TOTA.L 2,25,86,23,827 2,HI,7!,40,370 8,45,89,OHI 2,32,05,562 

Voted 1,16,63,87,199 1,10,79,40,437 7,56,42,961 1,70,96,1119 
(A) 

N 01l.!JOIed 1,09,22,36,628 1,08,92,99,933 90,16,058 61,09,363 
(B) 

I 

(Al This amount is less than that given in Account No. 12 of the Finanoe and Revenue 
Accounts of the Government of India. for the year HI33·34 by Re, 1 which is due to rounding. 

(B) This amount is greater than that given in Account No. 12 of the Finance and Revenue 
Accounts of the Government of India. for Mle year 1933·34 by Re. 73 wh;ch is due to rounding, 
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APPBNDIX m. 
LBTTER ~  8m ERNEST BUBDON, K.C.I.E., C.S.I., I.C.S., AUDITOB 

~~ER~  IN INDIA, TO THE SE B ~  TO 'rITE GOVERlO1lli'OT 011' 

INDIA, I ~ J  Dl!lP£B.TKEN'l', No. 172-RmP.I4-89, DA'l'IIID Il'HB 818'l' 
MAY 1935. ' 

S,(;DJE<;!I' :--Llpprup"1aiion Accounts (Civil) 1933-J4 and tke Audit 
Report 1935. 

In accordance with the provisions of rule 15 (1) of the ]"uditor 
General's Rules irm[wd under Section 96 D(l) of the Government of 
India Act, I have the honour to transmit herewith two copies of the 
Appropriation .A1~ t  of the Central Government' (Civil) for the ea~ 
1933-34 aud the Audit ,Report, 1935, together witlJ two copIes of the 
Cummercial AppellClix to these documents, prepared lIy the Accountant 
G.:!lwral, Central Hen>nues, for submission to the Public Accounts COlll-
mittee Rnd for reeessary action by the Government J( India. 

2. 'l'wo copies I)f the accounts of receipts and disbur .. ~ e t  of  the 
Secretary of State and the High Commissioner lor,' India, on behalf of 
ile Cl!Jltral Government, under the heads other than tilOiiot' relating to 
Military Scrvices, for the year 1933-34, together with two copies of the 
r(>ievant AppropriatiOll Accounts, and the reports tl:erpon, preparcd Ly 
the Auditor of Indian Home Accounts, are .uso forwarded. 

3. I app€'nd bS usual the following subsidiary statements :-
, Statement A ··-giving particulat:s of all Central Voted Grants 

and Non-voted Appropriations for the year 1933-34, the 
expenditure incurred against them and variations between 
the two. 

Statement B-showing the excesses over voted grants which 
require the vote of the Legislative' Assembly. 

Statement C-showing excesses over Non-v"tf!d Appropriations 
which rtquire the sanction of the GovunmeQ,t of India, 
Finauce Department. 

4. The Appropriation Accounts and the Audit Report of the 
Accountant General, Central Revenues, together with the Appendix con-
tainlng Commercial Accounts, have, as usual, been eXliwilled in detail 
llllver my illstrllciiou<; and I find them generally t,) h~ in oreier. 'there 
is one new feature which has been introduced under my inskucti/.lI¥i, 
namely, a brief summary of the financial results of the year haR been 
included in chapt(,1" II of the report. The essential purpose o.f the report 
is to give the Public Accounts Committee of the Legislative Assemhly 
&. formal Oppol'tunhy of reviewing the financial admin istl·l1t.ion, and it 
seems that at the leCt!>t it may be convenient to present on such an occasion 
a picture, if only in outlinll, of the ~ lete account, including receipts. 
The Appropriation Accounts of expenditure against grants, etc., illuStrate 
only one aspect of the financial administration. 

5. Following the practice 'introduced last yea-=:· which has been 
Ilpproved Ly Gowl'nment and the Public A t~ Committee I have 
added a "Key" Rhltement (Statement D) in which I have brought 
togetc.er 

(0) Firstly, a t:eference to each of the AppropriatioR Acc()unts of 
grants sud appropriations for :which ea!!\} of the senl:al 
departments of Government is responsible, and 

-"See Appendix IT. 



(b) Secondly, P" M the ~~ ~ the Appropria?on 
Account of each grant, etc., enumerated as in (a) precedmg, 
all pohlts of importaDce wing out of each account which 
~he :l . ~ !l:I ~~ qe:q.eral lyls 1:l ~ fh~ to notice either ~ 
hls . e ~~ a  a .al!~  pr ~ll!e J!.~ ~  

'I'he purpose of HIC " Key " ta~ e t i$ to give ~ t ~lll Il!'l. t~ e t-() 
the departments of Go,'ernment and the members of the Public Accounts 
COIIUIlittee in carrying out the examination of the aCf>ljun';s and the report 
which 'lOw e l ~~ ulion them. 

6. li'he last enclosure to this letter, Statement E, gives particulars of 
the overdrafts on COInent account taken by the prrovincial Governments 
at ~he expense of the Central Government during the ye8r. nnder report. 
A comparison of the tigures with the corresponding figurE's of 193?-33 indi-
cates th:Lt slime HOiJ1"OWment has again been effe t~ . Fm:ther, I under-
stand that as a~t of the financial a a e~e t  to Le adopted under the 
~ constitutipn the balanCEl$ of the provincial Govprnmeu!<; are to be 
held entirely separate from the balances of the Federal Gov{>rnmellt, and 
thcL! as one con)'leqal"nee of this the pro¥incial e Dle t~ will in future 
be solely responsihle to provide ways and mems for themselves ,lnd will 
no longer be pm-w.itted to obt.a4J. over4rafts , at ~ f!PlQ the CeIl-trai 
Government, '  . 

S'l'ATEMENT B (Paragraph 3). 

(1933-34.) 

Statement showing the excesses over -Voted Grants which require the 
vQte of the ~e ~at e. 

Item 
. B$!. 

:I 
3 

• 6 

7 

8 

9 

10 

II 

Name of Grant, 

26.-Interest on Miscellaneou8 
obligations . 

6O.-GeoIQgice.I Survey . 
70,-Indi&n Stores Department 
76.-MiaceIl.nIlP1l8 
76A.-Expenditure on Retrenched 

personnel charged to 
Revenue 

76C.-Transfer to Fund for re-
cOnstruction of Earth-
quake damage8 • 

96A,-Civil Worb not charged to 
Revenue. '. .' . 

96A.-EXP,eP!liture on Re-
trenohed personnel charged 
to Capital. .  .  . 

4.-Revenue-Working Expenses 
-Administration 

6.-Revenu&-compe.nies and 
I ~ .states share of 
8urplus profits and net 

1 . A !t ~ frOm Bepre 
ci&tion Fmad -

, Fin8.l 

Grant. 

RIl. 

, 55,00,000, 

1,78,000 

6,87,000' 

7,13,000 

6,45,000 

1,28,8!t,000 

3,02.000 

10,30,OO,()()O 

56,00.000 

7,87,11.000 

Actual 
E e ~ e. 

&8. 

.57,13,499 

1,l!jl,634 

7;06,895 

7,11I,83ji 

7,:!O,748 

2,71,66,180 

. 1,74.13 

~, 6,  

1 ,~~, 3,! 7 

EXQe88 

requiring the 
YAte Qf ~e 
Legislature; 

R8. 

. 2,12,409 

,~ 

19.895 

If56 

75,743 

1,42,77,180 

1,76,618 

~  

1,83,107 
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STATEMENT C (Paragraph 3). 

(1933-34:. ) 

Statement showing excesses over Non-voted Approl1rjatioDS which require 
the sanction of the Government of India, Finance Department. 

Item 
No. 

Na.me of Appropriation. 

1 19.~  

2 27.-StafJ. Household a.nd Allowa.nces 
of-the Governor General 

3 3O.-Legislative Assembly a.nd Legis-
lative Aaaembly Department 

4 S3.-Public Service Commiasion 

II 4O.-Department of Industries and 
Labour 

8 M.-Mines 

7 58.-Public Health 

8 59.-Agriculture 

9 81.-Civil Veterinary Services 

10 72.-Mint 

11 76A.-Expenditure on Retrenched per-
sonnel charged to Revenue 

12 83.-Rajputa.na 

13 84.-Ctmtral India 

14 Ecclesiastical . 

15 95A.-Civil Works not charged to Re-
venue. 

16 96.-Commuted Value of Pensions 

17 23.·-Indian Posts and Telegraphs De-
partment 

18 l.-Revenue-Railway Board 

19 3.--Revenue-Audit 

20 7.-Capital-New Constructions 

21 Discharge of Debentures 

22 14.-Interest charges 

FinIIl Actual 
Appropriation. Expenditure. 

RB. 

1,49,800 

9,26,731 

89,320 

1,89,600 

1,31,596 

1,1 ,~ 

1,47,353 

1,13,040 

88,200 

78,490 

2,34,700 

7,33,117 

6,11,761 

27,90,076 

RH. 

1,52,914 

9,35,730 

92,627 

1,89,888 

1,31,834 

1,16,065 

1,51,495 

1,15,713 

88,555 

87,710 

2,85,849 

7,38,022 

6,16,766 

27,91,878 

699 

27,20,674 27,66,981 

97,14,000 98,20,241 

4,00,000 4,00,161 

4,23,000 4,23,451 

57,000 64.517 

20,23,000  20,23,155 

32,37,15,000  32,55,16,230 

Ex_ 
requiring the 
Sanction of 
the 

Government 
of India. 

Re. 

3,114 

8,990 

3,307 

288 

38 

1,626 

4,142 

2,873 

3M 

220 

111,149 

4,9011 

1,802 

699 

46,307 

1,06,241 

161 

451 

7,517 

1511 

18,01,230 
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STATEMENT D (paragraph 5). 
, Key' statement to the Government of India Appropriation Accounts 

(Civil) 1933·34 and the Audit Report 1935, Commercial Appendix, 
Home Auditol"'s Reports (Section I) on the Accounts of the 8eere-
tary of State and the High Commissioner for India for 1933-34 .and 
the latest Quarterly Statement (Part I) of outstandingrecommen-
dations of the Public Accounts Committee showing in conjunction 
particulars of Appropriation Accounts of grants and appropriations 
for which each of the several departments of the Government of 
India is responsible and all matters and comments of importance 
connee-ted with these accounts. 

R. = Government of India Appropriation Aeoounts (Civil) and Audit Report. 
C. A. = Commercial Appendix to the above. 
S. S. = Home Auditor's Report on the Accounts of the Secretary of State in CounoiJ 

of India (Section I-Civil portion). 
H. C. = Home Auditor's Report on tbe Accounts of the High Commissioner for India 

(Section I-Civil portion). 
Q. S. = Quarterly statement (Part I-Ci,oil portion} of outstanding reoommendatiou. 

of the Public Accounts Committee (Quarter ending January 1935). 

FINANCE DEPARTMENT. 
(1) General-

(i) Changes in the fonn and structure of Accounts 

(Ii) Important Accounts changes. 
('ii) Financial results (Revenue Accounts, expenditure 

outside the Revenue Acooimt and debt position) 
(iv) Review of demands for grants, reductions made 

by the Legislature, supplementary grants, general 
results of appropriation audit, excesses over voted 
grants and non-voted appropriations, accuracy of 
budgeting, oontrol of expenditure, etc. 

(v) Standard adopted in explaining variations between 
modified grants and actuals. . . • . 

(vi). The Public Accounts Committee's suggestion regard. 
mg the current oontrol of expenditure . . . 

(2) Grant No. 19·A.-Exci8e-o 
Appropriation Account 

(3) Grant No. 20.-8tamp8-
Appropriation Account 

Paragraph 8 on page S 
and paragraphs ~ R. 

Paragraphs 6-17 R. 

Paragraphs 2, 19-21 B. 

Paragraphs 33-55 R. 

Note 3 onopage43 R. 

Serial No.2 Q. S. 

Page69R. 

Pages 70-71 R. 
Note on Appropriation Account 
Saving on voted grant 

• Page 71 R. 

Unnecessary supplementary non-voted appropriation • 
Commercial Acoounts and review, etco, of Security Print-

ing, India, including Central Stamp Stores, Nasik 
Road . . • • • • • • 

Comparative statement of profits and losses and tum. 
over ° 

General review and important comments-Security 
Printing, India 

Stores transactions 

Paragraph 38R. 
Paragrapb 53 R. 

Paragraphs 31--l5! C. A. 

Paragraphs 21 item (i) 
and 23 C.A. 

Paragraph 20 (i) C. A. 
Paragraphs 27 (ijSlld !8 

C.A. 
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FINANCE DEPARTMENT--comd. 

,~  Grant No. 25.-IflItrul on Ordinary Dtbt, dc.-
Appropriation Account 
Notes on Appropriation Account 
REiluction or a voidance of Debt 
Important comment 
Saving on voted grant 
Saving on non· voted appropriation 
Interest on liability assumed in respect of British Govern-
ment War Loan 

Management of Debt 

(6) Grant No. 26.-Interest on MiBcellanecntB obligalianB-
Appropriation Account 
Note on Appropriation Account 
Supplementary grant 
Voted 8Xce811 

(&) Grant No. 27.-Staff, HUUBeAold and AUowa1l.C68 of the 
Governor e e~ 

Appropriation Account 
Notes on Appropriation Account 
Non-voted exce811 

'('7) (kant No. 36.-Finanu Department-

Pages 78--80 R .• 
Page80R. 
Paragraph 22 R. 
Page 81 R. 
Paragraphs 38 and 41 R. 
Paragrapbll 3~ and 41 R. 

Paragraph 6 S. S. 
Paragraph 7 S. S. 

Pages 82-83 R. 
Page 83 R. 
Paragraph 36, item (2) R. 
Paragraphs 42, item, (1) 
and 45 R. 

Pages 84-85 R. 
Page 85R. 
Paragraph 43, item (2) R. 

Appropriation Aooount Pages 95, 96 R. 

(8) Gmnt N 0; 42.-Papv;ntB to Provi1lCial Government!, ett..-
Appropriation Accounts Page 101 R. 

(9) Grant No. 43.-Audit-
Appropriation Account • Pages 102-103 R. 
Audit of Secret Sel-vice Expenditure 
Results of Outside Audits . 

• Paragraph 56 R. 
• Paragraphs 58-59 R. 

Audit of Customs Revenue 

(10) Grant No. 69.-MiBce1Ja'T1WU8 Departments-B.-Exami-
flalionB-
Appropriation Account 

(11) Grant No. 71.-Ourrency-
Appropriation Account 
Notes on Appropriation Account 
Imponaut commentt. 

Unnecessary Supplementary Grant 
Commercial Accounts and Review, etc.-Currency 

te~ . 
Comparative statement of profits and loe8es and turn-
over 

&ores ttan8actions 

General review and important eomments . 
Pablic Accounts Committee's recommendation as to the 
proper Bupervision of treasuries under ftovincial GOY-

Paragraphs 6]-76 and 82 
R. 

Page 172 R. 

Pages 192-194 R. 
Page 194R. 
Paragraph 79 and Page UN 
R. 

Paragraph 52 R. 

Paragraphs 53-74 C. A. 

Paragraphs 21 (ii) and 22 
C.A. 

Pa ~ h  27 (ii) and 29 
C.A. 

Paragraph 25 (iiI C. A. 

enunenlie _ Serial No.4 Q. ~. 
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FINANCE DEPARTMENT-cmr.td. 

(12) Grant No. 72.-Mint-
Appropriation Aeoount 
Note regarding Audit of Proforrruz acoountB 
Stores Accounts and Reviews 

Savings on voted grant 
Non-voted eXCCBB 

Pages 195-196 R. 
Page 196 R. 
Paragraphs 77 and 80 and 
pages 196-198 R. 

Paragraph 38 R. 
Paragraph 43, item (10) R. 

(13) Grant No. 74.-Superannuation Allowance8 and Penaimul-
Appropriation Account Pages 217-220 R. 
Note on Appropriation Account Page 220 R. 
Suppbmeritary grant Paragraph 36, item (10) R. 
Premature retirement _ Paragraph 10 S. S. 
Increase. of :mall pensions Paragraph 11 S. S. 
Excess in English portion of the expenditure Paragraphs 8 and 9 H. C. 

(14) Grant No. 76.-Mi8cellaneou8--A_-Allowance8 ;-E-
Ccnnpen8ation ,-F.-Rent8, and Taxe8 on Central Build-
ing8,-G.-Grant8-in-aid (1IQ1I,-voted),-J. 9.-Re8erve 
Bank and Statutory Rail·way Board disc'U88ion in 
London ; J. lJ.-Other item".- L.-Other charges 
(partly) M_--Payment8 ari8ing out of Ihe Military 
LandScheme--
Appropriation Account 
Notes 1 and 3 on Appropriation Account 
Public Accounts Committee's recommendation concern-
ing the instructions for the guidance of Committees 
and CommiBBions including the decision that the 
cashiers of Committees  should always be persons in 
permanent Government service 

(15) Grant 76-A.-Expenrliture on retrenrlled personfU'l charged 
to Revenue-
Appropriation Account _ 
Note on Appropriation Account 
Voted exceBB 
None-voted exceBB. _  .  _  . 
ExceBB in the English portion of expenditure 

(16) Grant No. 76-B.-Mi8ceJ.lane0u.8 adju8tment8 between Ike 
Central and provm.cial GOI,ernments-
Appropriat .on Account 

(17) Gra.1&t No. 76-0.-TratI/,8fer to fund for rewn8truction of 
earthquake a a e ~ 

Appropriation Aeeount .  _  . 
Financial as.n8tance in connection with t1rs Bihar Eartk-
qtlake •  • 
Supplementary Grant 
Voted excess . 

(18) Grant No. 7T • ...-Refufld,s,-E.-Currency; . R~ • 
• ,.-aid of .. 'iluperanfMlation; G.-M iauUa'M0'U8 Revenue 
(partly); H. . ,Iflt~e t ; H.-20 (J)-Mint ; H. 23_-
M~. 1I.U!Il

..,..priation AOfIIOum 
L228LAD 

Pages 232-236 R. 
Page 236 R. 

Serial No_ 3 Q. S. 

Page 237 R. 
page2S7R. 
Paragraph 42, item (5) R. 
Paragraph 43, item (11) 1L 
Paragraphs 8 and 9 H. C. 

Pages 238 R. 

PaRe 239 R. 

P~ 7R. 

Paragraph 36, item ( l L) R. 
Paragraphs 42-item (6} 
and 45 R. 

Pages 241-243 It.. i 
62 
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FINANCE DEPARTME T~. 

(19) (kant NO'. 86.-Expenditure in England under lite control 
O'f lite Secretary O'f State-

Appropriation Account 
Voted savings and excesses 
Contribution by His Majesty's Government in respect 
of the Administrative expenses of the India Office 
International conferences . 
Secret service.. " 
Repatriation of refugees from India . 

(20) (kant NO'. 87.-Erpendilure in England under the control 
O'f the High CO'mmiasWner-

Appropriation Account . 
Unnecessary supplementary grant .. . 
Gross and net cost of the High Commissioner's estab-
lishment 
Voted saving and excesses 

(21) Non-voted Appropriation-Territorial and Political 
Pen8ion.s-

Appropriation Account . 
Note on Appropriation Account " 
Unnecessary Supplementary non-voted appropriation 

(22) Grant NO'. 88.-Oapital Outlay on Security Printing-
Appropriation Account 
Note on Appropriation Account 
Voted saving . 
Commercial Accounts [as under item (3), 2O----Stamps] 
Comparative statement of profits and losses and turn· 
over 

Store transactions 

General review and important comments 

(23) Gra.nt NO'. 93--0apital Outlay on CUrT81lCY N au Pre88-
Appropriation Account 
Note on Appropriation Account 
Voted Baving . 
Commercial Accounts a.~ under item (11), 7l-Currencyl 
Comparative statement of profit and losses and turn· 
over 

Stores transactions . 

General review and important comments 

(J4) Grant No. 96.-Oommu.led value of pe7I8ioM-
Appropriation Account . 
Note on Appropriation Account 
Supplementary grant 

Non-voted excess 

(26) Gmnt NO'. 96 A. E~ t e on retrenched personnel 
c1w,rged to Capital-
Appropriation Account . 
Note on Appropriation Account 
SIlPplementary Grant 

Non-voted saVlDg 
Voted exeesa . 

Pages 303-306 H. 
Page4S.S. 

Paragraph 8 S. S. 
Paragraph 12 S. S. 
Paragraph 13 S. S. 
Paragraph 18 S. S. 

Pages 307-312 R. 
Paragraph 52 R. 

Paragrapi!' 1 H. C. 
Paragraph 7 H. C. ' 

Pages 336·337 R. 
Page 337 R. 
Paragraph 53 R. 

Page 348 R. 
Page 348 R. 
Paragraph 38 R. 
Paragraphs 31--52 C. A. 

Paragraph 21 (i) and 23 
C.A. 
Paragraphs 27 (i) and 28 
C.A. 
Paragra.ph 25 (i) C. A. 

Page 351 R. 
Page351R. 
Paragraph 38 R. 
Paragraphs 53-74 C. A. 

Paragraphs 21 (") and 
22C.A. 

Paragraphs 2:7 (16) _d 
29C. A. 
Paragrap1l25 ($i) C. A. 

Pages 358-359 H. 
Pa.ge359 R. 
Paragraph 36, item (14) 
R. 
Paragraph 43, item (16) 
R. 

Page360R. 
Page360R. 
Paragraph 36, item (16) 
R. 
Paragraph 39 R. 
Paragraph 42, item (8) R. 
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FINANCE DEPARTME T~. 

(26) Grant No. 98.-Interest free advancee-"-
Appropriation Account 
Supplementary grant 

Unnecessary supplementary grant 

(27) Grant No. 99.-Loans and advances bearing intereat-
Appropriation Account 
Notes on Appropriation Account 
Important Comments 

Supplementary grant 

Voted saving . 
Unnecessary supplementary grant 
Review of Loans and advances by the Central Govern· 
ment .  . 

Advances to Provincial Loans Funds . 
Loans to Indian States, Public Bodies and persons, etc. 
Advances to Government servants 
Loans to Persia .  .  .  .  . 
Munitions supplied to the King of the Hedjaz 
Delay in repayment of an advance by an Indian State 
Public Accounts Committee's recommendation regarding 
including of sll special features in the Report on the 
working of the Provincial Loans Fund 

Page 364 R. 
Paragraph 36, item (17). 
R. 

Paragraph 52 R. 

Pages 365-366 R. 
Page 366 R. 
Page 367 and paragraph 
81 R. 

Paragraph 36, item (IS) 
R. 

Paragraph 38 R. 
Paragraph 52 R. 

Paragraph 23 R. 
Paragraph 24 R. 
Paragraph 25 R. 
Paragraph 26 R: 
Paragraphs 5 and 16 B. B. 
Paragraph 17 S. S. 
Paragraph 4-H. C. 

Serial No. 5 Q. S. 

CENTRAL BOARD OF REVENUE. 

(1) Grant No. 16.-C'U8t0m8-
Appropriation Account .  . 
Notes on Appropriation Account 
Important Comment. .  .  .  .  .  . 
Report on results of revised system for audit of Customs 
Revenue 

(2) Grant No. 17.-TaxeB on Income-
Appropriation Account 
Remissions of Revenue 

(3) Grant No.18.-Salt-

Pages 49-50 R. 
Pages 51-52 R. 
Page52R. 

Paragraphs 61 to 76 and 
82R. 

Pages 53-54 R. 
Paragraph 3 and Note OIl 
page 54 R. 

Appropriation Account .  .  .  .  .  . Pages ! ~1l R. 
Statement of expenditure on works-Northern India Salt 
Revenue Department Page 59 R. 
Statement of losses . Paragraph 3 and Note 

Store Accounts, reviews, etc. 
on page 61 R. 
Paragraphs 77 and 83 and 
pages 61~3 R. 

Important Comment. .  .  .  .  .  . Page 64 R. 
Commercial Accounts and Review, etc., of Northern India 
Salt Reyenue Department .  •  .  .  . Paragraphs 75-103 C. A. 
Comparative statement of profit and losses and turnover Paragraphs 21 (iii) and 

Stores transactions . 

General review and important comments. •  . 
Commercial Aocounts and Review, etc., of the Pritchard 
Salt Works and Main Salt Stores, Kharaghoda . 

23C.A. 
Paragraphs 27 (iii) and 
28C.A. 
Paragraph 25 (iii) C. A. 

Paragraphs 3 R. and lCH 
-120C.A. 
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CENTRAL BOARD OF REVENUE--con'lltl. 

Comparative statement of profits and 10ll8e8 &Dd turn-
over . 

Stores tr&Dl!&Ctiona . 

(4) Grant .l.9.~ "

Appropriation Account • 
Account of payments to States in Malwa 
Accounts of payments to cultivators 
Important Comment 
Supplementary grant 
Non·voted. exceB8 
Commercial Accounts and review, etc., of the Opium 
Factory, Ghazipore 

Comparative statement of profits and 10ll8e8 and turn-
over 

Stores tra.nsactions . 
General revjew and important comments 

(6) Grant No. 20.-Stampa-

See item (3) under Finance Department. 

(8) Grant No. 41.-Central Board of R_ 
Appropriation Account •  . 

(7) Grant No. 77.-Refu,1IIf_A.-CUBt0m8 .. B.-TalU8 Of! 
Income .. C.-Salt .. D.-Stamps (partly) .. H. 1._ 
Opiu'ffls: H .. 3.-E:rot.. (flIlJ1ly)...-, 
Appropriation Acoount 
Important Comment 

Supplementary grant 
Non·voted saving 

HOME DEPARTMENT. 

(1) Grant No. 28.-Eucut$ve Council-
Appropriation Account 

(2) Grant No. 32.-Home Department--
Appropri&tion Acoount 

(3) Grant No .. J.).--Public Service Commi8llion-
Appropriation Acoount 
Note ahout fees realised 
Non-voted. excess 

(4) Grant No. 44.-Administration or JUl'tire-
Appropriation Account 

(6) Grant No. 45.-P"lir,e-
Appropria.tion Account 
Notes on Appropriation Account 
Non-voted Bltving 

(6) Grant N". G5.-Census---
Appropriation Account .  . 
Note about progressive expenditure 
Im}J'>rtant comment 

Paragraphs 21 (iv) and 
22C.A. 

Paragraph 27 (iv) C. A. 

Pages 65--67 R. 
Page 67 R. 
Page 68 R. 
Page 68 R. 
Paragraph 36, item (I) R. 
Paragraph 43, item (1) R. 

Paragraphs 121-133 C. A. 

Paragraphs 21 (v) and 23 
C.A. 
Paragraph 27 (v) C. A. 
Paragraph 25 (iv) C. A. 

Page 100 R. 

Pages 240-241 R. 
Paragraph 84 and page 
244R. 

Paragraph 36, item 12 R. 
Paragraph 41 R. 

Page 86 R. 

Pages 90-91 R. 

Page 92 R. 
Page 92 R. 
Paragraph 4l!. item (4) R. 

Page 104R. 

Pages 105-106 R. 
Page Joe R. 
Paragraph 39 R. 

Pag1l168R. 
Page 168H. 
Page 168R. 
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HOME DEPARTME T~. 

(7) Grant No. 76.-Miscella:nwu8-B. 1.-Sub8cripti0n8 to 
N ew8 Agencies for IlUpply of Televra11l8 ; C.-Donati0n8 
for Charitable [YUrpotJe8, etc. (voted) (parlJy); D. 4.-
0t1I.er Oommis8i0n8 and Oommitiee8---{i) Indian Ruund 
Table Oonference, (ii) Indian and Burman delegati0n8 
to the Joint Select Oommittee, (iii) Indian Franchise 
Oommittee, (iv) Indian State8 Oommittees, (tI) 0ri88a 
Oommittee, (vi) Sind Administratire Oommittee; G.-
Grants-in-aid (voted) (partly)-
Appropriation Account 

(8) Grant No. 77. Ref D.~ta  (parlJy); H. 2.-
Land Revenue (parlJy); H. 5.-Registration (parlJy); 
H. 9.-Administration of Justice (parlJy); H. 10.-
Jails and Oonvict Settlement (parlJy); H. ll.-Police 
(parlJy) ; H. 19.-Miscellaneous Departments (partly) 
and H. 23.-Miacellaneou8 (parely)-

Appropriation Account 

(9) Grant No. 80.-Delhi-
Appropriation Account 
Note on Appropriation Account 
Important Comment 
Expenditure from Grants-in-aid 

(10) Grant No. 82.-Andaman.s and NicdJar I8landa-Ac-
count I.-Convict Settlement Charges; Account III.-
Other Expenditure Heads-

Appropriation Account 

Pages 232--236 R. 

Pages 240-243 R. 

Pages 259-268 R. 
Page268R. 
Page 269 R. 
Paragraph 60 R. 

Pages 277-282 and 2IU B. 
Page 285 R. Statement of New Works 

Remissions of revenue • Paragraph 3 and Note 1 
on page 284 R. 

Commercial Accounts and review, etc., of Shipping 
Office, Marine Department and Executive Commis-
sariat Department, Andamans . .  .  .  . 

Comparative statement of profits and 10l!8e& and turn-
over . 

Stores transactions 

General review and important comments 

Public Accounts Committee's suggestion for reducing the 
loss in running the Dairy in the Andam:ms .  • 
Public Accounts Committee's recommendation regard-
ing the posting of a trained Accounts Officer to the 
Andamans 

Paragraphs 218-260 C. A. 

Paragraphs 21 (xii) tID 
(xiv), 22 and 23 C. A. 
Paragraph 27 (xii) to 
(xiv) C.A. 
Paragraph 25 (xi) to 
(xiii) C. A. 

Serial No.9 Q. S. 

Serial No. 10 Q. S. 

FOREIGN AND POLITICAL DEPARTMENT. 

(1) Grant No. 31. e a P l t alDe a~ 

Appropriation Account 

(2) (kant No. 56.-Education (parlly)-
. Appropriation Account 

• Page 89 R. 

• Page 14GR. 

(3) Grant No. 69.-Miscellaneous ~. M aetl

lmtt.ouB-Bushire Ooal IkpoI:-
Appropriation Account • Page 173 R. 
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FOREIGN AND POLITICAL DEPARTMENT-contd. 

(40) Gram No. 76.-MiBcellaneoits--O.-Dcmation.! far chari-
table purposes, etc. (partly)," G.-Grant8-in-aid (Non-
voted); K.-Miscellaneou8 Durbar chargu; L.-Other 
charges (Non·voted) (partly)-
Appropriation Account 

(6) Grant No. 77.-RefundB-D.-Btamp8 (partly); H. 2.-
Land Revenue (partly) ; H. 3.-Exeise (partly) ; H. 6.-
Payment from Indian States; H. 9.-Administration of 
JU8tice (partfy) ," H.I0.-:-oJaw. and Convict Settlements 
(p.zrtly); H. ll.-Poli<-,e (partly); H. J9.-MiscelJa.. 
neuus Departme1lt, etc. (partly)," H. 23.-Mi8Cellane-
UU8 (parU'I)-
Appropriation Account 

(6):Grant No. 79.-Bal:uchi8tan--
Appropriation Account .  . 
Note 2. on Appropriation Account 
Important Comment. 

('1) Grant No. 81.-Ajmer-Merwara-
Appropriation Account 
Important Comment .  . 
Unnecessary supplementary grant 
Remission of revenlle 

(8) Grant Nn. 83.-Rajputan<t-
Appropriation Account 
Note on Appropriation Acrount 
Non-voted eIcesa 

(9) Grant No. 81.---Central India-
Appropriation Account . 
Note on Appropriation Acoount 
Non-Toted eJ>ceBS 

(10) Grant No. 85.-H1Idemtad-
Appropriation Account 
Notes on Appropriation Acconnt 

(11) G-rrtllt No. 8·5-A.-Aden-
Appropriation Account .  .  . 
Notes 1 and 2 on Appropriation Account 

(12) Non-roted Appro]»'iation-PolitJClll-
Appropriation Account 
Important Comments 

Audit of Secret service expenditure. .  .  . 
Public Accounts Committee's suggestionB regarding the 
incidence of expenditure on the Persian Legation 

(13) Non-1JOted Appropriation-Front1" WatcA and Ward 
~ a

Appropriation Account .  . 
Note 3 on Appropriation Account 
Important C<>mments 

Unnece88&ry BUpplement.-y non-votedapprQpriation • 
Public Accounts Committee's recommendation regard-
ing abolition of certain unauthorised excluded funds 
in the North-West FrontieT Province 

Pages 232-236 R. 

Pages 240-243 R. 

Pages 245-257 R_ 
Page 257 R. 
Page 257 R. 

Pages 279-275 R. 
Page 276R. 
ParaJITRph fi2 R. 
Paragraph 3 &Ild Note ! 
on page 276 R. 

Pages 2R6-289 R. 
Page 289R. 
Paragraph 43, item '12) 
R. 

Pages 290---293 R. 
Page293R. 
Paragraph .1-3 item (13) 
R. 

Pages 294--296 R. 
Page 296 R. 

Pages 297-302 R. 
Page 302 R. 

Pages 316-322 R. 
Paragraph 85 and ~ 
323-324 R. 
Paragraph 56 R. 

Seriol No. R ~. S. 

Pages 325---331 R. 
Page 331 R. . 
Paragraph. 86 and page. 
334-335R. 
Paragraph 63 R. 

Serial No.7 Q_ S. 
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FOREIGN AND POLITICAL DEPARTMENT-c<mcld. 

(14) Non-fJOttLl.A.ppropriatifm-Ba:nflolore-
Appropriation Account 
Notes on Appropriation Accounts 
Important Comments 

Pages 338-34:-1 R. 
Page.343 R. 
Page 344 R. 

(15) Non-voted Appropriation,-Westem Indi.a Statu Agency-
Appropriation Account .  .  . .  .  .  . Pages 345-347 R. 
Notes on Appropriation Account . Page 347 R. 
Omission of the Store Account of Opium . Paragraph 3 R. 

DEPARTMENT OF INDUSTRIES AND LABOUR. 

(1) Grant No. 22.-Irrigatinn, Navigation, etc., charged 1o.Rev-
enue-
Appropriation Account 
Notes 1 and 3 on Appropriation Account 
Operations on Irrigation, etc., Reserve . 
Statement of expenditure on important New Works 
Store Accounts . 

Financial results of Irrigation System 
Voted saving . 

(2) Grant No. 4O.-Deparlmetlt oj Ind.v.&triu a.nd. Labour-
Appropriation Account 
Non-voted e ~ 

(3) Grant No. 49.-MeteoTologg-
Appropriation Account .  • 
Note on Appropriation Account 
Supplementary grant 

(4) Grant No. 50.-GeologicaJ Survey-
Appropriation Account . 
Note on Appropriation Account 
Voted excess. .  . 
Commonwealth Fellowships 

(5) Grant No. 54.-Minea--
Appropriation Account 
Note about fees realised 
Non-voted excess 

(6) Grant No. 62.-IndUBtrie8-
Appropriation Acc(nmt 

(7) Grant No. 63.-A viation-
Appropriation Account .  . 
Note 1 on Appropriation Account 
Remissions of revenue, etc. 

Statement of expenditure on Important New Works 
Supplementary grant .••. 
Airship station, Karachi • 

(8) Grant No. 66.-Emigration-Intemal-
Appropriation Account 
Note about fees realised 

Pages 74--76 R. 
Pages 76-77 R. 
Page 76 R. 
Page 77 R. 
Page 77 and paragraph 
77R. 
Paragraphs 28 and 87 R. 
Paragraph 38 R. 

Page 99 R. 
Paragraph 43, item ~  

R. 

Pages 123-125 R. 
Page 125R. 
Paragraph 36, item (5) 
R. 

Pages 126-127 R. 
Page 127 E. 
Paragraph 42, item (2) R. 
Paragraph 2 H. C. 

Page 137 R. 
• Page 137 R. 
• Paragraph 43, item (6) R. 

• Page 162 R. 

Pages 163-164 R. 
Page 164 R. 
Paragraph 3 and Note ~ 
on page 164 R. 

Page 165R. 
Paragraph 36, item (7) R. 
Paragraph 9 S. S. 

Page 169 R. 
• Page 169R. 
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DEPARTMENT OF INDUSTRIES AND AB ~Q1I.t . 

(9) Grant No. 60.-Misullaneou-8 Departments (partly)-
Appropriation Account 
Notes about fees realised . 
Note 3 on Appropriation Account 
Commercial Accounts and review, etc., of Indian State 

Pages 172-174R. 
Page 174 R. 
Page 174 R. 

Broadcasting Service Paragraphs 261-274 C.A. 
Comparative statement of profits and losses and turn·over Paragraphs 21 (xv) and 

22C.A. 
Stores transactions . 
General review and important comments 

(10) Grant No. 70.-Indian StoruDepartmetll-
Appropriation Account 
Notes on Appropriation Account 
Profit and Loss Accounts . 
Financial Review of the Chief Controller of Stores on 
Profit and Loss Accounts 

Important comments 

Supplementary grant 
Voted excess . 
Public Accounts Committee's recommendation to reduce 
the strength of the Indian Stores Department, London, 
and to make it a part of the Indian Stores Department 

(11) Grant No. 73.--CitJil Work&-
Appropriation Account 
Notes on Appropriation Account 
Operation on Civil Works Reserve 
Statement of expenditure on Important New Works 
Store and Stock Accounts &Ild Audit Officer?s Report 

Transfer of assets 

Default in ferry tolls lease . 
Road Development Fund transactions-Review of 

Administration of Residential buildings 

Supplementary grant 
Unnecessary supplementary non-voted appropriation 

- -
(12) Grant No. 75.-Stationery and Printing-

Appropriation Account 
Note on Appropriation Account 
Publication store accounts and progress of realisation of 
publications 

Review and audit comments on the above 

Commercial Accounts and review, etc., of-
(i) Govemment-9fIndia Presses 
(ii) General Stationery-OffiCe -. 

Stores transactions . 

Sale of Government publioations .  .  .  . 
Saving of provision voted to cover stores purchased by 
the H h BB e : e~ this grant . 

Paragraph 27 (xv) C. A. 
Paragraph 25 (xiv) C.A. 

Pages 177-179 R. 
Page 179 R. 
Pages 1 ~1  R. 

Pages 189-191 and para-
graph 88 R. 
Paragraph 88 and pap 
191 R. 

Paragraph 36, item (8) R. 
Paragraph 42, item (3) R. 

Serial No. 12 Q. S. 

Pages 199-206 R. 
Page 206 R. 
Page207R. 
Pages 208-212 R. 
Paragraphs 77 and 89 
and pages !212-214 R. 

Paragraph 89 and page 
214-R. 

Page 215 R. 
Paragraphs 27 and 89 and 
pages 215-216 R. 

Paragraphs 29-32 and 89 
R. 
Paragraph 36, item (9) R. 
Paragraph 53 R. 

Pages 221-227 R. 
Page 227 R. 

Paragraph 3 and P88M 
228--230 R. and para-
graph 18 C. A. 

Paragraph 90 and page. 
231-232 R. 

Paragraphs 275-290 C.A. 
Paragraphs 291-298 C.A. 
Paragraphs 27 [rvi \(1) 
and (b)] and 28 C. A. 
Paragraph 3 H. C. 

Pa ~ a h 8H. C. 
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DEPARTMENT OF INDUSTRIES .AND AB ~. 

Public Accounts Committee's recommendations concern-
ing the exhibition of the value of the work done by the 
Government of India Presses for the paying and non-
paying Departments in the commercial accounts Serial No. 11 Q. S. 

,(13) Grant No. 76.-Mi8cellanwus-B. 1. Subscriptions to 
new agencies for av.pply of telegrama (parU,y).. G-{lra:nts-
in-aidr---voted (partly) .. J. 2.-lnternatiun,al Lahuur Oon-
ferrnce .. J. 5.-lndo-European Trdegraph Department-
Appropriation Account. .  .  .  .  . Pages 232, 234 and 235 R. 
Voted excess . . Paragraph 42, item (4) R. 

(14) Grant No. 77,-Refunds-H.-18.-lndll.stri(JIJ .. H.-19-
Miscellaneaus DepartmtntB (partly).. H.-19 (1)-Oivil 
Aviation .. H.-20-lndian 8tor(JIJ Df!J]HJrtment .. H.-21-
Oivil Works .. H.-22.-8tationery and Printing-
Appropriation Account Page 243 R. 

(15) Non-Voted Appropriation-Frontier Watch and Wam-
C.-Building8 and Communicati0n8-
Appropriation Account .  . Pages 328-329 R. 
Note 1 on Appropriation Account . .. Page 331 R. 
Statement of expenditure on Important New Works Pages 332-333 R. 
Important Comment. Paragraph 86 and page 

333R. 

(16) Grant No. 9O.-lrrigation Work.t-not charged to Reuenue-
Appropriation Account. Page 350 R. 

(17) Grant No. 95-A.-Oivil Works-not charged to Rev-
enue-
Appropriation Account . 
Note on Appropriation Account 
Voted excess . 

Non-voted excess 

Reconstruction of Government buildings damaged by 

Page 357 R. 
Page 357 R. 
Paragraphs 42, item (7) 
and 45 R. 
Paragraph 43, item (15) 
R. 

earthquake . Paragraph 57 R. 

~1  Grant No. 97-Delhi Capital Outlay-
Appropriation Account Pages 361-362 R. 
Important comment Paragraph 91 and page8 

362-363 R. 
.Supplementary grant Paragraph 36, item (16) 

R. 

DEPARTMENT OF EDUCATION, HEALTH AND LANDS. 

(1) arant No. 24.-ForlJ8t-
Appropriation Account . . Pages 72-73 R. 
Note on Appropriation Account • Page 73 R. 

(2) Grant No. 35.-Department of Education, Bf!Liltlt and Landa-
Appropriation Account .  .  .  .  .  . Page 94 R. 

'(3) Grant No. IS.-Survey of India-
Appropriation Account .  . 
NotesbnApproprlation Account 
Supplementary grant .  .  .  .  •  . 
Stores accounts, reviews, etc., of the Map Record and 
Issue Office and the Photo Litho Office. •  . 

Pages 117-119 R. 
Page 119 R. 
Paragraph 36, item (4) R. 

Paragraphs 3, 77 and 92 
and pages 1~1  R. 
and paragraph 18 C. A  • 
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DEPARTMENT OF EDUCATION, HEALTH AND LANDB-contd. 

CommeroiaJ Accounts and reviews, etc., of the Mathe-
matical Instrument. Office. •  . Pa. a a h~ 134-14:) C.A. 
Comparative statement of profits and loesee and turnover Paragraphs 21 (vi) and 2a 

Stores transactions . 
General review and important comments . 
Saving of provision voted to cover stores purchased by 
the High Commissioner under the grant 

("j Grant No. 51.-Botanical Survey-
Appropriation Account . 
Note on Appropriation Account • 
Statement showing the stock: of Government of India 
Quinine SUlphate . . 
Other Stores and Stock Accounts with review and 
audit comments . 

(5) Grant No. 52.-Zoological Survey-
Appropriation Account . 
Note on Appropriation Account 

(6) Grant No. 53.-Archreology--
Appropriation Account .  . 
Notes on Appropriation Account 
Important comment. 

(7) Grant No. 55.-Other Scientific Depanmenta--
Appropriation Account 
Central Museum, Calcutta 

(8) Grant No. 56.-Education (partly}-
Appropriation Account 

(9) Grant No. 57.-Medical Servicu-
Appropriation Account 

(10) Grant No. 58.-Public Hea1th-
Appropriation Account • 
Notes on Appropriation Account . 
Financial results of the manufacture of vaccines, etc., 
at Kasauli, with the Directvr's comments and audit 
observations 

Stores Accounts 

Voted saving . 
Non-voted excess 

(ll) Grant No. 59.-Agriculture-
Appropriation Account . 
Notes on Appropriation Accounts 
Stores Accounts 

Important comment 
Non-voted EXOO88 • 

Commercial Accounts and review, etc., of Imperial 
Institute of Animal Husbandry and De.irying, Wel-

C.A. 
Paragraph 27 (vi) C. A. 
Paragraph 25 (v) C. A. 

Paragraph 8 H. C. 

Page 128 R. 
Page 128 R. 

Page 129 R. 

Paragraphs 77 and 93 and 
pages 130-132 R:· , 

Page 133R. 
Page 133 R. 

Pages 134-135R. 
Page 135 R. 
Paragraph 94 and pags 
135-136 R. 

Page 138 R. 
Paragraph 95 and page 
139 R. and Serial No. .. 
Q.S. 

Page 140 R. 

Pages 141-143 R. 

Pages 144-147 R. 
Page 147 R. 

ParagJ aph 96 and Pages 
148 and 150 R. 

Paragraph 77 and page 
149R. 

Paragraph 38 R. 
Paragraph 43, item (7) R. 

Pages 151-155 R. 
Page 155 R. 
Paragra.ph 77 and pag_ 
156-157 R. 

Page 158 R_ 
Paragraph 43, item (8) R. 

lington • Paragraphs 146-161 C. A.. 
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DEPARTMENT OF EDUCATION, HEALTH AND A DS~. 

Comparative statement of profits and 108868 
turnover 

Stores tra.nsactions . 
General review and important oomments 

:( J 2) Grant No. 61.--Ci1.oil Veterinary Sf'/T'!-ice8-

Appropriation Account 

and 

Note about Income and expenditure account of the 

Paragraphs 21 (vii) and 22 
C.A. 
Paragraph 27 (vii) C. A. 
Paragraph 25 (vi) C. A. 

Pages 160-161 R. 

Dairy attached to the Institute Page 161 R. 
Non·voted Exce88 Paragraph 43, item (9) R. 
Commercial Accounts and review of Imperial Veteri· 
nary Serum Institute, Izatnagar Paragraphs 162-177 C. A. 
Comparative statement of profits and 1088e8 and 
turnover 

Stores transactions 
General review and important comments 

-(13) Grant No. 67.-Emigration-External-

Appropriation Aocount 
Notes on Appropriation Aocount 
Note 3 about receipts realised 

H4) Grant No. 69.-Miscellane()lUJ (partly)-

Appropriation Aocount 

(15) Grant No. 76.-Miscdlaneou8-B. 2.-Other Charges .. 
C.-Donatioru; for charitable pUrpOBe8 (partly) .. J. 7.-
Delegat0n to South Africa-
Appropriation Account 

{I6) Grant No. n.-Refunds.. H. 4.-Fore8t.. H. 14.-

Education .. H.-15.-Medical; H.·16.-Public Health; 
H.-17.-Agriculture.. H.-19.-Miscel1a:n,wus Depart-
ment8 ( partl?/)-

Appropriation Account .  . 
Note 2 on Appropriation Account 
Supplementary grant 

(17) Grant No. 82.-Andaman and Nicobar I8I4M_Ac-
count II-Fore8t8-

Appropriation Aecount .  . 
Note 2 on Appropriation Account 
Commeroial Accounts and review, . etc., of Forest 
Department, Andamans .  .  .  .  . 

Comparative statement of profits and 101111e8 and turn-
over 

Stores tr&ll8&CtioDB. .  .  . 
Genera.l review and important oomments 

Paragraphs 21 (viii) and 
23 C. A. 

Paragraph 27 (viii) C. A. 
Paragraph 25 (vii) C. A. 

Page 170 R. 
Page 170 R. 
Page 170 R. 

Page 172 R. 

Pages 232 and 235 R. 

Pages 241-243 R. 
PageM3R. 
Paragraph 3G, item (12) 
R. 

Pages 282-284 R. 
Pa.ge 285 R. 

Paragraphs 178-198 C_ A. 

Paragraphs 21 (ix) and 23 
C.A. 
Paragraph 27 (ix) C. A. 
Paragraph 25 (viii) C. A. 

(18) Grant No. 89.-Forest Capital Outlay-
Appropriation Aocount • Page349R 
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COMMERCE DEPARTMENT. 

(1) Granl No. 3 .~ e e Department-

Appropriation Account . Pagc 97 R. 

(2) Gram No. 46.-Ports and Pilutage-

Appropriation Account 
Note on Appropriation Account 
Unnecessary supplementary grant 
Commercial Account and review, etc., of Bengal Pilot 
Service 

Comparative statement of profits and losses and tum· 
over 

Stores transactions . 
General review and important comments 

(3) (kam No. 47.-LigktkfYUBe8 and Lightakips-

Appropriation Account 
Note on Appropriation Account .  .  .  . 
Commercial Account and review, etc., of Indian Light-
house Department . 
Comparative statement of profits and losses andtnrn-
over 

Stores tr&n8&Ctions. 
General review and important comments 

(4,) Gram No. 6 .~ e alI tell e1l  and StatiBtic8-

Appropriation Account 
Voted saving . 
Notes on Appropriation Account 

(5) Gram No. 68.-Joim SWclc Oampanie8-

Appropriation Account 
Note about fees realised 

(6) Gram No. 69.-Mi8ce1lanefYU8 Departments-E.-Ac-
nuwy to the Government of India .. J.-Regiatration of 
Accountants--

Pages 107-112 R. 
Page1l2R. 
Paragraph 52 R. 

Paragraphs 199-204 C.A. 

Paragraphs 21 (x) and 23 
C.A. 

Paragraph 27 (x) C. A. 
Paragraph 25 (ix)C. A. 

Pages 113-116 R. 
Page 116 R. 

Paragraphs 205-217 C. A. 

Paragraphs 21 (xi) and 23 
C.A. 
Paragraph ~ (xi) C. A. 
Paragraph 25 (x) C. A. 

Pages 166--167 R. 
Paragraph 38 R. 
Page 167 R. 

Page 171 R. 
Page 171-R. 

Appropriation Account .. Pages 173-174 R. 
Receipts and Payments accounts of the scheme for 
the registration of accountants and audit comments 
on them Paragraph 3 and pageIJ 

('1) Grant N{). 76. M eJla efYU .~. D at  for chari-
table PUrpoBe8 (partly) .. D. I.-Tariff Board .. J.-I0.-
Indian delegation to the Imperial Economic Oonference 
at Ottawa .. .~ e  Okarge8 (parlly}-

Appropriation Account 

(8) Gram No. 77.-Refunda.-H. 12.-Ports and Pilotage .. 
H. 13.-LigktkfYU8e8 and Lightships-

175-176 R. 

Pages 232, 235-236 R. 

Appropriation Account . Page 242 R. 
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COMMERCE DEPARTMENT-ooncld. 

(9) Nun-weed Appropriatioo-Eccluia8tical-
Appropriation Account . . . Pages 313--315 R. 
Non-voted excess • • • • • • • Paragraph 34, Item (14) :a. 
Public Accounts Committee's recommendation regard-

ing allocation of Ecclesia.8tical expenditure between 
the Civil and the Army Depa.rtment . . • Serial No.6 Q. S. 

(10) Gront No. 95.-Oapital Outlay un LighthcYu.8ea a'1ld Light-
8hips Mt charged to Revenue-
Appropriation Account 
Note on Appropriation Account . . . • 
Commercial Account and review. etc., of Indian Light-

house Department . .. 
Comparative sta.tement of profits and loeses and turn-

over 

Stores transa.ctions . 
General reviews and important comments 

LEGISLATIVE DEPARTMENT. 

(1) Grant No. 29.-Oouncil of state-
Appropria.tion Account 
Note in Appropria.tion Account 

(2) Grant No. 34.-LegMlative Department-

Page 355 R. 
Page 356 R. 

Pa.ragra.phs 205-217 C. A. 

Para.gra.phs 21 (xi) and 23 
C.A. 

Paragraph 27 (xi) C. A. 
Paragra.ph 25 (x) C. A. 

Page 87 R. 
Page 87 R. 

Appropriation Account Page 93 R. 
(3) Grant No. 76.-MiBcellaneous.-H.-Lornl Clearing 

Office; J. I.-Indian delegatiun to the League of Nations-
Appropriation Account . Page 234 R. 

LEGISLATIVE ASSEMBLY DEPARTMENT. 
(1) Grant No. 30.-Legi8lative A88embly 

A88embly Department-
Appropriation Account 
Note on Appropriation Account 
Suppiementa.ry grant 
Non-voted excess 

and Legulative 

(2) Grant No. 76.-Miscellaneous; G.-Gmnts-in-aid-
Voted (partly}-

Page 88 R. 
Page 88 R. 
Paragraph 36, item (3) R. 
Paragraph 43, item (3) R. 

Appropria.tion Account Page 234 R. 

RAILWAY DEPARTMENT. 

(1) Grant No. 94.-Oapital Outlay un Vizagapatam Harbour-
Appropriation Account . . 
Notes on Appropriation Accounts 
Stores Account 

Sta.tement of Expenditure on important New Works 
Supplementa.ry grant . . . . . . 
Commercial Accounts and review, etc., of the Vizaga-

pata.m Harbour. . . . . . . 
Comparative sta.tement of profits and loeses and turn-

over. . . 
Stores transactions . 

Pages 352-353 R. 
Page 353 R. 
Paragraph 77 and pap 

354R. 
Page 354 R. 
Paragraph 36, item (13) R. 

Paragraphs 299-327 C. A. 

Paragraph 21 (xvi) C. A. 
Paragraphs 27 (xvii) and 

28C.A. 
GeDer&l review and important commentB • Par&j{l'&ph 25 (xv) C. A. 
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ARMY DEPARTMENT. 

(1) (kant No. 39.-Army Department-
Appropria tion Account 
Reduction made by the Legislature 

(2) (kant No. 76.-Miacella:llwlu.-D. 4 . .:......Qther Com-
misBiona and Commifteu.........(apitatiun Rate TribuMl and 
I.-Indian Soldiers Eoardr-
Appropriation Account 

[20TH SEP. 1935. 

Page 9 • 
Paragraph 34 R. 

Pages 233 and 234 R. 

FINANCIAL .ADVISER, MILITARY FINANCE. 

(1) (kant No. 36.-Finance Departnuml.-B.-Milllary 
Fanance-
Appropriation Account Pages 95-96 R. 

IMPERIAL COUNCIL OF AGRICULTURAL RESEARCH DEPARTMENT. 

(1) (kant No. 60.-Imperial Councu of AgricUltural Researcn 
Department--
Appropriation Account 
Supplementary Grant 

Page 159R. 
Paragraph 36, item (6) R. 
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APPBNDIX IV. 

LETTER FROM 'THE AUDITOR GENERAL, TO THE FINANCE DEPARTMENT, 

GOVERNMENT OF INDIA, No. 99-REP.16-35, DATllD THE 27TH MARCH 
1935. 

SUBTEC'I :-Appropriation Accounts (Postsamd Telegraphs D6parlment) 
1933-34 and the Audit Report 1935. 

WIth reference to rule 15 (1) of thtl ... ~ t  General's 1\ ules f alll~  

under Section 96D (1) of the Government of India Act, I have the honour 
to traru;mit herewith, for submission to the Committee on Public .. . ~, 

and for necessary action by the Government of India, two copies of th, 
Appropriation Accounts of the Posts and Telegraphs Department for 
the year 1933-34 and the Audit Report, 1935, issued by the AccountaI}t 
General, Posts and Telegraphs. 

2. The Accounts and the Report have, as usual, been bubjected tQ a 
detailed  examination in my office. I have satisfIed myself that th~ 

Accounts are in order and that the Report contains all the informatioll 
necessary for the purposes of the Public Accounts Committee. 

It will be seen that the report, while it is brief, is at the same t~. 
'('()mprehensive ; and there is nothili6 or substance which I can add to ij. 
For the convenience of the Public Accounts Committee, however, I 
invite particular attention to the Accountant General's discussion of 
the following topics :-

(a) The financial position of the Department-paragraphs 55 to 56. 

(b) The standard of financial administration--paragraphB 80 t') 80. 

(c) The balance of stores ill slock-paragraphs 60 to 62. 

i.. (d) The percentage cost of establishment employed on works-
i paragraph 89. 

3. The financial posit.ion of the Posts and Telegraphs Department 
is not yet satisfactory ; but for the first time in recent years the accounts 
sho" some signs of improYement and of an approach to a more stable 
and certain position. It will be set'n also that the year was marked by 
active effort to improve t.he finanCIal udmillistl'ution of the Department 
in sysLcm and in practice. I am sure that the effort has heen well 
directed; and I trust that the result6 disclosed by the cWCOWlts of the 
current and subsequent years will show that it has been successful. 

APPENDIX V-A. 

L!'JTTER FROM THE AUDITOR GENERAL, TO THE FINANCE DKPARTMD'r. 

ER M~'I' OF INDLA, No. T.-336.REP.15-35, DATED THE 5TH JUN;lII 
1935. 

SUBJEOT :-Appropriation Accounts (Defence Services) 1933-34 ana the 
Audit Report 1935. 

I have the honour to forward herewith for necessary action two 
(lopies of the Appropriation Aceoti.ut'l of the Defence Services for the year 
,1.933-34 prepared by the Financial Adviscl', Military Finance, together 
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with two copies of the Audit Report, 1935, prepared by the Director of 
.AxmyAudit. 

I also transmit herewith two copies of the accounts of receipts and 
disbursements of the Secretary of State and the High Commi&'>ionel' for 
India on account of the Central Government in respect of Defence Ser-
vices for the year 1933-34, together with two copies of the relevant ~
priation Accounts, and the Reports thereon prepared by the Auditor of 
Indian Home Accounts. 

It is understood that these document!!! will, as usual, be subjected to 
a preliminary examination by the Military Accounts Committee before 
being presented to the Public Accounts Committee. 

2. Outstanding questions.-I presume that the Military Accountll 
Committee will, as usual, first go through the list of questions outstanding 
from previous discussions (Appropriation Accounts-Appendix A) 
Some of the questions included in this appendix are of considerable 
importance. 

3. Appropriation audit.-I invite attention to the Financial Ad-
viser's review of the financial ad.ministration of the year and of the result. 
of his appropriation audit which is given in paragraphs 1 to 25 of the teD 
preceding the Appropriation Accounts. As in previous years, the ana-
lysis thus given is full and accurate, and I consider that, so far as control 
of expenditure in bulk is concerned, the finilllcial administration of the 
year has been shown to be carefuJ, efficient and, in the abnormal circum-
stances mentioned by the Financial Adviser, successful. 

4. Review of MiUtary Engineer Services expenditu,·e.-I next invite 
attention to the special review of the Military Engineer Services expendi-
ture of the year ,given in paragraphs 147 to 162 of the Financial Auvie;er'. 
presentation of the Appropriation Accounts. From paragraph 15Y it 
~ ll be seen that the Financial Adviser has carried out a detailed exa-
mination of variations which have occurred between the estimates of cost 
of in4ividual works and the actual expenditure incurred. This is in 
pursuance of a view expressed in recent years (cf. item 1, Appendix A--
outstanding questions) that particular attention should be given to thIS 
aspect of the financial control of Military Engineer Services expenditure. 
The Director of Army Audit has not found it necessary to express any 
comment of his own as regards such variations, and I understand that 
actually control in this respect hCls shown improvement. At the same-
time, I wish to make the two following' suggestions for the futnre, 
namely-

(1) that variations from (I.l) original estimates and (b) the year's 
appropriation, in the case of works of m'ljor importance or 
higher value, should be exhibited in the Appropriation 
Accounts; 

(2) that a detailed account of the utilisation of tbe ~I l ta Y 

E~~ee  Services Reserve might also be given in the Appro .. 
pr18tIon Accounts. 

The latter of th~e suggestions is prompted, intcl' alia, by the decision St' 
far reached on Item 4 of Appendix .A.~ t ta  questions. 

There are other passages of interest which bear upon the question 
of improving the whole system of administration of Military E l! ~  
~~ ll ~ 
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Services expenditure. Paragraph 56 of the Audit Report refers-to 
certain new arrangements and new machinery which are being t ~ 
for the purpose of strengthening financial control. Item 13 in A e~ ~  

A·· -outstanding questions-reproduces the proposal made by the Public 
Accounts Committee last year, namely, that the Military Accounta.Jlt 
General and Auditor General should examine the desirability of having 
trained Works Accountants for Military Engineer Services audit and that 
they should make joint recommendations. Owing to delay for which 
I am afraid my own Department is responsible this question has npt 
yet been pressed to a final conclusion. I note, however, that in the 
course of the y"ur f.urther evidence has been fortlLCnming whic4 streng-
thens my belief that tl1e existing ::;ystem under which the Military 
Accounts Department does not undertake to produce trained Works 
Accountants, like the Divisional Accountants in the offices of Civil. 
Accountants General and in the Ci ,'il Public Worb Department Divi-
simls, iI. defillitely unsatisfactory. In departmental discussions of the 
year the qnl:"!oltioll was also raised whether it is right that the system of 
accounts, adult alld disbursement prevailing in tLe .Military Engincer 
Senices cum the Military Accounts Department should be so widely 
divergent ·from that which long experience has shown to be desirable 
ill-we t.."'ivil Public Works Department: and actually in the course of last 
m<mth a Committee was appointed v.-hich has alrcady reported and h&S 
dc.alt" with this matter in a very batisfactory way. On all matters of 
important principle the Engineer-in-Chief, the Financial Adviser, Military 
Fina.nce, and my r1epartment are now definitely :'.gl'e.)u, a.nd I trust that 
the recommendations of the CommittPe which include a measure . of 
specialisation in the training of subordinate accounts staff will soon oe 
adopted. 

5. Appendix E-Stores Transa.ctions.-Attention is invited to para-
graphs 68 to 70 of the Audit Report. There are two questions outstand-
ing in regard to the adequacy of the information furnished in this appen-
dix, the presentation of which has been instituted as a result of discus-
sion in the Military Accounts Committee on the Accounts of 1929-30. 
These questioBS are--

Ca) The possibility of amplifying the first parti of Appendix E so 
as to give information regarding a larger number of categories of stores. 
At present, there are certain important omissions, for example Mechani-
cal Transport stores. 

(b) The exhibition in a valued statement of surplus and obsolete 
stores which have been disposed of during the year. At prooent no 
information in regard to these is furnished, but the Financial Adviser, 
at my request, has undertaken to maintain figures of losses (which may 
of eOUl'lle be inevitable losses) Ol't disposal of obsolete and surplus stores. 
A beginning has alrpady bPlm made with this, and here also as in (11) 
above there is a question of the po.<lsibility of exhibiting losses under all 
important categories of stores, and al60 the question o£ how far the 
informatiou so tabulated can be used as an iBstmment of control and c,f 
detecting cases of overstocking. The matter will be pursued by me in 
consrutation with the Financial Adviser but t.e Military Accounts 
Committee might, I think, usefully give their consideration also to this 
maHer ancl form. an opinion whether what is bein:: done is likely to be-
advantageous. 
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The question of the adequaey of the present arrangements for the 
control of expenditure on stores also arises out of the qualification in the 
audit certificate of the Military Accountant-General given in paragraph 
38 of the Financial Adviser's Appropriation Accounts. The question 
is not a new one, vide item 6 of Appendix A--out.standing questions. 
"Alii regards Royal Ail' Foree Stores in particular, the question of improv-
ing the present " provisioning " arrangements and of authoritatively 
prascribing suitable limitations on store holding has received special. 
though only preliminary attention, during the past year, and the Military 
Accounts Committee when they meet will, I have no doubt, wi.<;h to hav,e 
any further information then available on this important subject. 

6. Appendix L-Special expenditure on Territorial Force.-The 
Director of Army Audit expects to have final figures available by the 
time the Military Accounts Committee meet. The point of concrete 
financial importance will be whether the amount refundable to general 
revenues has been agreed upon and refunded. 

7. Fi'lUlncial irregularities-Report of the Director of Army Audit, 
paragraphs 6 to 51.-The question of the number and the significance l"Ji. 
financial irregularities occurring in the administration of the Defence 
Services received special attention in last year's report when I was con-
frtrained to observe that the ca.ges brough1 to notice taken as a whole 
'Beemed to afford evidence that there was considerable laxity of view and 
an irumfficient sense of responsibility in financial matters, not in the ad-
ministra.tion as viewed in the abs'ract, but amongst individuals. It 
i8 regrettable that this year's report should again include an undesirably 
large number of cases pointing to the same conclusion. The following 
appear to be the most important types of irregularity reported on this 
occasion-

(1) Cases of serious fraud attributable to lax supervision and also 
in some instances to inetrectual audit bv the Local Audit 
Branch of the Military Accounts Department--Vide pal"it-
g:-nl!!IS 24, 25, 31, 32, 35 and 46. The case rep')l'ted in 
paragraph 29 also merits attenti()n. 

(2) Cases of inadmissible money ~al  supported by e~t 
~ . t f ate e paragraphs 22, 23, 33, 37,  38, 39 and 4!). 
In connection with these and the remarks in paragraph 8-0 
of thc Audit Report it is relevant to quote the observation 
made last year by the Military Accounts Committee. 

4. 'fhey also desired to record their opinion that the punisnm'-llt 
awarded in some c"ases W88 entirely inadequate and that tile 
administrative authorities appeared to take a far too 
lenient view of cases where the furnishing of false certificatl's 
was deliberate." 

I hope that the instructions which last year His E elle ~  the 
Commander-in-Chief undertook, to issne, ttl ensure more stringent ob-
eervanee of financial prineiples, \'till be reflected in the results Of future 
years. 
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APPBNDIX V-B. 
LETTER FROM THE AUDITOR.-GENERAL, TO THE FINANCE DEPARTMENT, 

GOVERNMENT OF INDIA, No. T.-604-REP.15-35, DATED THE 28TH JUNiI 
1935. 

SUBJECT :-Appropriation Accounts (Defence Services) 1933-34 and the 
Audit Report 1935 . 

. In continuation of my letter No. T.-336-Rep·15-35, dated the 5th 
. June 1935, forwarding copies of the Accounts and Report mentioned 
above, I have the honour to forward herewith for necessary action two 
eopies of the Commercial Appendix to the Appropriation Accouuts of 
the Defence Services for the year 1933-34 and the Report of the Director 
or Army Audit thereon. 

2. I also forward herewith two copies of the General Review of 
the Financial Adviser, Military Finance, on the accounts of the manu-
facturing concerns of the Army for 1933-34. The asterisks and their 
expl811atl)ry remarks appearing on pages 8 and 9 of this Review may be 
treated as cancelled as the figures in question have since been finally 
acceptcd uy the Director of Army Audit. 

3. This is the first occasion on which a general review on the ac-
('ounts of the manufacturing concerns of the Army has been prepared 
by the Financial Adviser, Military Finance. In my opinion this review 
is excellent, and, i'j point of substance, this year':; presentation of these 
commercial accounts is quite the best that has so far been made. It 
is hoped that there will be a further improvement next year when the 
Financial Adviser's review, the commercial accounts themselves and 
the report of the Dircctor of Army Audit are brought together in one 
volume. 

4. There is nothing in the Financial Adviser's General Review or 
in the report of the Director of Army Audit which I desire to qualify. 
There are however certain individual matters which have attracted 
my attention and to which I wish to draw the attention of the Public 
Accounts Committee. These are :-

(1) Okara Farm.-Utilisation of profits (paragraph 8 of Financial 
Adviser's General Review). 

(2) Medical Store Depots and W orkshops.-The loss on working, 
the method of costing and the allocation of the cost of the Stores Section 
of the Director-General, Indian Medical Service (paragraphs 10 to 12 
of Financial Adviser's General Review). 

(3) O"dnance and Clothing Fac,tones.-
(a) Issue rates, etc., (paragraph 10 of Director's report aud para-

graphs 23 to 25 of Financial Adviser's General Review). 
(b) Comparative cost of manufacture in England and in India 

(paragraph 28 of Financial Adviser's General Review). 
(c) Stock balances, etc., (paragraphs 12 to 14 of Director's report 

and paragraphs 17 to 19 of Financial Adviser's General 
Review). . 

(d) Irregularities in Building Block Register (paragra.ph 20 of 
Director's report). 
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APPBNDIX VL 

llemorandum furnished by the Central Board of Revenue regarding the 
fixation of a monetary limit below which extra statutory remissions 
of revenue in the Northern India Salt Revenue Department need 
not be included in the statements to be submitted annually to the 
Principal Auditor. 

In August 1932, the Government of India, with the concurrence of 
the Auditor General, issued certain rules for the exhibition of losses in 
Goyernment Accollits and Appropriation Accounts. Under Note 1 below 
Rule III, Section I (Annexure), Heads of Departments are requireJ to 
submit annually to the Principal Auditors concerned statements showing 
the extra-statutory remissions of revenue and abandonments of claiDlb to 
revenue sanctioned during the preceding year, unless the Local Govern-
ments concerned have fixed monetary limits below which individual 
remissions need not be included in the statements. 

2. In the Kohat Division of the Northern India Salt Revenue Departr 
ment salt is supplied free of duty and price to the workers in the quarries, 
the weighment coolies at the Depot and the preventive staff. Thi." con-
cession hal; been enjoyed by these people for many years. The Govern-
ment .If India have reconsidered the question of the continuance or other-
wise of this concession and have, after careful consideratiol1, decided that 
it should contjnue and have regularised the existing practice by formal 
orders. The concession involves the extra-statutory remission of ll~ ell e 

on account of duty. As the duty and price on salt are realised in accord-
ance with an Act of the Legislature and the rules made thereunder by the 
Governor General in Council, their remission is to be reported to the 
Principal Auditor unless a limit below which they need not be included in 
the statements is fixed in consultation with the Public Accounts Committee. 
The remission of duty granted on this account during 1932-33 amountoo 
to Rs. 281-10-3. No remission of revenue is l ~  on account of price 
liS the salt at Kohat is the property of the quarry owners and no pricp. is 
paid to them for the salt supplied free to the staff. 
The Government of India propose that the limit below which the 

remission of duty at Kohat should not be included in the statement should 
be fixed at TIs. 500. 

ANNEXURE TO APPENDIX VI. 

EX'l'RACT FROM RUIJES FOR THE EXHIDITION OF LOSSES IN THE GOVERN AlENT 

ACCOUNTS AND IN 'rHE ApPROPRIA1'ION ACCOUNTS. 

SECTION I.-Rules for the guidance of the Executive Officers . 

• •  •  • 
• • •  • 

III. Heads of Departments should submit annually to the Principal 
Auditors concerned statements showing the remi'ls:.ons of revenue and 
abandonmcnts of claims to revenue sane-tioned during the preceding year 
by the local authorities in exercise of the discretionary powers vested in 
them and which are not mandarory under a specific provision in a statute 
or fltatutory rule. For inclusion in these statements, remisaiu1l3 and ahan·· 
donments should be classified broadly with reference to the grounds on 
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which they were sanctioned, and a total figure should be given for each 
class. .A. brief explanation of the circwnstances leading to the remission 
should be added in the case of each class. 

NOTE I.-A Local Government may make rules defining remissions and 
abandolilllcnts of revenue for the purpose of this rule, and may, after consul-
tation with i(.s Public AccOlmts Committee, fix monetary limits below whicA 
individual remissions need not be included in the statements. 

APP'BNDlX. VU. 

lIIemorandum on the simplification of the procedure of apportionment 
of receipts and expenditure in the Posts and Telegra.phs Department 
furnished by the Financial Adviser, Posts and Telegraphs (vide para-
graph 23 of the proceedings of the third meeting of the Public 
Accounts Committee a.t page 32 of Volume I of the Report of the 
Public Accounts Committee on the accounts for 1932-33). 

III the memorandum presented to the Public Accounts Committee last 
year which is printed as Appendix XI at page;;; 96--119 of Volume I of 
the Heport of the Public Aceounts Committee on the account'! for 1932-33, 
the system of apportionment obtaining at present, between the constituent 
bnmches of the Posts and Telegraphs Department, of receipts and expclHli-
tm'c which relate to more than one branch has been described. A suit:.tble 
allocatioll of the receipts and expenditure is necessary in 'order to know 
the fil:allcial result of the working of the several branches and it has been 
generally accepted that the distribution made is fair to the branches con-
cerned. The question was, however, raised in the third meeting of the 
Public Accounts Committee held on 30th June 1934 whether the existing 
method of apportionment was not very elaborate and meticulous und 
whether it was not possible to devise a simpler method of apportioning 
the cost which might be revised periodically. 

2. The matter has been carefully examined in consultation with the 
Auditor General and the Accountant General, Posts and Telegraphs. 
Broadly, thc allocation is made on the basis--

(1) of ad hoc enumeration or calculations ; or 

(2) of booked accounts figures, the actual distribution being made 
according to fixed percentage or by th~ application of simple 
arithmetic or in some cases a lump sum being fixed for a 
period of years. 

3. 'fhe existing method of arriving at the adjustments referred to in 
the second category mentioned above are simple enough and no change is 
considered necessary. 

4, In regard to the first category, however, it has been found feasible 
to simplify the procedure. The more important cases are briefly mentioned 
below:-

(i) Telegraph share of the C(Jst ofoomiJined f! e3,~.A1! explained 
in paragraph 14 of the m.emorandum cited in paragraph 1 
above the distribution was hitherto made with reference to 
an elaborate calculation, every year, of the work done by 
combined offices in respect of telegraph traffic. It has been 
decided to clif-:continue thi:, and to determine the telegraph 
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share by multiplying the number of transactiona during 
the year by the average COBt per transaction during the last 
3 years. The position will be reviewed after 2 years and 
the rate per transaction will, if necessary, be revised in the 
light of further experience. 

(ii) Telegraph share of revenue derived from the sale of stamps.-
As an experimental measure, the departmental telegraph 
offices have recently been intimated to keep an account of the 
value of postage stamps affixed to inland telegrams so that 
the telegraph share of revenue might be computed directly 
and the quec;;tion of modifying (or dispensing with) the 
special annual enumeration and compilation which also serve;; 
other purposes will be considered after some experience is 
gained of the new arrangement. 

(iii) In the following cases  of interbranch adjustments also, special 
lOmrilations of statistics will be discontinunl as it has been 
decided for purposes of adjustment to fix a lump sum figure 
for a period of 3 years :-

(a) Cost of conveyance by post offices of mail matter of other 
branches; 

(b) l~ e of service telegrams by other branr.hes ; and 

(c) Despatch of postal service telegrams to Ceylon. 

APPENDIX VIfi. 

Memorandum 011 the percentage of the cost of establishment to expe:rtdi. 
ture on works in the Posts and Telegra.phs Department, furrJshed 
by the Financial Adviser, Posts and Telegraphs, with efe ~ e to 
pa.ragraph 66 of the Proceedings of the Public Accounts Oommittee 
relating to the accounts of 1931-32, Part I. 

A reference is invited to item 19 of the Statement of recommendations 
made by the Public Accounts Committee which are outstanding 
(Appendix I). 

The question of compiling cost statistics showing the percentage of 
the cost of establishment to works expenditure in the Posts and TelegrapM 
Department has been the subject of examination for some years. Various 
methods of compilation were attempted, but it was eventually found that 
the results so obtained were not of much practical value and were not 
sllsceptible of comparison between one Circle or Division and another. 
The prin<'ipal difficulties in the way of c('mpiling suitable cost statistiCl!l 
are briefly as follows :--

(1) The bulk of the starr engaged on the work relating to the 
telegraph and telephone lines and apparatus and plant is 
there chiefly to ensure the maintenance of telegraph and 
telephone· communications. The work that they do does not 
bear a definite relation to the works expenditure involved. 
In other words, the staff is regarded as a sort of insurance 
against interruptions and will largely have to be retained 
even if their work measured in terms of ' works' expendi-
ture shows a variation. 
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(2) Although the subordinate staff is largely determined with 
reference to the line milage (or number of telephone connec-
tions, etc.), yet the formula is not uniform as varying 
<;tandards have had to be fixed in order to make allowance 
for the difficulty of the country in which the work has to be 
done (according as the line is along Railway or otherwise) 
and the nature of the line (Telegraph, Telephone, control 
wires, etc.), required to be attended to. 

(3) Agllin, the maintenance expenditure genet'ally allowed per 
mile of line is also not uniform and v!lries with the uature 
of the country and the importance of the line to be 
Httended to. 

(t) Further, the inclusion of expenditure on capital works vitiatea 
the '.~ ee ta e . As such works are undet"t.aken on commer-
cial considerations and are not executed uniformly in all 
diviRions and circles the variations caused bv this factor 
alom' are obvious. The establishment emp!oyed on capital 
works consists partly of the regular staff (especially the 
superior supervisory staff) and partly of special staff. 

!!. The maiter ha~' been examined with a view to isolate as far as 
Jlossible the disturbing factors mentioned above and cost statistiC!! have 
now been prepared for two Cirlces. In compiling them, aLI expenditure 
on capital works (including revenue portion) costing a ~ Rs. 5,000 
together with the additional staff  specially sanctioned therefor has been 
excluded for the n-asons mentioned in the preceding yal'fl.graph. Fur-
ther, only the staff' helow the rank of Divisional Engineer is taken into 
account, as it is chiefl:,' the cost of the lower supervisory and subordinate 
staff which has an intimate relation to the volume of wor!;: executed, and 
for the same reason all overhead charges relating to Direction and Control. 
Acccounts and Audit, etc. have also been excluded. Before, however, these 
statistie'> can be properly interpreted it will still be neces;;ary to apply 
certain corrections. In actual practice, this will largely mean verifying 
the basic data with reference to which the staff has been regulated. The 
problem, therefore, resolves itself into one of satisfying ourselves Hs to 
the adequacy of the basis of calculations of staff. As stated already, the 
'bulk of the staff is Jl'termined with reference to formulae which have been 
reached after a careful and detailed examination of the requirements of 
the Department over a long period of years, and whenever any large 
increase ill st.aff is df'manded the position is reviewerl exhanstively with 
referenre to all the relevant factors such as the statistics of line and wire 
milage, the number of telephone connections and the special features of 
the localit.ie<; concerned. The cost statistics may, however, he expected to 
provide, subject to the corrections envisaged in the preceding paragraph, 
an independelltbackground and to ensure a periodical review of the 
standards adopted in determining staff. It is proposed therefore to 
compile these statistics in future as a temporary measure purely for 
departmental use. ThE; position will be reviewed after two or three years, 
and if experience ",hows that the statistics are not of mllch practical value 
for purposes of ('outrol they might have to be given up. 

3. The stat.istics have been prepared departmentally from the figures 
communicated by Divisional Officers supplemented by the information avail-
lIble in the audit office and have not yet been checked in audit. The 
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remarks of the .Aeconntant General are being invited on the adequacy of 
these statements and also whether the figures of each division are easily 
susceptible of verification with the figures in the audit office. 

Both the Auditur General and Accountant General have, however, 
seen them informally and they are inclined to think that. they will ~
bably meet the requirements. After they have scrutinised the ~l. In 

detail, instructions will be issued to Heads of Circles for the 8ubnusslOn 
of such statements in future commencing with the year 1934-35. 

APPENDIX IX. 

Memor8llldum furnished by the Depa.rtment of Educa.tion, Health and 
Lands regarding the Mathematical Instrument Oftlce-(Com-
mercia.! Accounts). 

The Mathematical Instrument Office is divided into the following 
sections of each of which accounts are, or conveniently can be, separately 
kept: 

(1) Workshops including material Eltore 
(2) Serviceable Store. 

(3) Dump and Repairable Store. 

(4) Office. 

2. Of these No. (3) is by a decision of 1924 already treated as not 
expected to show a profit; dump, mobilization, and repairable stores 
do not bear their share of interest on capital and the cost of manage-
ment is excluded from the Profit and Loss account. No. (4) is part of 
the overhead charges allocated to the other sections. 

3. Of the remaining two sections :-

(1) The Workshop section should be so constituted that over a 
period of some years there should be no loss to Government, provided it 
is not called upon to bear more than its fair share of general and other 
overhead charges. 

With this proviso, if there is a continual loss then either labour or 
supervision charges or both should be e ~e  or prices for work should 
be increased. Alternatively if manufacture of certain instruments can-
not be made to pay, it might be abandoned. The section therefore can 
fairly be regarded as commercial. 

(2) The Serviceable Store section is h0wever on quite a different 
footing. It provides a service of great importance to such technical 
departmellts as the Elurvey of India, RaJways and Public Works De-
partment. It ~t carry a large stock of instruments if it is to satisfy 
l~ ll: t~ e . Designs are constantly changing but while some indentors 
will illSlSt on the latest model, say of a theodolite, others will prefer an 
older model which they have been aCC!istomed to use. Many different 
patterns must therefore be stocked and as the price of a theodolite may 
be as much as Rs. 2,000, it can easily be seen that the ~l e of stock, on 
which interest has to be debited, l~ t reach a high figure. Moreover 
~he eat~  the stock the greater tIl(' cost of supervision and stock tak-
lIIg. Further since t.he demand for many classes of instruments is 
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irregular, it must often happen that they remain in stock for over 2 
years by which time the whole of the 10 per cent. l?rofit on a e ~ t 
sale has been swallowed up by the interest on capItal only and nothing 
is left to meet supervision, rent, pensionary contribution and other over-
head charges. 

The sectioll'S sole source of profit however is the surcharge above the 
book values that is recovered from purchasers. This surcharge is now 
10 per cent. for imported, manufactured and repaired stores and 5 per 
~e t. for locally purchased stores. These percentages were very care-
fully worked out to balance expenditure in 1923 at a time ~he  issues 
from the section amounted to between 4 and 5 lakhs, when mterest on 
capital (a heavy charge on this section) was about 3! per cent. and 
before several items of the present overhead charges, e.g., audit fee, had 
been levied. With the reduction in issues to about 2 lakhs and an in-
crease in the rate of interest to over 5 per cent. it is obvious that this 
section must run at a loss. Practically speaking no economies in run-
Bing the section can be made, for the direct charges are negligible and 
eonsequently the loss on the section can be reduced only by increasing the 
receipts. i.e., the rate of surcharge, or by reducing the overhead charges 
the section has to bear. 

4. The Government of India after careful consideration have come to 
the conclusion that ·neither of these alternatives is satisfactory. 'fhe 
first would merely transfer the expense to other departments of Govern-
ment while the second would mean either imposing an undue propor-
tion of overhead charges on the 'Vorkshop section or masking the full 
amount of overheads that falls on the office as a whole. There is 
however a third possible course, i:e., to debit this Section with its fail' 
share of overhead charges but to e~  any resulting loss and it is 
this course that has commended itself to the Government of India. 
Essentially this section is much more of the nature of a .service Depart-
ment than of a Commercial Department. The conditions under which 
it works, that it has to maintain stocks of new or rewired instruments 
for departments which are bound to deal with it, and that it cannot 
adopt ordinary commercial methods of running, make the section much 
more lil{je, say, the Stationery and Printing Department or the Indian 
Store Department. 

5. The Government of India have therefore, in consultation with 
the Auditor General in India. sallctioned the separation of the commer-
cial accounts of the Mathematical Instrument Office, Oalcutta, into two 
portions, serviceable stores and ·workshops, each with its own Profit and 
Loss account, in order to secure a more reliable basis fOT determining 
the commercial success or failure of the office. 

APPENDIX X. 

Kemorandum on overhead costs of 8a.lt at Sa.mbhar and Xhewra f ~e  

by the Central Boa.rd. of Revenue on the 27th August 1935. 

!he Central Board of Revenue was asked to prepare a note for the 
PuhlIc Accounts Committee on the wide disparity between the overhead. 
cost per ~  .of salt at Sambhar and at Khewra as displayed in the 
table contaIned III paragraph 91 of the Commercial Appendix to the 
Appropriation Accounts (Civil), 1933-34. 
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2. The attached table analyses in a convenient form the figures for 
these sourees eontained in tM cost ~t whieh appears in paragl'sph 101 
ef that Appendix. It will be seen that the overhead cost per maund for 
1933-34 was made up as follows :-

Sambhar. Khewra. 

ADllaB. Pies. ADD88. Pies. 

(1) Royalties 1 11·12 
(2) Service of Capital 0 7·09 0 11·21 

(3) Other overheads 0 2·39 0 3·07 

2 8·60 1 2·28 

It will be seen that the difference is more than covered by the 
royalties payable to the Jaipur and Jodhpur Durbars at Sambhar. 
There are no royalties payable at Khewra. 

3. At Sambhar (a salt lake) salt is made by solar evaporation; at 
Khewra it is extracted in the form of rock salt by mining. Not only are 
the overhead charges less at the former place, but so also is the prime 
cost (manufacturing or excavation, respectiveiy). The result is thai 
despite the heavy incidence of royalties, the combined cost of Sambhar 
salt is less than that of Khewra salt (3 as. 8.27 p. against 4 as. 4.93 p.). 
Physical differences account for the greater cheapness of Sambhar salt, 
both in prime cost and in general overheads ; this advantage is largely, 
but not wholly, removed by the royalties factor. 

TABLE. 

Analysis 0/ Overhead Costs, 1933-34. 

(1) Royalties and Compensations 

(2) Interest on capital and de-
preciation charges (less re-
coveries and interest on ba-
lanoes of depreciation funds) 

(3) Other overheads 

Sambhar. 

,-----A-------, 
Total. Per 

maund. 

Re. As. P. 
8,63,866 1 11·12 

2,64,725 0 7·0P 

89,381 0 2·39 

Khewra. 

~. 
Total. Per 

maund. 

Re. As. P. 

1,67,864 o 11·21 
46,088 0 3·07 

12,17,972 2 8·60 2,13,952 1 2·28 

Quantity produced 71.73,280 maunds 28,75,661 maunda. 

APPENDIX XL 

Memorandum furnished. by the Chief Controller, Indian Stores Df'part.. 
ment, showing some instances in which the operations of the Indian 
Stores Department have resulted. in sa.vings to the using de:pa.rt-
ments. 

It will be appreciated that no reliable comparison of the operations 
of d:i1i'erent purchasing agencies can be made unless it can be shown that 
tPDdera were called for at the same time for precisely the same goodsr 



I.EGI8LATIVE ASSEMBLY. [20TH SEP. 1936. 

and that packing, terms of delivery, method of payment and conditions 
of testing and inspection were identical. Such coincidences rarely occur, 
but generally it may be stated that the three chief factors which operate, 
either in combination or severally, to secure very low prices against Indian 
Stores Department tenders are--

(1) The co-ordinating and bulking of demands. 
(2) The application of expert technical knowledge which leaves 

the purchasing agency free to depart with confidence from 
expensive proprietary types and qualities or special selec-
tions or preferences put forward by indenting officers. 

(3) The elimination of numerous varying designs and qualitieA 
and the adoption of a few standards for general use. 

The following examples, typical of many, have been selected to show 
how in different circumstances and in different ways economies have been 
effected :-

(1) 

(2) 

(3) 

An indent for an oil engine driven electric generating set waa 
received, and as this set was required to be installed in a 
power station where a certain make of plant was already 
installed, the indentor preferred that the order should be 
placed for the same make of plant. Such preferencel!l 
usually spell inflation of price by the particular manu-
facturer. The estimated cost given in the indent for the 
make of plant required was Rs. 47,387. Competitive 
tenders were called for by public advertisement, and 
tenders were received from the makers of the plant already 
installed and for other makes of plant. After consulting 
the indentor the order was placed for a different make of 
plant at a total cost of Rs. 37,872. 

Electric lamps to the total value of approximately &. 7 lacs 
are purchased by hundred!! of indentors throughout India 
against the Department's annual lamp contract. Under 
this contract the Indian Stores Department is able to obtain 
the best makes of lamps conforming to the standard speci-
fication at lower prices than any other purchaser in India. 
If each individual indentor out of the hundreds who 
require lamps, were to make his own purchases, he would 
have to pay at least 71 per cent. more than the price which 
he is required to pay when purchasing against the Indilm 
Stores Department's contract. In this way a tobl 8r.illllal 
saving of at least Rs. 50.000 is effected. 

An indent was received for the supply of 5 electrically 
driven bore hole pumps. This indentor· had already made 
enquiries for these pumps, and in his indent specified that. 
the Indian Stores Department should place the order with 
a certain maker at a total cost of Rs. 45,000. The indentor 
was addressed and was told that it was proposed to invite 
tenders, and certain essential information was called for to 
enable a specification to be drawn up. The indentor 
replied that the maker he had mentioned in his indent knew 
all about the requirements and asked that an order be 
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placed forthwith. The Indian Stores Department replied 
that it could not agree to this procedure and insisted on 
getting full information of the requirements. On receipt 
of this the Department called for public tenders, and with 
the indentor's approval an order was placed for another 
make of pump at a total cost of Rs. 25,837. This resulted 
in a saving of Rs. 19,163 or approximately 42 per cent. It 
is also of interest to note that following the experience with 
the make of pumps which was ordered at this lower price, 
the indentor afterwards asked the Indian Stores Department 
to place repeat orders for this cheaper make which had pro-
ved most satisfactory. 

(4) An indent was received from a large Government Depart-
ment for electric cable. A proprietary brand was ~ e f e . 

The Indian Stores Department insisted on calling for publio 
tenders, and placed the order for exactly similar cable at a 
price which showed a saving of Rs. 4,663 over the price 
quoted for the brand specified by the indentor. 

(5) Orders to the value of approximately Rs. 2 lacs are placed 
by the Indian Stores Department for train lighting batteries 
annually. Before the Indian Stores Department took over 
the purchase of these for certain large Government buyers, 
orders were confined to one or two well-known and well-
tried proprietary brands. When the Indian Storea 
Department commenced to purchase, the indentors were 
pressed to try other reputable makes, and as a result of 
introducing this competition savings of at least 10 per cent. 
have been effected. 

(6) An indent was received for 30 electric sterilisers required for 
a certain hospital. The indentor specified a certain mak", 
and specially asked that the order should be placed for this 
make at a cost of Rs. 150 each. The Indian Stores Depart-
ment invited competitive tenders and receivtd a tender from 
another firm offering exactly the same make ofsterilisers 
at Rs. 107-8-0 each. The order was placed at the cheaper 
price. Tn this way the Department obtained for the in-
dentor exactly what he wanted at a saving of 29 per cent. 

(7) Large quantities of Electrodes are required by different 
Government Departments. The total purchases amount to 
approximately Rs. Il lacs. Before the Indian Stores 
Department purchased this material, each: of the numerous 
indentors pnrchased his own individual requirements. 
The Indian St,)res Department collects the requirements of 
each indentor alld combines them. An annual contract is 
then made for the combined requirements. As a result of 
the Indian Stores Department's activities, the requirements 
of large and small users are arranged at a very low price. 
The saving effected to the larger buyers is in the neigh-
bourhood of 10 per cpnt. and to the smaller users 30 per 
cent., as a result of the Indian Stores Department arraug-
ing an annual contract. 
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(8) 

(9) 
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The Inspector General. of a certain province had in former-
years placed his contracts for boots and leather equipment 
with a particular firm in Cawnpore. When this busines 
was entrusted to the Indian Stores Department competitive 
tenders were invited with the ultimate result that a saving 
in expenditure amounting to 14 per cent. was effected, 
although the Indian Stores Department contract was 
placed with the same firm. Since that time still further 
reductions in prices have been made, and other sources of 
supply have been utilised. 

The purchase of khaki pugree cloth for the PoHce force of 
another province 'was made at a price which was 30 per 
cent. lower than that previously paid by the Police whm 
purchasing direct irom an importing firm. The ate .~ 

llTl~ha e  by the Indian Stores Dcpm-tmeu f: was of Indian 
manufacture and nf a quality equal to the imported 
material. This reduction in cost was achieved hy bulking. 
the Police demand with that of the Army which amount to 
16 lacs of yards annually. 

\10) Khaki drill is purchased by the various De a t e ~  of 
Government, and the aggregate quantity is very Jorge. 
Formerly Departments, such as the Police, made their own 
purchases, and various imported cloths were bought. The 
very large annual requirements of the Army are purchased 
by the Indian Stores Department from an Indian mill, alJd 
for the past few years the practice has been to collect the 
requirements of indenting authorities all over India and to 
combine them with the Army demand. The total. amounts 
to about I! million yards, and the smaller indenting 
authorities are now SUpplied with an Indian made cloth 
fully up to the imported standard of quality in prices 
ranging from 10 to 15 per cent. lower. 

(11) The Superintendent of a Jail placed an indent on the Indian 
Stores Department for a quantity of khaki twill cloth. 
This had formerly been purchased direct in an imported 
quality. The Indian Stores Department purcllased an 
Indian made cloth of equal quality at a reduction in l'rice 
of 9 per cent. 

(12) Khaki great coat cloth required by certain Police officers is 
now purchased from mills in India, whereas formerly im-
ported material was uRed. The difference in price in favour 
of the Indian cloth is approximately 10 per cent. Another 
Police officer informed the Department that he wa;] pur-
chasing greatcoat cloth at Rs. 5-10-0 per yard. He was 
informed that the Indian Stores Department (lOuld purchase 
as good a quality from another Indian mill at Rs. 3-14-0 
per yard. He wrote in reply that as a result of the in· 
formation given to him his supplying mill had reduced tbl' 
price to Rfl. 4 per yard. 

(13) The Police Department of a certain province issues eott'lD 
ballians to the Police, which they had been ha ~ 
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direct at Rs. 1-4-8 eAch. The Inspeetol'-Genetal was dis-
satisfied with the quality he was receiving,atld hence the 
matter was referred to the Indian Stores :J)epartment who 
made arrangements for supplies of an improved quality of 
Indian make at Re. 0'-12-0' eaeh. This accounts for a 
saving of :as. 6,000 annually. 

(14) A certain Department of Government had been in the 
habit of making purchases Gf tents from a particular Jail. 
When this business was handled by the Indian Stores 
Department competitive tenders were called for, and con-
tracts were made at prices 40 per cent. lower than those 
previously paid. 

(15).A certain State Railway had for some years entrusted its 
clothing contract to a particular firm of suppliers. When 
this business was undertaken by the Indian Stores Depart-
ment proper e f at ~ and drawings of all the items 
were framed and the business was given out to open com-
petition, with the result that very substantial savings in 
expenditure have been made which are estimated to amount 
to Rs. 1,50,000 annually. 

(16) In purchasing carpets for certain State HaiJways the Indio 
Stores Department has been able to supplant imported 
carpets and to supply indigenous ones at a saving of about 
20 per cent. in price. 

(17) The Indian Stores Department enters annually into a con-
tract for supply of Indian made cement to iDdentors all 
over India. The approximate total value of cement deli-
vered annually against this contract amounts to 
Rs. 16,00,000. A special discount of Rs. 3 per ton or 
roughly 6 per cent. is given to the Indian Stores Depart-
ment. 

(18) A certain indenting authority had commenced negotiations 
for the supply of a very large quantity of insulating 
boards. A certain price had been mentioned, but when 
the matter was subsequently handled by the Indian Stores 
Department a reduction in price amounting to 8i per cent. 
was obtained. 

(19) Every year the Indian Stores Department enters into & 
contract for the supply of lubrieating and fuel oils for the 
State Railways and other indentors. In the past when 
these numerous indenting authorities had been making 
their own purchll.Res there had been a tendency to confine 
the selections to certain tried proprietary brands. 'rhe coJl-
tracting firms being aware of these preferences have been 
able to inflate prices. When the Indian Stores Department 
took over this business this situation was appreciated, and 
from that time on it has been the established practice to 
call a conference in the Indian Stores De att e ~ Head 
Office of the larger indenting authorities. In this.ay it 
has been possible to demonstrate to nsel"B tne :financial 

L228LAD ~ 
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effect of a persistent a4herence to a particular brand, and 
the interchange of the results of practical experience of 
other types and brands of oil, coupled with t.est results 
obtained from the Government Test House, have been 
instrumental in breaking down these prejudices and jn 
obtaining a very much lower general level of prices. It 
has been possible to compare the prices of the brands 
indented for with the prices of those actually purchased 
with the consent of the indenting authorities as a result of 
the Conference. The figures given below furnish this 
comparison : 

Total pur· Total pur-
chases if chases of 

Year. brands asked brands Saving. Saving 
for were purchased. per cent. 
given_ 

Rs. Rs. RH. 
1,06,999 70,590 36,4()9 34·0 
6,40,086  6,18,316 21,770 3·4 
31,269 27,394 3,875 12·4 
9,22,178 7,99,782 1,22,396 13·3 
12,31,164 11,01,345 1,29,819 10-5 
3,818 2,656 1,162 30·4 

A contract is arranged a.nnually for the supply of an indigenous oil 
to Railways on a sliding scale of rates varying OlD quantities 
drawn during the year. The following statement shows 
the savings effected by the bulking of demands for various 
Railways: 

Total cost Total cost . 
if Railways by purchasing Saving 

Year. puchased through the Saving. per 
direct indi- Indian Stores oont. 
vidually. Department. 

Rs. Rs. Rs. 
11,10.821 8.68,460 2;42.361 21·8 
5,48.550 4,26,650 1,21,900 22·2 
7,48.125 5.81.375 1,66.750 22·3 
4.99,533 4.25.135 74.398 14·9 
6,16,823 5,50,396 66.427 10·7 

.. 8,56,107 7,63,911 92,196 10·8 

The services of the Stores Department are utilised by officers of all 
the Provincial Governments in India more or less for the purchase of their 
requirements. Though the Local Governments are entirely autonomous 
in this respect, the B(lmbay Government have laid down that all p\ll'eha:>es 
in India above Rs. 500 each in value shall be made through the agency of 
the Indian Stores Department subject to executive orders regarding pur-
ch3se of stores ft'om .Tails. or Government Workshops or the Stationery 
Department not. being a,tie.cted, AI!. regaTds the purchase of certain 
claasrs of-stores through the Local Government's St.ationery Department, 
thEl. ll~ t ,WlUl: e e tJ  eX!l.Illined in a confe,1i'ence of Divisional Commis-
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si.oners in the Presidency. Thefutding of this conference, an extract of 
which follows, is illuminating :-

" We have the honour to report that we have discussed in confer-
ence the question ~fe e  to us WIder Government Memo-
randum, Finance Department No. 393-B., dated the 22nd 
December 1934. The heads of departments, the Collectora 
of D:istricts and in SIOme cases the District J udgeshave been 
consulted. As to the first point referred to us whether sup-
ply be centralised or decentralised, the consensus of opinion 
appears to be tbat the cloth supplied by the Superintendent 
of Stationery is not t>8.tisfaetory. It does not wear well and 
the coloured cloth is reported to fade in a short time. The 
Inspector-General of Police reports that if the supply of 
cloth is entrlli'ted to tile Indian Stores Department, he 
would agree to centralisation of supply, but not otherwise. 
,The Inspector-General of Police's opinion is supported by 
the MalW.ger, PllOto Zinco Press, who indents on the Indian 
Stores Department'Circle, Bombay, for large quantities of 
cotton cloth. He statell that a special textile section under 
a texlilt1 exptf·t for the p1l'rchase of textile goods is attached 
to the Indian Stores Dcpartment and that he has been satis-
fied with the quality of the material and ·with the very 
reasona.ble p1·ice quoted. We arc of opinion that in future 
all supplies should be obtained from the Indian Stores De-
partment Ci1·cle, Bombay." 

The Central Provinces Government have also ordered that ., in the 
ease of purchases in India above Rs. 500 in value indenting officers must 
use the agency of the St.ores Department unless they can show tbat they 
can themselves purchase the materials more cheaply or, in a case 'Of urgency, 
more f ' l t l~'." 

The Accountant-General, Madras, drew the attention of his Government 
to the advantages which might be gained by the Jails in that Presidency 
by utilising the Indian Stores Department annual contracts. The Madras 
Government issued orders to the Inspector-General ,of Prisons to utilise the 
contract,s of this Department. The Accountant-General also reported in 
tbe Appropriation Report for 1931-32 ,a few instances of losses sustained 
by the direct purchase of stores by certain officers of the l\Iac.lras Govern-
ment instead of ol)tnhlilJg tbeir requirements against the ('ontracts arraD.ged 
by this Department. Extracts from a letter from the Accountant-General, 
Madras, to the Inspector-General of Prisbns p.nd from ttt: Report of the 
Public Accounts Committee on the accounts of 1931-32 are attached. 

The Indian Stores Department bas for ~ e years past been receivllJg 
an increasing munl,er of demands from Indian States, Municipalities and 
District Boards for sucb materials as fuel oil, lubricating oil, petrol, cement 
road dressing materials, etc. Details of purchases made for these authori-
ties will be found in the Annual Re.rorts of the Department. 

Requests are also occasionally received from tbe authorities of Colonial 
Governments and the Crown Agents for the Colonies for the purchaise and 
mspectiw of their requirements. Several private firms and public utility 
companies have also expl·csBed a -desire to be permitted to utilise the con-
tracts arranged hytllis Department, wbich,however, cannot be penuitted 
ander the. rules. These demands for our assistanee are conclusive evidence 
U~UD . d 
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that these authorities find it to be aGre· economical to make their purcllaBM 
through this Department than to purchase direC't. 

A detailed examination of our past records would furnish material for 
many mc·re instances of savings whieh have been effected in the expendi-
ture of using Departments through the operations of the Indian SU>res De-
Ilartment, but as this examination would take e l~ tinw it is thought 
that the ~t.a e  hert:in quotcd will suffice for the purpose the Public 
Aecounts Committee have in "ic',-_ It ,,,ill also be remembered that the 
working of the Indian Stores Department was the subject of a critical and 
se8l'ching examination by the Ret re!!chmcnt Committee in 1931, and the 
findings of that Commit.tee which are fully recorded in their report were 
entirely favonruble to this Department. 

EXTRACT FROM THE REPORT OF THE PUBLIC ACCOUNTS COMMITTEE (Gov-
ERNMENT OF MADRAS) ON THE ACCOUNTS OF 1931-32. 

Section Ill-Comments on general matters arising out of the present repm·t. 

20. PURCHASE OF STORES. 

(Page 204-Paragraph 6 of the Accountant-General's Report.) 

The instructions issued by the Gove1'11ment in regard U> the purchase 
of stores require inter al:a that indenting officers, when calling for tenders, 
should also consult the Indian St l'e~ Department, Delhi, so that indMlia 
may be placed through that department. 

The Acconntant-General has reported that in the foIlowing three cases 
loss to the extent of Rs. 2,595 was sustained by Government due to the nOD-
observanee of these instructions :-

(i) In one division, 110 u>ns of Charminllll" brand of  cement were 
purchased during 1930-31 and 1931-32 from a firm at Rs. 48 

" and Rs. 4914!0 per ton, respectively, though the Indian Stores 
uepartment had entered into a contract with the liame firm 
for the purclu!se of  cement during the above lJeriod at 
Rs. 3611210 and Rs. 40 per ton, respectively. As the purchase 
in question was not effected t.hrough the agency of the 
Indian Stores Department, the firm decliJled to receive pay-
ments at lower rates. The head of the department haa im-
pressed on the divisional officers the need to utilize the 
agency of the Indian Stores Department, if the rates noti-
fied by it are found advantageous. 

(ii) In another division, t.he tender for the supply and delivery of 
62 u>ns of Lakshmi brand cement at Rs. 641810 per ton in 
pl'('fereu('€ to the Charminar cement at Rs. 541810 per tnn WaR 
aooepted Oil the ground that a consignment ()f the latter 
brand received on a prrnous oooa.sion was found •• to be 
setting within 10 to 15 days". The head of the departmetrt, 
however, agreed 1\ith the Superintending Engineer, that to 
deelare Chanrull.sr cement unsatisfactory because 8. supply 
of four bags received in October 193() waS fonnd to be 
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aetting within 10 to 15 days was a hasty decision and obse"-
ad that orders regarding the generd purchase of CharminAr 
cement had already been issued in 1926 and that necessar;r 
precaution to receive the supplies in water-proof bags during 
the mOll!loon season so as to prevent setting sh()uld have bees 
taken by the Divisional Oftieer. 

(iii) In a third division. 88 tOllS of Lakshrui brand cement were 
purchased at Rs. 671310 pt'r ton, while the rate notmed by 
the Indian Stores Dcpartment for the supply and delivery of 
Charminar cement was only Rs. 58 per ton. 

The following note was placed before u.s by G<1v'ernment :--

I  I In De~ e  1929 the Government obser:ved that indenting officen 
did not make t'ufficient use of the agency of the Indian Stores Department, 
Delhi, for the purchase of articles manufactured in India and drew their 
attention to the system of " rate" and " running" contracts which had 
been entered into by the Indian Stores Department for a large variety of 
.stores and desired that indenting officers when calling for tenders should 
also consult the Indian Stores Department, Delhi, so that contracts might 
be pl.aeed with them if the rates quoted by them were found to be econo-
mical. These imtructions are gell('l"ally foJlo"\l\'ed by the officers of the 
Department, 

I  I As regards the three cases mentioned by the Accountant-General, 
further detailed enquiries go tosho,," that in the first case, cement for 
works in the division was ~ t.' l in small quant.ities and at ditr.'rent 
times of the year and it. was therefore not possible to forecast the annual 
requirements ill advance for arrangements being made t.hrough the Indian 
Stores Department. 

In the seoond case the works for which the cement was required were 
very urgent-they were in connection with the repair of cyclone damage&, 
The Divisional Officer did not, therefore, consult tl;e T ~  StOlt'S De-
partment. but obt.ained the approval of the Superintending E ~ ee  for 
the purchase of Lakshmi brand cement. 

In the tbird ease, the cement was required for a la :~ milllber of 
closure ~  repail'l· works whieh wereextre.mely urgent, as [,hey hacl to be 
carried out before the advent of the South-West momoon. &;Id it \',-as not 
therefore possible to indent und W'!lit for a particular brand of cement. 

In the ~ ta ee , the Government have considered it rn1\('cessary 
to enforce pecuniary Iiabilit:: on the cfficers cODc>erned." 

We com'ur in the views of the Chief Engineer in regard to the pur-
chase of Laksbmi brand cement hI preff'rence to t.he Charmillar cement 
[item (ii) above] that the Snperilltending Engineer's order di"pbyed lin 
error of judgmellt. 

We eonsider that t.he propo.!lal thld', t.he Indian Stores Department 
1Should be addressed in oraer to ascertain whether, when small indents are 
placed with the local stoekistR, the benefit of " running" contract ratel 
eould not. be obtained should be fnrthilr eXAmined And tt at in the mean-
while, all quantities of cement. shou1rl llf~ ll~ht t'!) be (·btained thrOl1J!h 
tile Indian Stores Department, before orders are actually pW'cd with th. 
local stocldsts. 
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ErrB.A.CT FROM LETTER No. T.-12-JAILS-1-22-392, DATED THE 17TH JULY 
1931, F'ROM THE ACCOUNTANT-GENERAL, MADRAS (T. 12 SECTION), TO 
'IHE IK3PEC.TOR-GENERAL OF PRISONS, OOTAcAMUND. 

SUBJEC'r :-Purchase of stores/or Jai,ls. through tke agency of tke Indian 
StOres· ·Department. 

With reference to the correspondence ending with your letter No. 11534, 
dated 7th July 1931 on the above subjcct, I have the honour to observe 
that, though the distinct advantages of purchase of stor-es through the 
agency of the Indian Stores Department were realised by the Jillil De-
partment when arrangements with the Indian Stores Department for the 
supply of crode oil to the Alipuram .T ail from 1st April 1930 were ap-
proved by the Inspector-General of Prisons, no action was taken 
to oLtain similar supplies to the Central Jail, Coimbatore through 
Indian Storrs Department. The result is that the Alipuram Jail 
was obtaining its supplies of the oil from ~t April 1930 to 14th September 
1930 at Rs. 531610 per ton, and from 15th September 1930 to date at Rs. 60 
per tOll, while the Central Jail, Coimbatore, was getting its suppEe."1 at 
RB. 70 per ton direct from the Madras Branch of the Burmah Shell Oil 
St ~e and Distributing Co. of India Ltd. 

2. As a result of enquiry made in audit, steps have since been taken 
to obtain the requirements of diesel-oil to the Ccntral Jail, Coimbatore, 
through Indian Stores Department, only from the second week of }I'ebru-
ary 1931. 

Report of the Public Accounts Oommittee on the accounts of 
1933-34:. 

~ " . PART II-RAILwAY ACCOUNTS. 

Position as regards estimating and control of expenditu1·e. 

1. 'l'he following table compares the original estimates made before 
the beginning of the year, the revised estimates prepared near its end 
and t:le actual results :-

(1) Traffic Receipts (less refunds) 
(2) Miscellaneous Receipts .. 
(3) Working Expenses 
(4) Miscellaneous EXipenditure 
(5) Interest charges .. 
(6) Surplus (+). Deficit(-) ..  .. 

Budget. 
87.00 
2.26 
63.10 
1,00 
32.93 
-7,77 

(In lakhs of Re.) 

Revised. 
86,50 
2,19 
63,04 
1,03 
32,40 
-7,78 

Actuals. 
86,63 
2,07 
63.06 
1,02 
32,58 
-7,96 

(7) Contribution to general revenues . .  . . 
(8) Payments to (+). withdrawal from (-) Reserve . .  . .  . . 
(9) Lo;'ns from the Depreciation Fund· 7.77 7.78 7.96 

2. The budget estimates for 1933-34 anticipated a net deficit of Rs. 7,77 
)akhs which was increased to 7,78 lakhs in the revised estimate. 'rhe 
actuals proved to be slightly worse resulting in a deficit ofRs. 7,96 lakiul 
wp,icp, ~  ~t by, a loan from. the. DePreciation Fun.d. As, 111 ~he, pa5t 
t '~ ea ,' the prescribedeontrioution to geiiel':J.J: '.' ! ~ ' could . t~~ 

paid dUl'ing the yenr under TeYiew. The figures in the above table shoW-
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that the variations between the actuals and the Budget and Revised 
estimates are very small. The deterioration of 18 lakhs as compared 
with the revised estimate was principally due to increased intere!it 
charges on account of actual rate of interest on capital expendit.ure being 
more than the rate adopted in the estimates. 

. 3. The following table compares the final voted grants with the 
expenditure against those grants ;-

Voted. Original 
grant. 

Supple-
mentary 
grant. 

Final 
grant. 

Expendi.ture charged to RetHlfllUe_ 

1. Railway Board 8·31 8·31 
2. Inspection ·82 '82 
3. Audit 12·30 ·60 12·90 
•• Working Expenses-
Administration 10,30'00 10,30,00 

6. Working Expenses-
Repairs, Maintenance and Opera-
tion 38,12'50 4·75 38,17'25 

e. Working E~ e
Pa.yment of urplus Profits 54·00 2·50 66·50 

.9. Appropriation to Depreciation 
Fund 13,75,00 13,75,00 

11. Miscellaneous Expenditure 5·00 1·20 6·20 
14. Intsrest Charges 2·83 2·83 

(Lakhs ofrupeN). 

ActUal Excess + 
Expendi-. Savinga---. 
ture_ 

8-02 -·29 
·70 -·12 

12·77 -·13 

10,34,63 +4'63 

38,11'38 ---5·87 

66·65 +'13 

13,56,48 -18·52 
4·59 -1·61 
2·81 -·02 

E:ependiture charged to Oapital and Depreciation Fund. 

7. New Construction 31·25 31·25 21·72 -9,53 
8. Open line works 8,92'00 8,92'01 5,80'99 -3,lI'0J! 
10. Appropriation from Deprecia.-

tionFund 7,77'12 9·99 7,87·lI 8,05·33 +18·22 

4. The non-voted appropriations sanctioned by the Government of 
India and the expenditure against those a ~ at  are given 
below:-

Non-Voted. 
Original 
Appro-
priation. 

Supple-
mentary 
Appro-
priation. 

E:ependtture charged to RetHl"tJ.e. 

1. Railway Board 4·19 -·19 

2. Inspection .. 2·28 -·24 

3. Audit 4·25 -·02 

4. Working Expenses-Administra-
tion .. 1,05·1\0 7·51 

fl. Working ExpeIIII8Il--'-Rep&irll, 
Maintenance and Operation .. 1·00 ·27 

11. Miscel.la.neous Expenditure 9·10 ·61 

Final 
Appro-
priation. 

4·00 

2·04 

4·23 

1,13'01 

1·27 

9·61 

14. Interest Charges 32,90,37 ---53·22 32,37'15 

E:ependitv.re cluWged to Oapital. 

7. New Construction ·75 . -:18 ·57 

8 •. Open line works 1-00 2·l!O 3·20 
~h e of Debentures 20'23 20·23 

(Lakhs ofrupeeaj. 

Actual ExceM( + ) 
Expendi- Sav-
ture. ings(-j. 

4·00 

2·03 -·01 

4·23 

1,12'99 ~.  

1·25 -'OJ 

.. 9·56 ~  

32,55'16 +18·ol 

·66 +·08 
',46 ~ 7 . 

20·23 
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5. E~ e e  over t'oted grants.-The excesses over voted a ~ whipb 
J'tI ~ t() be regularised by excess votes of the Legislative Assembly are 
ehown below :-

Final Actual 
Demand No. grant. expenditure. Exceae. 

4.. Administ ation 10,30,00,000 10,34,63,107 4,63,107 

•. CompanieB' and Indian States' share of 
BUrplus profits and net earnings 56,50,000 56,65,149 15,149 

16. Temporary withdrawala from Depreoia.tion 
Fund 7,87,11,000 8,05,33,325 18,22,326 

The excess under Demand ~ . 4 was mainly due to an unexpected 
payment of Munieipal rates and. taxes on the Eastern Bengal and Gr(lQt 
lndian Peninsula R3j.lways, to largf'r contributions for hospitals and 
medicines and to the charges in respect of special class apprentiee:; 
bving been debited to this Demand instead of to Demand No. 11. A 
larger increase in the earnings of certain branch line companies than 
an.tjcipated caused the excess nnder Demand No.6. The excess under 
Demand No. 10 represents the increase in the deficit of the Railways. Tbe 
per6entnges of the excesses in the three cas€'!, are A, .3 and 2.3 respective-
ly. There were excesses during the year under three Demands against 
four in the preceding year. We recommend that the Assembly should 
assent to the excess demands which will be placed before them by Go"V-
ernment in due oourse. 

6. The exeesstll over non-voted appropriations were only two during 
193:{-34 as against six in 1932-33. 

7. Taking the total railway expenditure both voted and non-voted, 
there was a saving of 4 lak:hs or .04 per cent. under expenditure charged 
to revenue n!ld a swing of 3,03 lakhs (Ir 17.42 per cent. under capitl\l 
expenditure. The position in this respect compares a.'S follow!'! with tIJ.:e 
last three years :-

E'Zpenditure charged to revenue (excluding appropriations to 'L/I(7 .from 
the Reserve Fund). 

111.30-31 

1931·32 

1932.33 

le33·34 

lillQ.31 

1$81-112 

1932-33 

~1!33.3  

.. 
(LakhB of rupees). 

Year. 
Final grant Percentage of. 
and appro- Savings. column (3) to 
priation. column (2). 

1,05,11 -2,98 2·83 

1,01,38 --4,24 4·18 

97,36 ----3'7 ·38 

96,81 --4 ·04 

Expenditure ckarged to Capital and Depreciation Fund. 

25,74 -I,U ,·39 

29.18 --4,95 16-96 

19,55 -2,66 13·60 

17,34 ----3,03 17·42 

Under expenditure charged to l'evenuethe variation in the totaLIIs 
compared with tht nJ\al alloWnent . ~ te  to .04 per cent. only ~ 
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the variations in the t.otals of the individual demands also were not large. 
This re_ult was, however, achieved in many cases by large excesset; 
40unterpa.lfl.ncing large savings within the Dtlmands. We also noticed 
several cases where either no funds were allotted for expenditure which 
could reasonably have been foreseen and provided for or insufficient or 
excessive provision of funds was made. We realise that, in a large 
concern like the Railways, the Railway Board has to work on the to1311i 
of each demand rather than on individual subheads. We also realize 
that original estimates may be subject to alteration on account of Ull-
f ~ee  items, such aa, larger or smaller volume of traffic than originally 
e~ a.te , accidents, floods, etc. Even after making allowance for all 
tJaese, we are of opinion that there is considerable room for improvemt'ut. 
The Railway Administrations should see that -the totals allotted by the 
Railway Board are distributed among the individual subheads with 
greater accuracy. 

Under Demands for capital exp<,urliture on the other hand even the 
total expenditure divprged very fllr indeed from expectation". For 
example, under Demand No.8, the total expenditure amounted only 
to 5,81 lakh,'3 against an allotment of 8,92 lakhs. We were told by the 
Financial Commissioner that the capital programme was settled sevetal 
months in advance, that it 'Was very difficult for Railway Administrations 
· to make accurate estimat.es 1':0 much in adyance and tIl at many factors 
entered into the picture over which Railways hlld little control. The 
Financial Commissioner has informed us that he is drawing the attention 
of all Railway Administrations to the large difference between th!' 
amounts they have been demanding and the amounts they have been 
aetually able to spend and that he wiII endeavour to correct the tendency 
to overestimating in preparing the programmes for 1936-37. We 
consider that the Railway Board should take all possible steps to s.'('ure 
greater accuracy in estimating. 

While examining-the question of the control of the Railway Board 
· over Railway Administrations we have considered whether a more 
· eftective control could not. be exercised if the Board were enabled, bv a 
further delegation in minor matters, to relieye the .~el e  of any neces-
· ~ t  for interfering in .questions of detail and so to. leave themselves free 
to concentrate on securing effective control in matters of first cla.s!': 
fi.nancial importance. 

8. Irregular reappropriations.-J{ule 52 (2) of the Indian Legisla-
tive Rules requires that ~ should bring to the notice of the Assembly 
6"ery reappropriation from one grant to another and every reappropria-
· ~ Q  within a grant which is not in acc(}rdance with the prescribed rules . 
. During the year under review the following reappropriations were sane-
· tioned by Railway Administrations which were not strictly within the 
powers delegated to them :--

(1) Grant No. 4.-The Bengal and North-Western Railway re-
appropriated Rs. 16,000 fl"om the sub-head "WprIred 
Lines" to the sub-heads "Establishment" and "Miscel-
laneous ", 

(2) Grant No. 5.-The Bengal and North-Western Railway trans-
ferred Rs. 69,000 from the sub-head" Worked Lines" to the 
sub-heads "Repairs and Maintenance" and" Operation 
other than fuel ". 
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(3) 

(4) 
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Grant No. 6.-In all()tting the sum of Rs. 13,48,000 to the 
Bombay, Baroda and Ce;lltral India Ra ~ a  unde.r tJ;1is he~  
the Railway Board omItted by oversIght to dlStrlbute it 
under the two sub-heads of the grant. The Railway Adminis-
tration made good this omission and distributed the total. 
between the two sub-heads. Though this was the right 
thing to do, it was technically incorreet. 
Grant No. B.-Thr North-·Western Railway made a reappro-
priation of Rs. 2,48,000 between works costing over one 
lakh each and other works. Two other Railways made re-
appropriations between track renewals and other sub-heads, 
namely, the Assam-Bengal Railway to the extent of Rs. 56,000 
and Bengal-Nagpur Railway to the extent of Rs. 29,000. 

Financial position of the Railways. 

9. The total deficit during the years 1931-32 to 1934-35 amounted to 
abont Rs. 32 crores. In 1935-36 the budget anticipated a deficit of only 
Rs. 2 crores, but judging from the actuals of the first few months it appears 
that the deficit will be much greater unless there is considerable improve-
ment in earnings during the remaining months of the year. The position 
is actually more disquieting than these figures indicate, because under the 
present accounting system certain expenditure which according to sound 
financial principles should be charged to revenue is being charged to capital. 
The Auditor General in his letter forwarding the Appropriation Accounts 
to the Government of India says as follows :-

" In paragraph 42 of his Review the Financial Commissioner ex-
presses regret that it has not been possible to proceed much 
further with the examination of various important questions 
essential to a proper financial settlement for Railways, such as 
the correct amount to be set aside for depreciation, the princi-
ples of allocation of expenditure between capital and revenue, 
and the amortisation of railway capital at charge. In para-
graph 9 (b) of my letter submitting the Railway Appropria-
tion Accounts for the year 1930-31 I drew attention to certain 
paragraphs (paragraphs 208-213) of the Audit Report which 
discussed disquieting tendencies towards over-capitalisation, 
and I emphasised the necessity of immediate examination of 
the problem so that Government should be prepared with a wen-
considered scheme in connection with the setting up of a Rail-
way authority under the new constitution. In paragraph 28 
of their Report on the Appropriation Accounts of 1930-31 the 
Public Accounts Committee stressed the necessity of early 
decision on the various problems thus indicated. The tenden-
cies towards over-capitalisation that were brought to notice 
three years ago are still in operation, and during these three 
years net Railway earnings have failed to meet interest charges 
by 27.39 crores. Evidences of improvement are unhappily still 
uncertain. In the meantime, the preparation of the scheme for 
Railways under the new constitution must be in an advanced 
stage, while, according to the admission of the Financial Com-
missioner. Railways, the complicated financial problems eOD-
e t~ with this scheme are still far from settlement. This is a 
position which seems to me to be exceedingly ull.!'latisfactory." 
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We were informed that the whole question of Railway finance Wa.i 
-engaging the serious attention of the Government of India. There was .no 
difficulty in arriving at a theoretical solution of the problems of allocatIon 
between capital and revenue. Ideally, the depreciation fund ought to be 
turned into a reserve for renewals and minor improvements and a definite 
provision for amortisation should be made out of revenue. rfhe former 
would involve an increased allocation of something like 2 crores a year to 
-cover expenditure which is at present being wrongly charged to capital 
while  the latter ought to be something like 5 crores a ye,ar. The trouble 
was however that the Railways were failing to meet from Revenue their 
ordinary interest charges even on the present basis of charge. The deficit 
on this account was nearly 8 c1'ores in 1933-3-:1, about 5 C1'01'es in 1934-35 
and in Februarv 1935 it was estimated at 2 cro1'es for 1935-36. But it is 
now clear that ~hat appeared to be a process of continuous improvement 
has suffered an interruption and that unless the remaining months of this 
year show a great change, the deficit for 1935-36 may not be materially 
less than that for the preceding year. Even so, as has already been pointed 
out, this understates the real position by something like 2 crores. The 
question thus becomcs not so muct ODe of a slow tendency to over-capitalisa-
tion because of a somewhat lax accounting system but of the inability of 
the railways as a whole to show a profit even on the present system. To 
this matter we dcvoted a great deal of attention. We were informed that 
interest charges would show a gradually declining tendency and might in 
5 years time fall by about 2 crores. We understand moreover that the 
new sealf's of pay for new entrants will ultimately produce a saving of 
about 3 cr01'e8 It year but this will of course take a whole generation to 
mature fully. Apart from these, the Railway Board think that no more 
than e('onomies of a minor administrative order are now obtainable. There 
is obviously not in these any assurance of a return to solvency in a measur-
able time, much less of any surplus for amortisation of debt or contrilmtion 
to general revenues and, if the position is as stated by the Railway Board, 
solvency can only be restored by increasing traffic receipts. Weare WE'll 
aware that a restorat.ion of economie prosperity is the most satisfactory 
mf'Alns of effecting this but we do not see in the present condition .of 
world affairs any certit.ude that thil:! will be at all rapid. We think there-
fore that it is vitally necessary that the Railway Board should conduct 
an exhaustive review of their freight and fares policy and should con-
sider every possible means of increasing their revenue. Apart from what 
is normally understood by reviewing freight policy, we urge that they 
should press on with their consideration of the steps required to meet road 
competition. We do D()t at all intend to imply that the expenditure side 
should be neglected. We are most reluctant to accept the Railway B a '~ 

estimate of the possible further economies and we think that the search for 
them must be relentlessly pursued. But we are prepared to believe that 
an increase of receipts is, in present circumstances, likely to be the more 
important factor in the restoration of financial stability. 

Incidentally some of us would like to call attention to the fact that 
Railway Finances are being made the instrument of Government policy 
'tOwards partiCUlar industries with the result that burdens are thrown on 
-the Railways which ought to fall on the general taxpayer. An instance of 
,this is the reduction of the output of Railway collieries to help the Indian 
coal industry. We were informed that, if Railway collieries al'e ,vorked 
to their full ('apacity, the Railways will be able to produce coal at least as 
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eheaply as the market rate and thus avoid a i06S in the working of the 
eollieries amounting approximately to 12 lakhs. On the assumption that 
this statement is correct, a considerable proportion of us feel that it is 
Jl(lt right that 8 commercial eoDeern like the Railways should be made to 
subsidise the coal industry. 

We hope we have made clear that we regard immediate and continuous 
attention to the solution of these problems as of vital importance to Indian 
interests. Some of the non-official Members wish to place on record their 
views in regard to the failure to press to an earlier conclusion an examina-
tion of the working of the separation convention. UndElI' the Resolution 
passed by the Assembly regarding the separation of railway from general 
finance. the convention should have been revised periodically after being 
tried provisionally for at least 3 years. The explanation given by the 
Fi.J¥mcial Commissioner for not revising the convention is recorded in 
paragraph 3 of the proceedings. If however the convention had been re-
vised earlier, the question of the proper allocation of expenditure between 
capital and revenue would have come up for consideration earlier and an 
examination of the question of allocation between capital and revenue 
could not haye failed to disclose that t.he surplus was really less than it 
appeared to be under the old allocation. In the face of this, it is doubtful 
whether GoY<.'rnment would have felt justified in embarking on the very 
large capital expenditure of t.he " prosperity" years. In that case tho 
unremunerative capital at charge would clearly have been reduced and 
the present financial problems would have a~ e  a less intractable aspect. 

Miscellaneous . 

13. The Director of Railway Audit has brought to our notice a case 
in which the North-W e t~  Railway were unable to recover from the 
auctioneers about Rs. 44,000, being t.he sale proceeds of scrap metal 
auctioned. The decree obtained by the Railway Company could not be 
enforced as the debtors were paupers. The Director of Railway Audit 
reports that in this case (1) the agreement was not signed by each member 
of the firm of auctioneers as required by the rules, and (2) the Railway 
Administration did not uercise its right of not allowing the remOVAl of 
the auctioned material until the full amount due had been received from 
the auctioneers. We recommend that the Railway Board should isstte 
necessary instructions with a view to avoid such omissions in future and 
they should also impress upon the Railway Administrations that proV'" 
e8.l"e shOll1d be taken in selecting auctioneers. 

14. We understand from the Auditor General that the Railway COOeli 
are generally ant of date. We agree with him that the Railway Bow 
shQuld immediately take up their revision and compIete it before the DeW 
Statutory Railway Authority comes into existence. 

15. While going through the Quarterly Statement of outstanding 
ltems. we found that the departments generally took a cons.i.derable time 
in taking action (m the recommendations of the Committee. The depart-
llV'.Jlts should try UJ avoid such delays in future. In this eonnectioD, we 
. e~ e  that a special meeting of the Committee should be held some 
t~e during the Delhi session, if I,!O deairoo by the :tneJIlbers, to examine 
:;thst a.ctioD taken by the departments OB t,b.e various reeGID.mendatioDs and 
Jll1~e t  of the COJlllDittee. 
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16. We append to our report minutes of the proceedings which we 
consider 8hfJUld be treated as part of the report. We assume, that in 
accordance with the established practice; action will be taken by the 
department on the observations and recommendations contained in these 
proceedings. 

K. SANJIV A ROW, 
1,4,j4 September 1935. 

P. J. GRIGG. 
B. DAS. 

S. SATYAMURTI. 
N. G. RANGA. 
THEIN MAUNU. 
MD. YAKUB. 
J. RAMSAY SCOTT. 

SHER MD. KHAN. 
BHAI PARMA NAi'lffi. 

R. D. D.ALAL. 

S. C. MUKHERJEE. 
F .AZL-I-HAQ PlRACHA. 

Proceedings of the 12th and 13th meetings of the Public Accounts Com-
mittee held on Thursday, the 22nd August, 1935, a.t 11 A..M. )&nd 
2-80 P.M., respectively. 

The Hon 'ble Sir JAM~ GRIGG, K.C.B., Finance Member, Oltairm,('". 
JIr. B. DAS, M.L.A. 
Mr. S. SATYAMURTI, M.L.A. 
Prufessor N. G. &ANGA, M.L.A. 
Dr. THEIN MAUNB, M.L.A. 
Mr. J. RAMSAY SCOTT, M.L.A. 
Maulvi SIr MOHAMMAD YAKUB, Kt .. M.L.A. 
Captain SHER MOHAMMAD KHAN, C.I.E., 

M.B.E., M.L.A. 
Bbai P AB.MA NAND, M.L.A. 
Dr. R. D. DALAL, M.L.A. 
Rai Bahadnr Sir SATYA CHA1tA.N MUKHERJEE, 

Kt., C.B.E., M.L.A. 
Khan Sahib Shaikh F AZL-I-HAQ PIRACHA. 

If.LA. J 
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Mr. A. C. BAnENOOH, C.I.E., I.C.S., AUditor-} 
'General.Wcrc au.u 

. Mr. B. NEHR,U, Director of Milway Audit. . pl·esent. 

Mr. P. R. RAU, Financial Commissioner, 
Railways. 

1\11" T. S. SANKARA AIYAR, Director of I<'inance. 

Mr. V. S. SUNDARAM, Controller of Railway Witnesses. 
Accounts. 

Mr. F. D'SoUZA, Director of Traffic, Railway, 
Board. 

1. 'l'he Committee took up the examination of the appropriation 
accounts and connected documents relating to the Railway Department. 

2. 'l'lIe Committee discussed at some length, the present and pros-
pective financial position. of the railways and found it disquieting. The 
total deficit during the years 1931-32 to 1934-35 amounted to about 32 
crores. III 1935-36, the budget estimate anticipated a deficit of only 2 
crores, bu t judging from the first few months' actuals the deficit is likely 
to be much more. The position is actually much more disquieting than 
thesc figures indicate because under the present accounting system ccrtain 
expenditure which according to sound financial principles should have been 
chaJ'ged to revenue, is being charged to capital. The Auditor-Genel'al in 
paragrapb 5 of his letter has drawn pointed attention to this tendency 
toward5 liver-capitalisation. He had brought this to notice three years 
ago ill his letter on the Appropriation Accounts for 1930-31 and the Publie 
Account.s Committee in their report on those accounts had stressed the 
necessity of an early decision on the problem. The Auditor General in 
his presClJ t letter says that" evidences of improvement are unhappily still 
uncertain" and that the position appears to him to be " exceedingly un-
satisfacll)ry". The Committee was informed that this matter had been 
engaging the serious attention of Government and that there was no 
difficulty ill finding out an ideal solution to the problem, but the result of 
applying it would be to increase the revenue deficit still further. 'fhe 

tt~e was assured that the matter was under the active considera-
tion of Government. 

3. The Committee then considered why the convention for the separa-
tion of Railway from General Finances had not been revised till now, 
thougb ulJder the resolution passed by the Assembly it should have been 
reyiscd periodically after being tried provisionaUy for at least three years. 
Th~ Financial Commissioner explained that a committee of the A ~e hl  

was set up for the purpose in September 1928. It met in February and 
March 1929 and appointed a sub-committee which held one meeting ill 
June HI?9. It then became functus officio owing to the dissolution of the 
As.<;e1nbly. The question was not again taken up as the revised arrangement!! 
for administering Railways under the new constitution were under active 
consideration, and it was felt that the whole position would be reviewed 
in that connection. Some of the non-Official members of the Committee 
felt strongly that, if the convention had been revised earlier, the position 
of the Railways would not have deteriorated to the extent that it has done. 
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Their point was that the question of the proper allocation of expenditure 
between ('apital and revenue would have come up at the time orthe'revision 
of the convention. The Auditor General said that the convention was 
based on a certain method of allocation of, expenditure between capital 
and revelJue and that the revision of the convention and the revision of 
the IIIethod of allocation should have gone together. If, after 'Proper 
allocation, the surplus of Railways was really less than what it appeared 
to be under the old allocation, Government would have been forced to con-
sidel' seriously whether the Railways would be able to bear the large 
capital expenditure which was being incurred at the time. The over-
capitalisation could thus have been avoided to a certain extent. 

4. 'file Committee desired to draw the special attention of Govern-
ment to paragraph 5 of the Auditor General's letter and to impress npon 
GovernlUent the necessity of settling immediately the question of the 
proper allocation between capital and revemie and the amount of the 
contribution to the depreciation fund or to a Renewals and Replacements 
Fund. 

5. Tile Committee also desired that Government should 
' ~ e  the question of increasing reeeipts, especially in view 
roan-rail competition, and of reduction in working expenses. 

The Committee then adjourned till 10-30 A.M. on Friday, the 23rd 
August ] 935. 

Proceedings of the 14th meeting of the Public Accounts Oommittee held 
, on Friday, the 23rd August, 1935, a.t 10-30 A.M. 

PRESENT: 

The Hon 'ble Sir JAMES GRIGG, K.C.B., Finance Member, Ohairman. 

Mr. B. DAB, M,L.A., 

Mr. S. SATYAMURTI, M.L.A. 

Professor N. G. RANGA, M.L.A. 

Dr. THEIN MAUNG, M.L.A. 

Ml'. J. RAMSAY SCOTT, M.L.A. 

Maulvi Sir MOHAMMAD Y AKUB, KT., M.L.A. 

Captain SEER MOHAltOIAD KHANt C.I.E., 
M.B.E., M.L.A. 

Bhai PARMA NAND, M~ .A. 

Dr. R. D. DALAL, M.L.A. 

,Raj. Bahadnr Sir SATYA CUAR,lN !II[YKHEHJEE. 
'KT., C.B.E.",:M:.L"L( , 
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Mr. A.. C. BAro!NOCH, C.I.E., I.C.S., }W al 
Auditor General. ere !:!o 

Mr N D· f Rail A di l"I~: e t. . B. EHRU, lrector 0 way u t. 

Mr. P. R. RAu, Financial Commissioner, 
Railways. 

Mr. T. S. SA.NKARA AnA&, Director  of 
Finance. 

Mr. V. S. SUND.A.RAM, Controller of 
Railway Accounts. 

6. The Committee continued the general discussion on the financial 
position of the Railways and then took up the various points mentioned 
iD the Auditor General's letter. 

7. Paragraph 3 of the Auditor General's letter.-The Committe& 
agreed with the Auditor General that certain comments on defects in 
budgetiJ;tg and in current control of expenditure, which are included in 
this year's report of the Director  of Railway Audit, should in futuft 
be included in the Financial Commissioner's review. The Committee 
also desired that the Financial Commissioner should take steps to see that 
the appropriation accounts reached the Auditor General on tne due date. 

8. Paragraph 6 of the Auditor General's letter-Financial ,rregulari-
ties.-(i) Paragraph 58 of the Audit Reporl.-The Auditor General stated 
that the Agent of the particular Railway admitted the mistake and 
assured him that he had taken steps to secure that it would not occur 
again. 

(ii) Paragraph 59 of the Audit Report Allocation of expenditure On 
rolling stock.-The Financial Commissioner explained that most of the 
Railways had accepted the revised classification, and that he thought the 
new formula proposed by them would probably be accepted by all w!th-
out much difficulty. 

(iii) Paragraph 138 of the Audit Report.-Some of the members of 
the Committee felt that the loss to Railways in this case was due to 
proper care not having been exercise.;! in selecting auctioneers. The 
Committee desired that instructions should be issaed by the Railway 
Board-

(a) that proper care should be enrcised to seleet auetioneers of 
certain financial standing ; 

(b) that the auctioned material should not be allowed to be 
removed until the full amount had been received from the 
auctioneers ; and 

(c) that the agreements with the auctioneers should be signed by 
duly authorised persons. 

9. The Committee then went into the other paragraphs of the Audit 
Report mentioned in paragraph 6 of the A. ~t  General's letter. 
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The Committee then adjourned till 11 A.X. on Saturday, the 24th 
August 1935. 

Proceedings of the 15th meeting of the Public Accounts Committee held 
on Saturday, the 24th August, 1935, at 11 A.M. 

PRESENT: 

The Hon 'ble Sir JAMES GRIGG, K.C.B., Finance Member, Chairma,.. 

Mr. B. DAS, lII.L.A. 

Mr. S. SA'l'YAMURTl, M.L.A. 

Professor N. G. RANGA, M.L.A. 

Dr. THEIN MATING, M.L.A . 

. !faulvi Sir .\IOliAMMAD Y AKUB, Kt., ML.A. 

Captain SHEB MOHAMMAD KHAN, C.I.E., M.B.E., 
lH.L.A. 

Bhw PARMA NAND, M.L.A. 

Dr. R. D. DALAL, M.L.A. 

Rai Bahadur Sir SATYA CH.A.R.AN MUKHERJEE, Kt., 
C.B.E., ~ .A. 

Khan Sahib Shaikh F AZL-I-ItAQ PIRACHA, M.L.A. 

Member!; 

Mr. A. C. B.\DENOCH, C.I.E., I.C.S., Auditor General. }w 
ere also 

Mr. B. NEHRU, Director of Railway Audit. present. 

Mr. P. R. RAt;. Financial Commissioner of Railways. J 
Mr. T; S. R\NKARA AlYAR, Director .Of Finance.. lYitnesses. 

Mr. Y. S. SUSDARAM, Controller of RaIlway Accounts. 

10. The Chairman brought to the notice of the ~tee rertain 
la th~ e  and improper press reports of the proceedings of the Com-
mittee. The Committee desired that the Secretary should issue a state-
ment to the effect that the reports were not only unauthorised and im-
proper, as the proceedings were private, bu.t also completely inaccurate. 

" ·11. Th~ question of the codification of the Railway rules and regula-
tions was then taken up. The Auditor General informed the Committee 
that the Railway (ODdeR were generally out of date and expresseil the 
opinion that, in fa e~  to the new Railway Authority, they should he 
revised and brought np to date before that authority came into ex:istence. 
The Committee agreed with the Auditor General and desired that this 
luatter should '0 taken up immediately by the Railway Board. 

~~ • K 
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·12. ACC1t,.aey of budgeting and control of expentUtv6.-Though the 
total actual  expenditure in the majority of the grants (with the exception 
of the grant relating to works not charged to revenue) was very close 
to the original e:;limates, there were many large divergencies in the various 
1Mb.;heads of individual -grnnts, in many cases large excesses ['ounter-
balancing large sayings. Several cases were noticed where eithel' no 
funds were allotted. for certain expenditure which could reasonably have 
been foreseen and provided for or insufficient or excessive f ~  

of funds was made. The Committee realised that, in a large concern like 
the Railways, the Railway Board has to work on the totals of each grant 
r,ather than on individual sub-heads, but it-is certainly the business of 
the Railway Administrations to see that the totals allotted by the Rail-
way Board ,are rlistJ'ibuted among the individual sub-heads with a fair 
amount of aceuracy. The Committee also realised that the original esti-
mates may be subject to alteration on account of unforeseen items, such 
as, a larger or smaller volume of traffic than originally estimated, repair 
of a bridge damaged by accident, flood or earthquake, etc. Even after 
tnalring allowance :!'Ol' all these contingencies, the Committee was of 
opinion that there was considerable room for improvement in budgeting 
.and control oVt'r expcnditure. 

Under grants for works expenditure, even the total expenditure 
diverged very far indeed from expectations. FOr example, under Grant 
NQ. 8-0pen Line W ol'ks, the total expenditure amounted only to 5,81 lskhs 
against It gIant of TIs. 8,92 lakhs. The Financial CommissiQner bas, in 
~ review, given the following explanation for the large variations in 
the works grants :-. 

" The works programme is, for one thing, prepared very IDu<.'h 
earlier. Taking the 1933-34 budget as an example, the 
rolling 'Stock portion <Of ~e programme was submitted. to 
the Railway Board in February and considered and pIac-
tically settled by them in March 1932. The rest of the 
programme was submitted in JUly and scrutinised and 
decided by the Railway Board in August or September 
1932. The estimates of working expenses on the other hand 
were suhmitted in November and December 1932, and con-
sidered only in January 1933. Secondly, in preparing t.hc 
works programme, the control exercised by the Railway 
Board is mainly as regards the works to be included in the 
programme. As regards the actual amount required fot, 
any a t ' l::.~ 7."crk in any partiCUlar year, the estimaWB 
made by railways are generally accepted. It is very dim-
cult for railway administrations to make very accurate 
estimates of th~ funds they are likely to requi'l'e so much 
in advance of the tilne at which they are requil'e(l 'There 
arp, so lIlany factors over which railways have little coutM 
that euter into t.he picture. Further consideration may 
-result in some of the projects being dropped, or materially 
altered ; tile preparation of detailed. estimates t ~ht make 
thf' eO!it of the work vary appreciably from tbe origi1i8.1 
rough estimate ; unavoidable delays in acquiring land, where 
necesS:ry, (;vll.,,,tiug material, letting out t a t~, and 80 
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on might throw forward expenditure to another year, or 
result in expenditure provided for in an earlier year being 
met from the grant for the year in question ". 

The Financial Commissioner also stated that he is drawing the atten-
tion of all Railway Administrations to the large difference between the 
1lIl\ounts they have been demanding and the amounts they have bc£'n 
aetually able to spend during the last few years, and that he would 
~B. e  to correct the tendency to over-estimating in preparing the 
~l'a e  for 1936-37. The Committee considered that this was a very 
important point and the Railway Board should take steps to see what they 
etln rlo to secure greater accuracy in estimating. 

13. Statement of un-sanctioned expendit'lU"6.-The Committee notieed. 
that this statement contained several items which had been outstanding for 
;ears. On going through the various items their general conclusion was 
that these items took a very long time to clear up, and they rlesired that 
'he possibility of speeding them up should be examined. The Fiuancial 
Comm!ssioner promised to do this and also to give an explanation for fae 
4telay in each case in future appropriation accounts. 

The Committee then adjourned till 10-30 A.M. on Monday, the 28tk 
.a..gust 1935. 

Proceedings of the 16th meeting of the Public ACC01IDtI 00imDittee Wd 
OD Monday,. the 26th August, 1935, at 10-30 A.M. 

PREsENT : 

The Hon'hie Sir JAMES GRIGG, K.C.B., Finance Membet', ~". 

Mr. B. DAB, M.L.A. 

Mr. S. SATYAMURTI, ML.A. 

Professor N. G. RANOA, M.L.A. 

Dr. THElN MAUNG, M.L.A. 

Mr. J. RAMSAY Sour-I, l\LL.A. 

Maulvi Sir MOHAMMAD Y AKUB, Kt., M.L.A. 

Captain SHU MOHAMMAD KHAN, C.I.E .. M.B.E., 
l\I.L.A. 

Bhai PAR.MA NAND, }I.L . .A. 

Dr. R. D. DALAL, M.L.A. 
Rai Bahadur Sir SATYA CRABAN MUKHERJEE, Kt., 

C.B.E., KL.A. 

1 
Membe,.,. 

Mr. A. C. BADENOCH, C.l.E., I.e.S., Auditor General.l Were also 
Mr. B. NFJHRu, Director of Railway Audit. J present. 

L22RLAD S2 
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Sir MAURICE BRAYSHAY, Kt., Chief Commissioner of I 
Railways. I 

Mr. P. R. RAu, Financial Commissioner, Railways. .  . 
Mr. T. S. SANKARA AlYAR, Director' of Finance. >-W~t e e . 
Mr. V. S. SUNDARAM, Controller of the Railway J 
Accounts. 

14. Unanticipated credits.-Under grant No. 5 there were unanti-
cipated credits to the extent of about 29 lakhs which were utilised for 
expel;lditure, and but fpr the utilisation of these credits a supplementary 
grant of about 23 lakhs frOID the legi:J.ature would have been necessary. 
The Committee was informed that, according to the previous recommenda-
tion of the Public Accounts Committee, where substantial unanticipated 
credits are to be utilised to incur fresh expenditure, which would ltot 
have been incurred but for such credits, the approval of the Standing 
Finance Committee has to be obtained ; as grants were voted net, how-
ever, it was not constitutionally unlc'1wful to appropriate unanticipated 
credits to increased expenditure. Under this grant it was not a case ot 
incurring fresh expenditure which would not have been incurred but for 
the credits, but an excess over ordinary expenditure in the closing months 
of the year which in the ordinary course would have led to an excess 
grant. The excess would have been 23 lakhs in an estimate of over 
30 crores. 
15. The Committee discussed with the Chief Commissioner the general 

administration of the Railways and their financial position, especially the 
steps that might be taken to improve revenue, reduce working expenses, 
increase the . .facilities ~  tbird-cJass a ell t~S and to Jlleet the rail-road 
competition. .  . . . 

16. While examining the financial position of some of the railways, 
the Committee was informed that the railways were at present granting 
certain special concessions us a result of the general policy of the Govern-
ment of India. The Committee desired to have a note from the Railway 
Department showing to what extent these concessions reduced the Rail-
~ .~ . One instance of this is reducing the output of railway 
collieries to subsidise the Indian coal industry. The Committee was in-
formed that, if railway collieries were worked to their full extent, the 
railways would be able to produce coal at least as cheaply as the market 
rate, and thus avoid a loss on working of Railway collieries amounting 
roughly to about twelve lakhs. On the assumption that this statement 
was correct, a considerable proportion of the members. 0 fthe Committee 
expressed the opinion that railway collieries should not be so w{)rked as 
to subsidise the coal industry. 
17. The Committee then went through the balance.sheets and profit 

and loss accounts of railway coHieries. They ~ e  that the Auditor 
General should consider whether the form in which these are at prc3cnt 
prepared could not be improved. . 

18. The Committee desired t1:at the Railway Department should 
examine and send a note to the Committee to show whether there is any 
basis for the allegation !!enerally made that the rates of freibht at present 
charged operate in such a way as to help the export of raw materials Ilnd 
the· import of foreign manufactured goods to the detnmtnt o.f InJian 
industries. . 

The Committee then adjourned till Tuesday, the 27th August 1935. 
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Proceedings of the 17th meeting of the Public Accounts CommirllU held 
on Tuesday, the 27th August 1935, at 12 noon. 

PRESENIl' : 

The Hon'ble Sir JAMES GRIGG, K.C.B., Finance Member, Cll.(uf'tmMl. 

Mr. B. DAS, M.L.A. 

Mr. S. SATYAMURTI, :M.L.A. 

Professor N. G. RANGA, l\-LL.A. 

Dr. THEIN !1AUNG, 1\I.L.A. 

Mr. J. RAMSAY SCOTT, M.L.A. 

Mauivi Sir MOHAMMAD Y AQtJB, Kt., M.L..A.. 

Captain SHER MOHAMMAD KHAN, C.I.i1., 
M.L.A. 

Dr. R. D. DALAL, M.L.A. 

M.B.E., 

Rai Bahadur Sir SATYA CIIA&A.N MUKHERJEE, Kt., 
C.B.E., M.L.A. 

Members. 

Mr. A. C. BADENOCH, C.I.E., I.C.S., Auditor General. 

Mr. B. NEHRU, Director of Railway Audit. 
}
were also 
present. 

Sir MAURICE BRAYSHAY, Kt., Chief Commissioner of J 
Railways. 

Mr. P. R. RAu, Financial Commissioner, Railway ... 

Mr. T. S. SANKARA AIYAR, Director of Finance. l t e.~ e •• 

Mr. V. S. SUNDARAM, Controller of the Raihvay J 
.Accounts. 

19. 'rhe Committee considered the Memorandum furnished by the 
Bailway Board on the financial resulm of the electrification of the B. B. &5 
C. I. and G. I. P. Railways, and generally accepted the views of the 
Board about the financial effect of these schemes. Thl\V desired to have 
next year a similar report on the electrification of the South Indian Rail-
'tray. They then took up the quarterly statement of outstanding items. 
!'he Committee expressed the opinion that there was considerable delay in 
taking action on their recommendations and desired that every effort 
should be made to expedite their disposal. Special reference was made to 
item (1), namely, concessions for military traffic, which has been out-
standing from 1928-29. 

: 20. The Committee then adjourned and agreed to meet BOme day 
«luring the session of the Assembly to consider the draft report. 
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APPEl 

&atement Bhouting action taken 0'1' proposed to be taken on reoommefidationB, etc 
dispoBed 

Year Paregrapla of 
Serial of Report or 
No. Report. ProoNdingB. 

1 19 ~ 5 P. 
1929·30 53 P. 
1930.31 3  P (Uem 

No. SO). 
1931·32 8 R. 

t 1930·31 28 R. 
1931.3~ 10 R. 

3 1930·31 46 P. 
1931·32 11 R. 

4 1930-31 83 P. 
1931·32 3 P. (Item 

No. 10). 

5 1931·32 18 R. 

6 1931.32 10 P. 

PART ll.-

Recommendations or suggestions. 

That the question of the oontinuanQe of Bpecial ra_ 
and oOiloessiOllB for military tramo obtained by 
the Military Department from the Railways Ihould 
be pJ'Ollged to a _olusion &8 BOOn &8 pcMRDlo. 

That the question of the permanent basis on which Works 
expenditure should be charged to Capital, to the De. 
preoiatiOQ Fund and to Revenue should be taken up 
immediately. 

That Bome definite procedure calculated to obviate the 
present delays in the apportionment of Joid Station 
expenses between railways Bhonld be laid down &8 
BOOn 8.11 poBBible and tIlat a memorandum explaining 
the aotion taken should be placed before the Com. 
mittee next year. 

That a l'IllJOlt on the extent to which it is found fe&llible 
to adopt various suggestions of the Director of Rail. 
way Audit made in paragraph 28 of his Appropriation 
Report for 1930.31 with a view to expediting the 
submission of monthly accounts should be fnrnished 
to the Committee. 

That the Railway Board should oonsider whether they 
could not obtain an annual report from a.ll the rail. 
ways showing agreemente the conolusion of which 
was outstanding. 

That a report regarding the Railway Schools should be 
furnished to the Committee. 

Th~t the propoaal regarding the method of calculating 
the contnDution to the Depreciation Fund should 
be formally put to the Auditor General. and if h. 
is B&ti8fied, effect should be given to it but a report 
should be made to the Committee. 
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DIX I. 

10 .f4r made by tile Venlml Pu1Jlte ACCOUfIts Oommi#ee which ka'lJe '"" been ft'1llllllf. 
",. 

RAILWAYS. 

Action taken or propoeed to be taken. 

The matter is still under consideration. 

The matter is under the consideration of the Government of India. 

Necessary action has already been taken in the matter as explained in paragraph 2M of 
the DireotGr of Rail .... ay Audit's Appropriation Report for 1932-33. 

I The Director of Railway Audit has since agreed that the present arrangements regarding 
I the submission of mont.hly accounts are quite satisfaotory, "ide paragraph 270 of ru. 

Appropriation Report for 1932-33. 

The Railway Administrations concerned have been instructed to submit annual reporteof 
agreements not finally ooncluded at the end of each financial year. The first aene. 
of such reports for the year ending 31st March 1934 W8B received by the Railway Board 
and action. whe18ver necessary, was taken by them on these reports. 

NeceSBary instructions on the lines of the Director, Railway Audit's suggestions. referred 
to in paragraph 44 of his Appropriation Report for 1931-32. have since been i88Ded 
to Railway Administrations, vide Railway Board's letter No. IS07.B.. dated 30th 
November 1934 (Annexure). 

The Aseembly approved of the caloulation of contribution to the Depreciation fund d 
the rate of 1/6Oth of Capital. in considering the Budget for 1935-36. 
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ANNEXURE. 

LB'lTER PROM THE GoVERNMENT OF INDIA, RAILWAY DEP.AB1."lIENT (RAILWAY 
BOARD), TO THE AGENTS OF CLASS I RAILWAYS, No. 1867-B., DATED THB 
30TH NOVEMBER 1934. 

SUBJECT.-Treatment of (ha'l1,ts made by Local Governments to Railway school. 
in the Raihoay accounts. 

It has been brought to the notice of the Railway Board that the procedure 
obtaining on railways in accounting for grants made by Local Governments to 
Railway schools is not uniform. In some cases these grants are treated as 
reductions of expenditure, while in others, the accounts of these schoolsa.re 
kept outside the Railway accounts, only the amount of net grant paid by the 
Railway being shown as an item of expenditure in the Railway accounts. 
In the latter case, expenditure which ought to have been included in the 
accounts and the appropriation accounts of the Railway is kept outside Railway 
accounts and accounted for as the expenditure of a private body. 

2. The,: correct procedure that should be followed in such cases is as 
follows :-

The expenditure on Railway schools proper should be provided in gross in 
the Demands for grants, the amount received from the Local Governments 
being deducted therefrom, provided the amount is received in the same financial 
year. Grants received after the close of the financial year should be treated 
as receipts and the same treatment should be accorded to fees reeovered from 
the pupils. 

In the case of other schools run by Local Governments or private bodiee 
to which grants in aid are given by the Railway (Railway aided schools) the 
grant given from the Railway funds should be treated as expenditure. 

3. I am directed to request that the correct procedure as outlined above be 
followed with efiect from the accounts of the year 1935-36, and this should be 
taken into account when the budget estimates for the next year are prepared. 

APPENDIX' n. 
LF.TTEB FROM Sm ERNEST BURDON, K.C.I.E., C.S.l., I.e.s. AUDITOR 

. G:F.NERAL IN INDIA, TO 'IHE SECRETARY TO THE GOVERNMEN'I' OF INDIA, 
FINANCE DEPARTMENT, NO'. 193-REP.17-35, DATED THE 22NO JUNE 1935. 

SUBJJLCT :-Appropriation Accounts (Railways) 1933-34 and the Audit 
Report 1935. 

With reference to rule 15 (1) of the Auditor General's Rules framed 
UDder Section 96 D (1) of the Government of India Act, I have the honour 
to transmit herewith two copies of the Appropriation Accounts of the 
Railways in India for the year 1933-34 together with two. copies of the 
Audit Report prepared by the Director of Railway Audit, for snlmli&-
ilion to the Committee on Public A ('eo un t.<; and for necessarv action by 
the Government of India. • 
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2. 1 have the honour also to transmit herewith two copies of th~ 
Review of the above Appropriation Accounts prepared by the Financial 
Commissioner, Hailways, together with two copies each of the Capital 
Statement, Balance Sheet and Profit and Loss Accounts of RailwaYl:I in 
India and of Balance Sheets and Profit and Loss Accolmta of Railway 
Collieries for 1933-34. 

3. Financial C01wntissioner's Review.-The Financial Commissioner'. 
present Review approaches much more nearly than his last to the model 
which has been generally agreed upon in discussions whieh have taken 
p1ace in the Public Accounts C(lmruittee in recent years; and I wish to 
express my appreciation of the trouble which the Financial Commissioner 
hastaIren to adapt the Review both in form and in substance to the re-
quiremnets of my Department and of the Public Accounts Committee, and 
also to produce it at an earlier date. At the same time I think it is 
possible for the Review to be still further improved, and in this connection 
I wish to refer to what is said in pa:-agraphs 3 and 4 of the Audit Report. 
As the Director of Railway Audit has indicated, Chapter I of his report 
c6ntains a. number ofcommeuts on defects in budgeting, and on varioll9 
defects also in currcnt control of expenditure, as revealed by appropria-
tion audit, which to the extent that they are of importance would have 
proceeded more suitably from the Financial Commissioner himself as the 
oontrolling officer, i/IlIld might properly have found a place amongst other 
comments of a similar. character which. he has actually included in his 
Review. I presume. the Financial Commis..<rioner will now consider these 
comments, particularly those in paragraphs 11 to 22 of the Report, and 
will be prepared to furnish further explanation if this should be desired 
by the Public Accounts Committee. 

Again, while the l"inancial Commissioner's Review was ee~ e  by 
me on the 29th nf April, the Appropriation Accounts themselves were not 
receiyeu by me until the 3rd of May 1935 as against the prescribed date, 
the 15th of April 1935. I trust that it will be possible to avoid in future 
similar rlelay in the submis'lion of the Appropriation Accounts, as such 
delay is liable t{) react unfavourably on the preparation of his Review by 
the Financial Commissioner and on the preparation of his Audit Report 
by the Direct{)r of Railway Audit.' " 

4. Excesses and Irregular Reappropriations.-The excesses which 
occurred over the final appropriations and which require to be regularised 
by the vote of the legil;lature in the case of voted expenditc.re, and by 
fonnal sanction by the Governor General in Council in the case of 11on-
voted expenditure, are set forth in Section III of the Fina11C':al Com-
missioner's Review. 

The irregular reappropriations which require to be brought to. the 
notice of the legislature are stated in paragraph 82 of the Renew, 
the Director of Railway Audit '['1 comments being in paragraphs 33 and 34 
of his report. 

5. Railway Finance.-The geneml position.-In paragraph 42 of 
his Review the Financial ~ e  exprcsses regret that it has 
not been possible to proceed much further with the examination 
of various importa.o.t qUCHt.iOlis essential to a proper financial setUe-
mimt for Railways, such as the" con·eet amount to be set aside for depre-
ciation, the princip;es of allocation of expenditure between capital and 
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~ e e, and the amortisation of railway capital at charge. In para-
graph 9 (b) of my letter submitting the Railway Appropriation Accounts 
for the year 1930-31 I drew attention t~ certain a ~ a !l  (paragrapl!J: 
208-213) of the Audit 'Report which discussed disqnieting tendeneie, 
towards over-capitalisation, and I emphasised the necessity of  immediate 
examination of the problem so that Government should be prepared with 
a well-considered scheme in connection with the setting up of a Railway 
authority under the new constitution. Tn paragraph 28 of their report 
on the Appropriation Accounts of 1930-31 t.he Public Accoun1$ t~ 

stressed the necessity of early decision on the a ~  problems thus 
iBdic&ted. The tendencies towards over-capitalisation that were brought 
to notice three years ago are still in operation, and during these three 
yea.rs net R.a l a~  earnings hn"e failed to meet interest charges hy 27.a9 
crores. Evidences of improvement are unhappily still uncertain. In 
the meantime, the preparation of the scheme for Railways under the new 
constitution must he in an advanced stage, while, according to the 
admission of the Financial Commissioner, Uailways, the complicated 
financial problems connected with this scheme are still far from settle-
ment. This is a position which seems to me to he exceedingly nnsatis.-
factory. 

6. Financial Adm£nistration.--Thc following are individual mattel'll' 
relating mainly to the suhject of Uallwayfinancial administration which 
appear t.o me to be of more than ordinary intereMt and to which the 
attention of the Public Accounts Committee may be specially directed :--

(i) Paragraph 58 of the Audit Report.-An irregularity in accounting. 

(ii) Paragraphs 59 and 60 of the Audit Report.-Two important C!l.8e8 
relating to the allocation of expenditure on rolling stock which I brought 
specially to notice last y<'al', and which hay'!, not. yet been finally settled. 

(iii) Paragraph 62 of the Audit Report.-LoBS on the abandonment of 
the Dacca-Arieba Railv.·ay proje.ct. 

(iv) Paragraph 81 of the Audit Report.-Payment of interest by one 
Railway to another on the cost. of wagons which are either no longer in 
e te ~ or no longer in use. 

(v) Paragraph 88 of the Audit Rcport.-Breach of orders in relatioD 
to an important contract. 

(vi) Paragmph 111 of the Audit Report.-Loss on purchase of iron 
obtained from England. 

(vii) Paragraph.s 112 to 114 of the A11dit Report.-Irregularities and 
errors in the East Indian Railway Stores Accounb!. 

(viii) Paragraph 132 of the Audit Report.-Shortage in stock of 
!!Crap material. 

(ix) Parayraph 1,!J ~ of the A.udit Report.-Shortage in stock of tP.ak 
wood logs. 

(x) Paragraphs ItJ5 to 138 0/ the Audit Report.-Defects in or non-
enforcement of agreements. 

. (xi) Paragraph. 148 0.' th.e Audit Report.-Los8 due to fe.ilure of an 
aceounts office to recover charges due. 

(xii) Paragrapk 170 of the A1ulit Report.---Fraud in an accounts 
~ .. 
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. (xiii) Paragraph, 177 0/ the Audit Report.-Loss due to an accounts 
oftice omitting to submit billa. 

. (xiv) Paragraph 193 of the Audit Report.-Consequences of postpone-
ment of expenditure. 

7. The general conclusion which may be drawn from the Audit 
Deport taken as a whole is that, due regard being paid to the magnitude 
and variety of the financial transactions which are involved, the stanu8.l'd 
of financial control attained by the Railway Administrations and the 
Railway Board may be said to be adequate. 

APPENDIX In. 

Memorana.um by the &a.il.way Board on pa.ragraph 109 of the Directol' 
of Railway Audit's Audit Report on the Accounts for 1933-34 
regarding Irregular Balances under the Workshop :Manufa.cture 
Suspense Account on the North Western Railway . 

.t..xpenditure incurred in railway workshops is ordinarily debIted to a' 
, suspense ' head in the first instance, this head being cleared gradually by 
thl' ll'llm.fer of the relative debits to the uepartroents for which the \'nrk 
L'I done. One of the important items of work done by the railway worl,-
sh0iJfS w .he manufacture of duplicates and other materials for ihe St.ores· 
and other departments of the railway. As supplies were m:ide of the 
manufadured articles from time to time to the departments concerned, 
the ~ . e e head is cleared by the transfer of a corresponding debit fit 
8n er.tima1ed rate called the ' issue rate '. 

2. Under an ideal system of costing, the balance at a given moment 
uniler the head • Workshop suspen!'te ' should repre.'lent the value of the 
al·tides itl the cuurse of manufacture in the workshop. at that point (If 
time, the "alne including not only the cost of the materials but the labour 
alrNI,l.r spent on them up to the given point of time. This, however, is 
only a theoretical ideal; and eVPIl with an elaborat.e system of costing, 
, ineflieilmt ' Lalances under the head' Workshop suspense' are inevitable, 
that is tv say, the book balances under' Workshop suspense' would .]iffer 
to some extent-though only slightly-from the aetual value of the mate-
rials in ~he course of manufacture. 

;:. J f issue rates are revised at sufficiently frequent intervals in 
aC'(,()l'd'mce with tile varying COStS of production, the' ineffieienL' balance 
will nn I urally not he very large. A suitable workshop accounts ~W ,I!lIl'~ 

ought to provide for the periodical examination of costs and the COlllle-
quent reVIsion of rates and the adjustment of already accumulated-·esti-
mated --' inefficient' balances. But where costs are not so reviewed or 
e' . ~ tOl' a fairly long time and periodical adjustments of cost.<; 110t 
manc, the ' inefficient' balances accumulate to large figure. Wh~  the 
figllres "0 accumulate, the exact ascertainment of these 'inefficient' 
balallces, is, a matter of difficulty, since it necessitates a careful litock-
taking 0':: the articles in the C{)ur!'te of manufacture in the workl>hops and 
tIle appraisement of the value of the materials and the labour already 
eOl\S1Jrned in tbose articles. Apart from thf' large staff required for the 
pnrpose,f,nch verification wonld!ieriously interfere with the· nOl'll1:J 
workinl/: of the ~h . 
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4. On the North Western Railway owing to failure to analyse and 
adjust ' inefficient' balances for several years the balances under 
, Workshop suspense' rose to an unusually large figure which clearly 
indicated, even without a stock-taking that a large part of it was 
, inefficient'. A survey of the workshop undertaken during the Christmas 
holidays of 1932 revealed that the inefficient balances were of the order 
()f Hs. ;) lakhs ; and as a result of further investigation the figure wa'l 
estimated at Rs. 4,75,747 as detailed below :-

Us. A.. P 

(a1 }Ianufacture of material for Stores Depart-
ment on account of duplicates required 
for locos.· and carriages 4,83,556 14 f) 

(h) ,Manufacture of material for other br@ches 
as per stores work orders 36,476 0 0 

(c) Repairs to Springs received from the divi-
!'ions -9,350 2 0 

(d) Difference between actual freight and that 
debitffl to works at fixed rates -34,935 8  0 

Total 4,75,747 4  0 

5. The mo::;t important cause which led to the accumulation of such a 
large inefficient balance was the failure to revise issue rates for a long 
perioo. hut there were other contributory causes also, such as failure to 
< J'econcile ' different sets of figures, incorrect adjustments (including 
()lJlissioll<! to make adjustments), the retention of materials in the "lhops 
both manufactured and un-manufactured. both serviceable and unservice-
aule alld also, to a small extent, which' can be traced. embezzlement of 
wlIges and theft of materials. An elaborate analysis was made by the 
Chief ~ t  Officer in the course of 1933, as a result of which several 
~ e la t  of procedure came to light, all of which had contributed 
to the larg(' figure. Adequate steps have since been taken to set right th(! 
variou!;, defect::; in procedure that came to light and instructions have 
been ~ e  to the Accounts Officer in charge of the workshop to submit 
a detailed report to the Chief Accounts Officer annually as the result of 
the N'view of thf' balance on ::JIst Df'cemuer each year. Necessary actioll 
has ah'{) been taken duly OJ) the cases relating to embey.zlement of wage. .. 
and theft of materials. 

6. 'I'he Railway Board have examined the whole position in consul· 
tation with the Controller of Railway Accounts and have brought to the 
rioticc of the Agent the various directions in which, in. their view, there 
has been lack of check and supervision. They asked the Agent to 
examine the matter further in consultation with the Chief Accounts Officer 
alid slturnit a report on the subject, indicating. therein what disciplinary 
8L-tion 118S· been or is proposed to be taken to bring home to the employees 
cOllcerned the seriou.'! failures .~t allUl  fUI\d,amental checks, The, 
reply haH been received and is under consideration. 
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APPENDIX IV. 

IJETTER FROM TILE GOVERNMENT OF J-NDIA, RAILWAY DEPARTMENT (RAILWAY 

BOARD), TO THE AGENTS, ASSAM BENGAL, BENGAL AND NORTH 

WESTERN, BENGAL-NAGPUR, BOMBAY, BARODA AND CENTRAL INDIA, 

BIJ'RMA, EASTERN BENGAIJ, EAST INDIAN, GREAT INDIAN PENINSULA, 

MADRAS AND SOUTHERN MAHRATTA, NORTH WESTERN, ROHILKUNn AND 

KFMAON A:ND SOUTH INDIAN RAILWAYS; THE MANAGER, JODIDlJR 

RAIL"\VAY ; THE AGENT, H. E. H. THE NIZAM'S STATE RAILWAYS; THJ!l 
CHIEF MINING ENGINEER, RAILWAY BOARD; AND THE CENTRAL PUBLI-

CITY OFFICER, INDIAN STATE RAILWAYS, No. 1728-B., DATED SIMLA, TIlE 
21ST AUGUST 1935. 

Railway Appropriation Accounts for 1933-34 and the Director of Railway 
Audit's report thereon. 

I am directed to draw your attention to the Auditor General's 
remarks on the report of the Director of Railway Audit on the appro-
prlation aecount'! of Railways for 1933-34 (Appendix II). The Railway 
Board are glad to note, and they have no doubt your administration ",ill 
appreciate the general conclusion drawn by him in the last paragraph of 
his Jetter which runs as follows :-

" The general conclusion which may be drawn from the Auc.lit 
Report taken as a whole is that, due regard heing paid to 
the magnitude and variety of the financial transactions which 
are, involved, the standard of financial control attained by the 
Railway Administrations· and the Railway Board may be said 
to be adequate." . 

2. 'Vbile the Board have no doubt that yon have already carefully 
I'ltudied the report of the Director of Railway Audit and taken all steps 
neces.'!ary to apply to your railway the lessons to be learnt from the various 
cases of irregularities mentioned therein, they desire to draw special 
attention to a few points which they consider important : 

Paragraphs 11 to 22 ; 29 to 32 ; 34 to 37 ; 39 to 45 and 46 to 54. 
Buogetting and control of expendituTe.-The Board trust that steps will 
be taken to eliminate, as far as possible, the defects brought to notice, 
8u('h as the omission to provide in the budget for certain fixed and reCUL'-
ring charges, failure to distribute final allotments over sub-heads of grauts, 
irregular reappropriations, changes in classification and wrong booking of 
expenditure. 

Paragraphs 71 to 76. Expenditure on new equipment.-Attention is 
drnwn to the instructions issued on the subject in Railway BDard's letl€l' 
No. 331256-S., dated 8th July 1933. The Board trust that these instruc-
tiryn8 are now being carefully followed and that new equipment and 
appliances are not obtained in larr-e numbers or quantities withont. the 
administration completely satisfyin/! itself as to their suitability for the 
~ e forvthich they are intended. 

; P~ a ' h.~ 82 and 83. Incurring of expenditure on behalf of other 
Dcpllrtmenfs.-The Baard consider it important to enSlll'e that, b"lfore finy 
''Vfll'k which invdves n recovery of a porti.m or the whole of it from another 
dt>partll1cnt or GDvernntent is undertaken the approval of tImt department 
shonld be obtained to the full extent of their liability in the matter, JU:-4t 
~ in the case of private bodies the amount involved is recovered in 
advance. 
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Paragraphs 85 and 88. Contracts.-The Railway Board consider that 
the fundamental precaution to be taken in arranging for the execution ut 
works on contracts cannot be too strongly and too frequently impressed 
'on all the officers concerned, namely, that no contractor or t a t ~ 

SllOulct, except in a case of extreme urgency, be allowed to commencl' th~ 
work to br entrusted to them without a definite understanding in t ~ 

as to thl' terms (including the description of the work to be done, the ratef 
at which they are to be paid, etc.), on which they are to execute the work. 

Paragraphs 90 to 9/'. Employment of staff on works other than th.OI>C 
to which thei,' pay is charged.-The Railway Board regret to notice from 
tht' rq)Qrt of thr Direc·tol' of Railway Audit that this irregularity hal; noT, 

~a ea e  entirely. 

Paragraphs 108 and 109. Inefficient balances in workshop accounts.-
The Railway Board regret to note that large inefficient balance.,; were 
allowed to accumulate in the workshops of certain railways without special 
~te '  being taken by the executive and accounts de!lartments to analyse 
them, to ascertain the causes which led to them and to devise methods of 
avoiding a recurrence. The main causes for b'Uch accumulation were, it is 
observed, 

(a) want of proper care and watchfulness in the fixing and revi-
sion ()f rates fer outturn from workshops, waste, scrap, (:te., 
from time to time, 

(b) initiating a vital change in the accounts procedure without the 
necessary accounts, assistance and supervision, 

(c) the undesirable practice of manufacturing articles in e,xcess of 
requirementB, and 

(d) the absenee of the fundamental check of i88ues from one 
department with the receipts in the department to which The 
issues were made. 

The Railway Board desire to impress on Railway Administrations the 
necessity of having a frequent examination made of the state of the 
Imspense balances in their workshops. 

Pa.ragraphs 112 to 114. Stores accounts.-The serious irregularities 
discloSt'd in these paragraphs were apparently part of the general and 
prolonged disorganisation of stores accounts on the East Indian Railway, 
and can, the Board trust, be taken to be far from typical of the state of 
UfIl;l'S on railwa.ys gefteraUy. NeverthelCSlil they desire to draw the attCl1-
tinn of all railways to the serious consequences that. may ensue by initial 
e l~t of prescribed procedure and the failure to take timely actiOfl. It 
will be observed that the serious differences that were allowed to accu-
llllliate between the balances of stores on the general books of th" aceounts 
office and the balances on the books of the executive officer'J were duo to 
the failure for a considerable period to reconcile these balances and to 
malO.' tain ~ ' e t price ledgers and check them properly at periodical 
intervalBwitb. the results of stock-taking. 

P(Jf'Qgrapkis 115 to 129. PUf'cMSC of sttWes.-Some of these cases 
iBow a re.grettable want of ~ Mt  in the preparation OL indentB 
between the department requiring the stores a;ndthe department responsi-
bIt· for their purchase. Others show an ,eqURlly regrettable failure to 
Illake a careful estimate of requirements before making a purchase. The 
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Railway Board trust that as a. result of the instructions contained in their 
'letter of 10th November 1934 there will be few or no such cases in futUl'e. 

Paragraphs 137 and 138. Auction !>ales of scrap through auc-
lifl'll(:rrs.-·The Railway Boa.rd trust that adequate steps are nov! being 
taken to safeguard the interests of the railway and to ensure that II10W'Y 
'dtlt' tc the railway is paid promptly and that the scrap sold is m,t 
crrlinarily handed over before the price is received by the railway. 

Pf/.ragraphs .17'2 and 173.-The Railway Board trust that railway 
ndministrations are taking steps to settle outstanrling questions as speedily 
as possiblP. 

No. 1728-B., DATED THE 21ST AUGUST 1935. 

Copy forwarded for information to the Chief Accounts Officers, East 
Indian, Eastern Bengal, Great Indian Peninsula, North Western and 
!Burma Hailways, Direct.or, Railway Clearing Accounts Office, Controller 
-of Railway Accounts, Director of Railway Audit, the Auditor General 
'n India and the Finance Department. . 

APPENDIX V. 

Repor·t by the Railway Board on the financial results of the electrification) 
of the Bombay Railways. 

The attached statements which have been prepared in consultation 
between the Railway Administration and the statutory auditor concerned 
show the financial results of the 'electrificat.ion . schemes on tire Great 
Indian Peninsula and Bombay,. Baroda and Central India Re.ilways for 
the years 1930-31 to 1934-35. These have been prepared on the same 
basis as those which were prepared by Mr. Nixun as Director of Railway 
Audit in October 1933, and were placed before the Public Accounts Com-
mittee la'lt year. The fignres for the Great Indian Peninsula ltailway 
show the result of all the schemes in a consolidated form as they are inter-
dependent. 

2. The figures for the two railways are summarised below :-

Great Indina PenlD8Ul&. I Bombay, Baroda 8lld '.e t a~ 
India. 

Traffic in Percentage Traffic in I Peroentge 
train of net savings train of net savinp 
miles. on net miles. on net 

outlay. 
Lakh1l. 

Outlay. 
Lakhs. 

lBniJuate 
------

51)·40 1(1·51 16·60 16·93 

l't88-31 42-150 4·80 14·28 10'M 

11181-32 41·87 5·37 13·43 10·96 

i932-33 .. 41·21 11·23 12·156 11'62 

183N4 41·85 4·90 14·00 13'43 

1934-315 .. I fl·SO 4·42 14·07 15:54 
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3. On the Great Indian Peninsula Railway the decrease in the per-
centage in 1933-34 is due to certain adjustments between capital and 
revenue, and expenditure incurred for the first time on the normal periodi-
cal overhaul to electric locomotives. In 1934-35 the expenditure on over-
hauls and repairs increased. 

4. The more favourable results obtained on the Bombay, Baroda and 
Central India Railway as compared with the results on the Great Indian 
Peninsula Railway are due to the fact that the gross capital expenditure 
in the former case was reduced to a much larger extent proportionately 
by the credit for the steam stock released. The actual value of this has 
proved to be even larger than was originally estimated. 

5. The percentages given above have been worked out after taking the 
net outlay as equivalent to the gross outlay reduced by the cost of steam 
stock released because of the electrification and also by the extra outlay 
that would bave been required for increasing traffic if no electrifieation 
had been carried out. This last is, as pointed out in last year's memo-
randum problematical. Increased traffic has not materialised to the extent 
anticipated and it is possible that .~ e part of the estimated saving 
should he neglected. If the whole of it is neglected, the percentages will 
be as follows :-

Great Indian Bombay, Baroda and 
Peninsula. Central India. 
Per cent. Peroent. 

1930-31 3·12 3·18 

1931·3! 3·58 3·46 

1932·33 3·49 3·77 

1933-34 3·24 4·61 

1934-35 2.87 5·58 

6. As was pointed out last year, the real percentage of net savings 
for each railway probably lies between the figures in paragraphs 2 and 6 
and, iI). all probability, more near the former than the latter. In both 
cases it is reasonably certain that extra outlay would have been necessary 
in any case. even if electrification had not been introduced, in order to. 
improve the capacity of the line, though it is not now possible to stare 
with any degree of accuracy the number of additional steam locomotives 
which it would have been necessary to pnr<>hase immediately. In the case-
of the Bombay, Baroda and Central India Railway, for example, it would 
have been necessary in the absence of electrification to quadruple the line 
and the cost of this would have been so high as to be prohibitive. It has 
been estimated that, though the additional expenditure for additional 
steam stock would not all have been spent at once and some portion of it 
could have been deferred until the full increase in traffic was in sight, 
land. for additional track facilities required for steam working would 
certainly have been required at once and the cost would not have been less 
than a crore of immediate expenditure and might have been considerably 
more. There would also have been a considerable expenditure necessary 
on the renewal of the existing stock. The estimate, therefore, of expendi. 
ture avoided by electrification is more likely to be an under than an over 
estimate. -
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STATEMENT' A'. 

Jt'mancial results of the Great Indian Penin81da. Railway Electrificatio1a 
Schemes. 

ParlieularB. 

1 

1. Traffio in Ia.khs of train milee 
(Steam) ..  .. •. 

2. GIOIIII outlay on eieotriioation 
8. If no eieotrifioation estimated 
extra steam outlay for in-
oreaaed traffio . •  • • 

4. Cost of steam &took released 
beoaU88 of eieotrification .. 

6 Net outlay on electrification 
(item 2-item 3-item 4). 

6. Cost of Steam Working, i. e., 
working expen_ exoluding 
depreciation . .  . . 

7. Cost of Eieotrioal Working, i.e., 
working expel18ell exoluding 
depreciation . .  . . 

8. Gross II&vings in Working 
Expenses due toe\f'Ctrifica-
tion (item 6-item 7) .. 

9. Depreciation on gra8ll outlay 
on Electrification . .  . _ 

10. Depreciation on Steam Oulay 
avoided .. ..  .. 

11. Inorease in annual deprecia-
tion due to Electrification 
(item 9-item 10) .. . . 

12. Net II&vings on working ex-
penses due to Electrifioa-
tion (item 8-item 11) .. 

18. Percentage of groBS savings on 
. graBS outlay 

(Item 8 X 100). 
(item 2) •• 

14. Percentage of gross savings 
including depreciation on 
eieotrical aasets only-

(Item 8-9 X 100) .. 
Item2.. .. 

115. Percentage of gross savings 
on net outlay-

(Item 3 X 100) 
Item 5. _ .. 

16. Percentago of net savings on 
graBS outlay 

(Item 12 X 100) 

Item 2 .. 
17. Percentage of net savings on 

net outlay-
(Item 12 X 100) 
Item 6 

L228LAD 

Aotnals inoluding percentage out. 

1930·31 1931-32. 1932-33. 1933-U./19:K.36. 

3  4  6  6  7 

42·60 41·87 41·21 I 41·86 41'80 
In lak ha of Ru pees. 

900·90  942·66 (,1)3·93 969·72 969'78 969·20 

176·93  176·93 176·93 176·93 175'93 175'93 

254·71 172·98  172·98 172·98  172·98 172·98 
020'l6 593'74 606'20 610'81 610-87  610-29 

158-64 116-38  114-66  112-85 114-60  114-48 

87-52 72-85 66·83 66-08 68-81 71-76 

71-02 43-03 47-82  47-77  45-79 42-79 

27-20  23-82 24-12 24·66 24-67 24-66 

lQ·88 8·81  8·81  8·81 8-81  8-81 

16-32 16·01 15-31 18-85 15·86 15·84 

64-70 28-52 32-51 31-92 29-93 28·915 
P eroentag8111. 

7-47 

4-61 2·48 1·89 

13-66 7·90 7-82 

5-75 3·03 3-41 3·33 3'12 2-81 

10·51 4·80 5·37 4-90 I 
L. 
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Financial results of Suburban ~ atl  of the Bombay, Baroda and 
CMtrtJl Indi6 Railway. 

No. Partillulars. 

-1 Traftie iD-lakha of train miles {StMm) 

J Groii outlay dti BIectri1lliation .. 
8 If no electrifioation, estimated extra 

4 
atAlam outlay for inoreased traflio .• 

Coat of steam stock released because 
ohlelltrifica tdoil. .. .. .. 

Ii Net outlay on Electrifioation (Item ~ 
Item 3-Item 4) .. .. 

6 Coat of steam working-working ex-
penses exoluding depreciation .. 

7 Cost of· Eleokioal workiDg-1V6l"king 
expenses exoluding depreciation .. 

8 Gross sa vinga in working expenses due 
to Electrifio&tion (Item 6-Item. 7) .. 

9 Depreciation on gross outlay on Elec-
trification at 3 per oent. (Item 2) .. 

10 Depreoiation on steam ontlay atcJided 
at 3 per cent. on items 3 and 4 .. 

11 IncriilLee in all!lluid depl1idiation clui;rgee 
due to Electrification (Item 9-
Item 10) 

" .. .. 
12 Nllt savings in working expenses due to 

Eleotrifioa tion (Item8-Item Il) 

13 Percentage of gross savings without 
. allOwing for depreciatioil on gt"OIl8 
outlay (Item 8 X 100) .. 

Item 2. 
18A Ptlrcentage of gross savings (after 

allowing for depreciation on electri-
cal outlay) on groBS outlay 
(Items 8-9 X 1(0) 
Item 2. 

.. .. 
14 Pt\l"Oen tage of gross sa vinga on net 

outlay (Item 8 X 1(0) .. Item 5. .. 
15 Plll'OOD.tage of net savings (after allow-

ing for depreciation) on groaa outlay 
(I,tem 12 X 100.) 

Item 2. " .. 
16 Pt\l"Oentage of net savings (after allow-

ing for depreciation) on net outlay 
I,~IQ 12 X lOQ) 
Item 5. .. .. 

17 PtlrOentage of net savings (after allow-
ing for depreciation on aotual gross 
Ol,ltla! (of 20.2 'DO) with trallio of 
IIHI lakha train mileS " .. 

-. 

16'60 

b·iS 

, 
72·00 

50·00 

82·28 

37·55 

21·16 

16-39 

6·12 

3·66 

2'46 

13·93 

8·02 

5'03 

19·92 

6·82' 

16·9 • 

g'8f I· 

I 

I 
Aotuals AotuaIa 
1932-33. 1938-". 

12·56 14·00 

(Lakhso fRupees.) 

lI02·90 202·90 

72·00 72·00 

68·79  68·79 

62·11 82·11 

25·82  28·78 

16·18 18'57 

9·09 10·21 

6·08 11-09 

4·22 4·22 

1·87 1·87 

7·22 8·34 

i>Me e ~ . 

4·48 5·03 

1·4,8 2·03 

14·63 Ii· 44 

3·56 4·11 

n;u 13·43 

.. 
4-7& 4·87 

Aotuala 
1934-35. 

14·07 

102;90 

72..00 

68·79 

62·11 

28·92 

17·.0 

11·52 

11'09 

4·22 

1·87 

,.61) 

6·6S. 

2·68 

18·55 

4·76 

J5'1)4 

ii·6:? 

-
C< 



,_~ " tile BiiU'fMyBbn d tlYt eilquii'y eOiHl1lMe. lIyMr. 
F. A. Pope. 

To ascertain whether further economies were possible on Indian 
Railways, the Government of India obtained, by the kindness of the 
London Midland and Scottish Railways, the services of Mr. Pope, General 
Executive Assistant to the President of that railway. Mr. Pope who had 
been closely in touch with the various processes of rationalization put into 
practiee in recent years on the London Midland and Scottish Ra l ~ 

was in India from December 1932 to February 1933. 

2. In view of the shortness of Mr. Pope's visit, it was decided that 
he should concentrate his attention on the Great Indian Peninsula Railway 
and inaugurate a detailed analysis of important activities of railway 
operation-" job analysis "-on t11at line. It was arranged to associa.te 
with him certain officers of other railways who could observe his methods 
and, if necessary, continue the investigations after his departure from the 
country. The following were the officers selected for the purposes :-

Mr. J. A. Bell, Divisional Superintendent, East Indian Railway. 

Lt.-Col. C. ];'. Carson, R.E., Divisional Superintendent, North 
Western Railway . 

.Mr. R. C. Case, Deputy Transportation Superintendent, Great 
Indian Peninsula Railway. 

Mr. G. S. G. Higginson, District Transportation Officer, Bengal 
Nagpur Railway. 

Mr. G. A. R. Trimming, Deputy Chief Mechani(!al Engineer, East 
Indian Railway. 

3. Mr. Pope and these officers worked on the Great Indian Peninsula 
Railway during the months of January and part of February 1933. By 
the end of February, Mr. Pope presented a report to the Railway  Board, 
copies of which are in the IJibrary of the Legislature. In his covering 
letter, which is printed at pages vii and viii of the Report, Mr. Pope 
pointed out that already a large number of economies had been effected on 
Indian railways and there were no big individual economies left except 
the better use of locomotive power, and possible further amalgamation of 
'railways both of which are now under separate consideration. He, how-
eyer, ~  t'mphatically  of opinion that considerable savings would be 
found possible if Ii detailed analysis of evt'ry operation conducted on a 
railway" job analysis" were undertaken. For this purpose, he 
pointed out that it was necessary to have a continual organised research 
and investigation. 

4. In accordance 'With this rt'commendation, which is further elabo-
rated on pAgt' iv 01. th(' Report under the " Summary of conclusions and 
recommendations ", it was decided to start job-analysis on all State-
manAged Hailwayfi, and the State Railway offieePII wbo were ericin&lly 
L2'lIL.A.D . III 
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asClociated with Mr. Pope wete selected' t ,~a  on the various inllestiga-
tions. Later similar organisations were started on most Company-
J!Utnaged railways a ~ll and at theP1'esent moment wch organisatioas 
exist on ten railways, as shown below:-

, 
Da.teoi 

Railwa.y. Officer appointed. Substantive position. appoint-
ment. 

E. I. Railway .. Mr. J. A. Bell .. .. Divisional Superintendent 1·3·1933 

N. W. Railway .. Lt.·CoI. F. C. Carson .. Ditto .. 1·3·1933 

G. I. P. Railway .. Mr. R C. Cue .. .. Deputy Transporation 
Superintendent .. 1·3·1933 

E. B. Railway .. M . .A.R.T ~ .. Dy. C. M. E., E. J. R. .. 1·3·1933 

B. N. Railway .. M . .S. .~  . . Dist. Transporation Offill"r 1-4-1933 

Burma Railways .. Mr. W.J.Air .. .. Asstt. Engineer .. .. 15-5-1933 
A. B. Railway .. Mr. Prendergast .. .. Personnel Officer . . 3-7-1933 
B., B. & C. I. R.a.ilway Mr. B. C. Covell 

" Dy. Agent (Senior) .. 2-10-1933 

M. & S. M. Railway .. Mr. C. H. C. Bowen . . Dist. Engineer . . .. 28-10-1933 

• S. I. Railway .. Mr. C. Middleton .. Dist. Engineer .. . . 1-5-1933 

5. These officers continue to draw, while engaged on this work, the 
pay which they otherwise would have received. They have, since their 
appointment, organised a small staff to assist them in their operations. 
On some railways it has been found necessary to have an additional officer 
to assist in the investigation. The total cost involved during 1933-34 is 
estimated at RB. 3 lakhs. 

6. When this research work was initiated, the Railway Board asked 
Railway Administrations to report progress every six months to indicate 
what economies had been recommended by these officers. The first six 
monthly progress reports from the important State Railways have now 
been received and show that, while the research work is only in its initial 
stages, the analyses already undertaken cover a large variety of railway 
Qperations ; including, indeed, such widely diverse matters are administra-
tive organisation, intensive use of locomotives, reduction of shunting 
charges, savings in shed maintenance, painting of structures, reduction 
in the use of stationery, bigger loads of trains, imprOVed routing of 
-traffic, better utilisation of scrap, and many others. Moreover, on the 
principle of no saving being too small to be ignored, small economies have 
been suggested in such items as the process of copying correspondence, 
the clearing of points, the use of lights and fans, and even in the curtail-
ment of number of newspapers taken. So far as can be gauged at present, 
it is apparent that substantial savings in working expenses may be anti-
cipated from the work now being carried on by these officers, justifying 
-the ~l special research organisations which have been set up on eaeh 
railway. Brief particulars of the savings anticipated on the four State-
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~e~ ~l .a  h ~  in their first six monthlyprogres.s., reports. are 
~~ el  :- . .. 

(a) On the East Indian Railway it is anticipated that, in connec-
tion with only 9 items of railway operation, savings. amount-
ing to Rs. Ii lakhs have been effected during 1933-34 and 
it is hoped that this may increase to two lakhs in 1934-35. 
In addition, 26 other items are still under investigation anil. 
if the savings. anticipated on these materialize they wiil 
amount to about 3~ lakhs. 

(b) On the Great Indian Peninsula Railway altogether 64 different 
items of operation have been analysed, and the possible 
savings up to September 1933 are placed at 2} lakhs, which 
it is anticipated may increase to 6} lakhs during the whole 
year. It would, however, be optimistic to assume that the 
administration will benefit to this extent immediately as the 
powers of retrenchment must, to some extcnt, be gradual 

(c) On the North Western  Railway some 11 different items of ope-
rations have been analysed but as these have been conducted 
at many different stations (as for instance shunting costs, 
shed maintenance, etc.), the aggregate number of analyses 
undertaken up to the submission of the progress report 
amounts to no less than 78. If all the recommendations are 
finally accepted the savings estimated on an annual basis 
would amount to 12 lakhs ; of this amount already 5£ lakhs 
have been accepted as attainable by the departments con-
cerned. It is estimated that during the year 1933-34 Ii 
lakhs may be saved. 

(d) During the first six months of " job analysis" on the Eastern 
Bengal Railway a large number of detailed a al~ e  have 
been carried out covering operations in the Mechanical 
Traffic, Engineering, and Stores Departments. During the 
present year the savings resulting from these are estimated 
at over 2 lakhs, a figure that, it is hoped, will increase' con-
siderably in future years. 

7. The results to date after six months careful detailed analysis of 
such operations as have already been examined on f(mr railways lDay be 
classified as below :-

Savings in 1933-34. 

(a) cla.imed as made. 
(b) estimated as pOBBible. 

(Inlakhs). 
Rs. 

Future Savings. 

(a) eostimated as attainable, or 
(b) accepted, or 
(c\ under consideration. 

(In JaIms.) 
Re. 

1. E. I. Ra.ilway 1·50(a) 1. E. t. Railway 3·51(c) 

I. G. I. P. &ilway . .2·50(b) 2. G. I. P. Railway .. 6'50(/1) 

a. N. W. Ra.ilway 1'50(b) 3. N. W. Ra.ilway 5· 75(b) 

4. E. B. Railway 2·00(b) 4. E. B. Ra.ilway ,·00(0) 

'" . It should be realized that all these figures, including even ~hat of the .ast Indian Railway in the first. column, should be accepted WIth reserve. 
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for retrenchment must be a slow and deliberate process. It is felt, ~.  
ever, that the results, so f{l.r, are sufficiently encouraging; more especial17 
as " job analysis " has been in force for a comparatively short time. It 
shOllld, moreo,·er. be borne in mind that this process of ~ea h has only 
~  far bren applied to a certain number of operations and there are still 
large numbers waiting to be examined. On the London Midland and 
SCI)tti!>h Railway the process of ' job analysis' was started some years 
back, and is still being carried on, as there is much ground remaining 
to be explored. 

~. In addition to the ' job analysis' organizations working on each 
railway, the Ra l ~  Boa:rd themselves are examining certain other suo.. 
jects recommended in Mr. Pope's report, among them being :-

(a) the better use of locomotives ; 

(b) the better use of railway land; 

(c) the lBore careful listing of surplus tl"ack, aquipment, and 
accommodation ; 

(d) additional research and experiments j 

(e) iniproved workshop practice, especially in regard to !';talldardi-
zation of pattern design, the use of scrap, and the compila-
tion of ' cost ' data ; 

(f) possibility of reducing hot axles. 

As regards item (e) a small Committee is now engaged in investi-
g!}ting the compilation of " cost " data. 

9. In retommending the initiation of ' job analysis' on each Railway 
Mr. Pope emphasized that no individual or railway has a monopoly of ideas 
or efficiency. and to ensure the proper pooling and wide application of all 
available economies he suggested that officers engaged on this research 
should hold periodical meetings to exchange ideas. This suggestion is 
being followed. 

10. As the Committee are aware, Mr. Pope's services have again, 
thrOll!!}1 the kindness of thr London Midland and SoottishRailway, been 
secured for Indian Railways during this winter; and he has been employed 
in mahing a more detailed investigation into the other State"managed 
Railways and examining thl:' work done during the year by Railway 
Administrations themselves. -

APPENDIX VD. 

Memorandum by the Railway Boa.rd on the progress of ' job analysis ' 
on Indian Railways up to 31st March 1934. 

In F'ebruary last, the Railway Board placed before the Sta D~ 

Finance Committee for Railways a memorandum describing briefly the 
results of Mr. Pope's first visit to India, and explaining that small 
organisations for conducting' a detailed examination of all railway aeti-
vities-called by Mr. Pope '.Tob Analysis '-had been set up on principal 
~ l a . A summar;v of the results.oftbis work, .as claimed and esti-
~e  th.e , ~, gj:veIl, !. ~th~ e ~ h ~ t6~eB ~e e t e l  
to justify acont.ihtilitioii oitlie ' ~ Mt ' : ." ;., -.-. J. '-,'-, .< ;;; 'l"'H;:1r 
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2. Further re.ports on ' job IlJJ~Y~ 'frQJ!l, ~ ta  railways are nG}l' 
t.o hand, giving the progress up to the end of the officW year 1933-34. 
These show that the work is being continued with vigour and with c;,n 
· encouraging degree of suceess. The more interesting features of these 
· reports· are summarised in the following paragraphs :-

3: (a) On the East, Indian Railway considerable savings have been 
,.f~~te  during tJl.~ offWial year 1933-3,*, generally qnder three head· 
mgs :-

U) Economies in expenditure on fuel by substituting cheaper for 
more expensive coal and obtaining coal from nearer 
collieries ; 

(ii) Better utilisation of scrap metal; and 

(-In) Reduction of std. 

The total savings, effected during the year, amounted to Rs. 7,01,083, 
which has heen cheeked ~  certified as correct by the Chief Accounts 
Officer, while the total cost of the' job analysis' organisation during the 
year a~ te  only to Rs. 77,691. 

It is reported that investigations under 20 separate heads are Illso in 
progress, covering l>'Uch extensive ground as the organisation of the Stores 
Deparlment, running sheds, sick line work, station work and marbhalling 
yards; and including such varied items as the increased loads of goons 
trains, the intensive use of coaching stock, reductiop. in the use of sta· 
tionery, reclamation of oil from 1 '~e  waste from axle boxes, the use of 
pulvl'rised c(lal in stationary boilers, and the compilation of fucl and com-
mercial statistics on Hollerith machines. 

(b) On the Great Indian Pen'flstda Railway, the coat of 'jQb 
analysis' during the year 1933-34 amounted to Rs. 56,680 and the savillgs 
. effeeted to Us. 4.29,482, chiefly under wages. Since the initiation of tbe 
work on this railway, no less than 136 separate investigations have been 
~~ .te , eovering many widely divergent activities. The OO8t of staff in 
many of the departments has been, and is still being, scrutinised, and i!on-
siderable reductions have been found possible. The Nagpur Diyision bas 
t?t@ll mEr.ged in' the BhUBRval Division and further important developments 
are foreenstedin the intensive use of locomotives, regarding' whieh a 
separate report will shortly be available. 

(c) On the North. Western Railway the; cost of ' job analysis' tor the 
year ID33-34 amounted to Rs. 32,000 and the savings effected during the 
same period to Rs. 12,66.749. One of the most important investigations 
unoprtaken on the North Western R-ailway dealt with the maintenance 
of traek. and resulted in savings amounting to Rs. 5,23,629. This a ~ 

has been effected under" ::\laintenance of Way and Works ", the bill for 
which generally &COO1lnts for about 15 per cent. of the working expenses of 
rlJ.ilways. Another Hs. 2} lakhs has been saved by eareful analysis of 
shunting-and other activities at stations, and a further sum of over a 
lakh by improved methods of utilising scrap. Analysis is still being conti-
nut:d iII connection with track and other maintenance, the operation of 
· ~ sheds, and the working of marshalling yards and goods sheds. 

', lll ~ a Je work still remains to be done in the analysis of the work 
trf-clericlll staff. and further reports are shortly promised in connection 
with the work done in certain. ~t e  ,depQts.; It is also hoped to initiate 
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"shortly an important investigation, aiming at further co-ordination of all 
· mechanical workshops. . . 

Cd"; On the Eastern Bengal Railway the cost of ' job analysis' for the 
year ended 1933-34 amounted to Rs. 63,000 per annum, whereas the 
.annual saving effected on one item alone, viz., reduction of station staiI, 
amounted to more than this sum. Actually a conservative estimate places 
the economies £'ffected during the year at B.s. 2,14,864. This figure is 
· chiefly made up of wages. 

One interesting detailed investigation conducted on the Eastern 
Bengal Railway dealt with the maintenance of Block Instruments and 
Fixed Signals. }i;very operation, however small, in connection with this 
work was scrutinised and tested, and it was found that, if conducted to a 
reasonable tim(· table, the work could be carried out with coruriuerably less 
!'ltaJr. The savings effected during 1933-34 amounted to B.s. 38,000. 

, ' :im'tstigaticms into th,e better lUIe of locomotives and coaching stock 
'-have nheady produced substantial results. On  two districts the daily 
mileage of locomotives has been appreciably raised, and on the Calcutt.a 
· suburban services, it has been found possible to provide increased trains 
· with fewer coaching rakes. These analyses are still proceeding. 

Further savings are forecasted in purchaIles of less quantity of high 
grade coal, and the abandonment of certain telegraph lines, with a conse-
: 'quent saving of rent . 

. (e) On the Bombay, Baroda and Central India Railway' job analysis ' 
st:ll'teu later at the beginning of October 1933. The economies actually 
eff.~ te  have not been reported, but the annual savings which have been 
recommended and accepted are estimated to be B.s. a,52,862 whereas the 
nmmal cost of the job-analysing organisation is anticipated to be Rs. 58,7bl}. 
The principal saving anticipated is under the heading , intensive use of 
engines', acconnting for nearly B.s. It lakhs. Analysis of the W(lrk in 
'certain workshops and traffic stations is expected to result in a further 
saving (1 about Rs. Ii lakhs. 

4. The table below skows the savings effected on the five railways 
'·mcntii)J\I'd above, together with the cost of the job-analySing organisation 
on each ~a l a  for the year 1933-34 :-

Railway. 

~ lndia.n Railway 

:, Great lndia.n Peninsula. Railway .. 

-North Welltern Railway ~. 

Ea.stem Bengal Railway 

.Bombay, Baroda and Centrallndia. Railway 

Total 

y ". 

.. ~ , 
.~ J  . 

:. On!yeetimaWo&JlitJaA:fignre. 

Coat of' job 
analysis' Savinga 
organisation. effectetl. 

Rs. Re. 

77,691 7,01,083 

66,680 4,15,000 

32,000 12,66,749 

63,000 2,14,864 

58,789* 3,52,862* 

2,88,160 29,60,li58 
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APPENDIX VIII. 

COpy OF .I.'l'~.R No. 8593·F., DATED THE 21sT AUGUST. FROM 'l'HE 
RAILWAY DEPARTMENT (RAILWAY BOARD), TO THE AGENT, l\ORTH 
WESTERN RAILWA.Y, REGARDING IRREGULAR BALANCES UNDER WORKSHOP 
MANUFACTURING SUSPENSE ACCOUNT OF THE LOCOMOTIVE WORKSHOPS, 
MOGHALPURA, FURNlSHED TO THE PUBLIC ACCOTJNTS COMMITTEE IN 
SEPTEMBER 1935 IN ACCORDANCE Wl'fH AN UNDERTAKING GIVEN BY THE 
FINANCIAL COMMISSIONER 01<' RAUJWAYS BEFORE THE COMMITTEE. 

',,"ith reference t{) the correspondf'nce resting with your letter No. 
256-8:12113j1933, dated the 22nd July 1935, I am directed to state that 
the rtailway Board, after a very careful perusal of the explanations given, 
consider that the explanations are far from satisfactory. 

Z. To begin with, the Railway Board observe that the main cause for 
thf' aceumulation of the inefficient balances in the workshop manufacturing 
suspem.e account was the radical change made in April 1928 in the pro-
cedure of booking expenditure, and that this radical change, which, in the 
opinion of the administration, required really an expert accountant to 
initiate and supervise, was left to be inaugurated by the Production 
: Engineer without any assistance from the Accounts Department. They 
:also observe that this change was made in consultation with the then Chief 
Auditor of the railway and, so far af' can be ascertained, without the 
written approval of any-authority higher than the heads of departments 
· concerned. The Board do not think that such vital changes in accounts 
'procfdure should have been initiated without the consultation of higher 
· accounts or administrative authorities, and are of the opinion that the 
then Chief Auditor should have paid more attention to evolving a suitable 
accounts procedure to fit in with the reorganisation and to placing at the 
dibppsal of the Production Engineer a person with the necessary ('xperienre 
of workshop accouuts to assist him in details. 

3. Another canse for the growth of the inefficient balance in thil'l case 
· was, it is noticed, the irregular system, which was then in force in the 
workshops, of manufacturing material in excess of requirements. It is 
stated that this was probably a legacy from the past when all expentliture 
· jn the workshops was charged to revenue repail"l!. That such i! state of 
~ffa  should have been allowed to continue reflects, in the opinion of 
the Railway Board, seriously on the efficiency of the supervision exercised 
,over thp working and management of the work<;hops. 

-1. The Hailway Board further obserye that no explanation has been 
offered on the first point raised in their lelter No. 8593-F., dated the 
12th June 1935, namely, the failure to exercise the fundamental and 
· <,bvious check of the quantities of articles manufactured in the shops with 
· the quantities issued and of the quantitie..s issued by the shops with thl" 
· quantitie') arknowlcdged hy-stores. F'or tbis also the Railway Board must 
hold the Audit and Accounts Department, and in a lesser degree. the 
worl{shop management, responsihle. 

· . 5. In conclusion,.J am to state that the Boarrl feel greatly disturbed 
by the state of affairs revealed by this case,ancl trust that y-ouare taking 
· steps to impress· on all the workshop staff, both accounts and executive, 
the lessons to be learnt from th ~ ica:se and that yon are taking Adequat.e 
measures to prevent the recurrence of such cases. 



~P RT OF TJiIE TRIBUN.t\4 ON I ~~ SET'l'LEMENT 
BETWEEN ~DIA AND BUR:rt1A AFTER TIlE SEPARATION. 

The  Honourable Sir James Grigg (Finance Member): Sir, I beg 
to move: 

" That the Report of the Tribunal appointed to advise on the formulation of a 
ilnaneial settlement between India and Burma in the event of separation be taken 
into eonlidera tion. ' , 

Sir, I do not propose to make any remarks on this motion at the moment 
except one, and that is that I think it would be to the oonvenience and 
advantage of the House if Mr. Nixon, who has taken part in these negotia-
tions from the beginning, wcre to make a preliminary statement and if 
I were to re-serve any remarks that I may find it necessary to make till 
a subsequent stage in the debate. Rir, I mo\'e. 

Mr. President (The Honourable Sir Abdur Rahim): Motion 
moved: 

" That the Report of the Tribunal appointed to advise on the formulation of a 
. jaaaulaJ lettleme'Rt between Inllia and BuriDa in the event of separation De taken 
iato consideration." 

Mr. J. C. Nixon (Government of India: Nominated Official) : Mr. 
President, I aill called upon to take part in these proceedings for the 
purpose of attempting to lay before the House what in the official mind 
have appeared to be the specific issues in this matter of adjustmenta 
between Burma and India, awl to attcmpt, at the same time, to give the 
House some of the considerations which were in the minds of those respon-
sible for advising the Government of India as to the course they should 
adopt in regard to these issues. 

The phrase. " neutral and impartial tribunal", f ~t occnrred in a 
letter from the Government of Burma, and I take it that their intention 
in proposing this form of procedure was to eliminate what would have 
been the alternative manner of dealing with this problem ; which would 
have been that the Burma Government would have made out a case and 
submitted it to the Government of India; the Gtlv-ernment of India 
would have considered the Burma Government's case, made out its own 
case, offered its comments on the Government of Burma's case and sub-
mitted t he whole matter to the Secretary of State for his decision. By 
that process the Goyernment cf India would have been in the advantage 
of having the la~'t word on the subject before the matter came up for 
judgment. I conceive that the purpose of the Government of Burma in 
suggesting this alternative procedure was to attempt to put the Govern-
ment of India and the Government of Burma into a positmn of equality 
with respect to one another. I also conceive that the intention behind the 
lISe of the phrase ' neutral or impartial ' was to eliminate from the dedd-
ing authority any representation of either the Government of India or 
the Go'Vernment of Burma. 

Certainly.  in many of the earlier documents on the· subject and par-
ticularly the documents which emanated from the Round Table Conference 
it was contemplated that Members of the Standing Finance tt~ 
()f the two T-Jegislatures would be IU!SOciated in some .[orm or pther with 
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the proceedings of the Tribunal. However, in the lateilt aq.thoritativl:' pro-
1~lID e e t on the subject, the ~ t of tlle Joint Parliamentary Com-
lftjttee, ~lth h there is a reference to the impartial tribunal, there ~  

np rder-ence at all to the association W'ith the proceedings of the tribun.p.l 
af members of the Standing Finance Committees. It may be that th~t 
~~  was not intentional; it may be that it would not be fair to draw 
All inference from that omissioq. B~t it does occur to me that it is pos-
.vjble that the Members of the Joint Parliamentary Committee had 'f ~ 

tJwm the reports of the two Standing Finance Committees and read into 
lhose reporb:i, wllat I think I myself read into them, a certain ff e ~ 

~~ e e  by the memberR of the committees as to their capabilities lind 
~f at  fOf ueA!-Jing with this somewhat intricate subject. 

The decision of the Joint Parliamentary Committee that they were re-
~ ~ e  to Parliament the separation of Burma must have come to 
,tlte notice of the India Office some time in September, 1934, and was com-
~ ate  to the Government of India. At that time had the Govern-
pleut of India been looking round. for non-officials to associate with the 
tribunal's pl'{)ceedings, they woulU naturally have chosen membet·" of the 
Standing Finance Committee who had spent a considerable tim.:l in soaking 
tbemselves in the subject. But I need hardly remind the House that the 
,assembly which was in existen(!(' at that time was shortly coming to an 
enq, and I hardly think that the present House would have felt that 
f ~  iDUlr$1s and their responsibilities would have been properly repre-
8cnler! had tnt members of the Standing Finance Committee of the dying 
Legislature been appointed to represent the non-official interests of India. 
It could not have been until February of this year that the new Standing 
Finance Committ!le could have been brought into existence and certainly 
~ e time must have elapsed before those Members could have got thpm-
~ l e  acquainted with the subject. This wDuld have meant a VPl'Y con-
~ e ll le delay in bringing into operation the Tribunal and that was a 
dt-lay which His Majesty's Goyernment, at that time apparently, felt it 
\Vas unwise to face. 

1 was not present at the debate on the adjournment motion ias* 
Session, but I have read through the proceedings and I gather that certain 
Honourable Members there had a complaint in regard t~ the lateness of 
tpe anDJOuncement of the composition of the Tribunal ann cf its terms of 
il"fference. I thillk, Sir, I can throw a certain amount of light on that 
llwtter and I can aosUl'e the House that the delay in making the annonnce-
ment was neither dcliherate nor inadvertent. Certain terms of reference 
for the comlllittee had been drafted in the India Office and had been sent 
Q.ut to India and Burma for scrutiny. I do not remember now whether 
these terms were altered when they came out to this country. However, 
it 'was quite evident to everybody that the terms of r<,ference eventually 
_de.cided upon did clearly enough indicl'lte the scope of the Tribunal '. 
work, and I have every reason to believe that  that draft of the terms of 
l"elercnce was actuallY made over to tbe members of the Tribunal when 
~he Tribunal was fir;t called together. But it must have been about 
Christmas that !1Gmebody, I do not know who, discovered that the terms of 
·refr·rence, as drafted, did not accord with the relevant sections of the Bill: 
The matter was made over to the l~al officers of the India office. It is 
~ le' that they took somewbat longer over the mattelf than waa neee&-
1I&!fY. But I might'remind the Hruse. that the'BiU ' t el~ was only ll~ 

tiSIled,in .tlore!18titm,pari'" 01-."TB .a. Y'~ 19BJ,),. and.; I el e'Ye.thataft~  
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the term's of refprence had ~  got into proper shape, there was ito very 
<Considerable ela~' before the announcement was made to the publie .. In-
Cidentally, at that time, it was also discovered tbat, the term' triblUlal ~ 
was, in the terms of the wording of t.he relevant sections of the mIl, an 
inappropriate term to apply to this oommittee. I suppose it was eon-
'sidereu too lat.-) then or unnecessary to change its title. But official 
minds were aware that thp 'word ' tribunal' was not the proper one to 
,apply to this body. I haw thought it advisable to put these considera-
tions, which came to my personal knorwledge, before the House in the hope 
that they might clear up some misapprehensions which seem to have existed 
in the minds of Members of this House at the last adjournment 
-debate. 

Sir JIellI'Y Howard, and I ,,;ere appointed in December, 1930, to survey 
.the ground which we thought should be covered in this matter of the 
financial adjustments between India apd Burma. We signed our report 
-in April, 1931, and it was formally published in September c,f that same 
year. And. when J say formally puhlished, I mean that it was fonnaily 
laid on the table of this House, it was delivered to the Press and copies 
were placed on sale at the Government depots. Perhaps, as one of the 
joint authors of this report, I may he permitted to express a certain amount 
of disappointment that there was n()t a bigger run on it, because, I think, 
·only two copies have been sold since it was open to be purchased. And 
yet, Sir, that memorandum was sufficient to inform non-official opinion 
in India, if non-official opinion in India had been interest.ed in this sub-
ject, that th ,~ was a matter which involved at any rate 50 or 60 crn·res of 
capital money and which had repercus.,>ions on the budgetary position of 
the Government of India to the extent of some three crores or so. Sir, 
as a mere financial official of Go,ernment it does 8eem to me that non-
official opinion has at times made itself very much more voluble in matters 
which concern the taxpayers of India less. For, within the next three 
years or so, let me say up to the end of 1934, non-official opinion in India 
gave expression to view!'! on this not unimportant matter on only three 
oooasions. And of those three occasions, two were at t.he instance of the 
Government itst'lf. 

The first occasion was when the Howard-Nixon memorandum was 
presented to the Standing Finance ('ommittee. I was asked to attt'nd all 
the meetings of t.hat Committee and several Members of the Committee 
consulted me out of office hOHt'S to ask for explanations of thi' variolls 
statements in the memorandum. During the course, both within and 
without tllt' Committee, of my giving what help I could to its members, 
J uH(]onhtedJy offered for their consideration various alternative rendt'rings 
that h8d passed through my mind and which at variOlUs stages I had dis-
carded in favour of the final recommendations which I made in the IIoward-
Nixon l~ t. And I think, I illay say without injustice to the members 
of the Standing Finance Committee, that where in a few cases they did 
offer alternative renderings to those put into the Howard-Nixon repor1;,in 
every . ~fa J , exct'pt oue, those alU>rnatiw.'l originated from me and had, 
th£'reforc, bet'n considered by me at an earlier stage of, the proceedings. 

The Standing Finance Committee completed its labours in March, 1932, 
and its report was formaUypresented to the predecessors of th~ Houfllt 
jnthe early rlays'of :April; 1932. l'here,WB8a debatewhichoocupied two 



days. In this House at the moment I believe there are not many Members 
whQ.took part in that debate. However, I do not think I am doing them 
an injustice if I say that they never seriously got down to the financial 
issues. And I think that that statement is best confirmed by the fact that 
~e House on that occasion came to the conclusion that they would wish to 
postpone consideration of this subject,-a mode of dealing with a difficult 
matter which some of my friends opposite will probably say is not con-
fined merely to Legislatures. 

The third occasion on which non-official opinion expressed itself at all 
on this subject during these three years was in a document which is a~le  

" Report on the financial obligations between Great Britain and India " 
and is headed" The Congress Select Committee". I propose at a later 
stage of my speech to retUl'n to some of the statements made in the report, 
and I will content myself at this stage by making only two observations 
about it. The first observation is that if, what to me appears to be the 
intricate matter of dividing up the assets and liabilitjes of the Govern-
ment of India between India and Burma can be disposed of, as apparently 
in this report it is intended to be disposed of, in 16 lines of print, then 
Sir Henry Howard and I made very unnecessarily heavy weather of the 
matter. And secondly, if my information is correct, this report seems to 
have suffered very much the same fate as the report of the Standing 
Finance Committee of the old Legislature, inasmuch as, it h8.'> been ldt 
in a state of suspended animation in the absence of its formal adoption by 
its parent body. 

Perhaps, !:'ir, it was not an unfair inference i'l 111'l .~ from the paucity 
.of the expression vf non-official opinion for a a:~e of three to 31 years 
when Government concluded that non-official opinion in India had nothing 
more to ~"l  011 the subject. And, Sir, if I may go a littie ahead of the 
time-table to which I have got at the moment, I -.voul.,l refer to a letter 
,addresscd to the Ciovernment of India by the Federation of 
Indian Chaml),'rs of Commerce and Il!dn;;try, dated the 
13th August, 1935, a copy of which was publi!>llni] in the a ~ . 

This letter set out,-and if I may say so, set out very ably,-s')me of the 
.issues whii!h were concerned in this problem. But, Sir, I think 1 um 
being fair to thl' letter in stating that it did m,t purport to offer any 
views as to how these various issues should be treated. So that for the 
·last three or four years there has been no idea put forward by non-offi-
cial Iudia of any financial consequence which had not already passed 
througb the minds of those who, from time to t ~, have been responsible 
for advising-the Oovernment of India in the matter. 

Sir, h~  Sir Henry Howard arLd I were put on to tackle this 
problem we were given no voluminous back papers to read because there 
were 1I0ne. So far as I am able to gather, except possibly in regard to 
the case of Northern Ireland, previous to this, no systematic attempt had 
*lver been made in such circumstances as these scientifically to distrihute 
the' as.'1ets and liabilities between two partners. The whole field of prin-
ciple was open to Sir Henry Howard and me to explore. .And in due course 
.' we <-arne to the conclusion that there were, even OIL theoretical grounds, 
ouh' three ltossihle manners of approaching this problem. Two of those 
])oS'sible method!:' of approach I would describe as hi!>iaric1l1. nnd [ would 
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. lt~ to give. domc slight, but I am afrliid illadequate, account of what thuee-
~ lilethods or approach woUld tnean. , 

. the first method I wolild call the analysis of cleht method. It wOlild 
assUD.le thatiti ~e e al the revenue transactions of the past had been cOh· 
alieted for the lImtual benefit of the two countriei and that on the whole 
should be regarded as closed and done with, except in so far as thosf' 
trammetion" llao in any respect affected the debt POSlt:(,Il. l<'or it was the 
ppinion of aU Ol' us that it was in the matter of the distribution. of the 
debt that th,' main problem arose. The process w01Jl'-' mean tllnt we 
should go back v) 1826 when Burma first appeared 0"'1 t}1e scene Hnd trace 
out the rise and fall of the public debt of Indian and attempt to asciibe 
specific causes to each rise and to each fall. And if that cau!!e was a eau8e 
which could be attributed to Burma that'item would be made over,·m 
Burma's aceount, and if that cause could be attriblltc(t to Continental 
India then India would assume the. corresponding r>sponsibility. 'fllat 
:!llethod of approach has a certain plausibility abont it and yet there are 
~ e them'e1 ieul objections that one can urge agaiuat it, apart from 
practieal ones. There does seem to me to be something wroug about 11 
process which weans that a debt, incurred perhaps lOG years ago on 
some Slt~ f  f\bject, but which, in the meantime, :n Borne manner or 
other, has been paid off, should be resuscitated and cliargf'd to one or 
ether of tl:e parties. Also, as a practical difficulty in this method of 
approach, I wonld refer to the very large number of items which would 
he found in such an analysis as this, where the debt would have been 
~ll e  on joint .~ t, neither specifically for the purpose of one party 
nor for the purpose 0:( the other. I refer t() such d ('ms as debt l a ~ 

ties incurred in the unfortunate days when the Government's yellrly 
fiJlances result in a revenue deficit. There have hec,ll occasions where 
tlebt has been illeurred by Government in maintaini!lJ the cnrrelJcy, and 
I think I may inelude in this group the cost of military operations on the 
frontier. In l'Pgll.rd to each of these, it would be nep,essftry to assign a. 
fractional share of responsibility to Burma, and it would also be necessary 
to decide whether each of these events should be shnrf>tl he tween Burma. 
and India ~ e f all  having regard to the circuTiistances attending it, 
or whether one fraction should be applied to all liabilities of' this nature. 

Then, again, there is another difficulty. It is not the practice of the 
Government of India, nor, I believe, .of many Governmclltfl, to go out 
into the open market and borrow for specific pm"poses. At the begin-
ning of the year, the Government of India in the Finanee Department 
takes a survey of the likely receipts during the next year ; the receipts, 
let me say, from the deposits of Provident Fund contributors, l'eceipts 
accruing from the Post Office Savings Bank, and i11 other ways; and, 
finding a gap between the disbursements which the:v want to make and 
the reeeipts which they seem likely to get, they go into the market and 
raise the amount of ~ e  necessary to fill that gap. So that when 

el' 1~ 1t engages on some hapital undertaking, Ba<:h:ls the building 
lot New Delhi, jt ilanntit t1tdinaHly MY whether for that purpose it is 
using illterestfree money deposited for instance by local hodies . or 
cheap Savings 13ank money or part of the dearer ordillary Borrowings 
(It the Govcrlllneitt. 



,-

But certain persons who have most strongly Advocated thia analysis 
of 'debt' J&lethod of approach , ha1Te in tt..eir minds particularly 
debts whieh have been incurred through military operations. ,There 
are difficulties particularly in regard to such items. It is 110t the usuaf 
practice of Governments to keep a commercial bahmce sheet when they 
ai'e running a war. At a time of war, the expenditure of civil depart-
ments usually goes up, arid in any properly arMnged balance sheet that 
wauld have to 'be a factor to be taken into account, One would also have 
to take ;n10 ;1('('(lunt what would have been the normal' cost of military 
defence of the (·'.mntry, and also the fact that the normal cost lnay have 
Jl1o"e£1 upwCfr0s or downwards 8b a result of the military operations. 

Btlt ~ e lf' the gentlemen whom I have heard refer to this method 
of appro(leh, m;pecially when they are considering t~~  problem of India 
and Burma, have had in their minds more particularly the th e~ so-
.called Burmese wars, The first Burma war took place in 1820 some-
thing. Its ('ost has been variously placed by authoL'ities at anything 
between £3 millions and £15 millions. How much it did east I am not 
able to say, But in any consideration -of how thttt particular liability 
sIwuld be np}iortjoned, it would almost certainly be necessary to take into 
aecount the faet that as a result of that war an ~ e t" of one crore 
"'8,S paid. And I suppose it would also be necessary to thke into account 
the fact that that one crore of rupees was paid not into the coffers merely 
(if continental India but into what then became the joint ('offers of India 
and Burma. :£l'urther still, in dealing with the first Burma war, it would 
be neceSi>ary, I think, to take into account that ai> (l e~ lt of the war, 
part of .vlJ[.t is now the British province of Assam was annexed. The 
second Durmese war was a little war. The third Burmese war wai> unt 
really a war ::It all. It was a military occupation which extended over 
SC\ eral years, and again various figures have been given by various 
authori1ies as to the cost of that military occupation. But it has been 
vcry pertinently pointed out that the military occupation of Upper 
BUI'l11~  as a (lOJlsequence ,of the third Burmese "War involved the 
administration of Upper Burma and, at that time what in ordinary cir-
cumstances would have been called the civil administration of Upper 
Burma was conducted by the military. Certainly, t:,o Burma people, if 
they had to take over the cost of the third Burmese Vlar, would ask that 
tbe CO»t of tne civil administration should be deductt'd from it. 

But there nre other people who have been inte1.'ested in this parti-
Cl1111li· IDpthod (If approach who have had in their minds a rather wider-
point of view and that is that there should come into account some third 
party., Honourable Members will have read the newspapers as I have, 
and will have noticed that in the Burma Legislature a resolution waSc 
pasl'eo suggc!oJting, that instead of the Burma people t;'killg 1lpon them-
Relycs ille liability for the 1~ t of debt assignpd to them in the 
tribunal's report, it would be a very good thing for Burma if His 
:Majef'ty's Government would take it on, (Opposition c1'ies of " Hear, 
hear ".) I haw no doubt the people of Burma would have been equally 
satisfied if the Government of India had agreed tf) take it c'n. (Honour-
able Members: " No, no.") I do not doubt that they would Ilave made 
no cOinplaint jf the Government. of Abyssinia had offU'cd to take it on. 
Sir, this I))'ouJem, as it was set out in all the earlier documents on the 
subject emanat1ng from the Round Table Conference, has been spoken 
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of as an apportiotiment of the assets and liabilities between B1l1'JIla and· 
India .... 

Mr. President (The Honourable Sir Abdur ~ : 'l'oday being 
Friday, the House has to be adjourned earlier th!\n usual. The HOIUe 
now stands adjourned till a quarter past two of the clock. 

The .Assembly then adjourned for Lunch till a Quarter Past Two of 
the Clock. 

The Assembly l'Ie-assembled after Lunch at a Quarter Past Two of 
the Clook, Mr. President (The Honourable Sir Abdur Rahim) in the 
Cha.ir. 

Mr. J. O. NixoD: Mr. President, I just want to make t.wo .further 
observations on the subject which I was dealing with before lunch. I was 
remarking 011 the fact, that so far as the question before the House is con-
cerned, the earlier documents in the matter had referred to diyiding a .~t  

and liabilities between two parties, Indi.a and Burma, and the terms of 
.'appointment of the Amery tribunal were framed in the same manner. 
So that, ,vhate.er HonOturable Members opposite ma.v have to say in· 
regard to this subject, they can hardly throw blame ('n to the Members 
of the Amery Tribunal for refusing to go outside tLe terms of their 
reference. 

I would like now to say a few words on the second possible historical 
!nethod of approach to this subject which I would describe as the debtor 
and creditor method. This 'DlICthod would suppo .. e tput year by year, since 
Burma first came into the picture in 1826, it would be possible to compile 
an account ~h  the various monies which had been raised on behalf 
of Burma and spent on behalf of Burma and a yearly balancing figures 
set dowll. And at the time of separation those balnncing figures should 
be added up and would represent either what Burmll should pay India or 
on the other hand what India might have to pay Bunna. The question 
of compouud interest, as the authors of the Congres.-; Report have remark-
ed, might have to come into consideration in a method of this nature. 
Just to illustrate some of the practical difficulties of that method of 
approllch, I 'I'ould refer to somle of the differences whieh occurred between 
Sir Henry Howard and myself in dealing with the accounts of even so 
recent a year n'l 1929-30. For one purpose it would have been oonveni-
ent fl)r us if we l~ l  have distinguished between the receipts which were 
referrable to Runna and those which were referrllblll to continental 
India in the method of Income-tax. As Honourable Members of this 
Hops(, know, the place of assessment, under the Indian Income-tax Act, 
is a matter largely of the convenience of the income-tax authorities or of 
the convcnienc!' of the assessee. For instance, the Imperial Bank is, I 
understand, assessed in Calcutta, although its operations of course cover 
Burma. On the other hand, the Burma Oil CompallY, which must make 
&. very large proportion of its profits in India, is asses8cd for income-tax 
purpOSffi in Rangoon, and in the published accounts, its a~'l e tB are 
. shown as a reeeipt under Burma. Sir Henry Howard and I had a certain 
llmouut of talk ~ to how we could adjust these facts, and at the end we 
IlDd to confc!'lS t.hat the only way 110 do so was to gueS3. The difference 



between our guesses for the accounts of the year 1929-30 amounted to 20 
lakhs. Sir Henry Howard suspected that my ~ was in favour of 
India and I thou.ght, that Sir Henry Howard's guess was in favour of 
Burma. I have no doubt that if any attempt were made to go over the 
accounts of each year since the time that Income-tax was instituted, the 
person who made the guess,-I call it a guess .becau3(' it is nothing more 
than H gness,--on behalf of India would always guess in favour of 
Indi;t and 1'ice vfrsn, so that, in regard to this matter alone,-we are tak-
ing ouly the last 45 years into account,-there is room for a difference 
of opinion of, at any rate, five to ten crores. Again, Sir Henry 
Howard and J eame up against the problem of the Posts and Telegraph 
Department. J t is only in recent years that Govermnent have attempted 
to Hct out Hie w(Irking of the Posts and Telegraph Department on cOm-
mercial lim'H so as to be able to say whether any particular section of 
it is run a1 a profit or loss. And even so, they have not attempted to 
make He1,al'at(' profit and loss statements for individual geographical 
parts of the Indian Empire. I did. as a matter of fact, get the Posts and 
'felegral'h DI~ al't e t for the year 1929-30 to make a special compila-
tion fo),' Ihrm:l in order to arrive at some rough clJllclusion as to how 
that section of the department was working. They did not purport to 
put any great ['eliance in the figures which they prodl.leed for me, and, 
I am sure, that that department would be the fir'!!t, if I gave them the 
problem of, doing that ,process year by year back to when the Posts and 
Telegraph Depm'tment first started, to declare the matter to be impossi-
ble. The.n again, if one were tackling the question ill this manner, one 
w()uld have to taKe into account the cost of the army. About a crore 
and half rupees are spent in Burma on the Indian Army, and the rest 
in India. But no one would pretend, at least nobody representing India 
would pretend, that that I} crores of expenditure in Burma represents 
thc proper ll' h~,t kn which Burma should be a tl~ to the C(>st of 
the Indian Army. On the question of how exactly the contribution of 
Burma to the eo81: of the Indian Army ought to be C(lmputed, I am not 
ready with nn answer, but I am pretty certain that any suggestions I 
might make would be very strongly opposed by anybody representing 
.Burma. 

I refer to this method, what I have called the debtor and creditor 
method, particularly because, so far as I have been Ilble to understand 
the Report of the Congress Select COmimittee, thif! is t.he manner of 
a a ~h  the problem which that Committee has selected to follow. 
I am not quite sure whether I understand what tids Report purports 
to do in regard to Burma, ()r whether it really purport8 to indicate t~e 
finullcial f1(ljustment which should take plltee between the two countrIes 
in the event of separation. (Some Congress Members: "No.") I can 
only say that some· of my Congress frienas have certainly quoted at me 
the figure wll!ch if> given here, 102 (Tores, and in tl.~  minds this iA the 
answcr to that problem. Also I notice on one page of this Report a 
footnote which rather indicates to me, although it does not proYe it., that 
at any rate one of the authors of this Report looked on it in this way. 
HoweYE-r taking t.he R~ t for what it is, I would 1 1~e to refer t.o one or 
two fi!nlrcs in it. Before I do so, T would draw the attE-ntion of the H ~ e 
to a small asterisk which appeaIis on page 60, against whieh a footnote In-
diclttes 111at that figure is subject to re.:.computation. 1 ~a , therefore, 
assume, I think, that the other figures Rgainst which there8l"e no asterisks 
L228LAD )( 
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are not ~ t to ~ lltat ll, but are final figttres. And I want to 
refer bo twc te .~ which appear a.m:ong these final fignres. 'fhere is '" 
8UD't not exaetly speeified but forming a part of 22 crores which, aceord· 
iug to this Report, Burm.a is liable to repay to India on aecount of 108se& 
incurrl'tl in rllnning the Burma Railways in the way of revenue deficits 
and interest. I do not know whether the authors of this report had 
a.ooess to the same papers from which I studied the p.)sition of the Burma. 
Railways, hut tl.ere is no reaSOn why they had not 0eranse all the papers 
I cCHIsuIted '\'err documents readily ayailable to them. It is trne, that at 
0Ile time, the Burma Railways had cost Government R~. 30 lakhs, but. in 
my mind, it is equally true that since that date they have repaid to the 
exchequer that Rs. 30 lakhs and a very handsome sum in addition. I am 
quite sure that my Honourable friends from Burma would say that in 
any approach to the problem along these lines there would be no question 
of Burmn paying India for deficits on the running of the Burma Railways, 
but, on the contrary, a very serious question would arise as to the amount 
which India hlts received on account of th~ profits that have accrued, at 
any rate, in recent years from the running of the BurPlu Railways. I 
would also just like to note here that in this account there is no mention 
of a small sum of Rs. 30 crores or so which the Burma Hailways cost, 
eapitally, and which, according to my conception, Burma would certainly 
have to pay to India. I do not know whether that omissi()n from this 
Report is deliberate or inadvertent, but it seems to me to he rather serious. 
1'h~ second small item in this Report which I would like to refer to' is one 
of 8. erore a yeut'-and, by the way, this is again not olle of the figures sub-
ject to re-computation-a crare a year for the last 45 years to represent 
what Burmlt should reimburse to India on account of the ser\'ices· of the 
Indian .Army. So far as the Howard-Nixon memorandum throws Jight 
On the p:."ohlem. it indicates that at any rate, in aliout the year 1929-30 
l'urluawas contributing a sum of the order of Rs. five crore" It yeu!' 
towards the upkeep of the Indian Army, Qf whicli Us. l~ ~ e  were 
gpant in :Burma and the other Rs. 3t crore8 in India. I believe Burma 
thUd{s that this contribution of Rs. five crores was rMl]cr larger than the 
alllount which Burma ought to have contributpd for that purpos'>. On 
that: ,point 1 Hla not in agreement with them, hut T am satisfied that at 
1:lW ta~e they were making a contribution towal'Cls the cost of the Indian 
.... rmy of that order of figoure. I am also as certain that if Q11l' werr to 
ap,proal'h th~ problem in the manner which I have described-the !lebtor-
creditor mefhod-,no question would arise of Burma paying ene crore a 
Yltar Jar the last 45 years extra to what she has al ea ~  subscrihe] f01' the 
PW!Jjlose. My Burma friends are much more likely t.) suggest that, of 
~ sum of money h ~, Burma has already h~ '  to the upkeep 
oJ: , tIte Army, some portion shQuld be reimbursed to them. ' 

,This method indeed would lead. to an analysis year by year, as I said, 
ef the s1itns of money receivea and spent or obligations undertaken on 
behalf, of the two countries. It would mean an analysis of figures and an 
aulysis (,f faets ; and, so far as my opinion is worth /lIly thing, I would. 
~t at neither' the figures nor the facts any longer exist from which tllis 
metavd ek}uid .fie' pursued. Further than that I will say that this method 
88II1lI\IJM III rE\laUi<)n:ship between the two parties whicll, in. fact, did not 
esist" at' any _e~ up,to' the .fear 1921,li.uci,even since the ~a  1921, has. 
~ Gnl¥ .'~ e  puml fqrm. 
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For these reasons and for others, Sir Henry Howard and myself 
discarded the historical approach to the solution of this problem. The 
conclusion we came to was that we would have to take the assets and 
liabilities as they happened to exist on the date of separation and not 
go into the past to see who had been to blame or who should receive 
credit for the past. And our object was to try and formulate an equit-
able plan of dividing that body of assets and liabilities in terms of t1t~ 

eircumstances at the date of separation. .As it happened, the .Amery 
Tribunal concluded that tllnt, ur at any rate something similai' to that, 
was the proper principle to apply to this problem. I get from some 
of the things which the Tribunal said during its deliberations the phrase 
which should perhaps be applied to this method-and I would call it 
the dissolution of partnership method. No one would pretend that the 
:relationship in the past between India and Burma was that of partners; 
but as lawyers know, in Courts every day there is a variety of case 
which comes up for decision in wbich certain assets and liabilities have t6 
Le apportioned, and, in general, the Courts apply a common principle to 
that type of case even though the case could not be described as a dis-
solution of partnership. 

I would now, Sir, like, in the time that remains to me, to show the 
application of this principle, which I have described as the dissolution 
of partnership prineiple, affects some of the mvre specific elements ()f 
the problem. I do not propose to dwell very long on the eurrency 
matter. Burma does and .did require to know what would happen in 
regard to that large body of assets behilld the currency in the event 
of Burma, at some future oate, deciding' to have its own currency. 
But it was apparent to Sir Henry Howard and to me, and it has become 
more apparent since, that the two Governments, and indeed I believe 
everybody interested in the problem would at any rate for some time 
after separation desire that there should not be added to t.he complexities 
of t.he situation a change in the elJ ~ , anil an 3!l.'reement between the 
two Governments to that effect has been embodied in a memorandum 
which was circulated to Honourable Members at the same time as the 
report of the Indo-Burma Tribunal. .As a consequence of that agree-
ment in due course, an amending Bill to the Reserve Bank of India Act 
will be presented to this House. The-Tribunal, having been told that it 
was not intended to divide the curreJlcy assets at the time of political 
separation, concluded, therefore, that the matter did not come within 
their terms of reference, but they did cast a glance at this subject for 
the following reason. During the negotiations between the two Govern-
ments the Burma Government pointed out to the Government of India 
that there 'were certain recent elements in the Government of India debt 
which could be clearly traced to curreney operations. They suggested 
that the proper manner of sharing those liabilities was one based ml cur-
rency factors. The Government of India did not agree, bUt they ~ 

not prepared to make an issue of the matter with t.he Burma GO\tet4-
ment ; in fact, they were prepared to make, if this amounted to a. ~
cession; a concession of it. However, ,the Tribunal, bE\iDjZ' more prompted, 
if I ~  say so, by the logiC" of the situation, refused to ~ late the~ 
particmlar elements '&f ~he pllblie debt of India. T.hey l~e e . dllit 
tltese should be treated the Slime as Iny other ,pa.rt ~f ~ l'ubhc debt of 
India and divided in the ratio to which I shall presently rt'fer_ 

L228LAD 
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In the matter of debt, it is the practice of Goverilme.rit in its 
a ~ t , to ~ e it up ~t~ two portions. Against one portion are 
speclfied certam assets, and It IS understood in our accounts that specific 
amounts of the debt can be associated with those assets. It was the 
opinion ()f Sir Henry Howard and myself-agreed to by the two 
Governments, and eventually accepted by the 'rribunal-that the proper 
a~e  of. a t t ~  that portion of the debt was that the party 
whleh came mto posseSSlOn of the asset should take the correspondin .... 
amount of debt shown against that asset in the public accounts. Th: 
Tribunal somewhat departed from that general rule in the case of the 
Railways where they made an adjustment on account of certain repay-
~e t of railway capital which occurs year by year. I must confess that 
In that respect the Government accounts are not altogether consistent ~th 
themselves. There is avowedly an anomaly in the Government accounts 
an that point and Sir Henry Howard and the Tribunal were too shrewd 
to miss it. As regards the balance of the debt which is not represented 
by assets of any sort, the problem arises as to how it should be shared 
between Burma and India. Sir Henrv Howard and I concluded that the 
proper manner of dividing it up was ~a a e with factors dependent 
upon the respective revenues raised in the tWtl countries, but there 
remained between uo;;; II fairly large gap as to what should be taken into 
account in defining those revenues. The Government of India supported 
my view of the case. The Government of Burma made certain modifica-
tiolls in Sir Henry HO'Ward's original views when they argued their case 
before the Tribunal. But this WII.'! an issue where the Tribunal insisted 
on taking its own lead. It was not prepared to accept an unqualified 
principle that the proper mannl'r flf dhiding this balance of debt 'Was in 
strict accordance with the respective revenues raised in the two countries. 
It would be a little difficult for me,-in fact I think J should regard it as 
impossible,-to a ~ ' the arguments of the Tribnnfll when dealing 
with this question of the ratio, and I shall have to dire<'t t.he at.tention of 
Honourable Members to paragraphs 52 to 64 of their report. There is 
one feature, however, in their arl!lJment which T would lik" to refet· to and 
that is that the Tribunal considered it was relevant to hike into account 
the differential effect of the flrotectiYe policy of the Government of Tndia 
on the customs revenue paid by the inhabitants of Burma as compared 
with the customs revenue paid by the inhabitants of continental India. 
I would, Sir, with your permission. read out their final conclusion on thi!' 
subject. It is in paragraph 64 of their report : 

" We do not propose to assign any precise weight to theHe different alternative 
arguments for u ratio of contribution below that of the actual revenue eontributiO!; 
of Yeeent years. But our Btudy of all the various Ilspeets of the question ano of ti,e 
arguments and figurea presented to us has le~l U8 to the concluBiou that, fur Ollr 
particular purpose of arriving at a just iinancial settlement, thp proper ratio in whir.h 
Burma should contribute in reBpect of the liabilities outstanding at the date of separa· 
tion (subject to certain qualitications in <'onnt-etlon with e e l',~'  shoulil be 75 ~  

unt." 

Up to t.his point, Sir He~  Howard and I had been dealing on com-
"paratively amicable terms. 'The ditl'erencesbetween us were differences 
of detail rather than of principle. But, when we came to the question of 
pen!'.ion, we found we were miles apart and the g'ap never seemed to close. 
Briefly put, the view which J held of pensionR, both military and civil, 
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was, that they were a liability which, looked at in a capitalised form' Was 
no . l lf'1 e ~ . in ~t e. frOll). the balaneeof generalised debt and 1 that, 
~e ef e, they should be shared betl,Veen the two countries in the same 
r,l1tio as was, applicable to the balanooQfdebt. 

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: 
Muhammadan Rural) : May I ask one question Y Will you please explain 
this' !,dnt. The ratio that was determined previously was 10! per cent. 
and now they have reduced it to 7 i per cent. 'Wbat is the data for' this 
eh:mge ~ 

Mr. J. C. Nixon·: It is true that the Howard-Nixon rep-ort, so far 
8S it reprf'sented the views of myself, calculated the proper ratio ;,t -ren 
per cent. or thereabouts, taking only the revenues into account. It js 
also true that the Tribunal have chosen the figure of 7! per cent. I 
upressed my inability to summarise the arguments by means of which the 
Tribunal had arrived at that 7i per cent. figure and I do not think that 
I can do any more than direct Honourable Members to the relevant part 
of the Tribunal's report. 

I was talking on the matter of pensions. I had said that I had 
viewed the pensionary liability as being very much in the same class as 
the balance of debt not represented hy as"ets, On the other hand, Sir 
Henry Howard considered that the' liability of Burma in the matter of 
pensionary obligations should be measured by the proportion of ihe 
departments which Burma proposed to take over aft~'  separation. For 
instance, Burma proposes after separation, as I understand them, to 
employ troops which will cost it about a crore and a half and it considered 
that its proper, share of the military pensionary liabilities should be 
measured by the figure of a crore and a half as against the whole cost of 
the Inman Army, which,at the time we were dealing with this, was 
about 50 cror,es. So that they considered that their proper share of 
military pensions was abont three or 3! per cent. On the other hand I 
said that it should be ten per cent., and. as I have just. said, the Tribunal 
considered. that it should be 7t per cent. The Tribunal accepted the 
principle advocated by the Government of India altbough the actual 
financial advantage of their decision is certainly reduced by th(' fact that 
they have pitched on 7f per cent. as the sharing ratio.. In order to 
indicate to H l1 ~fl le Members. the magnitUde of this lia'biIity, I would 
remind them ,that the net pensionary :biU' of the Government of India ht 
the present time, ineluding civIl and military pensions, is of the order of 
eight crores of rupees a year and if one wants to think of that liability 
in capital terms one would have to multiply by some such figure as eight 
(and, 1 may say not by 15 . .as has been suggested by a recent contributor 
,to the Hindusla'n Times). The application of this principle to pensions 
goes further than in regard to the activerension list of which I have 
jUljt given you the figures. It was acknowledged by all the parties con-
eerned that a liability will aJso lie on Burma in regard to what has been 
calledpRrt-earned ~~  which are the pensions which will arise in the 
future of which a portion can be 'attributed to pre-separation service. 
And the same principle-that India is due to receive from Burma 7i per 
eent. of the total· of that liability-applies to this factor. It is a little 
difficult for me t ' at~ to Honourable Members the magnitUde of that 
liability but a ~ to ('ertain caicuJations which I have ll. t~. T put 
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the total of that liat>ihty down at a figure of between 80 and 90 QJ,"~ 

eapitaHy. I said it would be very difficult to work out .the a ~ t. ~ 
order to arrive at an irreproachably aecurate figure, I thiDk I nught very 
well describe the problem as impossible, and it was because of that in the 
lloward-Xixon Report I ~  a ~t . 01:\ 8. rough calcul .. 
tion 1 considered that B ~a wQmQ,. owe lnpia I:IOmethmg of the order of 
five crores on account of part-earned pensions. 1 am not prepared to say 
that the figure should not be four crores or six crores. I think I am pre-
pared to say that it is not ten crores. It is round about the neighbour-
hood of five' crores. On the ?ther hand, as I conceivt:d ~he problem, owing 
to the fact that a disproportIonate amount of the bUlldlDgs and land Used 
for depal'tmental purp<>aes is found in continental India and not in B ~ 

! could see that India would be due to pay to Burma some compensatIOn 
on that account. Again the figures are very vague. I collected some 
and guessed at others, and I came to the conclusion, without cooking. the 
result, that. the amount. which India might be held to owe to Burma on 
that account was. by accident, also a figure of the order of five crores. 
And my suggestion was that these two vague. and ditlicult-to-calculate 
elements should be considered as cancelling one another out. The 
Tribunal were not able' f{) accept this suggestion of mine. They thought 
that my calculations were not as accura.te as might be arrived at in Ute 
matter and they left the more accurate determination of the figures to th~ 
application committee. 

I promised in an earlier part of my speech to refer again to the report 
of t.he Standing Finance Committee and particularly to th08!' points 
where they offered alternative renderings to the recommendations which 
I originally made in the Howard-Nixon Report. I may say that in t.he 
H a ~  Report Sir Henry and I had assumed rather implicitly 
that the event.ual liability of Burma to India should be expressed in tbe 
form of a rupee obligation. The Standing Finance Committee had re-
commended that part of that liability should be expressed in sterling and 
the rest in rupees. That notion had occurred to me while I was writinO" 
the Howard-Nixon Report but I rather came to t.he conclusion that it did 
not automatically cut out the risk which I have no doubt was in t.he minds 
of the members of the Standing Finance Commit.tee. However, I mUfit 
RUy that I could see no harm in the suggestion. My instructions were ~ 0 
press that. request before the Tribunal, which I did, and I pressed it in the 
belief that it would be readily acceded. The Tribunal asked on witat 
p:rounds J would at.tempt to assess how much of the liability should be ex-
prt'8sed in st.erling, and I gave them three or four possible alternative3. 
I must say I was rather surprised to see that. they did not concede that 
point. Another of the points on which the Standing Finance Committee 
view was somewhat different from the suggestion made by me originally 
was in the matter of the asset which is described as the " military la:nd 
scheme, Bombay" and a a ~t which an amount of debt of a ~t two 
Cl'ores is exhibited in the accounts. In regard to that 8sset the Stantiliilg 
Finance Committee suggested tha.t instead of using the figures of Ula 
}mblished aceounts, we should ask that that particular property should he 
valued and adjusted at its valuation. There is no doubt that wh)lt wu 
in their minds was that the present value of that property was undoubted-
ly well ht'low what it originally cost. The Government of India, on COll-



FINANCIAL BETrLEllENT BETWEEN INDIA AND BURHA.. 1661 

sidering that suggestion of the Standing Finance Committee thought 
.that it would be inconsistent to have a valuation in regard t~ this ODe 
asset while they were not asking for a valuation in regard to the other 
asset,,: Ill: the. case of some of the other assets the case might go in tM 
OPpOIlIte I ~ tl ~ because We have a~ et  worth more than they origiBally 
cost. On thIS pomt, therefore, I receIved no instructions from the Govern-
ment of India. Then, the Standing Finance Committee I>"1lggested that 
India should press a elaim against Burma on account of the accumulated 
leave which will he to the credit of officers at the time of the separation. 
It is knO\nl to Honourahle ~le h ' l  that Goyt'rnment servants accumulate 
a (,ertain amount of leave and take it in blocks from time to time. They 
do not necessarily take a fixed amount of leave every year. I had 
referred to this point in the Howard-Nixon memorandum. My solution 
of it was to throw it in with the compo!>ition as the amount is COD'l-
paratively small. But I must say that at the same time I had some 
doubts as to whether it was a properly adjustahle item, or whether it was 
not more correct to view it as rather a current day to day item with 
which we were not concerned .. I. however, pressed this claim before the 
Tribunal under the instructions of the Government of India, but, as ran be 
::;een from the report, the Tribunal has negatived it. 

But a more important aspect of the subject with '-"hicb the StaDfling 
}<'insJ!.ce Committ.('e dealt 'was the matter of what I ha ~ called " dead 
assets", or the buildings and land in the use of the Department." of the 
Government of India, which, generally speaking. have been bought out 
.of rcyeJlue and against which generally no debt liabilitie:o trtand. The 
St~lH  Finanee tt~ expressed in their report <t point of view 
which, as a matter of fact, I had originally given thmn,-thut it was a 
coneeivalJle attitude to take up that the destination of itny wosets whicl1 
had bpen acquired in the past out of revenue resourceS should be eO».-
sidcred as automatic. and that the luck of the party v.hieh got posseSAion 
should stand. The'Y did not suggest in their repc.rt tl\ut tljis f>hould be 
aetuallr pressed as a claim. but they did suggest that it was a point of 
view 'which the Government of India should bear in mind. The instruc-
tions which I received from the Government of India were very ~
nently to bring this point of view to the notice of the Tribunal. I did that, 
and J argued it. if I may say so in all modesty, ra.thel wen (Laughter)..-
so well, indeed, t,hat at one time I nearly believed in the ti.eCll'Y myself. 
But, as a matter of fact, I was not able to convince the 'frihUllsl that an 
::foI>l't was am' the le .~ an asset because it. had no deM attachl'd to it. It 
is U('huowleaged that an Rsset 'with debt liabUities is au n:'Ni't. but the sug-
gestion I had tn make to the Tribunal was that it ('Cased tf) h~ <In asset 
aft.e}· the debt was paid off. I think all RonouTable lawyer lI-Iemhers of 
tllis House will in their heart of hearts bdieYe that the Trihumtl, at aJar 
):ut.t' on that point, was correct. 

Sir, the last proposition which I want to refer to in the report of ihe 
St<lnding Finance 80mmittce is thf' Olle in whieh they recommended thnt 
the> Government of India ought to obtain from t.he Blll'm,l Government, 
8fi.('J' separation, a separate contributif)n on account of the (ndian Army, 
on thr g'J'ound I think t.hat even though the two eOllntriei were :., a t~, 
Burllln mUlst, ll~' reason of its geograuhicul pooition, ~et a ,'ertuin amount 
of protoetion from t.hat. IInny, I am not prel)ared tf) I~ hat thftt argu· 
men1 at all. but the· (fflverUlllent of J ndia in fact gave me no t t D~ 

()n t.he point. because on the advice I gave them that this consideration wu 
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creally ll1ltside the terms of refereJl.ce of the CoriurJttce. 1 t concerned 
eontinuing arrangements between the two countries after llepan:tioll and 
'Wad not one of the assets and liabilities to be divided at the time of poli-
tieal separation. 

Sir, I may ~ up in a few words the proposals of the Tribunal. 
80 It\l' as they affect the Indian case, and I will do so by saying that on 
prillCilJle the Government of India. have won their case, hut the Ilmount. 
of damages awarded to them is less than they claimed. On the other 
hanu, BUl:ma finds itself in the position that it will have tn pay up more 
than it bargained for. 

Hut Honourable Members will a]$o be interested tl) heat' what., if the 
recommendations of this Tribunal are brought into effc(·t, will he . the 
effect on the budgetary t. ~  of the Government or ludia. On this 
matter I must speak with caution. The neeessary figures for a calcula-
tion appear many months after the event; but I have fltte t ~  to make 
as close an estimate as I can and I 83.iY that if Burma 11ac.l been separated 
from India on the first of April of the cun'ent year on the terms of this 
report, the ef'foot on the budgetary position of the Go,'cl'mnent of India 
.would have been a deterioration of something of the order of two crOl'es. 
(Applause. ) 

Mr. President (The Honourable Sir Abdur Rahim i  : Th~ Chair bas 

11 P.II:. received notice of three an:endments, one is 
from Mr. Gauba, the other is from Mr. Das and 

the third is from Mr. Mathursdas Vissanji. All the t.h e~ amendments 
al'B liimo;;:t identica1 in terms. The Chair is feel ~ :'lome doubt as to 
"'hether the first amendments are in order and whethe,' their effect is 
nClt that of a direct negative. The Chair would like to hear Mr. Gauba 
an.} Mr. DHR on that point. 

Mr. K. L. Gauba (East Central Punjab: Muhammadan) : Sir, the 
Illot iori before thfl House is that the report of the Triblllwl b'3 taken into 
eonsideration and the negative of that would be that it shonk! 1161; he 
considered. My· amendment is that the report be rejectea by the Hov-
erilmeiIt of India. Therefore, J submit that  that is 'In entiJ'plv differ-
ent matter and the amendment iH admissible. ' 

Mr. President (The Honourable Sir Abdur Rahim) : Does it not 
amount to the same thing! 

Mr. K. L. Gauba. : No, Sir. I submit it is different. 

Mr. President (The Honourable Sir Abdul' Rallipt) ,: All right. ~he 

HOllf)llrable Member had better simply move the motion. All the three 
motions may be moved and then there will be discussion on all Of the:n. 

Mr. K. L. Gauba : Sir, I formally move the motion thbt stands in my 
nlUll<', namely: 

•• That the Report of the Tribunal appomted to advise on the formulation ot 
& Jinancial settlement between India and Burma in the e.vent of separation be rejelltell 
1,1 the Government of India. as unjust and inequitable to ~ a." .' 

Mr. B. Das (Orissa Division : M ha a. l~  .: Hi 1', I move.: 

~,  '.' That ·the &por; be rejected ItS being nnfaiT tff 'both'India and Burma. It, ' 
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Mr. Mathuradas Vissanji (!ndian Merchants' ChamueL' a11(l Bureau: 
In<liau Commcl,'ce) : Sir, I move: 

, ., T~t tlie Report be rejected as being inequitable to· both India and Eurma, 
~ tllat, m consequence, the Government of India be requeated to move the Sel'retary 
of State for llldia, that, in accordance with promises made in this Assembly, the 
II!I!I a ~e  given at the Round Table Conference and in the Report of the Joint Seleet 
~ ttee of the British Parliament, tile problem of Pinancial Adjustment between 
~ a and Burma be investigated into' afresh by another Tribunal, with representatives 
of both India and Burma thereon to make reeommendations on the question of 
1listributing the Assets and apportioniBg the Liabilities between the countries affeeted 
,aDd concerned, afto"r proper heuri.ng of tl~ (':131) from all the parties concerned, and 
before final steps are taken in the matter." 

Mr. President (The Honourable Sir Abdur Rahim) : .Amendments 
.wyed : 
.. Thlltthc RepOlt of the Tribunal appointed to advise on the formulation af a 

fhumeia.l settlement between India and Burma in the event of separation be rejected 
by the Government of India as unjust and inequitable to India.,' , 

" That the Report be rejected a.s being unfair to both llldia. and Burma. ,. 

I 'That the Report be rejected as being inequitable to both llldia and Rurma, 
and that, in consequence, the Government of India. be requested to move the Sel'tetary 
of I3tate for India, that, in aceordance with promises made in this Assembly, the 
a.s8urances given at the Roun<l TaLk Conferenn' and in the Report of the Joint RelPet 
Committee of the British Parliament, the problem of Financial Adjustment between 
India and Burma be investigated into :1f E'~h b:r another Tribunal, with represenhtives 
of ,both IndiD. and Burma thereon, to make reeommendatiQUB on the question of 
distributing the Assets and apportioning the Liabilities between the countries affected 
and ·concerned after proper hearing of the ease from all the parties concerned, and 
before final steps are taken in the ~ltt. T'," 

'!'here will now be discussion on the amendments and lhe l' ~ al 

Illotion. 

Mr. K. L, Gauba; : Sir. I hope Mr. Nixon will not think me un-
('huritRble when I refer to the very excellent and ludd l:1.ddress, which 
'hf' has just concluded, as having missed the· main question before the 
'HOllie .. He seemed to IRholt.r under the ~a ehea,:  that this 
Honse Willi eonsirlering the HowRrd-Nixon report, the ('ongress report 
and the report· of the Standing Finance Committee. f.JOQkillg at the 
clock. Sir. one noticed that during 60 out or thc 70 minutes in which 
~" Honour,able Member ·very ably occupied the floor of th~ Housc, he 
~ J 1t..  upon the three matters, which are really not before us at all. 
·The matter before the House today is the report of the sQ-,'allet.l Tribunal 
appointed ~  the Secretary of State. 

n ere. Sil', f' would like to state definitely that we do not criticise 
1\11'. Nixon's advocacy of India's case before the Tribunal, nor do we cri-
ticise the' very excellent report which hepu,blished in conjunction with 
Sir He '~' Howard. What we are. out to di;;cuss torlay is the extent to 
which the report published llLv the SO-CAlled Tribunal (on the 15th of 
lfarc'h. 1935), can be accepted by this Af ~ l  or by either of the two 
~ 1 t e  interested, I would also like, at the outset, to make it absolutely 
'plain that in moving the rejection of the Amery Report, we, on ihis side 
of the House, do not want any kind of unfairness to Burma. We stand 
for fRimess to Burma, just as' we stand for fairness to India. 'rhe ques-
;tion whether !?urmlj. can pay a particulr..r sum which India ought to get 
j'sr(,,al1y beside the point. Wllat We hbl'c to see i" this: \Vhat i'S due to 
1 . ~ i nnd 110w ('an T ndia get it.. ? 



LBGI8LA.TIVE A88J:KaLY. [j()rH SEP. 193 ~ 

l~ 1  . .K. L. Gauba.] 
Sir, I propose briefly to touch 011 the so-called &rhitral chuacWr ef 

the Amery Committee, which has been euphemistically referred to an 
Ilrhitral Tribunal. You know, Sir, thM, none of th,~ parties to the cue 
were before that Tribunal, except in the person of the officials nominated 
hy the respective Governments. The people of BUrma and the Legista-
tiw Council of Burma, the people of India and t.ne LegiSlative Assembly 
of India, knew absolutelJ>' nothing of these proceedings until the proceed-
ings were well advanced and the report had practically tee:} signed. The 
intimation pertHining to the appointment of this so-called arbitral 
Tribunal was not made t.ill the 16th February this YC>i1I·. It was only 
later stateq that the Tribunal had actually starteti wflrl{ on the 21st 
December, 1!JH4. On the floor of this House the Honoui'l:Ible the Finance 
Member made a statem{'nt on the 26th of March, whicb. he had to retract 
on the 2Bth of March. lie did not know on the 26th March that the 
report had been actually signed in London. 

The question· of the personneiof the rrribullal has· already been 
debated in the A~ l  ; and it is not necessary to go over the ground 
agaiu. I think there are no two opinions in this country or in BUl'!I\11 M 
regards the personnel of the Tribunal. Neither t.he people of India, 110r 
the people of Burma, had any confJ.dence in this 'l'rilnmal, nor, W&'l it • 
Tribunal in the terms in 'Which it was promised to both these two eountrieil. 
'1'110 wllOle business has been a piece of sharp a t ee,~ I I may say 80,-
about this Tribunal The Tribunal-I will refer to the pleilges presently--
was appointed behind the back of the people of Burma nnit the ~ le of 
India. This Tribunal was not a Tribunal of financial experts, it was 
not a TJ'ibunal of judicial experts. This Tribunal consisted of a Colonel 
Awef). an ex-Secretary of State for the Colonies, Sir Sydney Howlatt, 
who hoMs a K.C.S.I., for various services rendered to India--we know 
'\\'hat those services were--and Sir Walter Nicholson, a civill:lervant ill the 
Aviation Depart.nwnt_ (Laughter.) This, Sir, is the personnel of the 
Tl"ibunal which has to decide the quelition, where croreil of rupees of the 
two countries are involved! If the Secretary of State had himself done 
tl!le joh, it would have been much more honest than thp appointment of 
t.his utterly worthless Tribunal. 

The>!1' proceedings, we have seen, are referred to lUi arbitration pro-
~W tU . Well, Sir, an arbitrator might arrive at an erroneOllq deci-
sion ; he might mut' a mistake. In such cireumstanl't..'l onc does not 
~ e t  the fin.dings, which are preRllmed to be bOM fidf'.. But wh&re 
fraud intervenes-I 88(' thp Honourable the Finance 1fember looking at 
lIIp ... -l repeat it again,-wher{' fraud intervenes ..... . 

Thf. BoDOllra.ble Sir James Grigg : Fraud on whose part , 

Mr. It. L. Ga1lha.: Where fraud intervenes, it ·.ritiatt'f! the arbitra-
tion. Fraud may be in the reference ; fraud may be in the arbitral pro-
e ll~  ; and finally fraud may be ill the conclusions to Wllieb the uOi-
1ru101'8 ~ e. I submit, Sir, that on all th,'ee ll ~, t is It vf!61 
bold ",i:1temf'nt to makp. I know-but on all t.1I1' l f'.~ '~ 11JlIl , this t-eport 
is yitiut(¥{ hy fraud on hot.h oount.ries. 

lJet us tak.... the first e t. ~ th ' terms of refercnce. Over and 
(,vel' Rf:n:in, the proceedings of the Round Table Conference Hnd the Burma 
sllh-I'(;}lllniHee of thf' Roimd Tab1., Conference refer t.o 11 jll<Jt ~ettle eDt 
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between the two countries. Over and over again, if :iOU e,~ the various 
~ t  of the proeeedings, the term used i$ , a jll'>t settlement '. The 
t~  of refere)lqe to the Amery CoIDlIlittee ",re " to determine as equit. 
able apportionment between the two countries of assets and liabilities ". 
I sulJulit that the term " assetB and liabilities" is quite 11 different matter 
to "  a just financial settlement". In the CaBe of "  a Just financial settle-
ment. ", so many other question.'! can rightly and legitimately tome in ; 
80 many other questions would be within the Tribunal's purview, questions 
l\-hich cannot be relevant in a mere mechanical distribution of aBsets and 
~ l t e . Thus the liability for wara or post-separation pensions under 
heads of military charges. The Honourable Member, who has just spoken, 
reft:lTed to the historical approach and he spent a lot of tiIlle in ridiculing 
ur in indicating that the historical approach was really not the proper 
~ a h to the subject. But in any question <-'Onceming India Ilnd 
Druma, the historical approach is a vital approaeh. After all, India 1ll1~ 
SJ~t. according to his own estimates, between 10 and 2] c('orc!> on Bnrma 
wbrrs. We do not say that these 1() to 21 crores are to be paid by Burma. 
We I'fly that these 10 to 21 crores ought to be paid by the people in whose 
jnterests those wars were waged. (Applause.) 

Nl:'xt, Sir, I turn to the fraud apparent in the proceedings. Here I 
would refer Honourable Members to the debate which was held in this 
Honse on 5th April, 1932. Sir George Schuster referring to thi:;; Tribunal. 
in t1w r.ourse of thl:' debate, in which you, Sir, took so conspicllofl"; a part, 
S1ijd, ., the sub-committee of the Burma Round Ta l~ COnf('l'cnee practi-
t!Mlly accepted the recommendations of thp Government of India ". He 
read and quoted the report of the sub-committee, and went on to say, 
;' 1h is if> a point on whieh I would call the special attcntioll of the House, 
1hat is. the Burma Rub-committee recommended, not only that the expert's 
.!>tutement of the case should be considered by the Stall ding Finbllce COYJI-
mittee, but that the two Standing Finance Committees Rhould be actually 
assodated with the proceedings before the Tribunal ". Yon would note, 
Sir. that we have had this debate on the 5th and it was continmd on the 
(It,ll· April. 1932. The urgency for the debate 'w8.8 stated by Sir George 
Se l H~te  to be that the Burma elections were a ~ to IlP held in the 
4ut.umn of that year and also a likely hurry in the :lppl)intment of the 
~: h Dal. The Honourable Members of this House wantcc[ a postpone-
ment oi" t,he discussion to the Simla Session. but the Finullce :\[pmber, of 
ihM jime, opposed it on the ground that as both those matters were 
urvcnt, i1 should be discussed then and there. That was in April, 19~1 . 

'HI:' year 1932 pamed. the year 1933 went by, the ;year ] 9:34 had also prac-
tically ela.psed when. at the end of December ,1934), this committee wa'! 
appointed. Now, to come forward 'with the spe('iouf! eXCuse that the 
Finance Committee of this ROllSI:' could not bf, assoolatl'cl with the ~  

(.n 8eCfJUnt of the elections,-all one can say is that it work,; like a very 
flhady business indeed. The Government had two allll a half year;; at 
their disposal to appoint this committee, hut they did not p.['p/-,int one. The 

~ ll e t waiterl and waited and at la;;t appointell a \'O!ll nt if tel' when 
the (lB House had been dissolverl and whClI fresh elections 
hed taken place and 'When it was impossible to a .~ atf' a StandiDfl 
F'imlll('f' Committee with that enquiry. But, that· io not the only point. 
After all. if the Governml:'nt could n()t get a committee of th ~ HOllse to be 
1WI ~ lIte  with the enquiry, was Indi/! a l te~'  bankl'unt of t ~' finall-
cial expert who could be associated wit.h this enqait·.\, ~ \Vas BUl'D).a 
(]ryoirl of any Burman financial expert who coulil. he :lSSO(·;.HtC'd with thi" 
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enquiry '1 Mark You ! And this is worth noting '1 hat you have' had t,ill 
now' three' fimwcial enquiriesbeg'lliriingfrOm the ~ e 1 I :' 'cnq\1iry,and 
every :tillle you have kept out 'Indians from 'associuli(J1\ ,"itb.' ·'these 
enquiries. What is the reason t (Ho1WUrable Members': "Shame. ") 
I leave it to the House to judge. ' , 

)row, let us come to th€ findings of the Triblloal. In the 1erms of 
reference, we have seen how, there was, back-sliding. 

Mr. President (The Honourable SiT Abdur Rahim) : The Chair 
has lIot fixed any time limit for this debate. But it ~ usual for the Chair, 
, with the consent of the House, to allow ,15 to 20 minutes for every speaker 
iu snch cases. Having regard to the number of Membcril who e~ e to 
lipeak on this subject, it seems ,to the Chair that it IVOI] Id be be"t fol' it to 
fix a time limit and the Ohair suggests to the House that the time lim.it 
in thif> case be 20 minutes with discretion to the Chail' to ~e any HnnoUl"-
able Member more time if the Chair considers it nece8sa!'y. 

Dr. Ziauddin Ahmad. : May I just say that this is not a Resolution 
on which there may be fixed a time limit. But still it is open to the Chair 
to fix a time limit on any debate. But this is a very important question 
about financial adjustment.'! and I request you to give us the full time ann 
allow us to discuss it fully even if the debate is not finished today. 

Mr. President (The Honourable Sir Abdur Rahim) : The Chair 
has taken that fact into consideration. The debate is not likely to be 
finished today, and the Chair believes e~ e ta e prepared to give 
some time next Mouday. Even then, it is necessary to put some time 
limit, subject to discretion being left to the Ohair to extend it in particular 
eases. The Chair does not want to be too rigid, but it suggests to Honour-
able Members, who are going to speak, that they must have regard to 
ot.her Honourable Members who desire to speak. on this important suhject. 
and the, Chair suggests tl;tat 20 minutes should ordinarily be the t ~ 

limit. 

Mr. K. L. G6.uba:Sir. I will try to conclude as eH~  as I CIiD. 
but the question is really so important and so complicated that I would 
request. your indlltg-f'nee for a few minntes, if J happen to exceed thl" time 
limit .. 

, Twas rl"ferring, to the question of the third line. of attack on tbi!,; 
report. namely, the findings. As I said, :Mr. Nixon, veryeleverly and 
very brilliantly avoided the Report in 60 out of the 70 minutes for VI>hicb 
he occupied the attention of this House. Let us refer to the queRtion 
of the ratio, which wa,.<-; mentioned by Mr. Nixon, The Honourable 
MetnhPl' read out the firidings of the Committee.namely,paragraph 64 at 
page Hi. He stated that Honoul'!l:ble :Members would find out for them-
selveR ·the reasons upon which the Commj.ssion had arrivEld at the ratio 
of 7.:1. Well. Sir, T bave read this report from peginning to cU(l and 
fairly carefully, and I think other Members also have read it. T do not 
think tho!\e reasons are in this report at all. And for very good reasons.-' 
Mr. Nixon hnd mane a careful ealc111ation of a ratio, at tenpel'c<'nt, The 
Committee or the Tribunal wanted to find a lower ratio. So ,the best way 
to do it was to fix the ratio without as'ligning reasons. They have thlli! 
iiven ab1'1olutely no reasons at all on sovital a question. namely, the ratiG 
)1.pon ",hicb the liability of Burma ~ being a'l~eSSf' . . 
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Sir, on the question of the quantum of debt the procedure adopted 
by the Committee is also open to the gravest objection. Mr. Nixon and 
Sir Henry Howard in their report estimated the rupee and the sterling 
liabilities on the 31st March, 1930, at 1,100 crores. The Committee has 
estimated it variously on a variable basis of interest,-and one does not 
know where they got that line of procedure from,-between 924 crores 
and 999 crores on the variable basis of interest being charged at 31 per 
cent. and 3! per cent. The difference in these figures alone is the very 
trivial sum of 200 crores. Another instance is the 39 millions which have 
been taken off the liabilities standing against Railways. The  Railways, 
illS we know. have charged no depreciation on their account until lifter 
1924. Well, the Committee wants to have it both ways. They want 39 
millions or the 40 crores and they also want the assessment of the a~ et  

of the Railways as thElY stand at present, namely, depreciation only having 
been charged from 1924. Personally I have no objection, and I do not 
think anybody w0l11d have any objection, if the assets of the Railways 
are valued on the basis of a commercial valuation and the depreciatiun 
is reckoned accordingly, or else the system adopted prior to 1924 of the 
40 crores which have been taken off the liabilities should be conceded. 

Coming to the question of payment, here too, Sir, we find most 
interesting propositions. The Standing Finance Committee of this House, 
8S also the Howard-Nixon Report, clearly stated that any amount found 
aga.inst Burma should he a first charge on the revenues of Burma. Now, 
Sir, what has happened is really another interesting piece of trickery. 
Certain loans have been raised in the past by the Government or India 
or the Secretary of State on the revenues of India. Those revenues 
included, not only the revenues of India, as we unde:rstand it under the 
Government of India Act. but also on the central revenues from Burma. 
Now what has been done under the Government of India Act, in a most 
amazing piece of draftsmanship, is that in the separation all the loans 
which were raised on the joint security of the revenues of Burma and 
India have been transferred t.o the security of the revenues of India and 
the revenues of Burma have been freed from t.hat liability. Sir, I d() 
not think there is any parallel to this. I will explain it by one example. 
You have a partnership or a company. The company or the partnership 
raises loans on its assets. Then a division or dissolution comes about 
and they split up into two companies or concerns. Well, those assets. 
even after division, are bound by the charges that have already been 
created upon them. Now, Sir, certain monies and loans ha,e been raised 
on the revenues of India.-the revenues of India meaning the revenue<J 
of geographical India as also the revenues af geographical Burma. Now 
that separation comes about how can you take off the charge on th(' 
revenues of Burma and saddle the revenues of India with the entire 
. responsibility! Under what law or code can you do this 1 The provi· 
sions J would refer you to, are sections 177 and 178 of the Government 
of India Act. I will read (lut section 178 : 

" All liabilitieti in ~ e t of such loank, guarantees and other nnanda] ublig.!· 
tiona of the Secretary of State in Council ag are outstanding immediately before the 
commencement of paIt ITT of tJ1 ~ Act a"i! WNe so secured on the revenues of India 
vhall as from that date be liabilities of the Federation and shall be seeured upon the 
revenueBof the Federation and of the provinces." 

1 submit that this is a provision-whether it is legal or illegal remains 
~  be seen hereaft.er-for which no parallel exists in constitutional history. 
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I submit that this provision is contrary to morality w> also to deeency. 
You have raised monies on the aecurity of the revenues of Burma : bow 
can you remove the security from those revenues Y 

As I have submitted, the whole case boils down to thi'!,-whether this 
report can be said to be based on equity, justice llnd good conscienee. It 
cannot. 1 would submit here in conclusion that the separation is not of 
India'8 seeking: it is not very much of Burma's seeking. It is the setlk-
ing of a certain set in England and a certain set in Burma. It is the 
result of a very definite course of Imperialism. What the exact motive is 
one does not know : all we know is this : ever since this question of 
separation was sprung upon the Round Table Conference--it came ~  a 
surprise as Sir H. P. Mody will probably tell the H e~ e  since that 
time, the question of separation has been absolutely driven, and. tht' 
financial settlement also has been driven iri the same manner, irrespective 
of the promises to the people, and irrespective of the promises to this 
Leghllature. We know that a large part of the unproductive debt-
Mr. Nixon has referred to it in his report-is largely due not to the needs 
of India but on account of the war that India had to engage in. Now. 
the assessment of these liabilities must be made on basis of an historical 
approach, which Mr. Nixon so lightly repudiated. If Burma cannot pay 
all these liabilities, which India has incurred, well, those who had Wesc 
obligations incurred must pay up to India. 

A:l Honoura.ble Member : They will never pay ! 

Mr. K. L. Gauba. :  A period of 45 years is made out for the repay-
ment of this loan. Who knows what will ha.ppen in 45 years 7 Our point 
is this: if you want separation of Burma, for whatever purposes you 
may want it, it is for you to pay the bill of separation. t~  ' ~  

of" Hear, hear.") We are not concerned with instalments from Burma--
whether it is two crores, or three crores or one crore.-You wanted the 
BeIJal'a1ion of Burma and you should pay the price for the separation of 
Burma. 

Mr. President (The Honourable Sir Abdur Rahim) : The HOll:ltIr-
able :Memher has nO', spoken for thirty minutes. 

Mr. K. L. Gauba. : With these words, I move my motion. 

Mr. B. Das : Sir, at the outset, I wish to make it. clear that we. 
congressmen, stand by the resolution of the Karachi Congress ove!:' 
l'essation of Burma and if my Burmese friends or a majority of them 
want separation, we wi.'lh them good luek. At the same time we would 
like them not to throw more on our liabilities than they can help. The 
motion which I have tabled is not so much to condemn the reeommenda-
tiOllS of this Tribunal-because this House by a majority condemned this 
Tribunal in that adjournment motion which was moved in the last Ses-
sion-we have no confidence in this Tribunal as it did not represent the-
spirit in which it was promi.<;ed to be appointed hy the Round Table 
Conference: I do not. find the two gallant Knight.s from Bombay &ere 
who were so vehement in their speeches yesterday-and1klllh of tJbe1n. 
were members of the Round Table Conference and, if 1: am rig'h't, Si'r" 
H.P. ModY' was a party to the pl'omiRewltieh he e:xIacted atth Round 
Table fetfff '~ tbat the Stallmug Finance Committee M tIt,s H ~ 
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would be associated with the Tribunal. What happened T I list4med 
to t.he very pleasant speech of my honourable friend, Mr. Nixon, whom I 
weleome to this Hou.se once again, but he went over grounds that do rwt 
hold. The Tribunal met some time in February : but no members of 
the Standing Finance Committee were sent out. 'I'he real truth is that 
the present Finance Member was new at the time; he did not know 
the fair promises that were given by his predecessor on the floor of this 
House III 1932 and to which my Honourable friend, Mr. Nixon, was a 
party,-he was a Member of this House and a Joint Secretary to the 
Government of India in the Finance Department at the time. The then 

a ~ Me ~  gave an as'luraIlCe, bnt the Government was afraid of 
the Congress. The Government knew, by the result of the elections, 
that the Congress has come by a majority and if the assurance of Sir 
George Schuster was to be carried out, some Congress Members, at 
least, would find themselves' repre'lented either M associates or members 
of the Tribunal. Sir, Mr. Nixon has asked us to be generous or rather 
to be fair to this Amery Tribunal. I do not wish to take any notice 
I)f this Amery Tribunal; but I blame the British Government and the 
Secretary of State for appoin6ng a tribunal to which the whole issue 
of the financial questions which would arise out of the separation of 
Burma was not referred to. I do not know who else 1 shall blame, but 
I blame the Government of India partly because they did not insist 011. 
their commitments to this House. Sir, my Honourable friend, Mr. 
Nixon, dilated on the work of an impartial Tribunal. How could he 
llIay that the Tribunal was neutral and impartial? Britain is a party 
to the separation of Burma ...... . 

Mr. S. Sa.tyamurti (Madras City: Non-Muhammadan Urban): 
Britain is the author. 

, Mr. B. Das : As my friend, Mr. Satyamurti points out, Britain is the 
author. Now, if Britain is the author, Britishers cannot be fair arbl-
trators and cannot arbitrate impartially. Sir George Schuster deliber-
ately asked this House four points, and one point he mentioned in the 
tiebate of 1932, was, that we should express an opinion as to the per-
sonnel of the Tribunal. I did suggest that the Chairman should be a 
member from the League of Nations, and another Honourable Member 
~fthe House suggested that members could b03 found from the British 
Empire. If the Capitation 'fribunal could find a Chairman in Sir Robert 
Garran from Australia and two MemberH from India and two Members 
f-rom Britain.. . .. . 

The BonoUf&ble Sir J&mes Grigg: What was the :result of that 
Tribunal ,  . The result was three di1ferent Report!'! . 

. Mr. S. Satyamurti : Because they were honest. 

Mr.B.nas : Sir, I do not f'ondemn that Capitation Tribuna.1. 'I'lle 
J'ersonnel of this' Tribunal shoold have heen constituted of mem:bers from 
the DMIl .~  trom Australia I)r South Africa, no Britisher ought t~ 
have found a place there. The fact is that the British Government 
'Wanted the separation of Burma from India, and, therefore, a,ny e~

Ilion of this Tribunal is to be regar(ied with great suspicion and it hA~ 
naturally gone so much against us. I must recognise the good work 
done by my honourable friend, Mr. Nixon, in connecti(}n with the 
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Howard-Nixon Report and also subsequently. If one reads through th~ 
Amery Tribunal's Report, it would be seen that my honourable frieJld, 
·Mr. Nixon, tried to represent our ease very ably; he stuek to his guns ; 
be demanded that India should demand a ratio of ten per eent. in tho 
matter of the settlement. of the liabilities and assets. Although he found 
himself in difficulty to express definite views in regard to the military 
burden of Burma, it is an issue which should not be deferred but settled 
simultaneously along with the general issue of ratio of liabilities and 
assets. He did Bot expresl'J his own views over the rat.io, but he simply 
asked U!'l to read through the paragraphs 59 aud 60 of the T al',~ 

Report. It is surprising to see the non-financial outlook of this 'l'ribunal ! 
They talk of the protective tariffs which India enjoys. My honourable 
friend, Sir Romi Mody, is not. here to tell us his views or to tell us what 
benefits India enjoys through protection. 'It says that because India 
is deriving a certain amount of benefit in proteetive tariff, 1-;0· the 
share of the Burmese receipts whieh are caleulated at 91 per cent. should 
be reduced to eight per eent. One cannot understand how this could 
happen, and, aftt'r Burma is Heparated,. all the customs revenue will go 
to the Government of Burma and will not remain with the Government 
(If India. How can the Tribunal a!!ree to this silly idea and suggest the 
reduction of the Burmese contribution and arrive at the figure of 
eight per cent., unless it has some sinister motive to reduce the lOi per 
cent. which Mr. Nixon demanded should be 7 per cent. I do not want 
to take {'ven one pie more from Burma than is India '8 due, but, I believe 
I have read the Howard-Nixon Report and also this Tribunal's Report, 
and I maintain that India's demand should not be less than 10 per cent., 
and, therefore, this Report is unacceptable. 
With regard to th{' military burden of Burma, the Tribunal did 

not consider it at all. Why did they feel diffident : In one place they 
say: 

" The problem of the defence of Burma as a separate State in the British Elnpire 
will no doubt involve ('onsideration of the share she should properly take in the eommoa 
defence." 

Sir, we have been accustomed to the Simon Commission Report, 
the Joint Parliamentary Comm.ittee Report and the Government of 
India Act. We find India is saddled with the octopus of military burden 
to the tune of 45 e~. If Burma is to separate, Burma should take her 
proportionate share of the militarybnrden, and if Burma could claim 
ten per cent. of the share of the a .~et  and liabilities or even 7i per cent. 
of the share as this Tribunal has suggested, then Burma must bear 7.5 
per cent. of the Defence cost in the least. I ask the Honourable the 
Finance Member who will no doubt reply later,-I ask him ,to tel) us 
whether the Government of India asked the Secretary of State to. tell 
the Tribunal to examine this question, or if, as the Howard..Nixon Report 
at one plaee pointed out,-they were afraid of the. Army Council in 
London-that it would be . referred to a Committee subject to the tmnc-
tion of the higher authority, meaning the Army Council hi London. Hal 
the Government of India in contemplation such a Committee to allocate 
the fair share· of the militarybnrden 'Of BIU'ma ? 

Sir, I do not like to go into the historical analysis of things or into 
the historical iF;sues of toe debt position. Thinking in my mercantilt'i 
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way, I would like to come to a fair settlement in regard to the ratio 
which, as I have said, is ten per cent., and, as I said in the last Session, 
while I condemned the Government in that adjournment motion, I 
again SIiY that Burma should contribute ten per cent. of the military 
burden to India, and that will come to 4-1 crores, which will give the 
Finance Member Rs. three crores more for nation-building work in the 
provinces. This morning h~  we were interjecting that England 
should pay, the Finance Member said: "the cat is out of the bag." I 
do not say that England should pay the share of the loan incurred by 
India in the matter of conquest of Burma. I do not wish to go intr:> the 
p8f>t history, but if England wants the separation of Burma, let an. 
impartial Committee alloeate the share of the military burden, and it;. 
will never be less than ten per cent. There eannot be one set of laws 
fQr one party and another set of laws for another party, and the futile 
argument of the Burmese Government,-I hope the representative of 
the Burma Government wi.ll speak la~e , the futile argument of the 
Bunna Government that Burma has got only one division of the Army 
and Ii crores i<; enough for Burma 's military burden. is a silly argu-
ment, and no fair-minded Britisher or Indian will agree to it, unle&<; he 
wants to dance to the hme of his master's voiee. 

At this stage, I wish to protest against the slur whieh Mr. Nixon 
cast on the previous Assembly of which, Sir, you and I were Members; 
My honourable friend, Mr. Nixon, said that the Members in the previous 
Assembly did not face the situation boldly and frankly. I must point 
out to Mr. Nixon that if this Assembly is stronger, the previous Assembly 
was no less strong in the e eS ~  of its views. Of course. the present 
Finanee Member does not possess the persuasive voice of Sir George 
Schuster who iu his own persuasive way:" wanted to shelve the whole 
discussion on Burma finance and refer the whole thing back to England. 
But then we all protested. and, as my hononrable friend. Mr. Nixon, 
pointed out, we had a two days debate. We did not go into the techni-
cal details, although some of us pointed out that lOt per cent. should be 
the minimum figure in the matter of Bm-ma's contribution towards the 
military burden or even towards India's dpbt,,!, over pensionary charges 
and other liabilities. Sir. it ~'a  very unkind of my honourable friend, 
Mr. Nixon, to say that we· did not examine the issues then. If anybody 
has failed, it is the Government. Let me hope my honourable friend, 
Mr. Nixon, did not express simihr sentiments before the Tribunal that 
the Legislative Assembly did not e e~  an;\T view. He was supposed 
to represent the views expressed in the Assembly de1>ates before the 
Tribunal as well. T am sorry my Honourable friend, Mr. Nixon, misunder-
stood the whole situation and misinterp:'eted the views of the Assembly, 
Mr. Nixon is to share the blame, as much, because he occupies apositioD 
in the Government of India; he rann1lt lay it at the door of the Govern-
ment of India during the t aJ'l~ t  stage. The promise was blithely 
g-iv('n by Sir George Schuster and. Sir, the Congressmen eomlng in large 
number;; into the Assembly hA ~ evidently upset the mental equilibrium 
of the Government of India. Sir. T am not going into details of the 
financial issues. I have said that I will be sati..med lind India will be 
satisfied if the ratio is fixed by an impartial tribunal-not a tribuna! 
of Britishprs. but anybody that may belong to the British Empire, and 
Dot to the British Parliament or the British Government. Burma'8 
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fIlilitary burden sh()uld be ettl~ , If that is done, I think a satisfactory' 
basis for a solution of the financial qU$ti()ns· between India and Burma 
could be arrived at. 

My Honourable friend, Mr. Nixon; alluded to the currency a.ga-ee, 
ment. I have gone over it and I think it represents a fair sense of the, 
situation, and in fact, the Standing Finance Committee recommended-
similar steps in 1932. I WIIB not a member of that Committee, but olle 
thing that I should like to know is, if Burma desires to separate her cur-
rency assets from India whether it will be entitled to ten per cent. of 
asseU! as I demand it, or 7l per cent. of the assets as this Tribunal has 
fixed it. I would like to know whether there is any other idea in the 
JP,ind of the Government and if they wish to give more. In fact, the 
Howard-Nixon Report itself said that Bnrma should get 21 per cent. of 
gold and 35 per cent. of the silver reserve. Why should there be different 
theories, different principles in the matter of sharing the currency reserve ~ 
H the Finance Member or the Government of India ale determined, 
through their master Lord Zetland '8 orders. that 7 t per cent. should 
be the percentage in the settlement of financial e.~ let India and 
Burma, I want to know why it should not be provided in the Act of 
I\eparation that after separation, Burma should be entitled to 71 per 
cent. of the currency reserve that we have got in India ? 

M v Honourable friend, Mr. Nixon, did not like to repeat Sir George 
Schust'er's analysis of the position of debt. Sir George Schuster, while 
he made his speech in 1932, said that Burma's debt at the time of 
separation, if it separated in 1932, would be Rs. 661 crore", while 'dIe 
Howard-Nixon report said it should be Rs, 62 crores. I would like 
t·o know whether the Honourable Mr. Nixon argued India's case un 
the basis of Rs. 66t crores, or even he increased the demand on th ~ 

head of Debt. My Honourable friend, Mr. Gauba, has pointed out, and 
my Honourable friend, Mr. Nixon, did the same. about the jugglery in 
figures after taking into account the railway capital account, which the 
Tribunal indulged in. These are little things which do not. appeal to 
me. These are minor issues, but I do complain that Mr. Nixon should 
have yielded in the end that India should bear the burden of the Bombay 
Military Lands which have gone down very much in price, and in fact, 
when those lands are sold" the proceeds will go to the army department 
and wHI not be returned to the taxpayer in any shape or form. To sum 
up, what I do aemand of this Government to do is to represent to the 
British Government that this Assembly has no coniidence in the Amery 
Tribunal's Report, as it was not Mked to review the whole financial 
position and financial relationship between India and Burma, and, 
therefore, this Assembly asks the British Government to appoint an in. 
dependent and neutral tribunal to go into the whole quest.ion and fix 
the military burden of Burma and thereby give relief to India's finance 
to the extent to which Burma will share the burden of Defence, and to 
fix a ratro over liabilities and assets equitable and fair both to Burma and 
India and not to fix it simply because Burma will be separated very soon 
and find itself 'in the clutches of Britain and that Britain wants to spRre 
liersrIf a share of the luxury of that separation .. 
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. l,f. ~ a  (Burma: Non-European) : Mr. President, we wish 
tQ! place before this House the views of the Burmese peopJe on the Rep,ort 
of the 'fribunaJ in order to remove the impressions that may. still he there 
that ~ a has done unduly well or well at all, and that the Burmese 
people are or should be quite satisfied. As my HoiloiJrable friend, Mr. 
Niion, 11a8 very rightly pointed out, we . lost on principle and, We shall 
lrave to pay much more than we bargained for, and I must say that we ate 
thoroughly rlissatisfied with the Report of the Tribun!l.l. 

We claim that Burma should be completely free· from any li:lmHty 
in regard to the unallocated debt of India ; and we arc fortified in this.' 
claim by Mr. Nixon's own note, dated the 27th May, 1931, which is at 
pages 97-102 of the .Proceedings of the Standing ~' ,Ulee Committee, 
Volume XI. From the figures in paragraph 11 of that Note, it will be 
~e  that for the t('n years preceding 1914-15, India received B.s. 341 crores· 
appr.oximately by way of surplus. out of the central revenues from Bunn&. 
Fr:OIll 1914-15 up till 1920-21-a period of seven years-the surplus 
~ ell e  amounted to B.s. 30! crores.· Assuming, as 3tated in paragraph 
12 of the same note, that the result of the Howard-Nixon investigation of 
:figures for ] 929-30 is to suggest that Burma's contrilmtioll t{) ceJ;ltral 
revenue, after Jl1t'eting its own local charges, is of the order of Rs. three 
crorcs uumwlly, . the amount of the surplus revenues paid to India from 
1914-1;:; to 1929-30 would be  about. Rs. 57t crores. Even lU~  ever:y 
allowanee for overhead charges and other charges met in Tndia, which 
sbould not cxeced B.s. Ii crores annually, there should be a balance of 
oomething like Us. 30 crores in favour of Burma; and, as t.he Finance 
Committee of tlH' Burma Legislative Council has rightly pointed out, this 
should completely free Burma from any liability in regard to the un-
allocated debt. I may add that the actual central gain from Burma, 
that is, the excess of central reyenne collected in Burma over een' .ral 
expenditure on Burma, from 1904-05 to 1933-34, is nearly Us.. 177 crm'as. 

Tn the alternative and without prejudice to the abo-ve c1aim, we urge 
that deductions should be made from the present debts of the HovenlBleU 
ofl India for the purpose of determining Burma's sh&l'e ilf the liability : 

Ca) f{)r debt'! which were incurred ~ e t.he annexa.tion of Burma 
and paid up thereafter, and 

(b) for debt'! which l'ICpresented the costB of the Burmese wars or 
the C{)sts of any other war or military operation outside India. 

Burma never had a share in t.he benefits of the former and the latter 
WCl'f' )"callv ineurred-not for the benefit of India or Burma-bllt in t-llt' 
int,erests of Great Britain and they should, ~  fai,rness to India IUld Burma, 
be pain by Great Britain as has already been pointed out hy the lIonour-
a l~ l '~l e  of this House. 

As· regards the ratio of Burma's liability, if any. for the debts of 
India, it should have been fixed on the basis of benefit;; received--i.e., 
011 the basis of the. geographical distribution of the benefits conferried by 
the policy lind expenditure of Central Government, a~ h as Burma' 
cam, in fail"ucSR, be aslredonly to pay for such bencats. 

e e ~ al e  debts allocable to BUrma and her shaTe o( the dead'· 
aS5ets lire the fairest indices of'the extent to which Banna has benefited 
by the said poliey and expenditure and neither of them exceeds four 

~ AD ~ 
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per eent. of the respective totals., We claim that Burma's share of th~ 
commercialized debts and dead assets is the fairest a ,~  and that four 
pcr cent. is tIle fairest ratio. 

Failing that. and withQut prejudice thereto, t.he Tribunal should 
have fixed the ratio. on the basis of population and 011 that Lasis the 
liability of Burmn WIO'Uld be about five per cent. only. In t1\s connection 
we need hardly remind the House that we have rooellily been given our 
share in the rural development. fund on the population basis without any 
st)ecial weightage or allowance whatsoevel'l as in the case of A~a , the 
N. W. Frontier Province, Bombay and Punjab, although admittedly 
Burrnais the least developed part of British India in spite oi its being 
tIle moot heavily taxed province. This, by the way, is quite in keeping 
with the general treatment we have received at the ha!!. ~ of the Govern-
nient (if India I'ver since w-e came under it-the general treatment which 
. compelled us to seek and obtain separation. 

Failing to accept the population basis, there might have been some 
justification for fixing the ratio on the basis of l1Clative llational wealth 
or income and accocding to paras. 61 and 62 of the report the ratio on 
this basis would have been in the neighbourhood of 6~ per cent. only. 
In this ~ t  it may be noted that the Meston Commit.tee also he ~ 

after due consideration of her relative capacity to pay, that Burma's 
contributwu to any all-India deficit should be 6i per cent. thereof. 

We submit that the Tribunal acted most a.ri>itrarily in adopting the 
7~ per cent. ratio. They obviously allowed their judgment to be 
infillcIlceu by thr amount of central revenue collected in Burma, subject 
to cf'Jiaiu allowances and adjustments which were obviollsly necessary. 

The ratio on the basis of central revenue is most unfa.ir to Burma:. 
Mr. Nixon lIimse]f has admitted in para. 27 of the aforE'saiu note' Taxa-
tion in Burma is h he~ per head than anywhere in India'. The incidence 
of taxation is heavier in Burma, as Burma has been taxed in the interests 
of India and Indian industries j and to fix the ratio 1m the hasis of central 
revenue is to perpetuate the admitted grievance of Burma and to com-
pensate India for lost opportunities of exploiting her and making her 
payout of all proportion to the central expenditure on h~ . 

Now, Sir, I come to the pen&ornary charges. Thp, fairest basis for 
division of liability for pensionary charges is the proportion which the 
pay ann allowances of the pensionable establishments employed in the ad· 
ministration of central subjects in Burma bear to the pay and allowances 
<>f thc Central pensiJornable e...<:tablishments in United India Hub.iect to an 
atljustment as regards Burma's share of liabilities arising out of the 
supervisory funr:tioDS of the Government of India. 

On that bH'Eis, Burma's share of the central civil pension is only 6.t 
per cent. and her share ad' the military pensionary ehal"gcs is only 3 to 3! 
per cent. and yet the Tribunal has recommended that the absur¢lly high 
ratio of 7~ per cent. slooiuld apply not only to debts but also to the eapital 
value of pensions. 

We claim that, after application of a proper ratio, Burma'R share of 
the liabilities bhould be reduced by a rebate on account of her payments 
to the central revenue f8l'l in exeess of central expenilihlre on her as set 
out aLove. 
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We altW claim that Burma '8 share of the liabilities should be distri-
~ te  between Burma proper and areas which are excluded or partially 
excluded as set out in the Eleventh Schedule to the Government of India 
Act, 1935, &ince at least the Federated Shan States, aUlong the excluded 
arf'as, would have a Federal fund and would be able to pay their share 
tberf'of. 

I turn now to the method of payment. Weare disslltiKfied with the 
recolllmendations that the first instalment should be payable six lIW!Ilths 
after separation and that the entire debt should be repaid within 45 years. 

The 'fl'ibunal has ignored the request that there should be a mora-
torium-a short respite of :five years after separation-

4 P.M. during which Burma should not be required to make any 
payment on account of the principal debt, although such a period is 
absolutely necessary to enable Burma to secure a cnsh balance and to 
provide funds fo), the capital works which may be necessary as the result 
of separation. The request is a very reas()nable one and it. should have 
been granted, inasmuch as Burma is to remain within the Indln.n currency 
system for at h~ St five years after separation and the ReS llTt~ Bank for 
Iudia is to manage and contr()l her coinage, currency and monetary policy 
d'.lring that period. 
The recommended period of redemption is far too short. In framing 

the scheme for debt redemption in 1924, Sir Basil Blackett based his 
proposals on a redemption period of 80 years for productive debts and 
:fifty years for unproductive debts. The redemption period of the British 
debt to the United States of America has been fixed at 62 years. Follow-
ing these prc('.('dents, the equated payments should ha ~e been calculated 
on a period <If not less than 60 years. Surely, Sir, neither the British 
Government nor the Government of India can grant us (I period shorter 
than the one fnr the payment of their own debts. 

We hope that the Government of India and the Secretary of State 
for India wOl\!d give due consideration to our claillls and grievances, 
as set out aboVl' and as embodied in the recent Re l t l ~ of the Legis-
lative Council of Burma, and that the rcc()mmendations of the Tribunal 
would be accepted with modifications and adjustments in the Jight of 
our further representations and that non-official representatives of both 
India and Burma would be appointed to the Applicutioll Committee to 
avoid further nristakes and, what is more important, tn avoid further dis-
contents. 

Sir, we do not ask for any favour or' oonc€lSSion. We do not want 
to dfl India (lui of what is justly due 1l<> her. We only want the yoice of 
the two countries to be heard, and justice to he done as hetween them 
(Hear, Ilear) with the help of their accredited non-official representatives. 
(Loud Applause.) 

Mr. Mathuradas Vissanji : Sir, I must congratulate the Honourable 
Mr. Nixon on the way that he placeci his case before Uil and on the part 
that he played ill bringing about the memorandum and placing the views 
of the Government of India bef()re the Tribunal. (Hear, hear.) It was 
very clever iof him indeed" but I must point out that he stated in the 
morning that tJle people of India apparently were not tnking that much 
interest in these affairs judging from the trend of the sale of two copieS' 
of his memorandum. But I may mention to him that th ~, e  when 
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askM for were never&'Wl.ilable to us 'a.D'y'Wilere ; 8ILd only last January, 
when I applied to the Libarian 'here, I eatne 'Ix> bo-w that copies wetfe 
marked" confidential" and they could not be available to thepublie. 

Mr. J. O. Nixon: Sir, 9n a point of personal explanation, that is not 
correct. 

,:Mr. Matb:uradas Vissanji: I have got a copy here marked" con-
4idential ". 

Mr. I. '0. Nixon: It ~ 1ll  not then be in your l)OSSeSHioll, Sir. 

Mr. MatlrUradas Vissa1lji : Wihatever it is, we asked for it in Bombay 
'anel we could not get it. That being the case, we were not in a position to 
prepare our 'casein the absence of that memorandum, really speaking, 
In the absence of an invitation from the Government of India to us and 
'in the abSeJ1CC of any· expression or desire on their part to consult llS OIl 
'the subject hflfore th~  laid their views before the 'l'l'ilmnal. So the 
indifference that isattn"buted to us doeH not hold any water. Sir, m 
~ the amendment that stands in my n'&IIle, I need :oot repeat what 
'is so well-known as to the history of this matter. Sir, I BBk in the runend-
JDent I have moved that the Report be rejected because it 18 inequitable 
both to India and Burma. It is not my intention to show in what 
li&rticnlar details the Report is inequitable; but I would like to ~h  

how the very constitution of the Tribunal which has prepared it, and the 
!procedure under which it has been prepared, tend inevitably to Tooke 
'the Report unfair and unaeeeptable to the two countries directly affectei 
-by it. The Tribunal, Sir, was constituted, in direct opposition to the 
IpromiRes given on the floor of this House, that when the matter came 
to bP finally a ~e , the Tribunal adjudging it would have upon it 
l"eprcsentatiTes of this country and of Burma. These assurances were 
rf'peated at the Round Table Confel')ence ; and if one reads correctly 
the meaning of para. 482 of the Report of the Joint Committee on 
Tndian COJlstirntional Refonns, it reiterates the same assurallee. 

Sir, the Amery Tribunal had not only no representatives upon it of 
either India or Rnrma, it did not even hear any representation from 
'these two countries. 

rAt this stage, Mr. President (The Honourable Sir AbdurRahim) 
vacated the Chair ""hich was then occupied by Mr. Abdul Mati1l 
Cha1lClhury, one of the Panel of Chainnen.] 

I am aware, Sir, that officials of both these countries' GovernmentS 
were heard by that Trihunal ; but. a<-1 1 shall show later on, official repre-
sentation is not enough in such eases to represent fully the countries' point 
of ~ . A Tribunal, Sir, which consists only of the representativesot 
one 01 the parties to a case, and would not even hear representatives of 
~e other parties concerned, cannot make a fair and equitable award ; and, 
~. ithelle . no o1iter l'oe8B()IJ!l to 'l'egect this Report, I submit, 'Sir, the per-
sonnel and procedure 'Of the Amery Tribunal wonld alone suffice to entitle 
both India and Burma summarily to reject its Report. 

. .. ~ e were told, Sir, ~e last time t~  matter came up for discussion 
In ,hIS House, on an adJournment motIon, that if the House wanted tQ 
~a ~ any e e e~tat , the q-overnment of India. would forward its pr();. 
ee 1 ~ t9 the TrIbunal. . Tk1,8 Q.Ssurance. w:as ~e  t~ us by the Honour-
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able the Finance Member himself. But, Sir, even while the Honourable 
Member W'81S offering this bait,the Tribunal had already signed, itS 
Report !!! Sir, had the B:ouse boon so minded as to take the Honourable 
the Finance Member at his  word, and devise some method of preparing 
such a representation, there was no means of pladng it before the Tribunal 
in time to make it cOIl8ider it before coming to its decision. I remember, 
Sir, the Honourable Member described this unhappy episode, a day or two 
later, as a case of unintentional misleading. Take it as you like, the fact 
remains that, Sir, even this House had no opportunity, even if it collld aud 
would make any representation. A Report, Sir, which had been arrived 
at without any hearing of the parties primarily concerned, cannot but be 
coudemned by every one with the most rudimentary sense of justice. Sir, 
even if we had sufficient time to prepare such a representation, this 
ASf;embly is, I submit, in all deference, not a suitable body to prepare an?! 
snbmit a ease on this country's side on a matter of snch importance and 
cotnplexity. The problem before the Tribunal is admittedly so intricate, 
so JDany detailed calculations are i,nvolved in it, so maily considerations of 
principles have to be taken into account, that such a large body as this 
Assembly cannot, even if it were so minded, prepare any satisfactory repre-
sentation on snch manifold and complicated issues. The problem lIlUst, 
if it is at all to be satisfactorily solved, be investigated into, no doubt, by a 
truly impartial Tribunal, with adequate representation of all the three 
countries concerned, and after proper hearing being given to the repre-
~e tat e  of such non-official public opinion as is to be found in eacll 
country. I have, therefore, demanded, Sir, the operative part of my 
amendment, that a fresh Tribunal be appointed, and the matter be re-
investigated into by that body, giving proper hearing to all the parties 
concerned, before the Secretary of State finally decides on it. 

I shall indicate hereafter, Sir, what I think ought to be an unexcep-
tional composition for such a Tribunal. But here let me observe that 
Government had before them, even while this matter was being investi-
gated, the precedent of the Capitation Tribunal, which was appointed to 
advise on only one specific issue. It was an issue as between parties 
whose association still continues, and is presumed to continue a.~ loug as 
God wills it. On that Tribunal, Sir, there were Indian jurists of the 
eminence of Sir Shadi Lal and Sir Shah Suleman. Before that Tribunal, 
likewise, appeared representatives of India and of the War Office, to 
argup. their respective points of view. But, Sir, despite this analogy, an4 
in spite of the far more complicated nature of the problem before the 
A ~  Tribunal, there was no Indian or Burmanappointeri on that body, 
nor was any representative of this country or of Burma invited to give 
evidence before it. Sir, with these fundameutal defects, how can we 
a ~ t the Report of such a Tribunal? 

Sir, I have already admitted that the official representatives of the 
Government of India and of Burma did appear before that Tribunal, and 
Aided it in arriving at its conclusicns. But, Sir, recognising fully the 
R~ l t  and impartiality of such officers, does that necessarily preclude ~  
from demanding that non-official viewpoint needs to be also represented 
before such a 'l'ribunal? .Sir, the Government in this country seems to 
think that knowledge and experience and wisdom in such matters is the 
sole monopoly of their officers. rhumbly submit, Sir, that I do not sbare 
'1l1'at"\"iew and that there are, in this very matter, sufficient indications to 
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MOW that my belicl about some modicum of knowledge bejng found out-
.side even the sacred ranks of the Indian Civil Service could be held by 
roany besides myself. But even assuming, Sir, for the sake of argument, 
tllM the knowledge, experience and ability of these officers of Government 
arc beyond cavil, may I give the illustration, once again, of the practice 
before Courts of Law in many parts of the British Empire Y Not the 
most distinguished and experienced advocate, appearing before a judicial 
Tribunal, would shun the aid and briefing by a solicitor. Sir, because a 
Ilolicitor briefs or coaches a counsel, does the lattier become the less an 
.efficient advocate Y EYf:n if the case for this country and for Burma 
must be represented only by officers of Government, could they not have 
associated with them, as  advisers, assessors, or aids representatives of non-
ilfficial opinion on the matter? They have not done so ; and to the extent 
that these official representatives have, for want of such aid and briefing, 
failed to take into account some of the most important points a1Iecting the 
judgment, we are entitled to say, Sir, that our case has not been properly 
plcaded ; and that, accordingly, for the sake of mere justice, it needs to be 
:re-investigated into. 

!:lir, official representatives of the type of Mr. Nixon or Sir Henry 
noward, are unable, by their very position, to take into account certain 
ohvious considerations that materially affect issues like those before the 
.Amery Tribunal. Without doubting their honesty and loyalty in the 
least, one may point out for instance, that they have allowed the Tribunal 
to af>sume,-and they have made their own representation on the assump-
tion-that there were only two parties to this case: India and Burllla. 
Non-official opinion, however, is convinced, Sir, that there are three 
parties : India, Burma, and Britain,-the last not the least important nor 
the least concerned. Sir, I cannot go into the reasons which lead us to 
eutertain such a view without exceeding unduly the time limit for my 
{)b!'ervations. But, the House will, I hope, agree, Sir, that, at least this 
is a viewpoint which needs to be submitted to a Tribunal appointed to 
adjudicate on such problem. 

Similarly, Sir, there is the question of the viewpoint, from which the 
problem has to be approached. The official representatives have, 
tipparently, allowed the Tribunal to hold that the only correct viewpoint 
:for approaching this question is to regard that the existing Government 
of United India is not a partnership between two existing entities; but 
that it is a single Government, which at the date of separation, will go out 
of existence, leaving behind it certain assets and liabilities, which the 
TrilJUnal regard it as their task equitably to distribute and apportion 
between two wholly new creations. Sir, this view is not only historically 
:false. it is morally unjust, and necessarily leads to an indefensible 
judgment. Sir, the Tribunal offer no reason for their view that this is 
not a case of dissolution of partnership. They do not even seem to have 
given a thought to yet another alternative viewpoint, viz., that of a Joint 
Family, one member of which seeks a partition of the family propel-ty. 
Sir, non-official opinion in India and Burma holds that those two 
l'Ountries are joined not only by the material bonds ()f common economic 
~ te e t , but that. they have still stronger bonds of common culture and 
cQmmon ideals, which will hold us together even if for purely material 
concerns we seem to be temporarily separated. Sir, I mention this matter 
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only to show, that the judgment of the T,ribunal would be ma.terially 
diffprent, according as it approaches the question from the viewpoint of 
siruply distributing the assets and apportioning the liabilities of a defunct 
entity between two brand new creations; or, secondly, of taking the 
accuunts of a partnership concern on the dissolution of the firm, or, 
thirdly, the partition of a Joint Family, members whereof are tied together 
by bonds of blood and culture, ideals and worship, and may, for all the 
appearances to the contrary today, find it to their mutual advantage 
once more to reunite when their present causes of friction or dissatisfac-
tion, if any, are ended. Sir, the Tribunal not having even considered 
such alternative viewpoints, and official representatives of the t.wo Gov-
ernments apparently not having drawn the attention to these post:ible 
alternative viewpoints, this Assembly cannot, I submit, Sir, in justice or 
decency, accept this Report without causing irreparable damage to the 
la..«ting interests of both India and Burma. 

There is, again, the matter of the actual issues considered by the 
'l'ribunal, on the number and natu:'"e of which, also, non-official opinion may 

1~ conceivably take a different view from that of the official representa-
tives. Sir, may I mention, only for the sake of illustration in support of 
my argument, the case of the public debt of India? The Tribunal has 
tali.cn without scrutiny the aggregate of the Debt. If properly analysed 
that debt would, I venture to submit, be apportionable radically differ-
ently from the apportionment advised by the present Tribunal. The cost 
()f the Burmese Wars and annexation; the deficits in the Burman local 
administration ever since Burma became part of the Government of India ; 
the share of Burma in the so-called War Gift,-these are instances which 
spring to one's mind at the first glance at paragraphs 9 and 10 of the 
Report. We, on this side of the House, think, Sir, that the cost of the 
Burmese Wars and annexation ought not to be charged either to India 
or to Burma ; and, so far as those amounts add to the total of the Indian 
Public Debt, the same should be reduced and the amount e t~  to 
BrItain, who has received the whole of the benefit from such wars and 
conquests. Similarly, Sir, we are also persuaded that the so-called War 
Gift of over 189 crores of rupees being initially in-valid, ought not to be 
clJarged against this country or Burma ; the more so as for the present 
all war debts are in suspension. The Tribunal, in paragraphs 16 and 21 of 
their R~ t regard this item as an exception in the total of the Public 
Debt. Burma is, I am aware, made directly responsible for her share of 
the principal and interest, if and when such payments are resumed. But 
the amount of real liability on this account is unjustly over-stated ; and, 
inasmuch as the entire gift is, in non-offieial opinion, of doubtful vali<lity 
both India and Burma ought to be exempted from it. 

I could, perhaps, Sir, multiply such instances indefinitely. I mention 
them simply as illustrations to give point to my argument that the Report 
'Of thf, Tribunal is necessarily inequitable to both India and Burma, and 
~ht, therefore, to be rejected. Let me mention, Sir, the case of the 
Ratio of division recommended by the Committee. as itself needing further 
scrutiny. I will not prejudge the issue by stating why I consider the 
Ratio recommended to be inequitable and much less would I state what 
.Ratio I would consider to be just and proper. But, Sir, while sucb 
cardinal points are open to serious difference of opinion, grave dissatis-
fact jon is bound to arise with the lteport of the Tribunal. How then can 
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we a~e t its recommendations, without permanently injuring our mutual 
iriterests ? 

J 'doU'bt, Sir, if .~ in the actual calculations and the principles of 
apportionment, the Tribunal have advised, there cannot, also, be genuine 
difference of viewpoint and opinion. The treatment of assets like build-
ings, Roads or Railways ; or of their Reserve and Depreciation Funds ; 
or of Currency and Gold Standard Reserves; or ofaccrning liabilities on 
a('count of Pensions, Provident and Family Pensions Funds ; might quite 
naturally, and in perfect good faith, lead to difference of opinion, even 
amtmgst'the most experienced experts. Without asserting that the actual 
reromm'endations of the Amery Tribunal in respect of all these items are 
'necessarily unjust, I cannot conceal it from this House that such a 'illS-
picion is bound to attach to their recommendations, so long as no ;Indian 
or Burman rf.'presen'hatives, equally versed in such mll,tters, were allowed 
'e'Ven a hearing before the adjudication was made. 

In uttering these sentiments, Sir, I am actuated by yet another 
sa('rf'd consideration, which I will briefly place before this House. Slk, it 
may be that the result of a proper investigation may reveal factorsarul 
considerations which are today naturally not emphasised by those who 
lire dptf'rmined lipon separating India from Burma; but which, when 
revealed, rnightquite possibly induce these two sister countries in the 
future to annul the P!oposed se.paration. Sir, I know those considera-
t ~ would not be for the impartial Tribunal to pronounce upon. But 
the 'Very investigation may make revelations which might induce these 
countries to reorient their whole national course. Sir, with such hopes 
in our hearts, l}ow can we help demanding, while it is still time, that the 
matter· be reinvestigated into de novo, and according to the procedure I 
halVe suggested , 

Sir, let me add one word, at this stage, explaining, beyond the pos-
sibility of misunderstanding, our fundamental attitude in this matt-er. 
By objecting to this Report, we Indians are not to be understood as desir-
ing to add to the liability of Burma towards India. Far from it. ,All 
th~t desire is that the matter be properly investigated into by an impartIal 
Tribunal such as was promised ; and with adequate safegu,ards that all 
relevant facts, materials and considerations should be ~ tte  to that 
Tribunal before it makes its recommendation. And may I add, Sir, that 
ii, as a result of such a proper and exhaustive investig&t,ion. the eventual 
liability of Burma is found to be much less than what the present Tribunal 
has recommended, India would not only freely accept such a decision, 
she would be really glad that a younger and less advanced sister starts 
'uPOl' her new life with a lesser burden than was at first pro,posed. 'Ve 
'Would not only be just towards Burma but even be gene mus, if only in 
memory of the long years of our association and affection, if only in the 
hope and wish that the door for future reunion should not be barred for 
her-between India and Burma. Sir, I realise that any such hopes would 
'be doomed to disappointment, if, in our settlement, we adopt the Shylockiltn 
attitude. But, Sir, while we would cantributeto Burma's progress all 
Ithat we can in justice and even in generosity, we must at least know that 
we 81"t' being just as well as generous. I am sure Burmanbrotht:rs 
l'eciprocate this sen1;imeri.t entirely"in this HOllse,and in Bnrma .. 
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Sir, let me now make a suggestion as to the ik!in.d of & Tribunal,which 
would :not only be truly a~ al bu.t whose cx.perience, fitness und 
authority no one would dispute for a mOInerit. .Sir, I think if a TribUllal 
is constituted, having the P e ~t  of the IndIan and Burman LegiSla-
tive Assemblies upon it, and presided {)'V6r by tl;Le Speaker of the British 
House of Commons, no one will question in the least degree the Tribunal's 
authority, impartiality, or competence to adjudicate upon such issues. 
Sir, lest it may be regarded as an impossible or fantastic suggestion, 
perlliit me to mention the precedent of the Irish Borne Rule Conference in 
1914, and which was presided over by the Speaker. Sir, the end of. that 
Conference is, I  know, ominous inbistory ; but that does not prevent me 
from quoting its analogy, if only as a precedent to save me from a charge 
of making an absurd suggestion. 

Sir, my task is done. I ha ~, I trust, laid out sufficient considerations 
to make the House realise that the present Report is inequitable, and must 
consequently be rejected ; and that a fresh Tribunal be constituted to 
reinvestigate into the matter, and make fresh recommendations, which 
may be then acted -upon by the powers that be. Sir, I hope the House 
will accept my amendment. (Applause.) 
Dr. Zianddin Ahmad: Sir, before I develop my arguments jn con-

nection with the question at issue, I should like tl) ask one or two 
questions. Is it or is it not a: fact that the Right HOllourable Colonel 
A'mery had bcen the Colonial Secretary under the British Government Y 
The answer is, yes. The next question is, is it or is not a fact. that 
Burma after separation will come under the Colonial Secretary ? 
The Honourable Sir James Grigg: No, Sir. 
Dr. Ziauddin Ahmad : Then, under whom will it be f Will it be 

under the Seeretary of State for India? Or will there be a special 
Secretary of State for Burma Y 
Mr. A. H. Lloyd (Government of India: Nominated Official): 

Under the Seel'etarv of State for India and Burma. There will be one 
Secretary of I::>tate' for both. 
Dr. Ziauddin Ahmad: This subject was first laid before 

the Standing Finance Committee in 1931-32. Several Members 
including myself very strongly pressed at that time that the whole 
question should be approached on historical basis, and that we must 
look into the whole question systematically, At that time, we could 
not calculate the figures because we were not in possession of the 
In:lierial'l. At the same time, we had a' strong feeling that with the 
historical apllroach, our dues will be much greater than those ;;aleulat-
ed either by Mr. Nixon or by any other authority. The Honourahle 
the Finance 1\fember, S e ~ Schuster, on 5th April, 1932, supported 
t'he 'same view. He attempted in the course of the dehate that 
'if ~ lt '(,hnctlilIi17fo!1 on the histmical approach, then our Indian dlws will 
be greater than what was caloulated in the Nixon-Howard :Memo-
randum which wns placed before the Standing Finance Committee at 
that timE'. This is the real question on which I stand even today, namely. 
ltilif"tVe ,should inakte this oalculation on the basis of historieal approach. 
1't is not 'correct that we should take our assets and liabilities 
and ilivide them ill some particular manner. This is not a question of 
a :finn going to the I l e ~  Court.' This is not a question of 
msolvencytha,t we should take ,the· assets. and liabilitie.s and divide 
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them between the various partners. It is a question of· the separation 
~f the two partners in a business concern. We should consider the 
whole question from the historical point of view, that is, the amount 
~f money that has been spent by the Indian revenues on the develop· 
Eent of Burma year after year. Now, if Government do not agree 
to our reasonable request to approach the question from the historical 
point of view, and they look at it from the point of view of the 
Insolvency Court and then to divide between the two, then the 
question of ratio, that is in what proportion they should be divided, 
is a question of vital importance. Now, Mr. Nixon put a rertl'lin 
figure, and it was based on entirely scientific grounds. He took the 
revenue of Burmll and divided the revenue of Burma by the revenues 
of the provinces and the Central Government, and came to the approxi-
mate figure of 10 or 10! per cent. So we can support this on account 
~f its scientific basis of calculation. But the other figures which are 
given are purely hypothetical. The population basis is suggested. 
I say, why do you take the population basis' Why not the area basis? 
Why not take the area of Burma and the area of British India and 
divide it? \Vhy not count the lakes and rivers and the cattle, etc., 
~f the two countries' These are exceedingly unscientific, but the most 
unscientific method is the one adopted by the Tribunal. That is to say, 
Burma wants five per cent. and India wants ten per cent., therefore, let 
us have ,~ per cent. This method of division is followed by old women. 
One man wants olle thing and the other lUan demands one thing, and let 
us take arithmetical mean. Why not Geometric, or Harmonic or 
.any other mean. My friend, Mr. Nixon, is a mathematician, lind he 
knm,s that if one man demands X and the other demands y, the proper 

share is mx -I+.nm :  m and n should be determined by large number 
m  n 

of data. Old women always suppose m and n to be one. This reminds 
me of 011e of the mathematical retorts which Alberuni used in his 
book "Qanoon Masudi" in connection with the measurement of one 
degree of the earth. He described the method used by Ptolemy who 
calculated the sidr of a rectilineal figure of 360 sides described outside 
8 circle and he calculated also the side of the rectilineal figure of 360 
sides inscrihed in a circle and took the mean of the two. Yakooh EI 
Kandi, on the other hand, found the value  of 15116 degree, which he 
(loulll obtain by addition formula without trisecting an angle, and 
then he added 1115 to it in order to get the value of one ~ ee. 
Albcruni was roused to anger, and he said that both calculations give 
correct figures to two places of decimals, but Ptolemy knew what he 
was doing und Yakoob El Kandi did not know what he did. I Jnay 
ll!'C Albenmi's enthusiastic language and say that Mr. Nixon knew 
what he was doing and this Tribunal did not know what they were 
doing. It is impossible to arrive at any ratio which may satisfy both 
Indians and Emmans and if such figure is impossible, if the values 
of m and n, a!; I have said, cannot be calculated, then the only other 
alternative is to have a historical approach. And this is really the 
way which can displease neither the one nor the other party. The 
r!'prrsent.ativ{' of the Burmans has suggested the ratio 4 on the basis 
of t.hE' national rlebt,5 on the basis of population. Both are entirely 
arbitrary. and it· cannot give any· 'correct ratio .. Therefore, to my 
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mind, this idea to have a fixed ratio in proportion to which the whole 
of the debt ought to be distributed is a thing which will ne\·er be 
arrived at, and it is useless to make any attempt to do it. It will 
never please Indians amd it will never please Burmans. Therefore, I say 
that the only way which will satisfy both India and Burma is to have 
a historic approach. We carry on calculations year by year and arrive 
at the required figure. 

'I'here is one otber point to w1!ich I should like to draw the atten-
tion of the House and which I maintained on the last occasion when the-
thing came. up for discussion before the Assembly, and that is about 
the period of payment and the method of payment. Of course, some-
body suggested 30 years and the Burmans demanded 60 years ; and,. 
like the old women's method, the 'fribunal suggested 45 years. nut 
what is the guarb-Dtee that during this period the payment will be 
made? \Ve have just heard that they want a moratorium for five' 
years; ",here is the guarantee that after these five years there will 
not' be another moratorium for ter< years; and so on , 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) 
resumed the Chair.] 

J t is an important question, and we 
of payment in this particular manner. 
alternatives which are essential. I said 
April, 1932 : 

cannot possibly !Lx the period 
To my mind, there are three' 

in my speech on the 6th; 

" I maintain, and I am strongly in favour of the arrangement that the Govern-
ment of India should continue to be the currency authority both for India aud for 
Burma until such time as our dues are paid up." 

This is an important point, that is, till sueh time as our dues are· 
not paid up, India should remain the currency authority, and the 
Reserve Bank of India should be also the Reserve Bank of Burma. 
This is one kind of security by means of whieh we can see that all the 
debts are paid up. There are two other securities, and I give the ot!ler-
two alternatives. The second security is that Burma should pay up 
the debt by issuing' a loan on the security of her revenues and let tlle 
creditors of Indian loan be paid out of the new loan which Burma may-
float on the security of her revenues. In that case, the payment to the 
Indian creditors will be made by the Burmese Government, and not by 
us, and it will then be a question between Hie Burman Government 
and her creditors to decide in what period they shOUld pay up. IJet 
her float a loan for herself on the security of her own revenue, and, 
from that loan, they can pay up the loan of the Government of India. 
The third alternative that I suggest is that the British Government 
should stand security for the payment of the Burman Loan. We 
cannot have the security of the Burmese Government, we must have· 
the security of the British Government if debt is to be paid by instill-
ments. 1'herefore, simply to say that the debt should be paid up by 
instalments in so many years is no satisfaction to us. We want a' 
solvent 8ecurity. 

So much about the amount and the manner of payment of debt. 
Now, I come to the Railway problem. This problem, to my mind jg 
exceedingly simple. One thing I should like to mention about the Rail-
way, which is importa-nt, though somewhat irrelevant. I have great 
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apprehension about our Railway debts by the proposed Railway Autho-
rity. They are required to pay 32 crores a year in interest eha ~t .. 

The authority may say : H We do not consider. the railways are wo'"i-th 
800 crores now : evaluate them and find out their present value-it may 
be only 400 crores and we will pay only 16erores:" We will thus 'gufl'er 
an enormous loss of 16 crores every year. It will be very unfair. 
Burmans will also demand immediately that their railway debts should 
also be reduced to half. Then the question of railway qepreciatioll fund. 
which the Tribunal has discussed, doCll not arise at all; because, I am 
sure, by the time the separation is made, there will not be a single penny 
left either in the depreciation or in the reserve fund of the railways. 
The reserve fund has been eaten up entirely. The report has entirely 
overlooked this fact that for the last three years the one per cent. of the 
capital at. charge has not been paid to the Indian Revenue at all and 
we must take our loans before the Railway accounts are settled. This 
is an exceedingly imIJ()rtant point which the Tribunal has entirely 
ignored. After the payment of this debt and the current year's defi('it, 
nothing will be left in the depreciation fund. 

IvIr. Nixon complained that the Assembly did not take sufficient 
interest in the financial adjustment, and he gave certain example.<>. J 
b,ave already said that I was not in favour of the separation of Burma; 
but I also said that I am not concerned in this question. The Assem')ly 
was indifferent to discuss the details of an incidence with which it was 
not in agreement. He then mentioned something about a profit aud 
l ~  account of the Posts and Telegraphs Department. I do not want 
to go into details in this matter: but this Department is losing greatly 
on the new experiments it is carrying out, and the cost of these experi-
ments must be borne equally by Burma and' India and not' exclusively by 
India. 

Now, I come to one of the most important issues to which I speeially 
draw the attention of the Member in charge of Finance and my friends 
or this side, and that is the question of the distribution of the army. The 
Iudian army can be divided into two classe.<>, oue required for-the internal 
peace and internal protection, and the other for Imperial defence. A" 
regards the first, I suppose a portion of, thE' present army will go to 
Burma and we will be relieved of its expenditure. In addition, there is 
th€ army maintained for Imperial defence: that is no concern of Illdia 
alone. aud there is no reason why we should maintain the whole of it. 
I say a portion of this also should be transferred to Burma-they can 
post it on their north eastern: frontier or anywhere they like : but if we 
keep the whole of the defence army, then BuJ'llla. should pay some pnrtion 
of the cost of the maintenance oLthi& army. It is entirely unjust that 
we should bemade'to pay the whole. cost. Burma,should not say: "We 
will not pay for its maintenance ; but when we have occasion to nse it, 
we will pay the cost of the operations then." That is not sufficient, It 
is the maintenance of the army· during peace time-its trainiIig. el('., 
wl:ieh is really important, and towards which Burina should con-tribute. 
TI~  aspect has been entirely ignOred by the Tribunal. They ,have paill 
no attention whatever to tbis. 1" strongly urge that as soon as this ser'ara-,· 
hon is effeeted. then the ~ ' bill 'Rlmuld-be substantiillly' reduced by 
assigning to Burma a portion of ' the ftrmy we now maintain. fro: ·internal-
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peace and for Imperial defence. The cost of the Dl ~ le, of the 
almy is, approxiJllately the inco:me we derive frpm the , ~ : and, 
~ we will }o,se the customs, we now realise from the port or Rangoon we 
Dlust not go on maintaining the same army we are now doing and bear 
t1>,e entire cost, but' w,e must reduce our expenditure by thea. ~t of l ~a 

0·£ ~ ~.. It is quite unfair. to Indian revenue by tra:nsferring a portioll 
{If our present army to Burma. 

'l'~ question of pensions is a diffieult one : but there is not a siugle 
difficult problem which cannot be solved' unless it is proved that it i'3 
impossible to solve it ..... . 

The Honourable Sir James Grigg: Squaring the circle! 

Dr. Ziaudd41 .&hmad : Yes: It is impossible to solve aI\d it has e~  
proved that it is impossible. 

Mr. S. Satyamurti : Why do you separate Burma then 1 Stop it. 

Dr. Zjauddin Abmad : One point has not been clearly brought out 
in this matter .. The general secretariat of India is as much 'a part of 
India as it is of Burma: it is, after all, the centre, not a provincial affair. 
Therefore, the pensions of all officers who serve in the Central Govern-
ment, including military officers, and the cost of maintenance ~ the India 
Qffice and aJI the overhead charges ought to be included, and divided 
between two cqUl).tries. In that manner, a fair and equitable division 
cap. be obtained. '1 am not in favour of capitalising the pension charger, 
because, in that case, the whole burden will fall (In. India, and our debt 
mayor may not be paid, and it may come. under a moratorium, and we 
may receive nothing. Let the Burmese Government take tnedirect 
responsibility and pay their share direct to the Secretary of State for 
India and Burma, so that we may be relieyed of the burden. The pay-
ment of our debts is very doubtful. We cannot go to waro with Burma 
to realise our debts. We can only go to the Secretary of State and as!; 
him to do justice to us, a'ld we will be entirely at the tender mel'cies cf 
the Secretary of State .. 0 ••• 

Mr. President (The Honourahle Si l' Abdur Rahim) : The HOI1Cfll!'-
able Member has only five minutes more. 

Dr. Ziauddin Ahmad: May I just point out, Sir. that there are not 
many speakers who wish to speak on this ..... . 

Some Honoura.ble Members: There are many. 

Mr. President (Thc Honourable Sir Abdul' Rahim) : FIve minutes 
more, and the Chair will adjourn. 

Dr. Ziauddin Ahmad: Then, I shall finish my observation,; today'. 

Sir, there is one point which was nised by my friend, U Thein 
lVlaung, to which I "hould like to make a brief reference. He referred to 
the loans taken by the British Government from America and by Ahcr 
Governments, but the case is entirely different here.o Burma has taken 
110 loans from us, and, therefore, the example cited by IJlY friend is m.t 
applicable. .AB was pointed out by my friend, Mr. Gauba, we have been 
co· partners, and. as such, it is really a question of fair distributi.on and 
nnt a question of the payment of debts. 

There is one more small point tD which I should like to advert for a 
moment, and that is our unprofitable debts. They have put down the 
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military ground in Bombay and the expenditure on New Delhi as a. 
burden on India. This is also not very fair. Take the case of New 
Delhi ; it is not a thing to be sold, and it is hardly fair that we should 
treat these things as cost incurred by India alone ; the cost incurred on 
t3.ese should be reckoned as general expenditure of the Government of 
Inilia, and we need not evaluate the values which are not yielding any 
profit to any country. With these words, Sir, I would very strongly 
recommend that we do request the Secretary of State for India to con-
sider these points very carefully before coming to any decision. My four 
main I:oillia are : (1) the allocation of military expenditure between the 
two countries on a fair and equitable basis which should be the proportion 
of customs revenues. This is really an important thing. If military 
expenditure remains as it is, and our income from which we pay the 
military expenditure is diminished, then India will be very much handi-
capped. My second point is that the 7~ per cent. ratio which has been fixed 
is very arbitrary. There ought to be some scientific basis by means of 
which this figure should be fixed. and if no scientific basis could be arrived 
at, then historical approach is the only right course to follow. My third 
point is that there should be some kind of guarantee for the payment of 
debts. Burma should float a fresh loan. It should be definitely decided 
that the Reserve Bank of India should continue to function for both the 
Governments, and it should remain the currency authority till all th~ e 

debts are repaid by Burma. My fourth point is that certain items which 
are included as unprofitable debts are not correctly entered. In the e ~ 

I would again urge very strongly that we should approach the problem 
from a historical point of view. The problem is difficult, but it is not 
impossible to solve. 

The Assembly then adjourned till Eleven of the Cloek on Monday,. 
the 23rd September, 1935. 
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